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1 LOK SABHA DEBATES 

LOK SABHA 

Friday, May 3, 1985/Jla/sakha 13, 
1907 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER ill the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Representation from All India Air­
Conditioning and Refrigeration 

Association 

*689. SHRI K. KUNJAMBU + : 
SHRJ V. S. VIJAYARAGHAVAN ': 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have received 
any representations from the All India Air .. 
conditioning and Refrigeration Association 
regarding the exemption limits of excise 
duty; 

(b) if so, the details of their demands; . 

(c) whether Government are considerina 
their demands; and 

(d) if not the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The Association has suggested: 

(1) to enhance excise duty exemption 
limit in respect of units in the 
small scale sector in the Air .. 
conditioning' industry to Rs. 7.S 
lakhs; and 

(2) thereafter to make graded conoos­
sional rates of duty available upto 
Ils. 40 laths with an eligibility 
Hmit of Rs. 75 lakhs in a year. 
The suaestions are under exami· 
nation. 

SHRI K. KUNJAMBU: I thank the 
hon. Minister for his statement that the 
suggestions of the Association are under 
examinati<.'n. In this context I would like to 
know ~y what time the Government win be 
able to take a final decision on this matter. 
Many small units are closing down due to 
the fact that heavy excise duty is being levied 
on them. Therefore, can the hon. Minister 
indicate the time by which it will be 
decided 1 

SHRI JANARDHANA POOJARY : J do 
not agree with the statement that the hon. 
Member has made that mo~t of the small 
scale units are closing down. So far 8S 

taking a decision on the matter is concerned, 
finance will be involved; it is under consider­
ation; whether the Government is going to 
agree or not going to agree, the decision will 
be taken at that time. 

SHRI V. S. VIJAYARAGHAVAN : The 
refrigeration industry has the heaviest excise 
burden, and this has affected· the growth of 
this industry. The Jha Comn1ittee on Indirect 
Taxes had suggested a fla t 40 per cen t excise 
duty on air-conditioners and refrigerators 
and a marginal duty on industrial air control 
equipment. I want to know whether the 
Government has exam ined this suggestion 
and jf so, what is the decision of the 
Government. 

SHR} JANARDHANA POOJARY: 1f 
you permit met Sir, I will explain the 
position. So far as air-conditioner is cancer .. 
ned, the limit is upto Rs. 2i lakhs; if the 
turnover or prod uction is upto Rs. 2'! 
lakhs, no duty is to be paid. The complaint 
of the other small scale units producing other 
products, for example, the confectionaries, 
have been saying that we are giving more 
exemption to air-conditioner indus-
try whereas the small industries 
have been suffering. That was the 
complaint. Now let us examine. In the case 
of air conditioners, if the production or turn­
over of production exceeds Rs. 2.5 lakhs 
there is no duty upto that. If they exceed 
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tha t only they have to pay the duty. But if 
the laraest industries, the organised sector 
produce air-conditioners, they have to pay 
11S.S% duty. If the cost of the air condi­
tioner is Rs. 100 in the organised sector, 
they will sell it at a price of not less than 
Rs. 215.50 whereas the small scale sector 
which produces the air conditioner can sell 
it at Rs. 215.50 and as their cost of produ­
ction is Rs. 100, they can get relief or benefit 
of Rs. 115.50, whereas in the case of other 
small scale units, for example, units product­
ing confectionery, if the value of production 
is taken at Rs. 100, their duty is only 10%. 
If it is produced in organised sector, they sell 
it at Rs. 110. Here the small scale industry 
can have profit or relief of Rs. 10 whereas 
these people producing air conditioners get 
Rs. 115.50. If the limit is upto Rs. 2.50 lakhs 
in the case of air conditioners, they are 
getting exemption or we can say, relief to the 
tune of Rs. 8.66 lakhs whereas the units 
which are producing confectionery are getting 
only Rs. 75,000. Nobody can say that these 
people are aggrieved. Anyway these proposals 
are being examined and it is under consi­
deration. 

Complaints Against Agent~ Appointed 
by National Textile Corporation 

*690. DR. V. VENKATESH : Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to state : 

(a) the total number of agents appointed 
by the National Texti1e Corporation (U.P.) 
Ltd., Kanpur during the Jast year and the 
current year for procurement of various 
materials; 

(b) whether complaints have been made 
against a few of them; and 

(c) if so, the facts thereof and nature of 
such complaints and action proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI. P. A 
SANGMA) : (a) No agents were appointed 
by NTC (UP) Ltd. during the year 1984 and 
1985 so far, for procurement of various 
materials viz. raw materials. dyes, chemicals. 
stores and spares, machinery and· capital 
equipment. However, one handling agent fol' 
coal has been appointed. 

(b) No, Sir. 

(c;) Does not arise. 

DR. V. VENKATESH: The commOb 
man's money is mismanaged by the National 
Textile Corporation (UP) Ltd. It is one of 
the subsidiaries of the NTC which is wholly 
mismanaged. Various complaints have been 

'made and sent to the Government on earlier 
occasions even under covering letters from 
Members of Parliament to the then Union 
Minister of Commerce; but these must have 
gone, as a favour to a few corrupt officials, 
down to the waste paper basket. Newspapers 
and local dailies in Kanpur have brought 
out severa! reports and yet the Government 
comes out surprisingly that there is no com­
plaint wllatsoever. 

I know that the CM D might be a judi­
cious officer and he is surrounded by a long 
list of corrupt and bad officials including the 
Secretary of the Company who is reported to 
have earned a few lakhs of rupees. 

I want to know whether one MIs. Chern 
Spin and MIs. Comhi Tech (India) both of 
Delhi have been working for various supplies 
to NTC (UP) Ltd. and jf so how much 
commission has been paid to these firms and 
what are the goods that these firms have 
supplied and at what rates and also whether 
these firms are being complained of by 
various people? 

MR. SPEAKER: I think you should 
have spent a lot of time last night in pre­
paring the questions. 

DR. V. VENKATESH: Because 
common man's money is mismanaged by the 
NTC. The answer is not given properly, 
Sir. 

SHRI P. A. SANGMA: I have said 
that except for one coal handling agent which 
NTC appointed on 1 st January this year, 
there is no agent working in the National 
Textile Corporation. The question of receiving 
any complaints does not arise. So far as that 
particular agent which we appointed on 1st 
of January is concerne,d, we have not 
received any complaint so far. 

Dr. V. VENKATESH: Sir, earlier I 
informed this august House about money 
going into the river Hoogbly and I am now 
constrained to say here that the same public 
money is being thrown into the Ganga. I do 
not know whether Government has been able 
to remove the CMD of NTC Ltd. Calcutta. 



He 'oontmue. as CMD there and this Is 
sewroly costilll the exchequer. May I know 
whether large amounts of money were earned 
by a few officials in saJes of canvas 1'l1eant 
for defence, which were sold to some selected 
buyers at a very very low price? Were any 
complaints received by the Government over 
these transactions? If so, what are those 
complaints ? 

MR. SPEAKER: Well, for the infor .. 
mation of the House, I do not like reading 
questions in the House. It is a bad practice 
and I do not like anybody to follow it. 
Even I do not like speeches to be read. 
There might be notes; that is something 
else. Even in International Forums I like 
people who come and speak right on top. 
This is not the way to put supplementary. 
I disapprove of it. 

SHRI P. A. SANGMA: I am sorry, I 
anl not able to understand the question and 
how it relates NTC with the Ganga water 
and all that .•.• 

[ Trans/at ion] 

MR. SPEAKER: The question has come 
to you after having been purified wit h the 
water of the Ganga. 

[English] 

SHRI P. A. SANGMA : As far as CMD 
Calcutta is concerned ..... . 

~.1R. SPEAKER: Dr. Venkatesh, leave 
that reading; please put the question and you 
just explain it yourself. 

DR. V. VENKATESH : The money is 
mismanaged in the sale of canvas meant for 
defence and it is exclusively sold for selected 
buyers. May I know whether any complaints 
were received by Government over these 
transactions ? 

MR. SPEAKER 
question. 

Over-ruled. Next 

Amount due from Tamil Nadu Government 
to Neyveli Lilnite Corporation -

*691. SHRI K. RAMAMURTHY: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the steps taken to collect the sum of 
Rs. ninety two crore due from the Tamil 
Nadu 'Government to the Ncyveli Lianite 
Corporation; 

(b) .Inee bow aloDl tbis amount' I. 
overdue; 

(c) whether the Neyveli Lignite Corpo. 
ration is continuing to supply power to Tamil 
Nadu State Electricity Board in spite of such 
a large outstanding amount; and 

(d) if so, how the NeyveJi Lignite Corpo­
ration proposes to conect the mounting arrears 
from the Tamil Nadu State Electricity Board? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SA THE) : 
(a) to (d). . A statement is laid on the Table 
of the House. 

Statement 

(a) As on 24-4-1985, a sum of Rs. 90.06 
crores (including Rs. 30.43 crores towards 
interest) was due from the Tamil Nadu 
Electricity Board to Neyveli Lignite Corpo­
ration. An possible efforts are being made 
to recover this amount. These include 
n1eetings at various levels between senior 
officers of NLC, TNEB, Government of 
Tamil Nadu and tbe Department of Coal. 
The matter had also been taken up with· the 
Chief Minister, Tamil Nadu. 

(b) The amount of Rs. 90.06 crores 
outstanding as on 24 .. 4-1985 represents the 
value of the bills from October 1984 onwards 
and includes an amount of Rs. 30.43 crores 
being the claim towards interest for the 
belated payment from 1-4·1982 to 31-3-.. 1985 
and an amount of Rs. 0.66 croces for 
additional rate for extra power supplied in 
1983-84. 

(c) Yes, Sir. 

(d) An possible measures are beina taken 
to expedite the clearance of the arrears by 
TNEB. The Board has been making some 
payments periodically and it is hoped that it 
would be possible to bring down the arrears 
in the near future. A new Agreement is 
being nqotiated which would contain clauses 
to ensure prompt settlement of bills. 

SHRI K. RAMAMURTHY : This ques­
tion was conceming the dues of the Tamil 
Nadu Government's State Electricity Board to 
the Neyveli Lignite Corporation from J982'. 
The State Government of Tami) Nadu .is do ,na 
some commendable job in providiDl rural 
electrification and small fanners are enjoyina 
free electricity and also now they bavo 



~ati~Used tho tariff rates for tho other 
'farmers. These things are happening at whose 
costs11n Tamil Nadu tbere is a proverb: Tho 
ghee belongs to the host and the distributing 
band is that of his wife. The outstandiD8 
dues of nearly Rs. 90 crores are there; tbis 
is due from T.N. Electricity Board to NLC 
from 1982 onwards. In his reply be bas 
stated that TN Electricity Boa'rd is paying 
periodically and that is done along with 
current dues. May I know how much amount 
the T.N. Electricity Board was paying 
towards the arrears as well as the current 
dues to NLC ? 

SHRI VASANT SATHE : Although the 
Tamil Nadu Government has agreed to give 
the arrears in instalments along with current 
payments unfortunately it has not been able 
to do so. That is why the arrears have been 
mounting. Now this has come to Rs. 90 
crores. I have personally intervened in this. 
My predecessor also made some efforts. 
Recently, I met the hone Chief Minister of 
Tamil Nad u and he has agreed to do some­
thing about it. The Tamil Nadu Government 
is keen to do something in this respect, 
because ultimately it is in their own interest 
that they want to do something about it. 
The Neyvcli Lignite Co rporation is in Tamil 
Nadu and if it is a successful Corporation 
and produces more electricity, we can do 
expansion and all that. Therefore, they are 
also keen and we are keen to find out a 
solution for this. We shall see how we can 
do this. But up till now nothing has been 
paid towards the arrears. 

SHRI K. RAMAMURTHY : Sir, this is 
my second supplementary. We the Members 
of Parliament from Tamil Nadu are always 
pleading for more investments in public sector 
undertakings in Tamil Nadu. The behaviour 
of non-payment of arrears by the Tamil 
Nadu Electricity Board is not going to help 
our request for more and more investment in 
public sector undertakings in Tamil Nadu. 
About Rs. 100 crores are accumulated loss 
due to line loss, and pilferage in Tamil Nadu. 
Unless they plug the line loss and pilferage, 
where is the question of repayment ? The 
Tamil Nadu Government has also got the 
approval of the Central Government for 
import of one lakh tODnts of coa'l from 
Australia and now they have asked the 
Central Government for another 4 lakh 
tonnes of coal import from Australia. 
Where from the foreian exchange will come 

0,., .. ","'" i 

for tblt import? Sir. ,out of the ntltul_ 
of Rs, 90 nearly 1/3 is the intcreat chat'le 
for the belated payment. This 1/3 interest 
charae should be scrapped and the balance 
amount of Rs. 60 crom should realised from 
the Tamil Nodu Electricity Board. 

SHRI VASANT SATHE: Sir, the 
whole working of production of power in 
Tamil Nadu today is that they are importi ng 
it from Kerala. Even their own production 
in Tuticorin is costlier than Neyveli Lisriite 
Corporation. Neyveli Lignite Corporation 
production is the cheapest as far as Tamil 
Nadu is concerned in Southern region. 
Therefore, we are planning for expansion. 
Today, we are producing 600 megawatt. We 
have already under construction 630 megawatt, 
that is, 3 X 210 megawatt and the first 210 
megawatt will be commissioned by March 
1986. Then, Sir, in the Seventh Plan, we 
are pl~nning to set up another 840 megawatt, 
that IS 4 X 210 megawatt. It is not only 
going to feed Tamil Nadu, but the entire 
Southern Region can be fed with power. 
This is the plan. As rar as this amount of 
Rs. 90 crores is concerned, the suggestion 
made by the hon. Member, if it is mutually 
discussed, ultimately in the interest of the 
country, whatever possible is feasible. we can 
do. 

[ Translation] 

SHRI RAM NAG INA MISHRA : Mr. 
Speaker , Sir, through you, I would like to 
bring to the notice of the hone Minister that 
not only there, but in every State, crores' of 
rupees remain outstanding against big mill­
owners and in spite of that they continue to 
get power supply, while if a farmer in a 
~illa~ owes only a thousands of rupees. he 
IS denied of power supply for irrigation. I 
would like to know whether the liberal 
at,titude being adopted towards big people 
WIll be extended to small farmers also and 
instructions to this effect issued to every 
State. 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, I am resp()Dsible for coal production and 
if be needs it, he can tell me .•. (Interruptions). 

MR. SPEAKER : He means that -it 
should be supplied free of cost to them also 
as is being done in the case of miUowners 
(Interruptions). • 

SHRI VASANT SATHE : The required 
quantity of coal ••• (Interruptions). 
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Mil. SPEAK.BJl : Fr. of cost ... 
(lnte"uptlons). 

SHill V ASANT SATHE : Let Parliament 
decide it, I do not mind. Coal is yours. If 
.YO\1 want to supply it free, yon may do so ... 
(Interruptions) 

MR. SPEAKER : Parliament ne\ter asked 
you to supply power worth Rs. 90 crores on 

credit. 

SHRI V ASANT SATHE : As for coal, 
bad association brings bad name. As far as 
power is concerned, only the Mjnist~r concer .. 
ned can reply to that . •• (/nterruptions). 

(English] 
Sappty of Power to Rourkela Steel Plant 

*693. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of STEEL, 
MINES AND COAL Le pleased to state : 

(a) whether Orissa State Electricity Board 
had substantially reduced the supply of 
power to Rourkela Steel Plant in February 
and March, 1985 and diverted the power 
supply coming from Andhra for other 
purposes; 

(b) if so, whether Government have any 
information as to why the supply of power 
was reduced around half of the need; 

(c) whether Orissa State Electricity Board 
has charged Rourkela Plant the cost of power 
diverted includtng high tariff paid to Andhra; 

and 

(d) if so, the reaction of Government 
thereto 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (d). A State .. 
ment is laid on the Table of the House. 

Statement 

(a) Supplies of power to Rourkela Steel 
Plant from Orissa State Electricity Board's 
own generation came down in February and 
March. However, there was no substantial 
drop in the total supply of power to Rotirkela 
due to supplies received from Andhra 
Pradesh S:tatc Blectricity Board. 

(b) SuppUes of power from Orissa State 
Electricity Board came down in February and 
March on account of a sharp drop in the 
power F~ration of tbe Board. 

Or{d Alllwer. 10 

(c) Orissa State. Blectricity Board does 
Dot appear to have diverted any power made 
available to the Rourkela Steel Plant by 
Andhra State Electricity Board. However, 
Rourkela Steel Plaut has to pay more for 
Andhra power since, against OSEB's. tariff at 
the rate of 56 paise per Unit, APSEB's power 
supply costs the plant 95 paise per Unit. 

(d) The Central Electricity Authority is 
examining the issue of high percentage of 
whee1ing loss being charged by OSEB on 
power supplied by APSEB for RSP with a 
view to fix a reasonable figure for wheeling 
loss on this account. 

SHRI BRAJAMOHAN MOHANTY : May 
I know from the hon. Minister what is the 
supply cost of the power received frOln the 
Madhya Pradesh grid '! J would also like to 
know whether the Government is .contempla­
ting to have a 120 n1egawatt captive plan. 
What is the anticipated cost of that and when 
it is going to be completed ? When was it 
mooted? 

SHRI K. NATWAR SINGH: I do not 
have the price for Madhya Pradesh and I 
will give it to the member later un. But I 
can give the price for the OSED and Andhra 
Pradesh power. For Andhra Pradesh the 
cost is 95 paise and the OSEB power is 56 
paise per unit. In regard to the Captive 
Plant, the first unit will be ready by 1st June 
1986. 

SHRI BRAJAMOHAN MOHANTY : 
What is the anticipated supply cost for that? 

SHRI K. NATWAR SINGH : May I 
have notice for it please 1 

SHRI BRAJAMOHAN MOHANTY : 
May 1 know from the hon. Minister whether 
the High Level Committee set up by the 
Government to review the working of the 
public sector enterprises and the subsequent 
cbanges in their organisational policy bas 
submitted its report ? May I also know 
whether they have made any recommenda­
tions relating to the infrastructural adequacy 
including power, so far as the Rourkela Plant 
is concerned? 

SHRI K. NATWAR SINGH : I am 
not sure whether this is entirely related to 
the question he has asked. If the report is 
available, I shall certainly inform the House 
if another question is' put on it. What I can 
tell about this particular matter in regard to 



power supply is that the coneerned Ministries 
of the Government of India are constantly 
in touch with each other. 

SHRI BRAJAMOHAN MOHANTY: 
My question is about the High Level 
Committee that you have set up to review 
the working of the public sector enterprises 
regarding their organisltional policy and I 
want\!J to know whether they have made any 
r~commendations so far as Rourkela Plant is 
cl)nccrncu, about its infrastructural adequacy 
including power. 

SHRI K. NATWAR SINGH: I require 
notice for this question is concerned only 
with the supply of power to the Rourkela 
Steel Plant, whereas this High Level 
Committee is dealing with a number of 
subjects an? not specifically the Rourkela 
Pl.lnt. 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : The 
High Level Committee which has been set up 
is for all the public sector units under our 
Ministry. The Report is yet to come. As 
far as power is concerned, it is true that 
shortage of power is one of the major 
constraints of all public sector units, parti­
cularly steel. Earlier, it was the same story 
for fertilizers also. Therefore, the Govern­
ment have taken a policy decision to have 
captive thermal power plants in all these 
major industries. That will nelp to solve the 
problem to some extcnt. 

SHRI SRIBALLAV PANIGRAHI : 
Sir, the Rourkcla Steel Plant often complains 
of want of power, i.e. non-supply of power 
to the rcquireJ extent from the Governmcnt 
of Orissa or the OSEB. Since the allocation 
of power to the extent of 15 per cent of the 
power generated by super-thermal power 
station lies with the CEA, i.e. the Central 
Electricity Authority, I would like to know 
from the hon. Minister whether the Ministry 
of Steel would like to take up this matter 
with the CEA to get some power directly 
from super-thermal plant for smooth running 
of the Steel Plant. The hone Minister of 
Steel while replying to the debate on the 
Demands has said that they would have 
dedicated power plants instead of tbe captive 
power plants of 120 megawatts. I would like 
to know whether they will try to instal the 
dedicated power plants to the requir~d extent 
in different Steel Plants, including Rourkela. 

SHltI VASANT SATHE: I have •• id 
tbat that was one of the ideas. After 'all 
what happens today is that even from CEA, 
even from tbe super .. thermal power stations 
under the Central Governments's control. 
the power goes into the grid of the State 
and the distribution is controlled by the 
State Electricity Boards and that is 
where their priority is changed sometimes. 
At the time of setting up of the Plant, they 
always assure regular and fun supply of 
power, saying : "Please set up, we will 
certainly supply." But later on when they 
find that they need power to be diverted to 
agricu1ture or other priority sectors, then the 
first sector to be affected is these Central 
projects like steel plants, or whatever is it. But 
what is the solution ? That is why we have 
been saying that either the Central Govern­
ment should have assured power supply from 
the supper-thermal power stations or dedica­
ted plants of 210 or whatever megawatts 
as economica1Jy possible for a complex of the 
public sector units be set up. That is 
applicable to every State, particularly in the 
Eastern Belt. 

[Tran'slation1 

SHRI RAM PYARE PANIKA : Mr. 
Speaker, Sir, the hone Minister has said that 
a decision h3.s been taken to set up captive 
power plants in major industries in the 
public sector. I want to know from the hone 
Minister whether he is aware that industries 
in the private sector are receiving electricity 
supply from ditTerent Electricity Boards as a 
result of which we the farmers are not 
receiving power. Will he direct the private 
sector industries to set up their own captive 
power plants so as to meet the shortage of 
power in the agricultural sector? 

SHRI V ASANT SATHE: How can I 
give such direction to the private sector', I 
do not know. But certain companies in a 
particular sector ba ve set up their captive 
power plants. 

(English] 

Losses suffered by tbe Natioaal Jute 
Manufacturers' Corporation 

*694. SHRlINDRAnT GUPTA: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state : 

(a) whether the National Jute ManUfac­
turers' Corporation and. its individual units 
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are runninl in losses durins the last five 
years; 

(b) if so, whether installed looms are 
remaining idle and there is a shortage of 
trained badli workers; 

(c) bow much has been spent on overhau­
ling and renovation of mill mechinary; 

(d) whether numerous cases of wastage, 
pilferage, thefts and other matpract ices have 
been caught by the workmen without any 
action being taken; and 

(e) whether the Auditor's Report has 
noted that there bas been excessive recruit­
ment of officers to the extent of 20 per cent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (e): A statement is laid 
on the Table of the House. 

Statement 

(a) Yes, Sir. 

(b) The Capacity utilisation in NJMC 
has gone up' to 78% by the end of 1984 as 
against 63% at the time of nationalisation. 
There is no instance of looms in NJMC 
being kept idle due to shortage of trained 
badli workers. 

(c) The total amount spent on overhau­
ling and renovation of m ill machinery so far 
is abont Rs. 4.37 crores out of Rs. 19.34 
crores spent on Scheme of modernisation and 
renovation of five Units of NJMC. 

(d) Every case of wastage, pilferagas, 
thefts and other malpractices caught by 
workmen as wen as by management has 
been suitably dealt with and appropriate 
action taken in the matter. 

(e) No, Sir. There is no mention in any 
of the Auditor's Reports. about excessive 
recruitment of officers in NJMC. 

SHRI INDRAJIT GUPTA: In the 
answer given to part (8)· of the question, the 
Minister has admitted that this National 
Jute Maftufacturers' Corporation is running 
in losses during the Jast five years. But he 
has not Ii fen any reason as to why these 
losses are continuing. These five mills which 
arC under NJMC in West Bengal are, of 
course, a part of the· entire jute industry 
wb~h at present i, claimina-the jute industry 

as a whole, I.e. tbe employers are c1aiming­
that the main reason for their losses is the 
acute shortage of fibre, i.e. raw jute, and 
the very bigh prices of raw jute. I would 
like to know from him whether it is not a 
fact that in these NJMC mills in West 
Bengal, we find that there is actualJy no 
shortage of fibre. They have adequate fibre 
with them. They have never complained of 
shortage of fibre. They have been getting 
more or less an assured supply from the 
Jute Corporation of India; and, therefore, 
this main cause for losses, according to the 
Indian Jute Mills Association, does not 
operate in the case of the NJMC mms. Also, 
I presume that once the mills are nationalized, 
the other attributes, I should say the 
traditional attributes, of bad management in 
the jute mills, viz. things like speculative 
activities, black-marketing of fibre and so on, 
do not take place. They should not take 
place in the nationalized sector. So, may I 
know what is the extent of these Josses 
which he has admitted, and what arc they 
primariJy due to, in the case of NJMC mms, 
unlike the privately-owned mills? 

SHRI P. A. SANGMA : The extent of 
losses incurred by these NJMC mills are like 
this: in 1981-82 the nett loss was Rs. 19.81 
crores and the cash loss was Rs. 15.89 crores; 
in 1982-83 the nett loss was Rs. 22.67 crores 
and cash loss Rs. 13.87 crores; in 1983-84 
they were Rs. 32.13 crores and Rs. 17.32 
crores respectively, and in 1984-85 Rs. 32.09 
crores and Rs. 1.1.88 crores respective]y. 
This is the extent of losses incurred by these 
mills. 

I agree with the hon. Member that the 
short supply of raw material, i.e. raw jute, 
is not the cause, because as the hon. Member 
has rightly pointed out, they have been 
getting regular supplies from the Jute Cor­
poration of India; but I think the price of 
raw jute has certainly contributed to the 
losses. 

SHRI INDRAJIT G UPT A : During the 
last five years ? 

SHRI P. A. SANGMA: J have given 
you the figures -from 1981 till date. I do not 
have the other figures at the moment. 

Another reason perhaps, not perhaps but 
another reason Is the obsolescence of machi­
nery and all tbis. Therefore, modemizatiL n 
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is a must, and the Government of India has 
been trying to modernize these mills. 

After the modernisation, I think there 
has been a slight improvement in spite of 
the prices of raw jute going up from Rs. 2.50 
in 1980·81 to Rs. .1000; and it has been 
rising. Therefore, the Government of India 
had sanctioned about Rs. 28 crores for 
modernisation; and the process is going on. 

SHRI INDRAJIT GUPTA: Mr. Sangma 
knows very well that th's phenomenon of 
abnorrrally high prices of fibre has only 
been evident in this )a~t season because be 
has given losses for the last five years when 
there was neVfr any complaint of such high 
prices. I am glad that he has refe.: rred again 
to the need of modernisation of obsolete 
machinery. In his statement, he says that 
"the total amount spent on overhauling and 
renovation of mill machinery so far is about 
Rs. 4.37 crores out of Rs. 19.34 crores spent 
on schemes of modernisation and renovation 
of five units of NJMC." That means out of 
Rs. 19 crores, they have spent only Rs. 4 
crores on modernisation of machinery. What 
about the remaining Rs. 15 crores being 
spent in the name of modernisation and 
renovation ? The r(lain thing to modernise 
is the machinery. There they have spent only 
Rs. 4.37 crores whereas the balance of Rs. 15 
crores on what they have spent. This is a 
very strange way of modernising a mill. So, 
I would like to know from him, if he can 
give them, how many of the pre-nationalise 
tion management personnel who were running 
this mill before nationalisation and who are 
therefore responsible for making that mill 
sick which led to nationalisation are there? 
It is one of the biggest national jute mills. 

MR. SPEAKER: Are they still respon­
sible to keep them sick ? 

SHRIINDRAJIT GUPTA : It is the 
biggest mill in Asia; it employs 18,000 
workers. Is belonged to R. P. Goenka 
before nationalisation. They rained that mill 
and it had to be taken over. I want to know 
from him specifically how many of them­
pre-nationalisa tion management executives­
are still in responsible positions running the 
mill after nationisation and also the question 
about money spent on modernisation ? 

SHRI P.A. SANO·MA : The hone member 
specific question was not on modernisation 
but on overhauling and renovation of the 

old min machinery. So, we have spent Ra. 
4 crores for renovatins the old machinery. 
Rs. 15 crores have gone for purcbasinl new 
machinery, towards modernisation and also 
for setting up the captive power senerati~ 
plants. So, this is the process of modernisa­
tion. 

SHRI INDRAJIT GUPTA: He must 
tell about the whole amount which has been 
spent Rs. 19.34 crores. Has it all been spent 
on machinery either of renovation of old 
machinery or purchase of new machinery ? 
Has it been spent only on machinery; whether 
on modernisation or renovation is not the 
point? Has it been spent on some other 
head? 

SHRI P. A. SANGMA I have the 
details. New machinery for replacement­
Rs. 3.64 crores; new machinery for baJancin, 
-Rs. 5.16 crores; DO sets (captive power 
generation)-Rs. 3.38 crores; for renovation, 
I have already given the figure. Miscellanous 
fixed assets-about Rs. 0.58 crores, civil 
construction-Rs. 0.65 crores; all this makes 
Rs. 19.39 crores. 

Regarding personnel, I am sorry, I would 
not be abJe to give the exact number of 
personnel who are there from the previous 
n1anagement. The total number of persons 
who have gone on retirement and superan­
nuation-920 superannuated hands were 
paid during the period 1-9 .. 84 to February 
1985-the total number is 1107. 

SHRIINDRAJIT GUPTA: I am not 
asking about the workers; the workers do 
not manage the mill. 

SHRI P. A. SANGMA: I do not have 
that figure-bow many are still remaining and 
how many of them have gone on retirement. 
If you want the number which we have got 
I can give you. But if you want th~ number 
continued from the previous management, I 
will find out and give you. 

SHru INDRAJIT GUPTA: I only 6ay 
that the Government sbould show a litt" 
more concern to the fate of the NJMC. Tbi, is 
the first time that such _0 experimeat ii 
beina made in runnjna a nationalised jute 
mill. They had made a mess of it. But i.t 
is no better than the privat~ owners. 1\1. 
whole thing will collapso. . 

SHRI P. A. SANGMA: I do not think 



17 Oral Answers VAJSAICHA 13, 1907 (SA.It"A) Oral Answers 18 

we are trying to make a mess of it. We are 
tryioa to run the mills. 

MR. SPEAKER: Get it out of tbe' 
mess ! 

SHRI P. A. SANGMA: We will aet it 
out of the mess. 

SHRI AMAL DATTA: What would 
be the loss to get it out of the mess ? 

MR. SPEAKER: Yes, Kumari Mamata 
Banerjee. 

KUMAR I MAMATA BANERJEE: Sir, 
the hone Minister has admitted that the 
National Jute Mills Corporation is running in 
a loss for the last five years. I want to know 
from the hone Minister whether in West 
Bengal all these jute industries are going to 
close down, whether the Government have 
any paoposal to open these jute industries 
because there a large section of the workers 
are already suffering, some are on the verge 
of death, and the situation is very serious 
there. 

SHRI P. A. SANGMA : About the 
overall jute industry, the matter has been 
discussed through1y in the House and the 
Minister has given a reply to the debate 
also. 

As far as this particular group of six 
mills is concerned, I can assure that they will ' 
not be closed. They are running well. 

SHRI H. M. PATEL: I wanted to ask 
the Minister a question-I do not want any 
names ot numbers about the management..,.... 
about the changes they have made, whether 
they have deliberately recruited any new 
personnel so that the management can be 
improved. That was the spirit of Shri 
lndrajit Gupta's question also. 

MR. SPEAKER: He bas said that he 
has got no figures. 

SHRI INDRAnT GUPTA: No. That is 
not what I wanted. 

SHRI H. M. PATEL: .As a matter of 
polic" have they decided to change tbe 
management staff? 

SHRI P. A. SANGMA: We bave been 
recruiting new people in order to improve 
the management because we .have also added 
a number of other departments and the 

moment we buy new machinery-we had 
lOne in for captive generation--we need new 
people for management and to that extent 
we· have added quite a number of people and 
1 think from the date of nationalisation till 
31st March we .have·added 193 people to tbe 
management staff and 81 have been added to 
the supervisory side. 

MR. SPEAKER: Shri Anadi Charan 
Das. 

Availability of Laterite-ore In Minerai' 
Valley of Sukinda 

*696. SHRI ANADI CHARAN DAS : 
Will the MINIS fER OF STEEL, MINES 
AND COAL be pleased to state : .. 

(a) The amount of proved, prohable and 
possibJe categories of nickel bearing laterite­
or~ available in the mineral vaHey of 
Sukinda : 

(b) the reasons for which Government 
have not been able to extract the nickel 
values from these deposits; 

(c) whether these is any proposal' to set 
up a ferro-nickel plant in Orissa to utilise 
these deposits; 

(d) if so, the project cost; and 

(e) when the project is proposed to ,be 
commissioned ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). A statement is laid on the Table 
of the House. 

Statement 

(a) The proved, probable aod possible 
ore reserves of nickel in the Sukinda area of 
Orissa is as fonows at 0.70% cut-off : 

(In million tonnes grade in percentage) 

Provide Probable Possible Total 

Reserves 18.70 

Grade 1.12 
65.18 

1.00 
70.62 

1.03 
154.50 

LOS 

'. (b) For reasons of techno-economic 
viability. 

'(c) to (e). The Centra" 'OMeroment 
have presently no proposal to set· up a ferro­

. nickel plant'· in Orissa. A Letter of Intent 
'undet the Industries (Development 'and 
"1.tion) Act, 1951 was, boWever t issu.d 

.. I .,' ~ t <L 
" 
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ill FObruary, 1984 to tbe Industrial Promotion 
and IJ'lvestment Corporation of Orissa for 
• ttina up of a 10,000 tonna per annum 
'ferro-nicke1 plant based on tbe above deposit. 
The party had indicated in 1983 that the 
total investment would be Rs. 21.10 crores, 
and a period of 30 months for completing 
the project. 

SHRI ANADI CHARAN DAS: I ha~e 
lone through the statement laid on the 
Table, in reply to the question. In answer 
to part (e) it is stated that the Central 
Government have at present no proposal to 
set up a ferro-nickel plant in Orissa. But, 
as you may be aware, in 1974 the Minister 
of Indutries. Shri Shah N awaz K han had 
already laid the foundation stone to have a 
nickel plant in Orissa. But now the Govern­
ment have stated that there is no proposal. 
Why is this deviation taking place now? 
Does tbe Government propose to establish a 
ttiekel plant there ? . 

SHRI VASANT SATHE : I have already 
said that as far as the Central Government 
is concerned, it did not find it possible, but 
the Orissa Government-its Corporation 
IPICOL-bed asked for a letter of intent 
for a 10,000 tonne plant and we bad approved 
it. Later on they have now said that they 
would want this letter of intent to be trans­
ferred of another Corporation of the Orissa 
'Oovernm'ent caned IDICOL and they want 
also that it should be shifted from Keonjhar 
di'strict to Cuttack district, that is at Jaipur 
Road. We have given our approval to both 
these proposals. They now find it feasible 
at a different place and at a different site. 
SOt if they think it is possible, we have no 
objection. They can go ahead. After all you 
want a ntckel plant and you are getting it. 

SKRt ANAbI CHARAN DAS : Of 
course, 1 agree that the government bas 
~ed far the plant. there is one confusion. 
In 1974 the estimated cost of the plant was 
Rs. 39.60 'ct-ores and recently it is being given 
.8 Rs. 21 crores. So, I woUld like to know 
whether it win cost Rs. 39 (:fores or Rs. 21 
crores. 

SHRI V ASANT SATHE: I think there 
is, some confusion. This R.s. 39 crores wbioh 
was earlier there went up to Rs. 48 crores. 
It was for Nickel extraction. plant at Sukinda. 
That was found to be DOt economipaUy 
feasible. Therefore, it was ,iven up. Now. 

here you are talking of tbis plant for the 
production of nickel. This, as I said, is 
being done by the Orissa Government • 

SHRIMATI JAYANTI PATNAIK: I 
would like to know whether his Ministry had 
a pproached the Canadian Government for 
assistance in providing appropriate technology 
for setting up the Nickel Plant in Sukinda ? 
If so, the details of the response made by 
the Canadian Government. Why I want to 
know is as 'the plant gets delayed, the escala­
tion cost of it also goes up. 

Secondly when we have got nickel bearing 
laterite-ore available in Orissa, why don't 
you exploit it? What is the reaction of the 
Government for setting up the project to 
exploit it. In this connection I want to 
know the response of the Canadian Govern­
ment and what type of technology it proposes 
to give. 

SHRI VASANT SATHE : There is a 
chequered history to this. We have tried to 
have consultations with every source. We 
bad asked for international tenders. We 
also consulted the Canadian experts. After 
going through all this exercise we come to 
the conclusion that the nickel extraction will 
be nearly three times costlier than what the 
imported nickel will cost. Therefore, it is 
not considered an economically viable pro .. 
position. As such it was dropped. 

DR. KRUPASINDHU BHOI: In 1974 
Mr .• Shah Nawaz laid the foundation stone 
for the Nickel extraction in Sukenda and 
also for a smelter at Sarjupan. At that 
time Sarit Garden Process of canada and 
International French Nickel had been invited. 
Basing on that a pilot project was sanctio­
ned in Jamshedpur. At that time Rs. 39.S0 
crores was envisaged as the cost of the 
project. 

Sif, the statement given by the hone 
Minister in answer to the question is very 
much confusing. Here he has stated what 
is proved, what is probable, what is possible 
and what is total. It is never stated in the 
9Cien~ of aeology what is probable, 'what 
it poaaib1e and What is total. Here he be'S 
given 154.50 million tonnes as total. 'It. 
only envisased as wbat is probable reserve 
and what 'is mineable reserve? It is !lever 
total. P'robilble reserve indicated tie:re' :js 
65.1'8 and possible is 70.62. It i~ all cdn. 
rusing_ 



MR. SPBAKER: He has already repUe4, 
Wb,t UJ the pOint in giving tbis thlng? 

DR. KRUPASINDHU 8H01: It has 
been wrongly replied. Win the Minister 
make the record straight ? 

MR. SPEAKER: You come under Rule 
1 t S. 

DR. KRUPASINDHU BHOI: I only 
wanted to know whether the Minister wiJI . 
make the record straight and say what is 
possible and what is mineable reserve and 
what is the cost of the nickel at elL and 
what is the cost at which we can produce. 

MR. SPEAKBR : He need Dot reply. 
He has already said it is tbrice the price of 
imported nickel. 

DR. KRUPASINDHU BHOI : You 
must protect me. 

MR. SPEAK.ER: I am protecting the 
interest of the House as well. 

DR. KRUPASINDHU BHO}: I mean 
he has given this wrongly. He should 
correct it. That is my point. 

MR. SPEAKER: I do not know whether 
you are wrong or he is wrong. This thing 
has to be decided. 

DR. KRUPASINDHU BHOI : What is 
the price of nickel ... 

(Interrupt ions) 

SHRI VASANT SATHE: This is the 
usual trouble with our hone friend who is a 
Doctor or a Doctorate holder. 

MR. SPEAKER: Then you are accus .. 
tamed to this. 

SHRI V ASANT SATHE : Sometimes, 
therefore, knowledge becomes confusion when 
it is Dot fully matched. 

SHRI INDRAJIT GUPTA : I hope he 
does not diagnose his patient's illness like 
this. 

the result :that can be ~tnmerciall)' .,lQited. 
,So, I have given these figures. Wbat is ~0Y.td 
today is 18.17 and that is of Grade 1.12. __ 
therefore, as I have said, when we went 
through - I do not want to waste tbe time of 
the House-all agencies, national and inttr­
national have been consulted and ulti­
mately ...• 

MR. SPEAKER: Why don't you COD­

suIt Dr. Bhoi ? 

(Interruptions) 

SHRI V ASANT SATHE : I can tell my 
hone friend tb~t if he wants, I can ai~c aU 
the information to him. ' 

SHRI CHINTAMANI PANIGRAHI : 
One point that emerges is •.. • (Interruptions) 

[I"ons/allon] 

MR. SPEAKER : Could a mistake not 
have been committed at that time. 

[E'nglis/I] 

SHRt CHINTAMANI PANIGRAHJ 
One point that emerges is, when the founda .. 
"tion was laid, whether all these thinas were 
looked into. 

[Translation] 

MR. SPEAKER There are many 
things that take place before laylns of 
foundation. 

[Etl g lis"] 

SHRI CHINIAMANI PANIGRAHI 
When the Government of India Jaid the 
foundation whether all these things were 
looked into. 

(1I1terruptions) 

SHRI VASANT SATHE: We cannot be 
held responsible alw.ays for foundation. 

(Interruptions) 

Dlegal Mloing 01 Coal 

*691. SHRI MOOL CHANP DAGA,: 
Will the Minister of STEEL, MINBS AND 
COAL be pleased to state : 

SHRI V AS ANT SATHE : I never 
claimed to be an expert. I go by the infor­
mation given to me. I am told that there is 
some such thing as a cut-off point of the 
value of nickel and it is measured at those 
levels Rod therefore. at 0.7 per cent it is 
taken as the cut-off point. Then they say, 
"here is a total likolihood-that is what is 
estimated' , ftom that what is the probable 
thiq, aad then what is luoved ultimatol, is 

(a) whethor millions of tODDe8 of hlah 
81'ade cOal are trapped in the pillars of SOd1I 
collieries from wbich the most easily minable 
coal had been extracted by private 9wners; 

'b) if 10, .. ~ f~SQns ,\It'~ ,.t :Jlaii. been 
allowed and who was responsible for" ~.t; 

j'(' 'I 



· (c) whether the extraction as above bas 
,resulted in underground fires in Jharia Coal 
'fields; and 

.. (d) the steps Government have taken to 

.control the above situation ? 

··'THE MINISTER OF STEELt MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d). A statement is laid on the Table 
of the House. 

Statement 

(a) Yes, Sir. 

(b) and (c). The bard and pilJar method 
of mining has traditionally been followed in 
~he under-.ground mining of coal in India. 
However, prior to nationalisation of coal 
mines, there was a tendency on the part of 
erstwhile mine owners to do sele<;tive mining. 
. ~s a result, sizable reserves of coal used to 
be 1eft in oillars. In many cases, due to 
such unscientific extraction of pillars, a 
number of fires started on account of spon­
taneous heating of coal pillars left in the 
worked-out areas. 

(d) After nationalisation, several steps 
have taken to control existing fires and to 
ensure that further fires do not occur. 
Seventeen projects with a total investment of 
Rs. 104.32 crores for dealing with these fires 
bave already been prepared. Out of these, 
15 projects with a total investment of 
Rs. 70.79 crores have already been sanctioned 
which are in various stages of implemen­
tation. 

In addition, as a part of an overall 
Master Plan for Reconstruction of Jharia 
Coalfield, such mining methods are being 
introduced in the underground mines which 
will enable maximum extraction of coal 
reserves so as to minimise chances of fire in 
the mined out areas. 

[Tralls/ation] 

SHRI MOOL CHAND DAGA: Mr. 
Speaker, Sir, you had directed that hon. 
Member should neither read out any written 
speech nor any written question, but today 
aU the answers to the .qustions have been 
given in the form of Statement. In all the 
cases it has been stated-

[English] 

'A Statement is laid on the Table of the 
House' . 

[T1'aR&/atlon) 

MR. SPEAKER : Had these all been 
read out, what would have been your posi· 
tion? 

SHRI MOOL CHAND DAGA: Why 
should they give written answer to a small 
Question? A good Government or a good 
Ministry is that which is capable of shifting 
its responsible for mistakes on others 
efficiently! That is why such answers are 
given. They say that before nationalisation 
of coal mines. the mines used to catch fire 
because the private owners did not work 
scientifically and systematically. They used 
to leave coal-pillars in tbe mines. "as there 
no law at that time which could have been . 
enforced to prevent the mines from catch­
ing fire ? 

The second question that arises is this . 
What effective steps have so far been taken 
by Government after nationalisation to pre­
vent fire in mines; what are the names of 
such mines; when were such steps taken and 
what was the amount spent in respect of 
each mine? I would also like to know 
whether even today fire is raging in the 
Jharia coal mine which is causing loss to 
Government, and if so, the reasons tberefor? 

AN HON. MEMBER : Fire is raging 
even today. 

SHRI MOOL CHAND DAGA : The 
hone Member says tha t even today the fire 
is raging. 

SHRI GIRDHARI LAL VY AS : If they 
are not on fire, you go and set them on fire. 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, we have given a written repJy to the 
qustion for the satisfaction of the bon. 
Member. In spite of that be is not satisfied. 

MR. SPEAKER: It has rather become 
a cause for dissatisfaction. 

SHRI V ASANT SATHE : That is the 
difficulty. What is the way out? But all 
the points he has raised just now have been 
answered in my reply to the main question. 
All the information as to wbat used to hap­
pen earlier and why it was not being done 
earlier bas been made available in that 
answer. We nationalised the coal mines in 
1973 and he now wants its post.mort.em. Sbri 
Daaa wants me to . discuss as to what was 



tb~ law .provaU~ at that time 'and why .that 
was not beinl done at that. time and aU 
tbat .•• (Interruptions) Either he should sit 
down and 'listen to roe or I sit down. 

MR. SPEAKER : It will be better if both 
of you sit down! We shall be able to take 
up some other work. 

SHRI V ASANT SATHE : The coal 
mine-owners bad been operating mines 
illegally which resulted in losses to the 
country and, therefore, the mines were 
nationalised. After nationalisation, the 
number of coalmines is about 711. Regard­
ing fire in the Jharia coal-belt, we have 
tried to control it in whatever way it was 
possible. We find that such mines number 
about 45. We have provided funds and they 
are being spent for extinguishing the fire. At 
15 places, the fire has been brought under 
control and operations are still on. We 
believe that we shall be able to control the 
fire in the next 5 to 6 years. It is true that 
we have suffered some loss on this account. 

SHRI MOOL CHAND DAGA: The 
following newsitem has appeared on page 4 
of 'The Statesman' dt. 10th April : 

[English] 

"MOUNTA1NS OF COAL UP IN 
SMOKE 

Every year coal worth several crores 
of rupees goesu in smoke due to poor 
production planning of the public sector 
coal industry. 

elL Companies on March, 31, had 
29.8 million tonnes of pit-head stocks 
worth Rs. 700 crotes. Many of such 
dumps are on fire." 

[Translation1 

Here, the pit-head stocks are on fire. I 
have quoted trom The Statesman dated 10th 
April. What preventive measures are you 
taking? 

SHRI VASANT SATHE : Earlier, the 
question was asked why fire was raging in 
tbe undersround mines. I have made it 
clear in my reply to the qusestion and now 
also bere that when the coal stocks pik-up, 
the mines catch fire due to internal combus­
tion. Now, that the coal stock at our pit­
heads bas piled up in huge quantitv, some 
of the coal is burnina. Tbis statement I have 

n:aade. The solution for this is the movement 
of coal. This we are trying ... (Interruptions) 
I do not want to shift responsibility to any 
other Ministry. We have coallective 
responsibility. I am prepared to send Shri 
Daga to put out the fire but I am afraid, 
that is not going to help, it may have an 
adverse etf~ct. We have held meetings with 
the power houses. who are our major consu­
mers, with their Ministry and with the 
officials of the Railway Ministry. All of us 
have been meeting constantly and sorting out 
the problems. 

[English] 

The power houses are the maj or consu" 
mers. Even in such sectors we have succeeded 
in solving they problem of transportation to 
some extent. This is the best way to solve 
this problem. 

[Translation] 

SHRI LALITESHWAR SHAHl : I 
would like to know two things in this 
connection, first, whether the fire by combus­
tion is raging in the BeL areas or in the 
open coalmine areas from where coal is sent 
to power houses. Secondly, so far as BeL is 
concerned, 1 would like to know the quantity 
of coal taken out after nationlisation, from 
the piJJars which were cut at the seams at 
the time of extracting coal and the extent to 
which sand has been filled in those pillars. 

SHRI V ASANT SATHE : Figures about 
the quantity of coal taken out and sand 
filled in every nline are not a vailabJe with me 
but after nationalisation, the policy is that it 
should be ensured that 110 mine should catch 
fiire. We make a provision for this. 

[English] 

PROF. K. K. TEWARY : This is not a 
laughing matter. It is a very serious question. 
And this is a very poor reflection, I must 
say, 011 the Coal India and the Ministry. It 
should be a news to the people of this 
country that, for the last ten years or more, 
our precious coal deposits have been on fire. 
I want to know from the hO:1. Minister 
precisely as to what is the- total loss suffered 
by the country. In view of the fact that there 
is scarcity of coal all around and very poor 
quality of coal is being supplied to our 
power stations, 1 want to know what safety 
measures have been taken and why this 
matter has not been tackled on an emergency 
basis when thousands of tonnes of coal are 
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being burnt. Within a radius or about 100 
kilometres in Jharia coal belt, fire has been 
raging for the last ten years. I am shocked 
to know the way the Ministry has handled, 
the Coal India has handled, this crisis. This 
House would like to know in precise terms 
what steps were taken and what steps 
the Minister is going to take in future 
to brin t ', to an end this crisis-I call it a cr::,.is. 
This should be tack1ed on an emergency 
basis. 

[Trans I at i 011] 

MR. SPEAKER : He has already replied 

to it. 

[English] 

SHRI VASANT SATHE: We have 
never taken this question in a lighter vein. 
I strongly refute the allegation of the hon. 
M .;mb:!r that it is being treated lightly or 
th'lt Government has not taken adequate 
step,;, After nationalisation, we took steps; 
on'y we pr0vid:d money but we have brought 
it under control. I have given the details. I 
can pass it on. I need not take the time of 
the House ... 

MR. SPEAKER : It is allright. 

SHRI VASANT SATHE : Cutting of 
trenches by heavy earthmoving equipment 
to isolate fires; filling of developed galleries 
below the ground; hydraulic sand stowing! 
hydro-pneumatic stowing; fly ash flushing, 
inert gas injection ... 

PROF. K. K. TEWARY: What is the 
result ? 

SHRI V ASANT SATHE: The result is 
that it has been brought down. 

PROF. K. K. TEWARY: Fire is still 
raging. 

SHRI V ASANT SATHE: It has been 
going on for 50 years. Even the best scientists 
know this. If there is inert gas, by internal 
thing, it catches up. Coal is an inflammable 
thing. These are gassy mines. 1 t is not that, 
by just wishing, the fires can be extinguished. 
This is the job of scientists. No one should 
take it lightly, and making light re01i'1,rks, in 
a cavalier manner, will not extinguish the 
fire. 

PR.OF. K. K. TBWAItY: I stroq1y 
protest against the way tbe Minister 'is 
twisting it. You may refute. But' this is a 
reflection on the functiong of tbe Ministry ..• 
(Interruptions) I want to knQw why sJeps 
were not taken to extinguisb the fire. . . 

MR. SPEAKER : Let us not have a fire 
in the House now. 

PROF. K. K. TEWARY : What is the 
result ? We are interested in knowing tbe 
result and not in your mere detailing of 
wbat you have done. 

SHRJ VASANT SATHE They ate. 
coming down. This is the result. I have said 

so. 

PROF. K. K. TEWAR Y : How much 
control have you been able to achieve? You 
should say that. 

SHRI V ASANT SATHE: SO per cent 
has been achieved. I have said so. Sir, he 
has not cared to read the reply; he just 
comes to the House, jumps up and says such 
things. 

PROF. K. K. TEWARY: Sir, on a 
point of procedure. (Interruptions) 

MR. SPEAKER : Do not get agitated. 

PROF. K. K. TEWARY: A written 

reply is placed on the Table of the House. 

A serious Minister goes into all the aspects 

and he replies to all the points raised. Merely 

placing a statement will not satisfy the House. 

SHRI VASANT SATAE: The written 

rep lies are made ayailable. He should 

have read the whole reply before putting 'his 

questions. 

PROF. K. K. TEWAIl Y : That is not t~ 
Gita which everybody will &0 and read. You 

will have to reply to every detail. 

SHRI VASANT SATHB : I have no 
doubt that he has not read even the Qita. 

MR. SPEAKER : Question Ho.ur is 

over. 
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Exploitation of Mines and Mineral 
Resources In Blrbhum 

(Wett Bengal) 

*692. SHkl OADADHAR SAHA: 
Will the Minister of STEEL, MINES AND 
COAL be ptcs$ed to state : 

(a) whether the work and survey has 
been undertaken for exploration and 
exploitation of mines and mjneral resources 
in Birbhum in West Bengal and if so, the 
results thereof; 

(b) whether there is any proposal under 
consideration of Government for sett ing up 
industries based on coal and other mineral 
resources available in many areas of 
Birbhum; 

(c) if so, tbe details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Yes, Sir. As a result of the surveys for 
minerals carried out in Birbhum district 
(West Bengal) a total reserve of about 533 
million tonnes of coal, 127.55 million tonnes 
of China clay and 4.5 million tonnes of fire 
'Ciay resources have been estimated. 

(b) to (d). Detailed investigation for coal 
in Birbhum district has been taken up jointly 
by the State Directorate of Mines and 
Minerals, West Bengal and the Geological 
'Survey of India, and the work is in progress. 

West Bengal Projects Limited, a sub­
sidiary of West Bensal Small Industries 
Corporation is going to have their china clay 
mine and Washery at Makdum Nagar in Md. 
~aur, West Bengal West Bengal Mineral 
Development atld Trading Corporation Ltd. 
haa 81re«dy set up a stone-crushing unit for 
building stone at Pachmi and Hatgacha, Md. 
Bazar. Exploitation of hot spring water of 
Barkeshwar as natural mineral water is 
under active consideration of the State 
(Joverlunent. 

However, "settiftg up of industries based 
:Oil cOld WOWd take Itmger and the tecbno'­
economic viability D~I to "tie :,ftU(tle(J. 

Declston Regarding Slt1ittJng L.I.C. 

*698. PROF. MADHU DANDA VALE: 
SHRI SHANTARAM POTDUKHE : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken a 
decision in regard to splitting the Life Insu­
rance Corporation; and 

(b) if so, the reasons on which the 
decision is based ? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE (SHRI JANAR­
DHANA POOJARY): (a) and (b). A Bill 
to reorgani'ie the Life Insurance Corporation 
into five independent units, as reported by 
the Joint Committee of Parliament, was in­
troduced in the 7th Lok Sabha on 25-8-1984. 
The Bill later 1apsed with the dissolu­
tion of the Lok Sabha. It has since been 
decided by the Government not to proceed 
with the introduction of the Bi1l pending 
further examination. 

Opening of Income Tax Office in Every 
District 

*699. SHRI HUSSAIN DALWAJ : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Income Tax Depart­
ment has its offices in every district of the 
country; 

(b) if not, the number of districts where 
there is no Income Tax Office at present; 

(c) whether Government propose to 
establish Income Tax Offices in every district 
for the convanience of the administration as 
well as the assessees and practitioners; and 

(d) the target date fixed by the Income 
Tax Department for the "same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJAR Y) : (a) and (b). Accord­
ina to information readiJy available, the 
stations at which Income-ta'X Offices are 
located are about 372. There may be lncorne­
tax Offices at more than one place in a pa,rti­
cular district whereas none in several others. 

(c) and (d). It is not the policy of 
"GoVernment to have Income- tax Offices in 
0'ftI')' district. Opening of and maintaining 
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Income-tax Offices depends upon several 
factors taken together like (i) number of 
assessments available, (ii) budget collections, 
(iii) economic viability, (iv) administrative 
convenience, and (v) convenience of tax .. 
paying public. 

Export to U.S.A. 

*700. PROF. RAM KRISHNA MORE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Indian exports to United 
States of America have decreased in the 
recent past while exports to USA from the 
developing countries in Asia, Africa and 
Latin America have increased considerably; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government to 
increase Indian exports to USA. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) No, Sir. 

The Indian exports to the U.S.A. have 
increased during the period 198 t -84. 

According to the Statistics published by 
the US Commerce Department imports from 
Asia and Latin America also jncreased during 
the years 1980-83 whereas from Africa they 
declined. 

(b) Does not arise. 

(c) Continuous steps are being taken 
to promote Indian exports to U.S.A. like 
exchange of delegations, participation in 
Fairs/Exhibitions, organising Buyer-Seller 
Meets, sponsoring of Sales-cum-study Teams 
and holding _- negotiations both at Govern .. 
mental and non-Governmental levels with a 
view to removing constraints impeding the 
growth of Indo-US Trade. 

Restrictions on Powerlooms 

*701. SHRI BANWARI LAL 
PUROHIT ': Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether Government have imposed 
several restrictions on powerlooms; 

(b) if so, the details thereof; 

(c) whether Government are awore that 
due to restrictions on powerlooms, the larle 

textile mills a re taking undue advantase over 
the powerlooms; 

(d) whether Government propose to 
remove the restrictions on the powerlooms; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). Acquisition, installation sale or 
disposal of powerlooms can be undertaken 
only with prior permission of Textile 
Commissioner Powerlooms may not under­
take production of fabrics exclusively reserved 
for production in the hand loom sector. These 
restrictions apply equa)Jy to the powerlooms 
in the decentralised and the organised mill 
sector. 

(c) No, Sir. Production figures over the 
Ia~t 4 years indicate that production of cloth 
by powerlooms has increased whereas pro­
duction by the mill sector has languished. 

(d) No, Sir. 

(e) It is essential that adequate protec­
tion is -provided to the hand loom sector and 
a balanced and disciplilled growth takes place 
in the power operated sector the powerlooms 
and mill. 

[Translation] 

Gold Prices 

·702. SHRI CHANDRA SHEKHAR 
TRIPATHI: 
SHRI R. M. BHOYE : 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware that 
the prices of gold are increasing day by day; 

(b) if so, the annual propor~ionate 
increase in the prices of gold during the past 
three years; 

(c) whether Government are taking any 
concrete steps to control gold prices; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJAR Y) : (a) and (b). The 
annual average price of standard lold 
increased in the Bombay market by 0.2 per 
cent in 1982-83. 7.9 per cent in 1983-84 "nd 
6.7 per cent in 1984 a$5.. ... 
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(e) and (d). Gold is not an essent ial 
commodity and the Government does not 
propose to control its price. 

(English] 

Quotas Allotted to Garment Exporters 

*703. SHRI B. V. DESAI: Will the 
Minister of SUPPLIES AND TEXTILES be 
pleased to state : 

(a) whether Government have directed 
the garment exporters to strictly follow 
quotas allotted to them and warned them 
that attempts on the contrary coutu force 
importing countries to be more res4rictive; 

(b) whether the exporters have been 
urged to concentrate on non-quota countries 
and non-quota products; and 

(c) if so, how many exporter~ have 
agreed to the suggestions made by the enion 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Entitlements for export of graments to 
conutries with which India has bilateral 
agreements are allotted to various exporters 
in .. accordance with the Export Entitlement 
Distribution Policy for garments and knit­
wear announced by the Gpvernment from 
year to year. Under this Policy. exporters can 
export garments only upto the entitlements 
allotted to them, 

(b) and (c). Government encourages 
exports of garments to non-quota countries 
as also of non-quota products. There has 

, been considerable growth in such exports 
over the years. 

Production of Silk 

*704. SHRI CHINTAMANI lENA 
Will the Minister of SUPPL Y AND 
TEXTILES be pleased to state: 

(0) the types of silk produced in India; 

(b) the total area in the country utilised 
f01' silk production; 

(e) .. whether any intensive cultivation 
plan is being carried out in our country to 
pro(\uce more silk; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : (a) 
The, types of silk produced in India are mul­
berry, tasar, eri and muga. 

(b) The total area being utilised for silk 
production in the country is about 7.72 lakh 
hectares. 

(c) and (d). For increasing production of 
raw silk in the country, Central Silk Board 
has been implementing special development 
projects and also central projects for supple­
menting the States' efforts in this regard. The 
major intensive Sericulture development pro­
jects are: 

(i) A project for intensive sericulture 
development in Karnataka with 
World Bank Assistance. 

(ii) Inter-State Tasar Project. 

(iii) Muga Seed Development Project. 

Gold Mines located in Orissa 

*705. SHRI GIR1DHAR GOMANGO 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state ; 

(a) whether gold mines have been locat. 
ed in some parts of Orissa; 

(b) jf so, whether their quality and 
quantity have been examined and assessed; 

(c) the steps taken for their exploitation; 
and 

(d) the names of the places and districts 
where the gold mines have been located and 
stops for production of the areas to check in 
illegal and unauthorised processing thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHR T V ASANT SATHE): 
(a) No, Sir. 

(b) to (d). Do not arise. 

Supply of Coal to West Bengal State 
Electricity Board 

·706 SHRI PRIYA RANJAN DAS 
MUNSI ': Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether he has received any intima­
tion from, Governlnent of West Bengal that 
due to poor quality of coal supply and also 
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due to the delay in coal supply, the power 
supply, stations of West Bengal under West 
Bengal State Electricity Board are facing 
serious difficulties; 

(b) if so, the action tuken by Govern­
ment to provide relief; and 

(c) the actual requirement of coal for 
West Bengal State Electricity Board run 
units in West Bengal during 1983-84 and 
1984-85 and how much was supplied? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). There were two major power 
stations, viz., Bandel and Santaldih with the 
West Bengal State Electricity Board during 
1983-84. The third power station at Kolaghat 
came into operation during 1984-85. The 
linkages provided by the Standing Linkage 
Committee, the suppliss, and the actual 
consumption of coal by these power stations 
during 1983-84 and 1984-85 are given below: 

(in lakh tonnes) 

Year Linkage Supply Consumption 

1983-84 23.64 17.98 16.99 

1984-85 31.00 20.52 (Prov.) 18.58 
_. ,~,~-- -.-----,.---.__. .. '~ .-- .... -----

The linkages have not materialised in 
full due to the following reasons :-

(i) The actual requirement being less 
than the linkages; 

(ii) Inadequate facilities at the power 
stations for handling of coal wagons 
which resulted in iAadcquate release 
of wagons; 

(iii) Inadequate supplies of wagons by 
the Railways; 

(iv) Restrictions imposed by the West 
Bengal State Electricity Board on 
coal despatches, due to inadequate 
availability of funds with West 
Bengal State Electricity Board; and 

(v) Delay in the commissioning of the 
crushers at Kolaghat power station 
due to which the power station 
could consume, till now, only 
washery middlings, the availability 
ot which, is limited. 

In the recent past there bas been no 
complaint about tbe quality of coal supplied 
to the power stations of W.B.S.B.E. As 
regards quantity, with the commissioning of 
the crushers of Kolaghat TPS, linkage of 
middlings will be restored to Santaldih TPS. 
Besides, Eastern Coalfields Ltd. have started 
offering coal in rakes of 70 boyes to 
Santandih TPS, to increase the supplies to 
this power station. Supplies will be made to 
meet the fuJI requirements of the power 
stations of West Bengal State Electricity 
Board, provided the power stations release the 
wagons promptly, and do not impose any 
restrictions on account of financial 
constraints. 

Import of Tractors from Soviet Union 

*707. SHRI MUKUL WASNIK: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Government have decided to 
import tractors from Soviet Union; 

(b) if so, details thereof; and 

(c) whether such import would not affect 
the indigenous p,roduction~sale of tractors 
adversely? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANG MA): (a) No Sir. 

(b) and (c). Do not arise. 

Credit Renewal to Mauritius 

*708. SHRI SOMNATH RAT" : Will 
the Minister of FINANCE be please to 
state: 

(a) whether Government have a propo­
sal to renew its line of credit to Mauritius 
in the current financial 'year; 

(a) if so, the amount of credit proposed 
to be sanctioned to Mauritius during the 
current financial year; and 

(c) the purpose for which the credit is 
goin,g to be granted to Mauritius and in 
what form? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) (a) to (c~. 
During the visit of the Prime 
Minister of Mauritius to India in April, 
1985, it bas been agreed in principle that the 
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following lines of credit for a total value of 
Rs. 10 crores' would be extended to the 
Government of Mauritius: (i) Rs. 5 crores 
on a Government-to-Governnlent basis and 
(ii) Rs. 5 crores extended by the Export­
Import Bank of Indin. 

The Government of Mauritius is to sub­
mit the list of goods it desires to be covered 
under the above credits. Details of the terms 
and conditions of the credit as also the 
items to be covered would be decided a~ter 
receipt of the same. 

World Bank Aids in Tamil Nadu 

5061. DR. P. VALLAL PERUMAN 
Will the Minister of FINANCE be pleased 
to state : 

(a) the total amount of aid by World 
Bank to private and public sector schemes 

in Tamil Nadu-year-wise from 1980 to 1986; 
and 

(b) the projects involved in these aid 
and schemes '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and 
(b). The World Bank does not 
ordinarily give any loans to private sector 
schemes. Bank assistance has been extended 
for rural electrification schemes implemented 
through the Rural Electrification 
Corporation, a public sector undertaking 
and also for other State' projects. A statement 
of such projects is enclosed. 

Statement 

(Amount in US dollar million) 

SI. No. Name of the project Date of agreement Amount of assistance 
------' .... ""----". ----
IBRD IDA 

-------- ... ---,---,,----------., •... -.--.----"" .•. --"~- '--_. -'"'-"--".'.'"'" . 

1. Tamil Nadu Nutrition 12·5·1980 32.00 

42.00 2. Second Madras Urban 14-1-1981 
Development 

3. Tamil Nadu Agricultural Extension 7-5-1981 28.00 

4. Tamil Nadu Newsprint 23-9-1981 100.00 

S. Rural Electrification-HI 22-6-1982 10.95 

6. Periyar Vaigai Irrigation-II 12·10-1984 3).00 

73.00 7. Tamil Nadu Water Supply and 14·11-1984 
Sanitation Project. 

Additional Machinery for Heat Setting 
Plant at Macbilipatnam in Krishna 

District, Andhra Pradesh 

5062. SHRI V. SOBHANADREESWARA 
RAO : wm the Mjniste~ of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether a representation has been 
received from 'he Government of Andhr a 
Pradesh for installation of additional 
machinery at the Heat Setting Plant at 
Machilipatnam, Krishna Dis trict as "Special 
Rehabilitation Project" meant for providing 
relief of weavers t«;> make the unit a viable 
one; and ' 

(b) if so, the action taken in this regard? 

fda. MCNlSrtlR OF STATE OF THE 

MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Yes, Sir. 

(b) A Senior Officer from the Office of 
the development Commissioner form Hand­
looms was deputed for spot study 
and discussions with the State Officials to 
assess the actual requirements of the funds. 
The Officer reported that the water in the 
area is brackish and is totally unfit for usc 
in the Plant. He further pointed out that 
the State Government had already taken a 
decision at the State level to provide good 
water to the plant from a neighbouring 
irrigation canal. The Central Government 
agreed, in principle, to release Rs. 17.00 
lakhs during 8·4-85 for purchase of addi-
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tional machinery, subject to the water supply 
scheme being completed by the State 
Government. The State Government 
however, have intimated on March 
1, 1985 that they will avail of the assistance 
during the current financial year i.e. 1985-86 
after the Water SuppJy Scheme has been 
completed. 

Income Tax Assessment of Apparels 
Export Promotion Council, 

New Delhi 

5063. SHRI ANANDAPATHAK. : Will the 
Minister of FINANCE be pleased to state: 

(a) the upto-date information regarding 
Income-tax assessment of the Apparel Export 
Promotion Council, New I)elhi for the 
assessment years 1983-84, 1984-85 and 1985-
86, that is, incomes returned, income asses­
sed, tax demanded, results of appeal before 
CII and Tribunal and High Court, etc.; 

(b) whether this assessee is being 
prosecuted for filling wrong returns/verifica­
tion; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJAR Y) : (a) to (c). 
Returns of incOl~e has been filed by M/s. 
Apparel Export Promotion' Council, New 
Delhi, for the assessment years 1983-84 and 
19~4·85 declaring 'Nil' incomes. The return 
of income for the assessment year 1985-86 
becomes due on 30-6-1985 and has not so 
far been filed. Assessments in respect of 
the assessment years 1983-M4 and 1984-85 
arc pending. No prosecution for filling 
wrong returns/verifications in respect of 
these years, has been launched in view of 
the fact that the assessments are still 
pending. 

Opening of Branches of Bank of 
Tokyo in India 

5064. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to-state: 

(a) the number of branches of Bank of 
Tokyo have opened in India; 

(b) the names of the places where 
branches have been functioning; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SMRI 
JANARDHAN POOJAR Y) : (a) to (c). Bank 
of Tokyo Limited is operating three branches 
in India, one each at Calcutta, Bombay and 
New Delhi. These branches have been 
functioning from 12-3-1953, 21-12-1953 aDd 
6·3-1963 respectively. The particulars of 
total deposits, advances etc. as on 
31-12 -1983 of the above brancbes are given 
below: 

(Rupees ID crores) 

Customer Deposits 41.83 

Customer Credit 

Total assets (excluding 

contra items) 

Net profit 

23.75 

49.12 

0.92 

Income Tax Raids in Tamil Nadu 

5065. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state: 

(a) whether income tax raids have been 
conducted in Tamil Nadu; 

(b) if so, the number of Income-tax 
raids conducted. in Tami1 Nadu between the 
period from January, 1984 to January, 1985; 

(c) the names of the firms, companies 
etc. in whose premises raids were conducted; 
and 

(d) the details regarding the amount of 
, money and other valuables recovered during 

these raids ? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) During the period from 1st January, 
1984 to 31st January, 1985, the Income-tax 
Department conducted 244 searches in Tamil 
Nadu. 

(c) Having regard to large number of 
searches, it is not practicable. to give the 
names of all the parties/cases. However, 
if tlle Hon'ble Member desires to have in­
formation about a particular search/case, 
the same can be furnished. 

(d) Prima facie unaccounted assets valued 
at Rs. 4S5.S3 lakhs approximately were 
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seized in tbe course of income tax searches 
during the period. 

[Trolls/ation) 

Illegal Mining of Coat in Santhat 
Parlana, Giridib and Hazaribagh 

5066. SHR1,VJJOY KUMAR YADAV: 
Will the Minister' of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether large scale illegal mining of 
coal is going on in the Santhal Pargana, 
Giridih and Hazaribagh Districts of Bihar: 

(b) if so, the details thereof; and 

,(c) the a~tion taken by Government to 
stop this illepl mining and the outcome 
thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL' (SHRI VASANT SATHE) : 
(a) No, Sir. 

(b) Does not arise. 

(c) To stop the illegal extraction of coal 
done sporadically and stealthily, the State 
Govt. and the coat companies have been 
asked to take concerned action against the 
offenders. The State Govt. has already 
issued instructions to District authorities to 
take punitive and preventive action under 
the Coal Mines (Nationa lisat ion) Act read 
with Indian Penal Code. The coal companies 
have also been directed to report to the 
authori ties concerned as and when illegal 
extraction of coal i~ detected. 

[English] 

Spinning Mills Functioning in Maharashtra 

5067. SHRI VlJAY N. PATIL : Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to state : 

(a) the total number of spinning mills in 
Maharashtra; 

(b) the number out of those, which are 
in co-operative sector; and 

(c) the numher out of those Which are 
earning profit and the number of mills 
suffering losses, details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) As on 31st March, 1985 the total No. 
of spinniDl mills is Maharasbtra was 36. 

(b) Of these 36 mills in Maharashtra. 
26 mills were in the Cooperative sector. , 

(c) Out of 26 mills in the Cooperative 
sector, 8 earned profit and 13 increased loss 
during 1982-83. Of the remaining 5 mills, 
the information in respect of 4 mills for 
1982-83 is not available while one mill closed 
in 1982. ' 

Produdion of Pipes for HBJ Gas Grid 
and Smaller Dimension Loop Lines 

by Rourkela Steel Plant 

5068. SHRI ANANTA PRASAD 
SETHI: Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether the Rourkela Steel Plant is 
in a position to meet the requirements of 
pipes for HBJ Gas Grid and smaller 
dimension loop lines; and 

(b) if so, tbe measures Government have 
proposed to fully meet tubular requirements 
of the petroleum industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL' (SHRI K. 
NATW AR SINGH) : (a) Yes, Sir. Rourkela 
Steel Plant is in a position to supply 88,798 
tonnes of 18" and 24" outer diameter pipes 
out of a total 442,384 tonnes of pipes requir­
ed for the HBJ gas pipe line. 

(b) In addition to the facilities available 
at Rourkela Steel Plant, a proposal for 
setting up a pipe plant at Bhilai Steel Plant 
to cater to the requirements of the petroleum 
and other industries is under formulation in 
SAIL. 

Violation of Fast Track Procedure 
by Banks 

5069. SHRI VIRDHI CHANDER JAIN' : 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
have introduced a 'fast track' procedure 
with effect from April, 1984 under which 
banks have been allowed to release credit 
subject to the fulfilment of certain conditions; 

(b) whether RBI carried out any scrutiny 
during 1984 to find that the credit limits 
sanctioned by the banks were need based and 
not excessive; 

(c) if so, the number of banks whi(;h 
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violated the said procedure by releasing credit 
more than the limit fixed by the RBI; and 

(d) the action taken against these banks? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes 
Sir. ' 

(b) According to available information 
during 1984, the reserve Bank of India 
carried out 35 financial inspections and 5 
apprajsaI~cum·final1dal inspections of banks 
whiclt covered several aspect~ of bank financ­
ing- including need- based credit limit 
sanctioned. 

(c) and (d). There were no violations by 
banks about the "fast track' procedure. 

Non-Sanction !Faulty Distribution of Loans 
by Nationalised Banks in H.P. 

5070. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state : 

(a) whether Government have received 
any complaints regarding the non-sanction or 
faulty distribution of loans by any nationa­
lised bank in Himachal Pradesh in respect 
of the functioning of scheme for providing 
loans to the tune of Rs. 25,000 unemployed 
youth of age group 18-35 years since the 
inception of the scheme years ago; 

(b) if so, the nature of the complaints 
and the names of the Banks, District .. wise 
against Whom such complaints have been 
received and the action takl!n in this regard: 
and 

(c) if not, the likely date by which any 
action would be taken and the aggrieved 
parties ensured redressal of their grievances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHAN POOJAR Y) : (a) to (c). In a scheme 
which is being implemented on such a large 
scale not only in Himachal Pradesh, but 
throughout the country there may always be 
a few complaints regarding delay/non­
sa lcti~ning of loans, or faulty distribution. 
However, complaints whenever they are 
received, whether in respect of delay or non­
sanctioning etc. are got looked into with a 
view to taking suitable remedial action. 

Tea Tradinl Corporatloll 

. 5071. SHRI AMARSINH RATHAWA : 
WIll the Minister of COMMERCE be pleased 
to state: 

(a) the main activities of Tea Trading 
Corporation of India Limited; 

(b) the amount of expenditure incurred 
by the Corporation on account of pay, 
allowances to its officers and employees, 
office rents and other expenses during the last 
three years, year-wise; 

(c) the total expenditure incurr~d by the 
Corporation for payment of T.A./D.A. to 
the ~hairman and other officers for visiting 
foreign countries during the said period; 

(d) the amount of expenditure incurr~d 
by the Corporation for propaganda works 
within India and abroad; 

(e) the total amount of business transac~ 
ted during the above period; and 

(f) the other measures being taken to 
boost the trade during the year 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) The main activities of the 
Tea Trading Corporation of India Limited 
arc :-

(1) Export of tea in value added from 
(packets, cadd'ies, tea-bags et~.) as 
also bulk teas, internal sales to 
institutional buyers like Defence. 
Railways. Airlines etc. 

(2) Management of Tea Gardens. 

(3) Production and. export of Chinese 
type green teas. 

(4) Management of Public Tea Ware .. 
house on behalf of Government of 
India. 

(5) Promoting Joint Ventures abroad 
for subserving the main activity of 
export of machinery and technical 
man power. 

(b) to (e). The information is furnished 
below:-
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(Rs. in )akhs~ 
,------------_._-_., .... __ ._-_._------_,_ .. 

(0 Pay and, allowances to officers and 
employees 

(ii) Rent (including godown) 

(iii) Other major expenses 

(iv) Expenditure of foreign travel 

Chairman 

Others officers 

1982-83 

108'.16 

20.60 

\ 169.54 

0.55 

2.35 

1983-84 

125.29 

16.67 

269.63 

1.26 

2.08 

1984-85 

130.2 

11.30 

158.87 

0.30 

5.17 

(v) Expenditure incurred on propoganda 
work in India and abroad 1.83 7.22 7.05 
(This includes advertising, business 
promotion, export market, development 
expenses, exhibition and fairs) . 

(vi) Business transacted 

(f) The Tea Trading Corporation of 
India Ltd. has already contracted for tea 
supplies required by Defence Ministry. It is 
also in constant touch with buyers abroad 
arid is negotiating a joint venture abroad. 

elL's decision to regulate its production 
during 1985-86 

5072. SHRI BHOLA NATH SEN 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the Coal India Ltd. has 
decided to regulate its production during 
1985-86; 

(b) if so, the details thereof; 

(c) the names of the collieries where out 
in production has been proposed by the Coal 
India Ltd.; and 

(d) the extent to which the pit-head 
stocks in different collieries under the Coal 
India Ltd. have increased during the past 
three years ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). Coal India have decided to 
regulate production in some opencast mines 
where 'the stocks have built up to very high 
'levels and Qtf .. take is inadequate. The 

I names of such collieries in EeL, CCL and 
WCL are livon below :-

1784.51 3352.64 3614.46 

Eastern Coalfields Ltd. 

Bonjemehari, Sangramgarh, Mohanpur 
Dalmiya, Dabur, Gournngdih. Chitra: 
Simlong, Lalmatia. 

Central Coalfields Ltd. 

Bhurkunda t Urimari, Religora, Sirka, 
Dakra, K.D., Bachra, Jagannath

t 
Gidi 'c' 

Karo OC, Giridih, Jarangdih OC, Swan~ 
OC,. Pura Dhori, Laiya OC, Tapin North, 
Tapm South OCt Sugia, Pundi, Rajrappa. 

Western Coalfields Ltd. 

Umrer, Kusmunda, Gevra, Dhanpuri, 
Belpahar, Lajkura, Kurasi~, Jamuna OC. 

(d) Pit head stocks in Coal India Limited 
in the last three years were as follows :-

1982-83 

1983-84 

1984-85 

(In million tOBnes) 

21.46 

21.85 

29.51 

Fazal Committee's Recommendation on 
Public Undertakings 

S073. SHRI MOHAN BHAI 
PATEL: Will the Minister of F1NANCE be 
pleased to state : 
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(a) when the Fazal Committee on Public 
Undertakings was appointed; 

(b) whether it has completed its work 
and the report has been submitted to Govern­
ment; 

(c) if so, the details of recommendations 
made; and 

(d) the steps Government haye taken to 
accept those recomnlendations ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR­
DHANA POOJARI) : (a) The Fazal 
Committee on Public Undertakings was set 
up on 12th August, 1980. 

(b) Yes, Sir. In all, Fazal Committee 
submitted 10 Reports. 

(c) ... The main recommendations reJat~ to 
such measures as are essential for improving 
the efficiency and production, maximisation 
of capacity utilisation, control over opera­
tional cost, organisational restructuring 
wherever necessary, delegation of powers 
down the line and industrial relations, etc. etc. 
These recommendations, thus, cover various 
areas of public entelprises' activities, which 
relate to production management, financial 
personnel~ Inarketing and material manage­
ment; including managerial succession and 
industrial relations as well as provision for 
captive power plants etc. wherever necessary. 

(d) In a119 Fazal Committee submitted 
10 Reports. 8 of these have already been 
considered by the Government and 2 Reports 
are under Consideration. 

[Translation] 

Opening of Branches of Nationalised 
. Banks 

5074. SHRI RAM PRAKASH : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of licences given to 
nationalised banks for opening their branches 
in Haryana during the year 1984-85; 

(b) the number of the branches opened 
by these Banks as also the names of these 
banks; 

(e) the time by which the remaining 
branches are likely to be opened; and 

(d) the reasons for delay in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y) : (a) During the period 
April 1984 to Marc~ 1985, nationalised 
banks have been given 31 authorisations/ 
licences for opening branches in Haryana. 

(b) These banks have during the above 
period opened 5 branches as per details given 
below :-

Name of the banks No. of branches opened 

Punjab National Bank 1 

Syndicate Bank 1 

United Commercial Bank 

Central Bank of India 

Canara Bank 

1 

1 

1 
---- .. ---------------._--'_. __ ._-_ 
(c) and (d). The banks require some­

time to complete the process of opening 
branches at the allotted centres. In a few 
cases, lack of infrastructural facilities or non­
availability of suitable accommodation also 
pose difficulty in opening ofilces. With a 
view to expedi ting opening of branches by 
banks at the allotted centres, Task Forces 
consisting of representatives of State Govern­
ment, NABARD ana Reserve Bank of India 
have been set up at each of Reserve Bank of 
India's Regional Office. 

[English] 

Productivity drive In the fteld of Coal 

5075. SHRI JAGANNATH PATTNAIK : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Government have .launched 
any productivity drive in the field tif coat in 
the current financial year; 

(b) if so, the whether Government 
propose to increase the production of ctial 
in the current year; and 

(c) if so, the target of coal prod act ion 
set for the year 1984.:.8S and the actual 
production? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(0) to (c). Efforts are being made to increase 
productivity- in coal indu$try -by ll'lQ:hanJaa-



49 "rltten Answer, VAISAKHA 13, 1907 (SAKA) f 

'dOD. adopting advanced technology redeploy­
ment of surplus labour by baving more open 
Cast mining and by improving working condi­
tions in coal mines. 

To meet tbe increased demand of coaJ 
consumers, a hisher production taraet of 
158.50 million toones has been fixed for tbe 
year 1985 .. 86. 

TaTlet of production and the actual 
achievement during 1984 .. 85 is ~iven 

below:-

Target 

Actual production 

(in tnllUOD tonnes) 

152.00 

147.4S 

Energy used fn Manufacture of Per 
Unit of Steel 

5076. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of ST.EEL, 
MINES AND COAL be pleased to state : 

(a) whether the energy used in manu­
facture of per unit of steel is one of the 
highest i'O. the world; 

(b) if so, tbe details thereof and the 
reasons therefore; and 

(c) the highest and lowest per unit energy 
used in the world and India's position therein 
and corrective steps taken/proposed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). It is 
correct that in view of the stage of techno­
logy in the Indian Steel plants the energy 
consumption js bigh. The main reasons for 
the high energy consumption are : 

(i) Hiah Coke rate : On account of 

-high ash in coking coal (19-22%) 
alongwith inferior coking properties 
and consequently high coke ash 
(2~ .. 29%) and poor coke strength as 
against the coking coal ash of 
below 10% and coke ash of upto 
t 3% in the developed countries. 

-adequate preparation and averaging 
faciliti~ of raw materials were not 
oriainaUy provided, this f.esults in 
unl)repared burden for Blast 
Furnaces. 

-low sinter rate (upto 60%) in blast 
furnace burden as agaist alm~st 
100% abroad. 

-lack of introduction of modern 
technological developments. 

(ii) About 50% of steel production of 
India is through the energy inten· 
sive Open Hearth Furnace. 

(iii) Hot meta] usage in oxygen bJown 
LD steel being high (925-1020 kg/t) 
of steel) due to higher siHcon 
content as against 750 kglt of steel 
in the deve,loped countries. 

(iv) Almost 100% of the steel is cast 
through ingot ca~ting route instead 
of continuous casting route: this 
resuJts in lower metallic yield. 

(v) Instrumentation and automation 
systems are inadequate and obso­
lete. 

(c) Broad indicative figures according to 
available information for the foJlowing 
countries are as fonows : 

(G. Cal/tonnc of Crude Steel) 

France 5.687 

F.R. Germany 5.239 

Italy 4.049 

Netherland~ 4.610 

United States 5.973 

Japan 4.545 

India 9.6 

(The basis of calculations of different 
countries are not known and may differ from 
country to country.) 

In order to bring down the specific energy 
consumption rate in SAIL steel plants, 
several modernisation measures are heing 
considered, some of which are : 

-stamp-charging of coal charge; 

-partia 1 briquetting of coal charge; 

-modernisation of the existing sinter 
plants and installation of new sinter 
plants; 
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-intensification of bhlst furnaces; 

-replacement of open health furnaces 
by oxygen steel making converters; 

-large scale adoption of continuous 
• • castmg; 

-modernisation of rolling mill; 

_ introduction of computer control 
system in an the· shops; 

-introduction of waste energy reco­
very processes like coke dry quench­
ing, heat recovery systems in sinter 
plant, reheating furnaces, power 
generation using blast furnaces top 
gas pressure. 

Relief to Families of Workers Killed in 
Accidents in Coal Mines Under elL 

5077, SHRI LAKSHMAN MALLICK 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the details regarding the compensation, 
provident fund, gratuity, life cover schemes 
paid to each of the families or workers who 
were killed in accidents in coal mines under 
the Coal india Limited during the last 2 

years; and 

(b) whether Government have taken 
some steps for the speedy payment to the 

families of the victin1S ? 

THE MINISTER or SlEEL, MINUS 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). Information is being collected 
and will be laid on the Table of the House. 

Delegation of Indian Businessmen and 
Entrepreneurs to Visit }I:xpo-85 

Organised by Japan 

5078. SHRI PRATAP BHANU 
SHARMA Will the Minister of 
COMMERCE be pleased to state : 

(a) whether Government are considering 
to send a delegation of Indian businessmen 
and entrepreneurs to visit Expo-85 organised 

by Japan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). No proposal for 

sending a delegatio11 of Indian businessmen 
and entrepreneurs to visit Expo .. 85 (organ*d 
by Japan) bas been received by the 
Government yet. 

(Trans/uti 011] 

Setting up of Banks for Uplift of Weavers 
In Barabanki, U. P. ' 

5079. SHRI KAMLA PRASAD 
RA W AT : Will the Minister of FINANCE 
be pleased to state : 

(a) the names of the places in the country 
where Government have set up banks so far 
exclusively for the uplift of weavers, small 
entrepreneurs and minorities; 

(b) the number of banks Government 
propose to set up in district Barabanki in 
Uttar Pradesh separately for the uplift of 
weavers, minorities and small entrepreneurs 
and for providing assistance for export 

purpose; 

. (c) the names of the places where these 
banks will be sct up; and 

(0) if these arc not proposed to be set up, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
Government have not set up any bank 
exclusively for the weavers, small entre­
preneurs and minorities. The advances given 
to small entrepreneurs are included in priority 
sector and an nationalised banks were given 
a target to lend atteast 40 per cen·t of total 
bank credit to priority sector by the end of 
March '85. The National Bank for Agriculture 
,and Rural Development has been sanctioning 
credit limits to State Cooperative Banks on 
behalf of Central Cooperative Banks for 
financing the production and marketing 
activities of primary weavers' ,societies. 

[English] 

Customs CI earance Procedure 

5080. SHRIMATI N. P. JHANSI 
LAKSHMI :-WiH the Minister of FINANCE 
be pleased to state : 

(a) whether orders have been issued to 
customs for 100 per cent check on passengers 
going througb green and other channels I\t 
airports, in case of those travelling to Far 
East and baek; and 



, (b) bow do th ese orders reconcile with 
Government's claim that the procedure for 
customs clearance has been simplified and 
causes . no delay or harassment to the 
travellers ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
No such orders have been issued. In fact, 
majority of passengers 'Walk Through' the 
Green Channel and those opting for the Red 
Channel are cleared on the basis of their oral 
dcclaratioDS~ However, random checking of 
passengers on a selective basis is being done 
in both the Green Channel and the Red 
Channel. In addition, to prevent abuse of 
the facility. a few flights are occasionally 
subjected to 100% examination. Since the 
examination is done on a selective basis only 
to prevent abuse, it cannot be said to be 
contrary to the simplitlcation and facilitation 
measures adopted to accelerate" the clearance 
of passengers. 

Central Excise Duty on Glassware 
Industry 

5081. SHRI MANVENDRA SINGH 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the glassware industry in the 
country under the Central Excise and Salt 
Act, is subject to a very heavy rate of 
Central Excise in the automatic and senli­
automatic sectors, ranging froln 35 per cent 
to 5 per cent depending upon tht: items 
produced and also 5 per cent special excise 
duty; 

(b) whether this also applies to U. p. 
Glass Manufacturers' Syndicate; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The basic 
effective rates of excise duty on glass and 
glassware, other than flat glass, laboratory 
glassware, glass shells, glass globes and 
chimneys for lanlps and lanterns, laminated 
Klass and toughened $lass, is 15% ad-valorem 
applicable on other glass and glassware 
produced by manually op.=rated press ~y 
manufacturers having pot furnaces and not 
using power in relation to such manufacture. 
The rate of duty of 20% ad -valorem is 
applicable to aIasswase (except on tableware 

, ! 
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and articles of decoration) produced by nlouth 
blown process and glassware produced by 
manually operated press by manufacturers 
having tank furnaces. The duty is 25% ad­
valorem on glassware including tableware pro-

duced by semi-automatic process, and tableware 
and articles of decoration produced by mouth 
blown proccs~. Certain products covered 
by 'other glass and glassware' bear a duty 
of 35% ad-valorem. Laboratory glassware, 
glass bangles and glass beads, unfinished glass 
inners, broken glass, and glass ampoules and 
glass vials for injectables, attract nill rate of 
duty. An efft:ctive duty of 5% ad:valorem 
is leviable on glass chimneys for lamps and 
lanterns, Flat glass attract specific rates of 
duty. A special excise duty of 5% of the 
basic excise duty is additionally leviable on 
all the above items. 

The general duty incidence on glassware 
is not regarded as too high particularly when 
it is viewed that there arc Inany excisabJe 
comnlodities which bear similar or even 
higher duty incidence. Moreover, in the case 
of mallY excisable commodities, a substantial 
duty burden is also borne at the input/ 
intermediate stage in addition to duty leviable 
on the finished products, which is, however, 
not so in the case of glass and glassware. 

(b) and (c). The rate of excise duty is 
uniformally applicable to all nlanufacturers 
and the duty rate will depend on the nature 
of the products and the process adopted by 
the manufacturers of sudl glassware. There is 
no special ratc prescribed for lllanufacturers 
belonging to U. P. Glass Manufacturers 
Syndicate. 

Customs Duty on Import of Mercedez-240 

5082. SHRIMATI ,VIDYAWATI 
CHA TUR YEDI : Will the Minister of 
FINANCE be pleased to state : 

(a) the number of Mercedez-240 
imported in the country and the details of 
persons who imported these vehicles; 

(b) the details of the invoice value/cost 
of these vehicles and the amount of custom 
duty, etc. recovered in each case; 

(c) whether Custom Authorities have 
released these vehicles to those persons also 
who had pleaded that they had lost their 
invoices; and 

(d) if so, the details in ~his regard 1 
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THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
Custom lIouses do not maintain statistics of 
imports of individual models of cars. 

Cc) and ' (d). The assessable value of 
cars, for determination of duty, is' arrived at 
on the basis of manufacurers' price list after 
allowing appropriate trade discount and 
depreciation depending upon the peliod of 

use. 

Opening of Branches of Indian Banks In 

Japan 

5083. SHRI K. PRADHANI : Will the 
Minister of FINANCE be pleased to state : 

(a) whether some Indian banks bave 
opened their branches in Japan, 

(b) if so, the names of the Indian banks 
which have opened their branches in that 
country; and 

(c) since when and the number of bran­
ches of these Indian banks functioning in that 
country'! 

TIlE MlNISTER OF STATE IN THE 
MiNISTRY Of FINANCE (SHRI JANAR .. 
DHANA POOJARY) : (a) to (c). State Bank 
of India and Bank of Indian are operating 2 
braches each in Japan. The dates since when 
these branches are functioning are indicated 
below: 

Name of 
Bank 

State Bank 

of India 

Bank of India 

Place of 
branch 

Tokyo 

Osaka 

Tokyo 

Osaka 

Date of opening 

23 .. 1-1980 

5-9-1984 

17-5-1950 

20-10-1950 

-------, ...... _,,--_ .. _-----'--_._-'--

Target achieved by Brancbes of Various 
Banks in Gay. District, Bihar 

5084. SHRI RAMSHRA Y PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state : 

(a) whether various branches of· the State 
Bank of India and Punjab National Bank in 
Gaya District of Bihar State have not achie· 
ved the targets of agriculture, minor irrip .. 
tion, Intergrated Rural Development Pro­
gramme and small scale industry financiol 
during the last three years; 

(b) if so, the reasons thereof; 

(c) the year-wise details under the above 
mentioned heads; and 

(d) the targets allocated by D.L.C.C. to 
various branches during the above mentioned 
period ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) to (d). Present data reporting system 
does not yield branch-wise and distrj(:t~ 
wise information for various schemes laun­
ched for the development of ruraJ areas. 
Time, money and man-power required to 
maintain such a detailed infonnation at the 
Central level are not expected to commensu­
rate with the results likely to be achieved. 
However, the targets fixed for the ca1endar 
year 1984 in the Annual Action Plan of 
Gaya District and achievements till Septem­
ber, 1984 in respect of State Bank· of India 
and Punjab National Bank have been as 
under: 

Sector State Bank of 
India 

Agriculture 

Targets 

Achievements 

Small Scale 
Industries 

Targets 

Achievements 

Other Se"ices 

Targets 

Achievements 

37.S9 

7.40 

12.36 

22.24 

20.67 

45.39 

(Rs. in Jakhs) 

Punjab National 
Bank 

SS.S7 

26.48 

17.48 

13.62 

37.87 

69.97 
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Control of Pollution in Integrated 
Steel Plants. 

508S. 'SHill SANAT KUMAR 
M~NDAL: Will the Minister of STEEL; 
MINES AND COAL be pleased to state : 

(a) whether any study had been made at 
any stage on pollution control (both air and 
water) in respect of the six integrated steel 
plants under his Ministry; 

(b) if so, the outcome thereof; 

(c) the requirements for compliance with 
MINAS (Minimum National Standards) laid 
down for th~ suidance of the steel plants; 
and 

(d) the element of foreign technology 
and· import involved therein 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) Yes, Sir. Studies 
have been carried out by well known national 
institutions with regard to air pollution and 
allied matters at Bhital Steel Plant and 
Rourkela Steel Plant. Similar studies have 
been carried out by Bokaro Steel Plant with 
their own resources. Negotiations are in 
progress with various agencies for carrying 
out similar studies at Durgapur Steel Plant 
and Indian Iron and Steel Company, 
Burnpur. 

(b) Various studies have shown the need 
for further steps to control poHution and 
action plans have been drawn up for 
implementation in the Seventh Plan period. 

(c) Minimum National Standards for the 
steel plants 'have not been laid down so far. 
Certain norms for control of air pollution 
have been specified by the Central Board for 
the Prevention and Control of Water Pollu­
tion. The Water Pollution Control Act was 
cnacted in 1974 and the State Control Boards 
have also adopted these standards to suit 
the respective regions. 

(d) Pollution control equipments like 
ventuari scrubbers and electrostatic 
precipitators (ESPs) for control of air pollu­
tion, efftuent treatment plants are manufac­
tured within the country although with 
varying degrees of efticiency. With the chanae 
in technology of ' iron and steel making as 
well as shaping of steel, some of the 
speci.alised type of control equipment may 
have to be imported alongwith. the main 
equipment until the technology of designing 
and manufacture is absorbed in tbe country. 

~rlilen Jns'we" 58 

Losses/Profits In Units Uader N.T.C. 

S086. SHRI C~ K. KUPPUSWAMY: 
Will the Minister of SUPPLY AND TEX­
TILES be pleased to state : 

(a) the extent of yearly losses/profits of 
each units of Swadeshi Cotton ~tills Company 
Limited since take over i.e. 1978 to 1984-85; 

(b) the datails of losses/liabilities of 
Swadeshi Cotton Mills Company Limited 
during pre-take over/at the time of take 
over; 

(c) the extent of liabilities of SCM units 
under National Textiles Corporation at pre­
sent; and 

(d) the remedial measures Government 
propose to take in public interst and 
worker's interest ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) The losses suffered by each unit of 
Swadeshi Cotton MHI s Co. from 1978 .. 79 
to 1984-85 are given in the statement enclo­
sed. 

(b) The carried over losses, as on 
31-3-1978, of the SCM Co. was Rs. 777.19 
lakhs. The liabilities of SCM Co. ~s on 
31 -3 .. 78 were as under: 

(a) Secured loans 
(b) Deferred .Payments 
(c) Workers Dues 
(d) Statutory [)ues 
(e) Other creditors 

Total: 

(Rs. in lakhs) 

975.36 
236.64 
877.83 
299.25 
515.56 

2904.64 

(c) The liabilities of SCM units under 
NTC as on 31st March, 1985 for the post­
takeover period amount to Rs. 4969.49 lakhs. 

(d) The following steps have been/are 
being taken to improve the performance of 
these mills : 

(i) improvements· in product-mix to 
fetch higher realisation; 

(ii) greater control on wastes and 
damages through process control 
at various stages; 

(iii) economy and control in cotton 
mixing costs, consumable stores, 
spares, dyes and chemicals, etc. and 

(iv) control on coal cost through better 
tie-up with Railway authorities and 
Coal India. 
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De~lIne ~ Non-Statut~ry As.istance 
by'UnloD,Governmeut to 

Government of Kerala 
, ,.{ ~ , 

5087. SHRI K. P. UNNIKRISHNAN: 
WUl tbe Minister of FINANCE be 
ple~ ~ state : 

(a) tbe details of transfer of resources 
from the Union to the state of Kera]a during 
the last three years, both in terms of devo­

. lution of taxes and Central contribution to 
plan expenditure and non .. plan assistance and 
.assistance for natural calamities, such as 

floods. drousbt and sea erosion; 

(b) whether the non-statutory assistance 
bas shown a decline; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) A State­
ment is laid on the Table of the House. 

(b) No, Sir. 

(c) Does not arise. 

Statemenet 

Details of trans/er 0/ resources from the Union to the Slale of Kerala 
during the years 1982.83, 1983 .. 84 and 1984.85 

(Rs. crores) 

Head of Account 1982 .. 83 1983-84 1984·84 
Ale A/e B/c 

l. Statutory Transfers 

(i) Share in Central taxes 185.94 211.00 228.92 

(ii) Non .. Plan Statutory Grants 0.06 2.05 0.06 

Total 186.00 213.5 228.98 

2. Medium-term loans for specific 
purpose and assistance for natural 
calamities 

(i) Assistance released for natural 
calamities 2.00 38.36 14.80 

(ii) Medium-term loan 93.93 62.26* 

Total 95.93 100.62 14.80 

3. Other Transfers 

(i) Central assistance for 

State Plans 100.40 111.67 120.57 

(ii) Central assistance for 
Central Sector/Centrally 
Sponsored schemes 38.74 69.96 70.27 

(iii) Share in Shall Savings 14.83 13.33 21.00 

(iv) Non-Plan Grants 3.13 2.85 3.76 

(v) Non·Plan loans and advances 3.83 3.47 4.11 

Total 160.93 201.28 219.71 

• Includes Rs. 20.00 crores of medium term loan for land acquisition for naval academy. 
Source : State Budgets 1984-85 .ad 1~. 
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Trade between India and New Zealand 

5088. SHRI HARIHAR SOREN: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Government of New 
Zealand has expressed their desire to expand 
trade with India; 

(b) if so, the reaction of Government 
thereto; 

(c) the steps taken to establish better 
trade and economic co ·operation with 
New Zealand; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (d). During his recent 
visit to India, the Prime Minister of New 
Zealand expressed a desire to expand trade 
with India. The Government of India 
welcomed ihis suggestion. The New Zealand 
Government have re-established their High 
Commissioner in India and a Trade Commis­
sioner has also been posted in Delhi. The 
Government of India has reciprocated this 
by posting a full-fledged High Commissioner 
in New Zealand and the staff in the Indian 
High Commission in being appropriately 
strengthened. 

Coffee Production 

5089. DR. P. VALLAL PERUMAN: 
Will the Minister of COMMERCE be pleased 
to state: 

(n) the total quantity of coffee produced 
in the country; 

(b) the total quantity of coffee and coffee 
products consumed in the country annually; 
and 

(c) the amount of foreign exchange earned 
annually through export of coffee by the 
country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The total quantity 
of coffee produced in the coun'try for 1984-
85 ccop is provisiona11y estimated to be of 
the order of 1,80,000 tonnes. 

(b) The total consumption is currently 
estimated at around 55,000 tonnes. 

(c) The foreign exchange earninss fOf 

1984-85 ace provisiohally est'tmated to be of 
the order of :as. 205 crores. 

C.B.I. RaWs In Calcutta 

5090. SHRIMA TI O:~ET A 
M UKHI:RJEE : Will the Minister of 
FINANCE be pleased to state : 

(a) whether attention of Government has 
been drawn to a news-hem cat>Uorlcd 
"Chatkal Malikder Bari Tallashi, Set~iar 
Sange Yog Actie Sandetre Kolkatai Hana" 
(Jute Min Owners' Houses searched, hids 
in Calcutta due to suspicion of ·connection 
with Sethia) published in Bengali newspaper 
Ajkal of 23 February, 1985; 

(b) if so, the reaction of Government 
thereto; and 

(c) the results achieved by C.B.I. 
raids? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). The 
Central Bureau of Investigation has reported 
that it did not carry out any search, referred 
to in the news item, in connection with 
Sethia's casco 

Danish International DeveJop.ebt 
Agency Projects 

5091. SHRI N. VENKATA RATNAM: 
Will the Minister of FINANCE be pleased to 
state : 

(a) the particulars of the projects of 
Danish International Developinent. ~ Agency 
(DANIDA) in India; 

(b) its financial contribution this year 
and subsequent years: and 

(c) the number of projects to be taken 
up in furture arid the cost thereof? 

THE 'MINISTER OF 'STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) A State­
ment of projects for financing from the 
Danish International Development Apncy 
(DANIDA) in India is enclosed. 

(b) The financial contribution from 
I • ".. ' $' ~ ~ .' ;'" r t 

DANIDA for tbts year and years to come 
is 'as foDows ; 
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Year Danish Grant 
(Okr million ----_ .. _---

1985 
1M6 
19.87 
19'88 

170 
* 180 

200 
220 

Danish Loan 
(Okr million) 

170 
Not AvaiJable 
Not Available 
Not Available 

(c) The projects to be taken up in future 
by DANIDA wQuld depend on appraisal and 
approval by DANIDA and it is not possible 
to indicate the specific amounts or specific 
prcjects in advance. 

------- -~---. _'- ~--~-

Statement 

frt;Jjects under Finance from the Dallish Internati()nal Development Agency (DANIDA) ---
81. No. Name of the Project 

1 2 

LOAN 

1. Consultancy contract and Catalyst import for Rashtriya Chemicals 

and Fertilizer Ltd. (That Project) 

2. Fisheries Oceanographic Research Vessel alongwith spares 

3. Incineration Plant 

4. Consultancy services and Catalyst iJnport for gas based urea plant 

at Guna of National Fertilizers Ltd. 

5. Merchant Marine Training Vessel 

GRANT 

J. Swan Farmers Development Ppoject in Bihar 

2. North Kanara Integrated Development Project 

3. 'ADI/DANIDA FUND 

4. Food and Mouth Disease Vaccine Centre, Poona 

S. Ani,maJ Disease Surveillence Centre 

6. Training Centre of Frozen Semen Technique 

7. Seed Procureplent and Tree Improvement 

8, All India Spare Parts Depot 

9. Intearated Fisheries Project Tadri, Karnataka 

lQ. ~.mataJQl AJdcultural Extension Project 

~J~ ~,fatbol~ Training I:lnd Extension 

12. Irriptioo Facilities at Cattle Bteedins Farms at Chiplima and 

.~da: 

13. Protot)'Pe Development and Training Centre. Madras 

Amount 
(pan ish Kroner 

million) 

3 

240.0 

138.5 

159.0 

140.0 

50.0 

10.0 

59.8 

5.0 

10.0 

4.8 

1.5 

4.1 

7.05 

37.0 

. 44.8 

2.3 

2.5 

18.1 
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1 2 3 
----.------.--.. ----~ --_ ... ----'-------------_._---

14. Tool Room and Training Centre, Delhi 

15. Central Tool and Training Centre, Caleutta 

32.5 

40.0 

16. Government Tool and Training Centre, Bangalore 4.3 

72.0 

175.0 

153.0 

7,6 

2.0 

19.7 

17. National Programme for Control of Blindness 

18. Health Care and Family Welfare Project, Madhya Pradesh 

19. Health Care and Family Welfare Project, Tamil Nadu 

20. National Institute of Health ano Family Welfare, Delhi 

21. Survey Research and Training Centre 

22. Janatba Housing Water Supply, Kamataka 

23. Rejuvenation of Hand Pumps in Tamil Nadu 7.8 

56.~ 24. Rejuvenation of Hand Pumps Karnataka and Madhya PradeSh 

25. Flood Simulation Modelling 

26. Rural Drinking Water Supply, Kerala 

27. Rural Drinking Water Supply, Orissa 

28. National Leprosy Eradication Programme 

2.9' 

150.<J 

260.0 

60.0 

15.0 

110.0 

29. Agriculture Extension in Tamil Nadu 

30. Rural Water Supply in Tamil Nadu 

31. Equipment for Fishery and Oceanographic Research Vessel (FORV) 17.30 ___ --._--_. .. --. ~.~.- ---- - ----_. -_ .. - .. _-_ .... --- ._--

Rise in Prices of Essential Commodities 
Due to Budgetary Levies 

5092. SHRI K. MOHANDAS : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the prices of essential com­
modities have been risen as a result of 
budgetary levies; 

(b) if so, the percentage of increase in 
prices of essential commodities; and 

(c) the steps taken tt? see that the prices 
do not rise beyond the levies imposed '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY) : (a) and (b). 
In the four week since the presentation of 
the Budget for 1985-86, wholesale price of 
some essential commodities have increased 
(as for example, rice, sugar. vanaspati, 
potatoes and tea) while prices of some others 
have declined (for exa.mple wheat, ground-

nut oil, mustard oil and coconut oiI). Prices 
of many commodities usuaJ1y come under 
seasonal pressure at this time of the year and 
only a small proportion of the rise in whole­
sale price index during this period can be 
attributed to Budget levies. 

(c) After the presentation ,of the general 
budget the Central Government has advised 
the State Governments to take strict action 
against traders indulging in profiteering, 
hoarding and bJackmarketing. 

Gradation of Ker.la as surplus State 
by 8tb Finance Commission 

5093. SHRI SURESH KURUP : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Eighth Finance Commis .. 
sion bas graded Kerala as a surplus State; 

(b) whether the State Government has 
contradicted it with documentary evidence; 
and 
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(c) if so, the reaction of Union Govern .. 
ment thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Kerala 
has been assessed a revenue surplus State by 
the Eighth Finance Commission after taking 
into account the Central devolution of taxes. 

(") Government of Kerala had stated 
that the assessment made in the Planning 
Commission while working out the State9s 
resources for the 7th Five Year Plan had 
indicated a revenue deficit. 

(c) Government of India had informed 
the State Government that there are bound 
to be variations between the estimates of the 
Planning Commission and the Finance 
Commission due to differences in period of 
reference, base year adopted for revenue and 
expenditure calculations and the norms 
adopted in estimating the receipts from the 
Public Sector Undertakings and are there­
fore not comparable. 

Export of Marine Products 

5094. SHRI S. G. GHOLAP : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the total export of marine products 
during each of the last three years; and 

(b) the quantity of frozen fish, frozen 
shrimps, frozen lobster tail, frozen frog Jeg 
and dried fish eKported each year respec­
tively? 

THE, MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Total exports of 
Marine Products during the last 3 years 
are : 

1982-83 Oty : 78175 Tonnes 

Value iRs., 361.36 Crores. 

1983-84 Qty : 92691 Tonnes 
f 

Value: Rs. 373.02 Crores. 

1984-85 Qty : 85393 Tonnes 

. (provisi90a1) : Value: Rs. 382.14 Crores. 

(b) 

Frozen fi::,!'l 
Frozen Shrimp 

Frozen Lobster 
Tails 

Frozen Frog 
Legs 
Dried Fish 

1982-83 1983-84 1984 .. 85 
(provisional) 

(Quantity in Tonnes) 

12847 ., 22573 8732 
55002 54444 54418 

749 

1896 
2597 

648 

2428 
6492 

1031 

---------_._----
3023 

12487 

Abolition of Excise Duty and Import 
Levies on Kraft Papers 

5095. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Federation of Corrugated 
Box Manufacturers of India ha ve urged 
Governm~nt to abolish the excise duty on 
raw material of kr ..tft paper and reduction of 
import levies etc; 

(b) if so, the details thereof; and 

(c) Government's reaction thereto? 

THE MINJSTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
Federation of Corrugated Box Manufacturers 
of India has not urged for abolition of excise 
duty and reduction of import Jevies on raw 
material of kraft paper etc. 

(~) and (c). In view of reply to (a), the 
question does not arise. 

Import of Textiles by Sri Lanka 

5096. DR. KRUPASINDHU BHOI : 
Will the Minister of SUPPLY AND TEX­
TILES be pleased to state : 

(a) whether Sri Lanka has resumed 
import of Indian textiles after a break of one 
year; 

(b) if so, the details thereof; and 

(c) the steps taken to promote the sale 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) The Government is not aware of any 
stoppage of import of Textiles by Sri Lanka 
from India. 
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(b) Does not arise. 

(c) The general schenles for promotion 
of exports of textiles apply to Sri Lanka 
also. 

Bhashkra Textile 1\1.llIs, Jharsuguda 

5097. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of SUPPLY AND TEX­
TILES be pleased to state : 

(a) whether any proposal from Govern­
ment of Orissa to nationalise the closed 
Bbashkra Textile Mills, Jharsuguda has been 
received; 

(b) if so, when it has been received; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). Yes, Sir. A proposal for the 
nationalisation of the mill by the State 
Government was received in January, 1985. 

(c) The matter is in correspondence with 
the State Government. 

I Trails/at i Oil) 

Coal pound in Mellsana District of GuJarat 

5098. SHRI NARSINH MAKWANA: 
Will the Minister of STEEL, M1NES AND 
COAL be pleased to state : 

(a) whether some coal bearing areas have 
been found in Mehsana district in Gujarat; 

(b) if so, the time by which the same 
are likely to be mined for consumption; 

(c) the details of the programme drawn 
for mining this coal; and 

(d) the estimated quantum of coal likely 
to be mined there and the expenc.titMre 
involved therein ? 

THE MINISTER OF STEEL. MINBS 
AND COAL (SHRI VASANT SATHe): 
(a) to (d). Coal deposits have been located 
by Oil and Natural Gas Commission during 
exploration for oil bearing strata in tbe 
Cam bay Basin of Gujarat covering Mehsana 
and Kalol. The Coal reserves occur in depth 
range between 600·1700 metres bolow 
ground level. Appropriate exploitation 
technology for Fuch deep deposits is yet to 
be investigated. Techno-economic feasibility 
study for exploitation is possible only after 
completing detailed geological work. 

[English] 

Spinning Mills tn M.P. 

5099. KUMARI PUSPA DEVI: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state: 

(a) the number of spinning mills set up 
in Madhya Pradesh; 

(b) since when those spinning mills have 
started commercial produetion; 

(c) the number of those spinning mills 
running in profit; 

(d) the number of people who have been 
provided employment in those mills; and 

(e) the details of the location of tbose 
mills? 

THE MINISTER OF STATE lOF THE 
MINISTRY OF SUPPLY AND tE'XftLES 
(SHRI CHANDRA SHEKHAR SINO'iI) : 
(a) to (e). Statement giving details is ~Jo. 
sed. 



StatemeDt 

1.",. following table gives the list 01 Spinning Mills iI' Madhya Pradesh with thejr 
19CtItiow8, the tlate of C(lmmellcement 0/ commercial pr.oduction, iltstalled 

ctlpaclty of spindles employees on roll alld aCfually employed 
and Profit/Loss made. 

Sr. No. Name of the 
mill witb 
location 

Date of commence­
meat of commer­
cia) production 

Installed ~mployees Profit/Loss 
capacity On Roll Actual1y (Rs. in Jakhs) 
of spindles Employed <+profit-Ioss) 

1 

1. 

2. 

3. 

4. 

5. 

7. 

Motital Agrawal 

'Mills Ltd. Bitia 
Napr Gwalior 

·M.'P. Stwte Textile 

Corp. Ltd" lndore­

Khandwa Road, 

5aawact 

3 

N.A. 

9-3-64 

Nhnar Textiles 'Ltd. 1·4·66 

Indore Road, 

·Kbandwa 

Bilaspur Spinning 

Mills and Industries 

Ltd. Bilaspur 

N.A. 

,Bharat Commerce March, 57 
'Iud ,Indusbics Ltd. 

Birlaaram. Naida 

'Co .. op. -Spg. Mills N .A. 

'Ltd. Burhanper 

MIs. Raibahadur .1-4.57 

Kanbaivalal Bhan-

dari Mills (Unit of 
Hope Textiles) 
MalgodoWD, In40re 

4 s 

20,020 171 

25,240 1504 

24,200 802 

15,024 1148 

31,056 2968 

25,080 1132 

10,120 2S7 

6 7 

N.A. N.A. 

828 N.A. 

655 (-) 43.45 (As 

per balance sheet 

(for 31 Dec., 83) 

633 N.A. 

1826 (-) 61.8 (As 

per balance 

sheet for 31 
Dec., 83) 

667 (-) 33.80 (As 

per balance sheet 

for 30 June, 83) 

175 N.A. 
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Setting up of Cold Roiling Mill Complex 
in Orissa 

5100. SHRIMATI JAY ANTI PATNAIK: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether his Ministry has received 
applications from Government of Orissa to 
set up Cold-Rolling Mill Complex in that 
State; 

prepared credit schemes indicating the names 
of those banks and since when; 

(d) whether the banks operating in these 
districts have achieved the targets of 
expansion of credit facilities envisaged in 
these credit schemes; _ 

(e) if not, the names of the banks which 
have not achieved the targets; 

(b) whether these applications 
pending for clearance; and 

are (f) whether any action has been taken 

(c) if so, the steps taken to clear those 
pending applications ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

( Translation] 

Credit Schemes prepared by Lead Banks 
for Adivasi and Backward Areas 

5101. SHRI DILEEP SINGH BHURTA~ 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether variolls nationalised banks 
have been declared as lead banks for adivasi 
and backward areas; 

(b) whether such lead banks prepare 
'Credit schemes for the districts; 

(c) if so, the names of the districts in 
Madhya Pradesh where such banks have 

Target 

Agriculture 305.68 

Sman Scale Industries 28.56 

Services 35.65 

against such banks this regard; and 

(g) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MlNISTR Y OF FINANCE (SHRI JANAR­
DHANA POOJARY) : (a) to (c). Under 
the 'Lead Bank Scheme', all the districts in 
the country were allocated to different banks 
including Nationalised Banks which were 
designated as 'Lead Banks' of the respective 
districts. Adivasi and backward areas in 
different districts will fall under the Jead 
responsibility of the concerned Jead banks. 
District Credit Plans/Annual Action Plans 
as per Reserve Bank of India's guidelines 
are prepared by the Lead Banks for the 
development of the districts in their charge 
from 1980 onwards. A statement showing' 
bankwise allocation of lead districts in 
Madhya Pradesh is set out in the statement; 
attached. 

(d) to (g). The performance under 
Annual Action Plan 1983 for all the lead 
districts in Madhya Pradesh taken together 
was satisfactory and the relevant details are 
furnished below :-

Achievement 

285.37 

37.38 

83.03 

(Rs. in Crores) 

Percentage 
achievement 

93.4 

130.9 

232.9 
-*~--.'--- -_ ..... _---_. ----

Total 369.89 405.78 109.7 
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Statement 

Statement showing back. wise al/ocollon 01 lead dislri cIs in Madhya Pradesh 
_____ , __________ ""' ~r"'_ 

Name of the lead banks Name of lead districts 

1. State Bank of India 1. Bastar 2. Bilaspur 4. Chhatarpur 4. Damoh 

5. Panna 6. Raigarh 7. Tikkamgarh 

2. State Bank of Indore 1. Guna 2. Shivpuri 3. Vidisha 

3. Allahabad Bank 1. Satna 

. 4. Bank of India 1. Dhar 2. West Nimar 3. East Nimar 4. Dewas 

5. Indore 6. Ujjain 7. Shajapur 8, .Rajgarb 

9.Sehore 10. Bhopal 

S. 

6. 

Bank of Baroda 

Punjab National Bank 

1. Jhabua 

1. Datia 

7. 

8. 

Dena Bank 

Union Bank of India 

1. Durg 2. Rajanandgaon 3. Raipur 

1. Rewa 2. Sidhi 

9. Central Bank of India 1. Mandsaur 2. Ratlam 3. Bhind 4. Gwalior 

5. Morena 6. Sagar 7. Raisen 8. Hoshangabad 

9. Betul 10. Chhindwara 11. Narasingpur 

12.Seoni 13. Balaghat 14. Mandla 15. Jabalpur 

16. Shahadol. 17. Surguja 

[English] 

Grant of Relief to Victims of Hailstorms, 
Early Snowfall and Incessant 

Rains in J and K 

5102. PROF. SAIFUDDIN SOZ : Will 
the Minister of FINANCE be pleased to 
state : 

(a) wbether the former Minister of 
Finance bad made a commitment in 1984 
that. the tdinistry would examine the matter 
relating to grant of relief to victims of hail­
storm, earJy snowfall and incessant rains in 
Ja~mu and Kashmir· State between 1982 and 
1983; and . 

, ' 

(b) if so, whether any measures w~re 
t.lcen in that direction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (8) and (b). 
A ceiling of expenditute of Rs. 100.40 lakhs 
was approved for J and K Government' for 

1983·84 towards relief of distress caused by 
damage to Rabi and Kharif crops dUring 
1982. As this amount was within the annual 
margin money of Rs. 130 lakhs for the State , 
no Central assistance was released to them. 
The State Government reported that no 
balance amount was available from . out of 
the margin money as the expenditure every 
year had been in excess of the annual margin 
money. The State Government was requested 
to furnish the details of such expenditure. 
The State Government furnished certain 
particulars for 1979·80 to 1983·84. Since they 
were not complete, the State has been 
requested to furnish further details. 

Loans Disbursed by Rural Banks in Bihar 

5103. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be 
pleased to state : 

(a) .the number of rural banks at present 
operatiris in Bihar; 
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(b) the quantum of loans, disbursed by 
these hanks during the last three years; 

(c) what is the recovery position; and 

(d) the number of small ramers and 
marsinal farmers who availed of such loans 
®rina the above period ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) At 
present, 22 Regional Rural Banks are opera­
ting in Bihar. 

(b) Yearwise information on Joans 
disbursed by regional rural banks in Bihar 
is not available. However, the total outstand-

As at the end of 

June 1983 

June 1984 

Demand 

3169.62 

4475.09 

ina amount of Joans as at the end of 
December 1982, 1983 and 1984 is indicated 
below: 

As at the end of 

December 1982 

December 1983 

Pecember 1984 

(Rs. in lakhs) 

Amount of loans put­
~tan4ir~a 

6791.41 

947S.1S 

J3378~PS 

(c) Recovery position avaiJable as at the 
end June 1983 and end June 1984 is liven 
below: 

Recovery 

1583.02 

2131.19 

(~~. bl Ia klls) 

% of recovery to Demand 

50% 

48% 
---_. __ ._" .. _---_.,-------

(d) The number of small and marginal famers who have availed of loans from the 
regional rural banks in Bihar in the last three years is indicated in the following table : 

Purpose of loan. 

(l) Crop loans 

(2) Agricultural term loans 

(3) Activities· Allied to Agriculture 

Total 

No. of Accounts 
Dec. 82 Dec. 83 Dec.8"4 

79257 

91881 

94982 

266120 

86429 

11797'3 

159185 

363587 

89063 

144731 

221948 

45S74Z 
--_._--_ .. _-.-.,-_._._-_ .. __ .. __ ._---------

*No. of accounts under activities 'allied to agriculture' include landless labourers also. 

»eneftts of Group Insurance Scheme 
to Junior Accounts Officers Vi.-a-

. Vis Asssitants 

5104. SHRI M. ARUNACHALAM: 
Will the Minister of FINANC~ be pleased to 
stat~ : 

(a) whether it is a fact that an Assistant 
working in Ministries in the pay scale of Rs. 
425 .. ~OO is in Group 'B' non .. gazetted status 
and is entitled to a benefit of R,. 4O,C¥)O 
under the new Central Government Group 
Insurance Scheme whereas a Junior ~unts 
Officer in the pay sca.le of Rs. 500-900 in 

Group 'C' non-gazetted statu. is entitled to 
Rs. 20,000 under the new insurance 8C~; 
and 

(b) if~, tbp ~a~n.s for t1}is 4iscriPl~M­
tion in even though the Junior A~9U"s 
Officers are in the higber pay scale than the 
Assistants. 

THE MINISTER OF STATE .. fttE 
. MINISTRY ·OF FINAtfCE 4JHal 

JANARDHANA OOQJAR¥) : (~~. ~,.,. 
tion is rQOQvere4 _"" ~ta .. ,_" jp ,t#J.e 
Central Ootlttrnmett fiPJPJo~ :q~ 
InsQ~ Sett.ru. ip ,~cqr~, lJ¥j~ lie 
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classifications (i .e. Groups) under the Central 
Civil Services (Classification, Control and 
Appeal) Rules, 1965 and not on the basis of 
designatio!) or grade. Assistants in the Cent­
ral Secretariat Service are classified as Group 
'B' and Junior Accounts Officers etc. are 
classified as Group 'C'. 

(b) Assistants of Central Secretariat 
Service are classified as Group 'B' non­
gazetted since the president is the appoint­
ing authority in their case and they have 
enjoyed this status historically even before 
1948. 

Wastage of Coal 

5105. SHRI CHITTA ?vIAl-lATA 
Will the Minister of STEEL, MINES AND 
eOA L be pleased to state : 

(a) whefher every year coal worth 
several crores of rupees goes up in smoke; 

(d) if so, the reaso~s therefor; and 

(c) the steps Government propose to 
take in the matter ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHR[ VASANT SATHE): 
(a) to (c). The information is bein~ collected 
and will be laid on the Table of the House. 

National Prices Commission 

5106. SHRI AJOY BISWAS : Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have any pro­
posal to set up a National Prices Commis­
sion; and 

(b) if so, the details of the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARD.HANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

Grant of Loa·ns by Banks on Ora) 
Instructions 

S107. SHRI C. MAOHAV REDOI: 
Will the Minister of FINANCE be pleased 
to state whether instructions had been issued 
by Government to all the nationalised banks 
that they should not act on oral instructions 
in the matter ~f granting of loans? 

and Managing Directors/Chief Executives of . 
public sector banks and financial 
institutions have been instructed not to take 
cognizance of oral instructions at whatever 
level from Ministry of Finance or any other 
ministries or offices regarding matters which 
are within their powers. In exceptional cases, 
where because of sensitive nature of the 
case, or the need for speed, it becomes 
necessary to send oral communications, such 
communications will be sent at the level of 
the Joint Secretary in the Bank ing Division 
of the Ministry of Finance or the Govern­
ment Directors on the banks. In such cases, 
the bank or the financial institution is expec­
ted to record the oral instructions received 
with appropriate security classification and 
send a copy to the officer concerned. No 
oral instructions are, however, to be scnl 
regarding grant of bank loans. 

[Trans/ali 011) 

Licences Issued by RBI to Central 
Bank of India for Opening 

Branches in U. P. 

5108. SHRT HAR1SH RA WAT : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of Ih.:cnccs issued by the 
Reserve Bank of India to the Central Bank 
of India for opening its branches in hill 
areas in Uttar Pradesh and the dates on 
which these licences were issued; 

(b) the number of ,branches, out of the 
sanctioned ones, opened so far by the Bank; 
and 

(c) the reasons for the delay in opening 
the branches by the Central Bank and the 
steps being taken by his Ministry for remov­
ing the causes of delay in opening these 
branches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
The Reserve Bank of India has reported that 
15 licences were issued to Central Bank of 
India for opening branches in the hill areas 
of Uttar Pradesh. Of these. 11 licences have 
been utilised by the bank. I)istrictwise, 
centrewise and yearwise details arc set out in 
the statement attached. 

THE MINISTER OF STATE IN THE The bank has been advised to take 
MINISTRY OF FINANCE (SHRI effective steps for the utilisation of pending 
JANARDHANA POOJARy) : Chairmen . licences. 
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Statement 

Statement showing districtwise details of licences issued to the Celltral Bank 0/ India in 
the hill areas of Uttar Pradesh 

District 

Nainital 

Almora 

Dehradun 

Centre 

Haldwani 

Ramnagar 

Garampani 

Rudrapuf 

Nainital 

Kushipur 

Hawalbagh 

Almora 

Dchradun 
(Rajpur Road) 

Dehradun 

(Arhat Bazar) 

Oehradun 

(Forest Research 

Institute) 

Pondiwari 

Sclakui 

Pauri Garhwal Pami 

Pithoragarh Pithoragarh 

---------' ----_._-

Date on which 

I icence issued 

31-1-1969 

22 .. 1-1975 

15-4-1975 

15-4-1975 

4-4-1984 

20-4-1977 

30-3-1985 

26-6-1969 

3-2-1970 

2-9-1980 

24-12-1980 

31-1-1985 

17-7-1984 

Date of opening 

the branch 

1-12-1944 

22-5-1969 

19-7-1975 

8-10-1976 

9-10-1976 

14-10-1977 

30-7-1947 

17-10- ]969 

30-5-]970 

]6-9-1980 

3-3-1981 

~----.. - -
Residential Accommodation to Employees 

of L.I.C. 
taken by Government to improve the situa­
tion in this regard ? 

5109. SHRI MADAN PANDEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of permanent empJoyees 
of various categories in the Life Insurance 
Corporation at present; 

(b) the number of employees out of 
them, provided residential accommodation 
so far; 

(c) whether there is a discontentment 
amoog the employees on this count which is 
affecting their efficiency; and 

(d) if so, tllc action proposed to be 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
The number of permanent employees of 
various categorjes in the LIe as per audited 
accounts as on 31-3-1984 is as folJows:-

Class I Officers '790 

Class II Officers 6649 

Class III Employees 40178 

Class IV Employees 7823 

---
Tettal 60440 ---
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Total number of staff quarters of LIe 
is 4723. 

The LIe has been receiving representa­
tions from Class III and Class J V employees 
for construction of more staff quarters. In 
order to' mitigate their hardship the Corpora­
tion has been approving construction of staff 
quarters at project towns and difficult 
stations. The Corporation bas also been 
encouraging its employees to construct their 
own houses by advancing loans at concessio­
nal rates of interest under its existing 
achemes. Loans have ·been sanctioned by the 
Corporation to 17,485 employees for 
construction of their own houses so far. 

Gold Control Act 

5110. SHRI NARSINH MAKWANA: 
Will the Minister of FINANCE be pleased to 
state : 

(a) the extent to which the smuggling of 
gold has been curbed as a result of -the 
Gold Control Act.; 

(b) the approximate annual expenditure 
incurred in enforcing the provisions of this 
Act and the revenue earned as a result 
thereof; and 

(c) how far tbe goldsmiths in the rural 
areas have been affected the number of persons 
who have been rendered unemployed as a 
result of this Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
JANARDHANA POOJARY): (a) One of 
the objectives of the Gold (Control) Act, 
1968 is to serve as ac economic measure to 
supplement other preventive measures by 
making the circulation of smuggled gold 
difficult and its detection easier by extending 
the control over gold beyond the staae of 
import. Thus the Act serves as a second line 
of defence against smuggling of gold in the 
country. It helps in the anti-smuggling efforts. 

(b) The average expenditure on the Gold 
Control Administration is Rs. 50 lakhs 
approximately per annum. The G?ld 
(Control) Act, 1968 is not a revenue earOlng 
Act but is a regulatory one. 

(c) The restriction on the m~nufact~re 
of ornaments exceeding 14 carats In purity, 
introduced as one of the Gold Control 
measures in 1963, adversely affected the gold­
smiths. In order to rehabilitate the affected 

goldsmi tbs va rious measures such as sanction 
ing of loans to them~ assisting them to switch 
over to other professions. extension of .techni­
cal training facilities etc. were initiated at 

'\ that time. Subsequently, as a measure of 
further reHef, the restriction on the manu­
facture of ornaments of more than 14 carat 
purity was removed in 1966. A liberalised 
policy with regard to the issue of certificates 
to carry on business as goldsmiths was also 
adopted apart from taking steps to write off 
the 10ans that were sanctioned earlier to the 
affected goldsmiths, 

[English) 

Caution to Co-operative Banks agaiast 
Launching Deposit Mobilisation 

5111.' SHRI BALASAHEB VIKHE 
PATIL; Will the Minister of FINANCE be 
pleased to state : 

(a) whether recently the Governor of 
State Bank of India has cautioned the co­
operative banks against launching. deposit 
mobilisation scheme carrying an element of 
lottery and prizes; 

(b) if so, the details of the allurement 
now being gwen by these co-operative banks 
and now they have come to adopt it wben it 
is not permitted; 

(c) whether positive directive/orders have 
been given to banks to desist from such 
practices; and 

(d) if, so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Reserve Bank of India issued in structions 
in August, 1983 to Urban Co-operative 
Banks not to launch deposit mobilisation 
schemes envisaging award of prizess on the 
basis of lucky draws. Instances of some 
Urban Co-operative Banks fonnulating sucb 
schemes awarding fabulous prizes, like T.V. 
sets, refrigerators, ambassador cars, etc. had 
come to the notice of RBI. The ·concerned 
banks were advised to modffy/terminate such 
schemes and to raise deposits in conformity 
with RBI guidelines. 

Clubbing of Loans Sanctioned by Term 
Lending Institutions with Medium 

Term I ... oans 

5112. SHRI SUBHAsH YADAV 
Will the Minister of FJNANCE be pleased 
to state : 
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(a) whether the National Bank for 
Agriculture and Rural Development has 
received any request from co-operative banks 
to the effect that bridge loans sanctioned 
against firm commitments from term lending 
institutions should be clubbed only with the 
medium term-loans sanctioned under Credit 
Authorisation Scheme while ascertaining the 
availability of long term resources for further 
lending; 

(b) if so, whether NABARD has since 
considered the rcq uest and decision has since 
been taken and jf not, the reasons for 
delay; and 

(c) the time by which a decision will be 
taken in regard thereto? 

THE MINISTER Or STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The National Bank for Agriculture and Rural 
Development had received a representation 
from the Maharashtra· State Cooperative 
Bank in August, 19~n requesting that the 
bridge loan sanctioned againsr firm commit­
ment of term loan should not be clubbed 
with medium term loans sanctioned under • 
the Credit Authorisation Scheme while ascer-
tammg long term resources. This was 
examined and the Maharashtra State Coope­
rative Bank was adviseu in November, 1983 
tl1at its request cannot be acceded to. 

Use of Energy Saving Technology in 
Aluminium Industry 

S1l3. SHRIMATI KISHORI SINHA: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether aluminium industry is consi­
dering use of energy saving technology to 
reduce its heavy power consumption; 

(b) whether due to such heavy power 
consumption. Indian aluminium is costlier 

than abroad; and 

(c) the steps Government have recom­
mended for adoption by aluminium industry 
to reduce costs ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRl VASANT SATHE) : 
(a) Yes, Sir. 

(b) Production of aluminium in India is 
costlier mainly because of higher power 
tariff and partly on account of comparatively 

higher consumption of power as well as costs 
of some ~ther inp\lt materials. 

(c) Government have urged the alumi­
nium industry to reduce power consumption 
and increase efficiency. 

Representation from Delhi Wooden Cabinet 
Manufacturers Association Delhi for 

exemption of ex.cise duty 

5114. SHRI V. SREENIVASA 
PRASAD : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have received 
any representation from the Wooden Cabinet 
Manufacturers Association, Delhi to exempt 
T. V. Cabinets (wooden/sunmica) from the 
central excise duty; and 

(b) if so the detaiis of the representation 
and when a final decision is likely to be 
taken in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : .(a) and (b). 
':es, Sir. The Association has sought exemp­
tion from excise duty in respect of T. V. 
cabinets (wooden/sun mica) on various 
grounds. The representation is under exami­
nation. 

Production Cost of Coffee in Kerala 

5115. DR. K. G. ADIYODI : Will the 
Minister of FINANCE be pleased to state: 

{a) the production of coffee per hectare 
in India Statewise and varieties planted; 

(b) whether Kerala has the highest pro­
duction cost per hectare for coffee; 

(c) if so, the reasons thereof; and 

(d) the steps taken by Government to 
help tlle cultivators? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). According to the 
last report of the Cost Accounts Branch, 
finalised in August, 1982, the cost of cultiva­
tion per hectare in respect of the three major 
coffee growing States was computed as 
under: 



COlt of Cultivation In Rl t per Hectare 

Dis/Medium Private Small 

Estates Estates Estates 

(A) Arablca 

Karnataka 

Tamil Nadu 

Kerala 

(B) Robusta 

Karnataka 

Tamil Nadu 

Kerala 

6347 

5604 

2202 

4118 

2999 

4049 

6986 

4541 

5207 

4294 

6661 

5004 

5211 

4663 

The yields projected on the 'basis of 
samoJe survey were as under :-

(Yield in kgs./Hect.) 

Big/Medium Private Small 
Estates Estates Estates 

(A) Arabic. 

Karnataka 2267 

Tamil Nadu 664 

Kerala 659 

(B) RobuFtll 

1022 

512 

1002 

690 

1>, ~ ,) 
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(iii) Interest subsidy. 

The small growers schemes are of patti .. 
cular importance for Kerala which bas the 
highest percentage area of land with small 
coffee growers. 

Expansion of Banking Facilities to 
Backward Areas 

5116. SHRI R. P. GAEKWAD 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether there is any proposal under 
Government's consi,deration for the expansion 
of banking ficiJities to backward areas, 
particularly in the State of Gujarat; and 

(b) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The branch licensing policy for the period 
April 1982-March 1985 did envisage 
prioritJ for expansion of banking facility in 
relatively backward and under banked areas. 
The branch expansion policy for the Seventh 
Plan period is yet to be finalised. 

[Translalion] 

Unsold Cotton Stocks with 
Cotton Corporation 

5117. SHRI SATYANARAYAN 
PAWAR: Will the Minister of SUPPLY 

Karnataka 1283 1071 906 AND TEXTILES be pleased to state : 

Tamil Nadu 674 (a) whether large stocks of unsold cotton 
have been lying with the Cotton Corporation 

Kerala 884, 909 708 for a long time; and 

Action has been initiated for conducting 
a fresb cost study. 

(d) Besides implementing schemes for 
the benefit of all the coffee growers, viz. 
project for soil testing/pest surveillance, seed 
multiplication, opening of coffee demonstra­
tion farms, strengthening of research/extension 
facilities, replanting/crop hypothecation/hire 
purChase loans, expansion subsidy etc., the 

, Coffee Board has been implementing the 
.. following schemes specially for tho benefit of 

small coffee arowers : 

'(i) Intensive cuhivation/extension/ 
special purpose loans. 

. (ii) Replanting subsidy. 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) No, Sir. 

(b) Does not arise. 

[English] 

Central Public Sector Projects in 
V isakhapa tnam , 

5118. SHRI S. M. BHATTAM : Will 
the Minister of FINANCE be· pleased to 
state: 

(a) the investments so far made in the 
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Central public sector projects in Visakha­
patnam; and 

(b) the profit/losses incurred by these 
for the last five years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 

It is ,presumed that the intention of the 
Hon'ble Member fs to know the details of 
the Central public undertakings with their 
registered offices located at Visakhapatnam. 
The details of investments as on 31· 3 -1984 
and the net profit or )055 made by these 
undertakings . for the past 6 years are as 
follows: 

(Rs. in crores) 

Name of the undertaking Investment as Net profit( + )/loss(-) 
------------~--~~~~~~---

on 31·3·84 83·84 82·83 81·82 80·81 79·80 
(Equity + Loan) 

1. Rashtriya Ispat Nigam 

Ltd. 957.06 - Under construction-

2. Bharat Heavy Plate and 

Vessels Ltd. 32.10 4.45 1.01 0.60 0.48 0.33 

3. Hindustan Shipyard Ltd. 56.71 (-)5.28 (-)6.94 (-)5.98 (-)8.40 1.47 

4. Dredging Cropn. of 

India Ltd. 54.42 

Number of Nationalised Ranks in 
Rural Areas 

5119. SHRI F. S. M. PAKEER 
MOHAMED : Will the Minister of 
FINANCE be pleased to state: 

(a) the total number of nationalised 

banks in the rural areas; 

(b) the total number of non~nationaliscd 

banks in the rural areas; 

(c) the reasons why Government are 
not evolving a policy of expending to 
banking sector in the rural areas; and. 

(d) the credit policy of the Nationalised 
banks for the agricwltural sector '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

• JANARDHANA POOJAR Y) : (a) and (b). 
Available information as at the end of 
S-:ptember 1984 is set out below : 

4.60 0.38 5.35 0.19 (-)0.65 

Bank Group 

State Bank of 

India Group 

Nationalised Banks 

Regional Rural Banks 

Private Sector Banks 

No. of 
branches 

9863 

22828 

8779 

4653 _-
46123 

Of which 
at rural 
centres 

4938 

10932 

8244 

1815 

25929 

(c) In brancb expansion policy the rural 
areas and unbanked/ under banked pockets 
have been given preference for opening new 
branches of nationalised banks. As a result, 
the total numl)er of, rural branches in tbe 
post national ised period has in creased 'from 
1832 in June 1969 to 25929 as at the end of 
September 1984. As proportion the rural 
branches accounted for 56.2% of the total 
number of branches in Septem'ber 1984. In 
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June 1969, the' proportion was only 22.2%. 
OVer 60% : of tt1e incremental branch ex~ 
pans ion during the above period bas been at 
rural centres. The major burden of the 
branch expansion programme in rural areas 
has been borne by the Public Sector Banks 

" and Regional Rural Banks. 

. (d) Banks have been advised to increase 
their lendings to the Agricultural Sector so 
that their direct advance'S to Agriculture 
including Allied activities reach a level of 
atleast 15% of the net hanks credit by 
March 1985 and atleast 16% of the banks 
credit by March ) 987. 

lncrease of Expenditure during Seventh 
Plan as a Result of Rise in Prices 

5120. SHRI C. JANGA REDDY 
Win the Minister of FINANCE be pleased to 
state by what amount the expenditure related 
to the Seventh Five Year Plan will increase 
in 1985-86, as a result of the price hike? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PQOJAR Y) : The Seventh 
Five Year Plan is still under formulation. 
The size of the 1985 .. 86 Central Plan is 
Rs. 18500 crores and that of the IJnion 
Territories' Rs. 640 crores. The State Plans 
for 1985-86 have not yet been finalised. It is 
not possible to know, at this stage, the trend 
in prices during the course of 1985·86. 

Concession given to Tea Industry in 
Budget 

5121. SHRI DINESH SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the concession given to 
the tea industry in the budget would apply 
only to the tea aardens in the north; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTlty OF FINANCE (SHRI 
JANAltDHANA POOJARY) : (a) No, Sir. ' 
The tax copc~ssion under the new ~tion 
33A:B, propose~rto ~ inserted in the Income­
tax" ~ct by clause 7 or the Finance Bill, 
1985, is applicable to all companies whose 
busihess consists exclusively or almost 
exclusive1y of growlna and manufacturina t_ 10 Ind'ia. 

(b) Doe& Dot arile. 

Excise duty evasion by Surat Process 
Ilouscs 

5122. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government arc aware of 
the large scale evasion of Centra1 excise duty 
by the Surat Process Houses; 

(b) jf so, whether Government have 
made any inquiry into the large scale evasion 
of central excise dUly by the Surat Process 
Houses; 

(c) jf so, the details of the modus 
operandi of the Process Houses in evading 
the central excise duty and the extent of 
annual loss to the ex·chequer on this 
account; and 

(d) the action taken by Government 
against the' Process Houses in the matter? 

THE MIN]STER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d). 
Some cases of alleged avasion of central 
excise duty by Process Houses in Surat have 
heen detected during the year 1984-RS. The 
estimated revenue involved in these cases is 
around Rs. 104.38 lakhs. The modus 
operandi for evasion were suppression of 
production and clandestine removal of goods. 
Preventive checks by the Central Excise 
officers have been intensified. 

Export of Castor Oil 

5123. SHRI C. P. THAKUR: Will the 
Minister of COMMERCE be pleased to state: 

(a) the net export of castor oil in the 
current financial year; 

(b) how does our export of castor oil 
compare with that of Brazil; and 

(c) the steps taken to increase the pro­
duction of castrol in the country ? 

THE MINISTER OF STATE IN THJ! 
MINISTRY OF 
P. A. SANGMA) 
provisional figures 
export 'from India 
Rs. 125 crores. 

COMMERCE (SHRI 
(a) According to 

compiled, Castor oil 
in 1984-85 was worth 

(b) India and Brazil are the major 
exporters of Castor Oil. India's share is 
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estimated to be around two third of world 
trade at present. 

(c) Castor crop has been included under 
the proposed Centrally Sponsored Scheme of 
National Oilseeds Development Project during 
1985·86. 

States Imp~('tnentation in Janata­
Subsidy Cloth Scheme 

5124. SHRI D. N. REDDY: Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to state : 

(a) the name of the State which stands 
foremost in the implementation of Janta­
Subsidy cloth Scheme; and 

(b) the other States which are imple­
menting this scheme in the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SlNGH) : 
(a) In terms of production of janata 
cloth, the State of Uttar Pradesh stands 
foremost. 

(b) The other States which are imple­
menting this scheme are as follows: 

Andhra Pradesh, Karnataka, Kerala, 
Tamil Nadu, Madhya Pradesh, Bihar, 
Orissa, West Bengal, Gujarat, Maha­
rashtra, Tripura, Assam and Rajasthan 
and the Union Territory of Pondicherry. 

Curb on Small Importers of Dry Fruits 
in New Export/Import Policy 

5125. DR. G. VIJA Y A RAMA RAO: 
Will the Minister of C01"'MERCE be pleased 
to state: 

(a) whether the export/ import policy 
announced on 12 April, 1985 bas further 
imposed curbs on small importers as the 
minimum value for imports of dry fruits has 
been brought down from Rs. 200,000 to 
R.I. 5,000; 

(b) if so. the reasons therefor; 

(c) whether the established importers 
licences have been cut by 5 per cent; 

(d) if so, the reasons and the details 
thereof; 

(e) whether Government .have received 
many representations from the small impor­
ters of dry fruits; and 

(f) if so, the details thereof and the 
remedial measures being contemplated to 
sa ve the small importers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) and (c). The entitle­
ment for import of dry fruits (excluding 
cashew nuts and dates) has been changed 
from 25% of the c.i.f, va1ue of best year's 
import, during any of the financial years 
from 1972-73 to the preceding year, subject 
to a minimum of Rs. 20,000 to 20% of 
the c.Lf. value of the best year's import 
subject to a minimum of Rs. 5,0000. 

(b) and «(1). To make all possible savings 
in imports by restricting import of non­
essential consumer goods, 

(e) and (f). Yes, Sir. 

After the announcement of Import and 
Export Policy, 1985-86, representations have 
been received from traders and their Associa­
tions for increasing the minimum value of 
import licences from Rs. 5,000 to Rs. 20,000. 
Government does not propose to enhance 
the minimum value of the import Jicence as 
the existing minimum itself will be higher 
than the entitlement of the traders as per 
the policy. 

Per Capita Assistance given by Public 
Sector Bank 

5126. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state : 

(a) the details regarding the amount of 
deposits in various branches of public sector 
banks during the period from February 1984 
to February 1985; and 

(b) the per capita assistance liven by, 
these banks till February. 1985, State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Data o~ State-wise deposits, advances and 
per capita advances of public sector banks 
(S. B. I. Group+20 nationalised banks). afe 
available as at the end of March 1984 and 
ftfe set o",t in the stat~Dt at~hcd~ , . 
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S#atement 

State-wise l)eposlts and Advances 01 Public Sector Banks 

• (s. B. 1. Group + 20 Nationalised Banks) as on March 1984 _-
" State/Union Territory Deposits Advances Per Capita 

(Rs. lakhs) (Rs. Jakhs) Advances 
(Rs.) 

1 2 3 4 

1. Haryana 105665 79204 619 

2. Himachal Pradesh 36270 16455 392 

3. Jammu and Kashmir 29133 11669 194 

4. Punjab 312520 146408 87·7 

5. Rajasthan 133655 94025 276 

6. Chandigarh 41076 59738 1328 

" 
7. Delhi 517542 335383 5409 

8. Assam 57583 28776 144 

9. MaghaJaya 9709 2240 172 

10. Manipur 2254 1219 . 81 

11. Nagaland 4407 2100 262 

12. Tripura 5365 3133 1566 

13. Arunachal Pradesh 4594 511 8S 

14. Mizoram 2098 410 82 

15. Sikkim 2517 318 106 

16. Bihar 255917 101975 146 

17. Orissa 65270 54961 208 

is. West Bengal 595763 337775 619 :, 
19. A.. and N. Islands 2521 478 251 

20. Madhya Pradesh 206721 120301 230 

21. Uttar Pradesh 556312 279857 252 
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2 3 4 
-------_ .. __ .. _--,._'_ .. _------_ .... ,------_._._-

22. Gujarat 403841 212694 625 

23. ~1aharashtr3 984181 939332 1498 

24. Goa, Daman and Diu 

25. Dadra and Nagar HaveH 

52848 

360 

17126 

289 

1556 

289 

26. Andhra Pradesh 328042 248941 466 

27. Karnataka 270808 229457 620 

28. Kerala 177486 122582 482 

29. Tamil Nadu 329453 322135 666 

30. Pandicherry 8446 5052 842 

31. Lakshadweep 231 33 82 

-"-~-'-

Total 5506688 3774577 552 

-----------------, ,~--~- -- .,~ .. --- ---------.. -- --- .... -,.--------~ .. ----- -_ 
*Based upon 1981 Census. 

Note :-Totals may not add up due to rounding difference. 

Production of Coffe~ in Stat('s 

5127. SHRI CHINTAMANJ JENA 
Will the Minister of COM MEReE oe pJeased 
to state : 

(a) the names of the coffee producing 
States in the country; 

(b) the value of the coffee produced by 
those States during the last three years; 

(c) whether any survey has been conducted 
to 10cate more areas which are suitable for 
coffee growing; 

(d) if so, the details thereof; 

SANGMA) : (a) Coffee is mainly produced 
in Karnataka, Kerala, Tamil Nadu and 
Andhra Pradesh. 

(b) The value of coffee produced by the 
major producing States during 1981-82 to 
1983 -84 seasons is as under : 

State 

Kamataka 

Kerala 

(Rs. Lakhs) 

1981-82 1982-83 1983-84 
(Provisional) 

15454.83 14256.45 12752.17 

4566.61 2099.00 1535.86 

Tamil Nadu 2331.16 2022.76 2493.85 

Andhra Pradesh 70.37 73.32 85.19 

, 

--

(e) the details of assistance given to the 
coffee-growing States particularly to Orissa to 
increase the production of coffee during the 
last three years; and 

(f) the other special steps being taken to 
increase the production of coffee in the 
country '1 

._._--_---_.- .--- ---- ~ 
(c) and (d). Yes, Sir. So far an area of ,,~, 

18,553 hectares has been covered under the 
survey in the North Eastern Region. A 
survey in Andhra Pradesh, Orissa and 
neighbouring States is likely to be conducted THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P. A. by the Board. 
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. , 

(e) Coffee Board is providing loans and 
subsidies to coffee growers. In Orissa, the 
Board bas disbursed an amount of Rs. 1.75 
lakhs as expansion subsidy from 1979-80 to 
1984 .. 85. 

(f) Besides development loans and 
subsidies schemes, the Board is implementing 
schemes like seed multiplication units, 
opening of coffee demonstration farms, 
strengthening of research wing, mobile soil 
testing units etc. for increasing production of 
coffee fn the country. . 

Indian Silk Export Promotion Council 
for change jn Product Mix 

5128. SHRI CHINTAMANI JENA 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether the Indian Silk Export 
Promotion Council has urged its members to 
change their product mix as to reduce their 
reliance or traditional items; 

(b) if so, the details thereof; and 

(c) the steps taken by Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Yes. Sir. 

(b) Indian Silk Export Promotion 
Council, at the first Annual General Meeting 
held on 29-11-84 urged its members for 
more sustained and organised efforts in 
exploiting fully the increasing rate of growth 
observed in recent years in export market for 

~ . 
ready-made garments. made·up articles and 
mjxed/blended silk goods. 

(c) Government have encouraged Indian 
Silk Export Promotion Council to undertake 
activities such as sponsoring of market study 
teams abroad, participation in fairs and 
organising buyer-seIter meet and Contact 
Promotion Programme to tap the export 
potential in this relard. 

Review of functioning of Coal Mines 

5129. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of STEE~, 
MINES AND COAL be pleased to state : 

(a) whether Government have conducted 
any review of the functioning of certain coal 

mines after nationaJisation in respect of the 
extraction and supply of coaJ; 

(b) if so, the results thereof; and 

(c) if not, whether any review is proposed 
to be conducted, if so, when '[ 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). Coal production and despatch 
reviews are conducted periocically at the level 
of the Department of Coal, company Jevel 
and the area level. In these reviews produc .. 
tion and supplies of coaJ are analysed and 
discussed for taking corrective measures 
wherever necessary. A regular watch is kept 
on the progress of projects, in hand. 

Location of Headquarters of G.S.I. 
Circle for H.P. 

5130. PROF. NARAIN CHAND 
PARASHAR : Wi11 the Minister of STEEL. 
MINES AND COAL be pleased to state : 

(a) whether the Geological Survey of 
India has decided to locate the headquarters 
Df the G.S.1. Circle for Himachal Pradesh 
at Simla or at any other pJace in Himachal 
Pradesh; 

(b) if so, the likely date by which the 
headquarters would be shifted to Himachal 
Pradesh; 

(c) if not, the reasons therefor; and 

(d) the likely date by which a decision is 
likely to be taken in this regard '[ 

THE MINISTER QF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes Sir. There is a proposal to shift 
the H.P. Circle office of G.S.I. from 
Chandigarh to Himachal Pradesh. 

(b) The State Government bas been 
approached for allotment of land. As soon 
as land is made available and requisite 
buildings are constructed, the circle. office 
would be shifted to Simla. 

(c) and (d). Do not arise. 

Acquisition of l~aDd for SingrauJi 
Project 

5131. SHRI ANANDA PATHAK 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 
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(8) the total number of people who have 
lost their land/house etc, in tbe viJJqes 
..-ound Sinsr8Uli Projects; 

(b) the number out of tbem who belong 
to tribal, Scbedul,d Caste C)od oth~r back­
Mrd classes; 

(c) whether ~bcy hav~ been provided 
~ith fuJI compensation for the land acquir~d 
fr~ tpem; 

(p) wpether tbey have been provided 
w.ith job$ in the projects of Central Coalfields 
Ltd; 

(e) if so, the number of people out of 
them provided with jobs; 

(f) whether a representation dated 22 
March, 1985 from Coalfield Labour Union 
(CITU), Hazaribagh has been received by 
him in this regard; and 

(g) if so, the steps Government have 
taken thereon? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (g). Information is being collected 
and will be Jaid on the Table of the House. 

Production shortfall In EeL Dnd BeCL 

S132. SURI BHOLA NATH SEN 
Will the Minister of STEEL, MINES AND. 
CO i\L be pleased to. stat~ ; 

(~) whether there have been shortfalls iJl 
production in tbe Eastern Coalfields Ltd. apd 
th~ lltaarat Cokins Coal Ltd~ during tho pasJ' 
three years; 

(b) jf so, tho details thereof; 

( c) the major causes for shortfaHs in 
production in ECL and BCCL during the 
period mentioned above; 

(d) the performances of the Central 
Coalfields Ltd. and Western Coalfields Ltd. 
as compared to the performances of EeI" 
and DCCL durins the. period mentioned: 
above; and 

(e) the steps taken or proposed to be 
taken to cure the maladies of EeL and 
BCCL? 

THE MINISTER OF STEEL, MINES 
~ND COAL (SHRI VASANT SATHE) : 
(a) and (b). Coal production in ECL and 
BCCL during the last three years was as 
under : I 

(In million tonnes) 
------------ ---------~--_-.. - .. ---------

Year 

1982:-83 

1983·84 

1984-85 

Target 

25.80 

25.00 

25.10 

ECL 
Actual Prodn. 

22.68 

22.86 

23.11 

BCCL -----,,---_._ .------
Target 

23.50 

24.50 

24.50 

Actual Prodn. 

24.00 

21.63 

21.84 
(Provisional) ._-_._-_ ... _-_._--------,-------

(~) The major causes for shortfall in 
production in EeL and DCCL were cons .. 
trants such as power shortage, absenteeism, 
heavy rains, industrial relation problems, 
non-opening of mines in EeL due to the 
resistance by local youth demanding employ-

Year 

1982-83 
1983·84 

1984 .. 85 

CCL 
Target 

32.70 

35.00 

37.50 

Production 

33.02 

36.77 

39.02 

ment in excess of the norms for land losers. 

Cd) CCL and WCL have exceeded their 
annual targets during the last three years. 
Production in these two companies during 
the last three years was as under : ..... 

(in million tonnes) 

WCL 
- "------_ ~ ._--_ 
Target Production 

33.30 34.28 

37.80 39.35 

43.15 46.05 
(Provisional) 



(e) The foJlovyinS st~ps have brAn take~. 
to remove di." 'constrain'ts and step up coat 
production. : 

(i) 
(: 

An enquiry committee under the 
Chairmanship of Shri K. S. R. 
Cl)ari, r oemer Secretary, Depart­
ment of Coal, has been appointed 
to examine' inter-alia the present 
production capability of EeL and 
recommend measures. for improve­
ment in production, productivity, 
utilisation of man-power and 
machinery and management in 
general. 

(ii) Improved power supplies to coal ' 
m~nes. 

(iii) Controlling absenteeism by taking 
action under relevant provisions of 
the labour laws. This has resulted 
in reduction of absenteeism. 

(i~) Expediting acquisition of lands for 
mine construction purposes. 

(v) Provision of necessary infrastruc­
tural facilities for coal mining. 

(vi) Close monitoring of the performance 
of collieries at aU levels in the 
company and in the Department of 
Coal. 

(vii) Improvement of law and order 
situation in the coalfields with the 
assistance of the, State Governments. 

(viii) Opening of new mining projects 
and modernisation of existing 
mines. 

Increase in Coal Prices 

5133. SHRI BHOLA NATH SEN: 
Will the Minister or STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Coal India Limited has 
recommended increase in the prices of coat; 

I 

(b) if so, the details of the recommenda­
tions; 

. (c) t~ reasons wby the Coal In4ia 
Limited has recommended increase in coal 
pr~s; and, ,. 

(d) tbe contemplation of Government in 
the matter' 1 

THE MINISTER. OP STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d). Coal India Limited has indicated 
the anticipated costs of production for 1985-
86 taking into Slccount the increase in costs 
of inputs~ additional dearness allowance, 
bonus etc. No decision has been taken by 
the Government. 

Studies made for finding out alternative 
sources of energy to eoa) and 

atomic power 

5134. SHRI JAGANNATH PATTNAIK : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the details of the studies made by 
Government for finding out alternative 
sources of energy to coal and atomic power; 
and 

(b) the steps being taken or proposed to 
be taken by Government for conservation of 
coal and avoid wastage in coal mines? 

THE MINISTER OF STEEL, MINES: 
AND COAL (SHRI VASANT SATHE) a 
(a) The Government is implementing 
comprehensive . programme of R and D. 
Demonstration, Industrial Production and 
Utilisation relating to New and Renewable 
Sources of Energy. The alternative sources 
of energy include Solar Energy, Wind Energy, 
Biogas, Biomass, Tidal, Geothermal etc. 
Various renewable energy devices and systems 
such as solar cookers, solar water heaters, 
solar timber kilns, photovoJtaic systems, 
biogas plants have been developed in the 
country and are being popularised through 
various measures. A few demonstration 
projects for electricity generation through 
wind farms are also being taken up. Studies 
have also indicated that a substantial amount 
of electrical generating capacity could be 
supported through biomass resources in 
energy plantations. 

(b) The work already done and is being 
nlade in the area of conservation of coal and 
to· avoid wastage in coal mines includes 

(i) Recovery of reserves by new 
methods of mining such as large 
opencast mines and longwall techno­
loS)' etc. 

(ii) Control of fires in a number of 
coal seams. 
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(iii) Introduction of modern methods of 
beneficiation to give better yield of 
washed coal. 

(iv) Amalgamation of smaller mines into 
larger units. Such reconstruction 
will release considerable amount of 
coal which would have been lost in 
the barriers. 

(v) Utilisation of washery rejects for 
power generation and for stowing 
in the underground mines. 

(vi) Increased use of sand/crushed stones 
for conservation and safety. This· 
will also result in greater recovery 
of insitu coal from the underground 
mine. 

(vii) Rand D projects have been taken 
up to economise coking coal 
consumption in steel plants. 

[Translation] 

Growth of Powerlooms Danger to 
Handloom Sector . 

5135. SHRI R. M. BHOYE : Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to state : 

(a) whether Government 'are aware that 
the growth of power]ooms secretly is likely 
to pose a danger to the orga.nised hand loom 
sector in the long run; 

(b) if so, whether Government have 
. taken any steps to chc~k their growth; and 

(c) if so, the details of the progress made 
in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Yes, Sir. 

(b) and (c). The powers to detect 
unauthorised powerlooms and to proceed 
against persons responsible for operating 
unauthorised power}ooms are available with 
the State Governments under the Essential 
Commodities Act. 

[English] 

Promotion of SC/ST Sub-ordinate Staff to 
Clerical Cadre in New Delhi Branches' 

of State Bank of India 

5136. DR. V. VENKATBSH : Will the 

Minister of FINANCE 'be pleased to state : 

(a) whether relaxation of two years in 1 
experience for promotion from subordinate 
staff to clerical cadre available to the subor­
dinate staff belongi1l8 to SC/ST communities, 
has been abolished in the New Delhi local 
head office, branches and offices of State. 
Bank of India; and 

(b) If so. the reasons (or withdrawing 
this concession? 

THE MINISTER OE STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
In terms of the existing Government guide­
lines, reservation for Scheduled Castes! 
Scheduled Tribes employees does not -apply 
to a cadre to which direct recruitment is 
66i% or more. State Bank of India has 
reported that direct recruitment to the clerical 
cadre in that bank is more than the aforesaid 
percentage. The reservation in promotion 
from subordinate cadre to the clerical cadre 
is, therefore, not applicable to this cadre. 
As there is no reservation the question of 
allowing relaxation does not arise. 

Production of Tobacco and Its Prices 

5137. SHRI V. SOBHANADREESWARA 
RAO : Will the Minister of COMMERCE 
be pleased to state : 

(a) the quantity of tobacco produced in 
each State during 1984.85; 

(b) the guidelines followed in fixing 
minimum export prices for tobacco; 

(c) the guidelines followed in fixing 
minimum support pri~ for tobacco to be 
purchased from tobacco growers; and 

(d) the details of minimum export prices 
for different grades of tobacco and the 
details of minimum support prices for corres­
ponding grades of tobacco for the current 
season 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) The flnal estimate of pro­
duction of tobacco statewise during 1984-8S 
is not yet available. The break-up of pro­
duction of tobacco during 1983·84 in tbe 
major states is as follows :-
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Quantity In '000 tonne. 

Andhra Pradesh 191.9 

Oujarat 186.9 

Karnataka 28.8 

Uttar Pradesh 19.7 

Weat Bengal IS.S 

Other States/Union 
Territories 54.3 

---
All India 491.1 

---
(b) Minimum Export Price (MEP) is 

fi"ed Inter-alia for ensuring a fair and renu­
merative return to the growers consistent with 
the demand and supply both domestic and 
international for tobacco, each year. 

(c) and' (d). Minimum Support Price 
(MSP) is fixed for Virginia Tobacco only on 
the basis of the decisions of the Government 
on the recommendations made by the 
Commission for Agricultural costs and 
prices for F2 grade and L2 grade Tobacco 
grown in black soils and' light soils respec­
tively. The MSP for L2 grade bas been 
fixed at Rs. 9.75 per kgm. and for L2 grade 
at Rs. 12.00 per kgm. during the current 
~eason. The MSP for all other grades are 
derived with reference to these prices by 
adopting normal market price differentials. 

Consumers EeL CCL 
---'.' _._----,.....___._--

1 2 3 

BSEB 352 3772 

UPSEB 159 1547 

OSEa 1185 

PSEB 785 

TNEB 55S 98 

HSeB 1198 

aSED 66 

MSEB 

The MEP for different Agmark grades 
of Flue Cured Virginia Tobacco, Sun Cured 
Virsinia tobacco, Sun cured 'Natu' (Country) 
and Sun Cured Jutty Tobacco for the current 
season has been announced vide Ministry 
of Commerce Export Trade Central Public 
Notice No.3-ETC (PN)/85, dated 1-2-1985. 

The MEPs are fixed for Agmark grades 
. which are based on colour and quality. On­
the other hand, MSP is fixed on the basis 
of Farm grades for black soil tobacco an4 
plant position grades for light soil tobacco. 

Amount due from State Electricity 
Boards to Public Sector Coal 

Companies 

5139. SHRI K. RAMAMURTHY : 
SHRI HARISH RAW AT: 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) the State Electricity Board-wise 
current outstanding dues to public sector Coal 
Companies on account of coal supplies made 
to the thermal stations; and 

(b) the steps being taken to collect these 
outstanding dues from the State Electricity 
Boards? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SA THE): (a) 
State Electricity and Power House-wise 
outstanding dues of subsidiaries of Coa1 
India Ltd., as on 28-2-1985, are as under: 

WCL 

4 

59 

ISO 

193 

25 

43 

4147 

(Figures in lakh Rupees) 

BCCL 

5 

49 

686 

462 

elL Total 

6 

4124 

1914 

1185 

1621 

846 

1685 

105 

4177 



State Electricity Boards and Power 
House*wise dues to Singareni Collieries Co. 
Ltd. as on 31-1-1985 are as under :-

(Rupees in Jakhs) 

APSEB 601 

TNEB 
MSEB 

NTPC 

237 

115 
120 

(b) Various steps are being taken to 
recover arrears. These include constant follow 
up by coal companies, resolution ~f dis~utes 
regarding deductions by mutual dlsCUSSIO?S, 

signing of agreements between coal companies 
and power houses and requesting the Depart­
ment of Power and State Governments to use 
their good offices in the recovery of out­
standing dues. In difficult cases, disconti­
nuation of cOhl supplies is also resorted to. 

[Translation] 

Capacity Utilisation or Steel Plants 

5140. SHRI ,MOOL CHAND DAGA : 

Will the· Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether capacity utiJisation of Bhilai, 
Durgapur, Rourkela, Bokaro and Bumpur 
Steel plants had been lower in 1983-84 as 
compared to previous year; 

(b) if so, the reasons therefor; 

(c) the details of the capacity utilisation 
of each of the above plants durins 1982-83 
and 1983-84; and 

(d) the action taken during the year 
1984-85 to improve the working and tbe 
results achieved ? 

THE ~INtSTER OF STATE iN THE 
DEPARTMENT OF STEEL ;~~HR.I K. 
NA TW AR SINGH) .: (a) to (d). The' ~apacity 
utilisation of Saleable Steel of the SAIL steel 
plants (including IJSCO) durip&, 1 ~82-83, 
1983-84 and 1984 .. 85 is siven below :~ 
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--.-.~--- ------------_._---.-----_ --_- . "-_._-----------------
Plant 1982·83 1983 .. 8~ 1984-85 

------_ .•.. _------------,,-,,- --------_._------

Bbilai Steel Plant 

Durgapur Steel Plant 

Rourkela Steel Plant 

Bokaro Steel Ltd. 

Indian Iron and Steel Ltd. 

I At the beginning of 1983-84, SAIL had 
large stocks of steel and there was recession 
in the market. As such. steel production 
was regulated during the first 7 to 8 months 
of 1983 .. 84 in order to reduce the high inven­
tories. 

The capacjty utilisation improved in 
1984-85 when production was 11 % higher 
than 1983-84. The on-going measures taken 
to improve the performance inc)ude-

- Systematic planned and capital 
repairs of existing aged steel plants 
and equipment; 

-Intensification of technological 
regimes; 

-Further improvement in the techno­
economic indices; 

-Improvement in the yield of 
by-products, better recovery of 
waste and secondary arisings; 

-Vigorous follow up of making the 
inputs of the right quality and in 
quantity available to the plants; 

-Optimisation of power generation 
from ex.isting captive facilities as 
well as setting up additional captive 
units at SAIL plants to reduce 
dependence on supply of power from 
public utilities; 

-Aggressive marketing strategy to 
cater to tbe needs of the economy 
and to keep the inventories law; 

-Strict control on inventories of raw 
materials and stores and spares. 
COD~rted efforts to achieve the 
tarFts for reduction of inventories 
to be made; 

94 

66 

81 

78 

63 

(%age of capacity utilisation) 

80 90 

.49 SO 

70 83 

65 74 

5S 48 

-Continuous control on cost through 
frequent monitoring and remedial 
action; 

- Review of performance on a conti­
nuous basis under the three tier 
system of monitoring ; e. at the 
plant level. Corporate office level 
and the Government;. 

-Close association of Rand D 
scientists to effect economies and to 
assist in the development of pro­
ducts in short supply and with 
improved quality. As a result SAIL­
MA, LPG, EDD, high strength 
resi~tance rails etc. have been 
developed using the existing plant 
facilities. 

Decreas against Department 'of Supply 

5141. SHRI MOOL CHAND DAGA 
Will the Minister of SUPPLY AND TEX­
TILES be pleased to state : 

(a) the vaJue of decrees given against· 
the Department of Supply and the amount 
paid by the Department against these decrees 
during the last three years, year-wise; and 

(b) the amount spent by Government on 
litigation each year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). The requisite information is being 
collected and will be laid on the Table of the 
House. 

[English} 

Linking of Areas In Sindbudura "It. 
Kolhapur for Income-Tax Purpoaes 

S142. PROF. MADHU DANDAVATE : 
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Win tile "M'inister of' F'INANCE be 'pleased 
to state : 

(a) Whether for the fast five years, areas 
under taluks of Deogadh, Vengurla and 
Malwan in Sindhdurg District (former 
Ratnagiri' Di:"trid) in Maharashtra were 
linked up with the ofli;e at Ratnagiri for 
income tax purposes; 

(b) if so, whether there is a suggestion to 
link up these areas with Kolhapur;. 

(c) if so, whether there is a powerful 
public opinion in favour of linking up these 
areas with Kolhapur; and 

(d) whether Government propose that in 
public inlerest these areas will continue to be 
linked up with KoJhapur ? 

,THE MINISTER OF STATE IN THE 
MJN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (h). 
The Taluks of Deogadh, Vengurla and 
Matwan in the Sindhudurg District of 
Maharashtra were linked up with the Income­
tax Office at Ratnagiri in the year 1981. 
However, the jurisdiction over these Taluks 
'has been reorganised and brought within the 
jurisd iction of J ncome- tax Officer, 'H' 
Ward, Kolhapur by the Commissioner of 
Income-tax, Kolhapur vide his order dated 
2nd April, 1985. 

(c) and (d). Representations, both for 
and against, have been received which are 
being considered. 

Rat.naairi District InOOJJle Tax Office and 
its JuriRdiction 

5'142-A. SHRI HUSSAIN DALWAI : 
Will the Minister of FIN A NCE be pleased to 
state : 

(a) whether in Ratnagiri District in­
dependent income tax office was established 
in '1950: 

(b) the area under the jurisdiction of 
tbat office then; 

(c) whether in 1960~61 the six tebsil~ of 
Southern part of Ratnagiri were removed 
from the jurisdiction of Ratnagiri Income 
Ta&' , Office and . were brought under the 
jurisdiction of Income Tax OiflCC, H Ward. 

. Kolhapur; and 
, . 

(d) whether on representation made by 

the assessees three Tehsils of Vengurla, 
Malwan and Deogadh were brought back 
under the jurisdiction of Ratnagiri, Income 
Tax Office '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY)!: (a) to (d). 
The Income-tax Office at Rat~agiri has been 
functioning since, 1950. At that time, all the 
15 taluqs of the District Ratnagiri were 
linked with this office. In the year ,1961, 
six taluqs of Dcogadh, Malwan, Vengurla, 
Kanakawali, Kudal and Sawantwadi were 
brought under the jurisdiction of JncOme­
tax Office, Kolhapur. In the year 1981, the 
three Coastal taluqs of Deogadh, Malwan 
and Vcngurla were transferred from Income .. 
tax Office, Kolhapur to Income-tax Office, . 
Ratnagiri. However, a change in this juris­
diction has been made by the Commissioner 
of Income-tax, Kolhapur, vide his order 
dated the 2nd April, 1985 according to which, 
the jurisdiction over these three taluqs ha$ 
not been brought under Income-tax Officer, 
'H' Ward, Kolhapur. 

Approval to l\1/s. C.J. International 
liotels ttd. for SeturJng 

A Euro-Dollar Loan 

5143. PROF. MADHU DANDAVATE : 
WilJ the Minister of FINANCE be pleased 
to state: 

(a) whether M Is. C. J. International 
Hotels Lim ited was given approval for secur­
ing a Euro-Dollar Loan equiva1ent to US $ 
12.5 miIJions in connection with the setting 
up of their botel project in India; 

(b) whether any drawals ,have taken 
place during the years since the apl'roval was 
given; 

(c) whether these drawals were made 
against the approval of Certain formalities 
prescribed by the guaranteeing banks; and 

(d) if not, the reasons ~hy a loan of Rs. 
11 crores was pernlitted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI*NCE (SHRI 
JANARDHANA POOJARY) : (a) Yes Sir. 

\ ' 

(b) to (d). Accord in, .. ito information 
furnished by tbe Lead, ,Bank of the 
consorttum~ documents for tho Euro .. dollar 
loan were executed ob·l2I1Cb,f :'March, 1985. 
The creation of a contributory EDsJisb 
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mortgaae was a condid on precedent to the 
draw-down of the main Buro-dollar lOan· 
However, since the availability period of tbe 
loan was to expire on 31st March, 1985 and 
insufficient time was left for creation of 
contributory English mortgage before issuing 
notice of draw-down. the company was 
permitted by consortium banks to make 
partial draw-down for adjustment of two 
Buro-dollar bridging loans along with the 
interest thereon. This partial draw-down 
has since been· made and bridge Joans 
adjusted along with interest. However, the 
security available for bridge loans continues 
to be available to the consortium of banks. 
The Company bas been permitted to create 
the mortgage deed latest by 30th June, 1985. 

Percentage of Loan s and Grants to 
States 

5144. PROF. SAIFUDDIN SOZ : Will 
the Minister of FINANCE be pleased to 
state : 

(a) what percentage of money is allotted 
to States as loan and what percentage as 
grants; and 

(b) whether the ratio has been maintain .. 
ed in respect of all States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR1·): (a) and (b). 
central assistance to State Plans is given in 
the form-of 90% grant and 10% loan in res~ 
peet of Himachal Pradesh, Manipur, 
Meghalaya, Nagaland, Sikkim and Tripura. 
In cases of all other States, Central assistance 
is provided in the form of 30% grant and 
10% loan. 

Loan A&Wanced to Agriculturists by 
NABARD 

5145. Sl;UlI VJJAY N. PATIL : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the aims and objects of National 
Baat ror Agic~t1tu.re aPd R ura 1 Develop .. 

ment; and 

. (b) the total increase in. the amount of 
loans advanced ,by NABARD to agriculturists 
and institutions dealing with agriculture 
since its establishment till December, 1984 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA~Y) : (a) rh~ 
National Bank for Agriculture al)d ROral 
Development has been established for provid,. 
ing credit for the promotion of agriculture, 
small-scale industries, cottage and village 
industries, handicrafts and other rural crafts 
and other allied economic activities in rural 
areas. 

(b) Commitments for refinance assistance, 
under schematic lending, in respect of new 
schemes approved during 1983·84 (July-June) 
increased to Rs. 1170 crores as against 
Rs. 1019 crorcs during the previous year. 
Disbursal of refinance was of the order of 
Rs. 892 crOles, registering an increase of 27 
per cent over the previous year. The short­
term credil limits sanctioned in 1983-84 to 
State Co-operative 13anks for crop loans 
aggregated Rs. 1245 crores which was about 
Rs. 125 crores more than that for .1982-83. 

Export Handled by Export Promotion 
Councils 

5146. SHRI VIJAY N. PATIL: Will 
the Minister of COMMERCE be pleased to 
state : 

" (a) the number of Export Promotion 
Councils constituted by Government and the 
dates of their constitutjon; 

(b) the products bandIed for export by 
these Councils; and 

{c) the exports prQrooted in tenns 01 
rupees by these Councils during 1983 ... 84 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a~ to (c). A Statement is 
attached. 
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Scheme Prepared by Mercbant Banking 
Division of S. B. 1. for Five Star Hotell 

5147. SHRI SURESH KURUP : Will 
the Minister of FINANCE be pleased to 

state : 

(a) whether Merchant Banking Division 
of the State Bank of India bas prepared a 
scheme for five star hotels; 

(b) the number of hotels coming under 
the scheme; 

(c) whether Leela Penta Hotel is one 
among them; and 

(d) the salient features of this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to 
(d). The Merchant Banking Division of the 
State Bank of India has not prepared any 
scheme for five star hotels. 

In terms of the provisions of Section 44 
of the State Bank of India Act, 1955 infor­
mation relating to individual constituents of 
the bank can not be disclosed. 

Proposal for Export of Goods to Iran 

S149. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE be pleased 
to state : 

(a) whether Government have received 
any proposal from the Federation of Indian 
Exports Organisation for exporting goods to 

Iran; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereon? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Openinl of New Branches of NatioaaU"ed , 
Banks in Maharashtra 

, 
5150. SHRI BANWARI LAL PUROHIT:, 

Win the Minister ~f FINANCE; be pleased 
to state : 

(a) whether there is a proposal under 

consideration of Government to open new 
branches of nationalised banks in 
Maharashtra during the Seventh Plan period; 

(b) if so, the locations where the 
branches are likely to be opened; and 

(c) the extent to which the rural people 
of the villages in the State will be benefited ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). The 
branch licensing policy for the Seventh Five 
Year Plan Period is being finalised. Opening 
of new branches of natiooa1ised banks in 
Maharashtra during this period will be 
considered in the light of the above policy. 
It is not possible to indicate at this stage the 
locations where branches of nationalised 
banks are likely to be opened as wen as the 
extent to which the people of the villages in 
the State will be benefited, as a result of 
new branches. 

Opening of Urban Cooperative, Banks 
In Amravatf and Nagpur 

5151. SHRI BANWARt LAL PUROHIT: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether there is a proposal under 
the consideration of Government to open 
urban cooperative banks in the Amravati and 
Nagpur districts of Maharashtra; 

(b) if so, whether any study bas been 
made by the Reserve Bank of India in this 
regard; 

(c) if so, the details thereof; and 

(d) when a final d~ision is likely to be 
tal(en in this regard ? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRJ 
JANARDHANA POOJAR. Y) : (a) to (d). The 
Reserve Bank of India has informed that at 
preseJllt two proposals {or setting up urban 
cooperative banks in Nqpur nnd. Amravati 
distriots are under consideration. ' The regis­
tration of following two banks as primary 
urban banks by the State Cooperation 
Department has been approved by the R.BI : 
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Name Date of clear-
ance by RBI 

1. Dr. Babasaheb Ambedkar 
Co-op. Bank Ltd., Nagpur 12-12-83 

2. Samata Urban Co·,op. Bank 
Ltd., Nagpur 5-12-84 

--------,_ ... ,.._-----, ,,, ,~---------

The RBI has further informed that during 
last one year following two banks have been 
licensed by them in the districts of Amravati 
and Nagpur : 

Name Date of Licence 

1. Sadhana Sahakari Bank 
Ltd.,. 'Nagpur 5-7-84 

2. Anjangaon SUlji Nagri 
Sahakari Bank Ltd" 
Anjangaon Surji, Distt. 
Amravati 8-2-85 

The RBI has got a joint feasibility study 
done of the proposal relating to Peoples 
Urban Co-operative Bank, Nagpur. The 
study report is under consideration of RBI. 
No final decision has yet been taken in the 
matter. 

Raids on Builders at Bombay by 
I.T. Department 

5152. SHRI BANWARI LAL 
PUROHIT: Will the Minister of FINANCE 
be pleased to state: 

(a) whether during the Jast week of 
March, 1985 the Bombay Income Tax 
Department has raided at the business and 
residence premises of two builders at 
Bombay; 

(b) if so, whether a large number of in­
criminating documents ha.;e been seized 
during the raids; 

(c) if so, full details thereof; and 

(d) what further steps have been contem­
plated by Government in this regard to book 
the culprints ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARl) : (a) No, Sir. 

(b) to (d). Do not arise. 

Setting up of Regional Rural Banks in 
Haryana 

5153. SHRI RAM PRAKASH : Win 
the Minister of FINANCE be pJeased to 
state: 

(a) the number of Regional Rural Banks 
set up hy the Central Government in 
Haryana in consultation with the Nationa­
lised Bank of Agriculture and Rural Develop­
ment; 

(b) whether Government of Haryana 
have contributed their share of 15 per cent of 
the tola) paid up capital; 

(c) whether Union Government have 
issued necessary ('rders notifying the banks of 
their location, headquarters and area of 
operation, etc. and if not, the reasons for 
such an inordinate delay; and 

(d) the average gap between receipt of 
contribution from the State and setting up of 
the banks? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF FINANCE (SHRI JANAR­
DHANA POOJAR Y): (a) At present there 
are four Regional Rural Banks in Haryana 
which have been set lip in terms of section 
3(1) of the Regional Rural Banks Act 1976 
(21 of 1976). 

(b) In terms of section 6(5) of the above 
mentioned Act, every State Government con ... 
tributes 15 per cent of the issued share 
capi tal of a Regional R ural Bank. In respect 
of the Regional Rural Banks set up in 
Haryana so far, the State Government have 
subscribed their share capital in the equity of 
the Regional Rural Ranks. 

(c) Yes, Sir. 

(d) The existing reporting system does 
not yield information regarding the dates of 
receipt of con~ributions by the regional r~ral 
banks from the State Government. GeneraUy, 
such contributions are released to the con­
cerned Regional Rural Bank soon after the 
bank comes into existence. 

Assista.nce ~o Beneficiaries under I.R.D.P. 
by Natlonalrsed Banks in Bhadrak (Orissa) 

5154. SHRI ANANTA PRASAD SETHI: 
Will the Minister of FINANCE be pleased to 
state : 
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(a) the number of branches of nationa­
lised banks set up in Bhadrak District in 
Orissa for providing assistances under the 
Integrated Rural De\.elopment Programme; 
and 

(b) th'~ number of beneficiaries who have 
received assistance from the various banks in 
that district in Orissa during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARY): (a) All branches of 
the nationalised banks operating in District 
are expected to provide assistance to identi­
fied rural poor families under the Integrated 
~ural Development Programme. Separate 
branches have not been set up for providing 
credit only to tne beneficiaries of IRDP. 

(b) Pre,ent data reporting system does 
not yield District-wise information. In Orissa 
State 6.19 lakh beneficiaries have received 
assistance under the Programme during the 
last three years (till February, 1985). 

Guarantee in Respect. of Small Loans 

5155. SHRI VIRDHI CHANDER JA1N': 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether the Reserve Bank of India 
had io;sued a circular to the commercial banks 
stating that guarantee for the small loans not 
exceeding rupees 5,000 should not be insisted 
upon; 

(b) whether as a result of this circular 
the bank managers arc invariahly asking for 
the guarantee from small poor loanees and 
thereby subverting the general policy of 
Government; and 

(c) whether Government propose to direct 
the Reserve Bank of India to change the 
circular so that no guarantees are asked for 
in the case of small loans ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARY): (a) to (c). Banks have 
been instructed by the Reserve Bank of 
India that no additional security is to be 
obtained in respect of loans upto Rs. 5t OOO 
(other than hypothecation of the asset 
acquired with the help of the loan). It has 
also been emphasised that it is absolutely 
necessary that the banks should ensure that 
the branches do not ask for security in the 
~se 9f sm"l1 1o~ns~ 

Banking Services in Rajasthan 

5156. SHRI VIRDHI CHANDER JAIN: 
Wi1l the Minister of FINANCE be pleased to 
state : 

(a) whether the banking services in 
Rajasthan particularly of the lead banks are 
reported to be very poor; 

(b) if so, the details of complaints receiv­
ed in this regard; and 

(c) the steps proposed to be taken by 
Government to improve the functioning of 
the banks there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJAR Y) : (a) Based on the 
performance under District Credit Plans and 

. Annual Action Plans, the services rendered 
by the Lead Banks in Rajasthan cannot be 
considered as poor. 

(b) Reserve Bank of India has reported 
that no specific complaints have been receiv­
ed regarding the performance of the Lead 
Banks in the State. 

(c) Does not arise. 

Shortage of Cold Rolled Steel Sections 

5157. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether the capacity of units for 
making cold rolled steel sections in private 
sector is not being fully utilised due to non .. 
availability of proper quality of steel in 
required quantities; 

(b) whether in the absence of cold rolled 
steel sections, the construction industry is 
using hot rolled sections, which is leading 
to extra expenditure due to higher weight and 
lower strength; and 

(c) if so, the details regarding the s'teps 
proposed to be taken by Government to 
rectify the position ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (c). The requirements of hot rolled 
coi1s and cold rolled coils by the units manu~ 
facturing cold rolled steel sections in the 
private sector is part1y met by domestic 
production. These units are allowed to meet 
balance requirements through imports unde.r 
the provisions of Import Policy. 



(b) The construction sector normally 
uses hot rolled sections. Use of cold rolled 
sections depends upon its economy jn 
certa in uses. 

Vijayanagar Steel Plant in Karnataka 

5158. SHRI B. V. DESAI: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether the Karnataka Chief Minister 
bas urged the Union Government to end 
the uncertainty over the Vijayanagar Steel 
Plant and has suggested that if the steel 
project is found to be uneconomical owing 
to cost escalation, the Union Government 
should take up a matching project to meet 
the aspirations of tbe people in that area; 

(b) if so, whether the Union Govern­
ment have considered the vjew of the Chief 
Minister in this regard; 

(c) if so, whether any alternative project 
is likely to be considered; and 

(d) if not, the main reasons thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) (a) : Yes, Sir. 

(b) to (d). Government have decided in 
principle to set up a Steel Plant at Vijaya­
nagar in Karnataka State. This commit­
ment of the GOvernment remains unaltered. 
As such the question of considering any 
alternative project does not arise. 

Watch on Certain Indian Banks Based 
in London by Bank of England 

5159. SHRI B. V. DESAI : Will the 
Minister of FINANCE be pleased to state: 

(a) whether following the Esal Group 
affairs, the Bank of England has started 
keepioa .a discreet watch on certain Indian 
banks based in London and reminding them 
again discreetly that their lending rate should 
not exceed 10 per cent of the paid-up capital; 

(b) if so, whether the Indian banks had 
been officially told that how those should or 
should not operate; 

(c) whether it is also a fact that it has 
poiuted out that the highest amount was 
loaned by the Punjab National Bank to the 

Bsal sroup of companies; 

(d) if so, whether Government have 
received the fuU report of the enquiry made 
by the U.K. Government and whetb~r any 
directive was issued to the Indlan banks in 
U. K.; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (e). 
The Reserve Bank of India (RBI) has repor­
ted that it has no information that the Bank 
of England bas been keeping watch over 
Indian banks in London in the manner stated 
in the Question. However, Bank of England 
is reported to have issued guidelines to all 
banks operating in the United Kingdom that 
loans to individual customers or a group of 
customers should not normally exceed 10% 
of the Bank's Capita] base. 

Some offidals of the London branches of 
3 Indian banks had granted advances to the 
EsaI Group companies far in excess of the 
sanctioned limits and without obtaining the 
approval of their Head Offices. 

Governmen t has taken a serious view of 
the matter. The Banks ha\e initiated action 
against officers involved in the irregularities 
and are also taking steps to recover their 
dues. The Reserve Bank of India has ad~ised 
the banks to strengthen their monitoring and 
control systems for better supervision of 
operations of their overseas branches, Persons 
posted abroad have been instructed not to· 
exceed their delegated powers under any 
circumstances without obtaining prior sanc­
tion of the Chairman of the Banks or a 
Committee set by the Chairman for this 
purpose. It has . been made clear that any' 
failure to comply with these instructions 
would be dealt with severely and firmly. The 
banks have also been asked by the RBI to 
issue suitable instructions to their branches 
regarding (a) proper pre.participation 
appraisal in respect of syndicated loans and 
placements in the inter-bank markets abroad; 
and (b) offering forward exchange facilities 
to customers without real demand and 
that where such facUities are granted 
in exceptional cases, 100% security over 
for the expected amount of financial 
liability under the contract should be 
obtained. 
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Export of IDdi~n Tea to European 
. Countries 

S 160. SHRI B. V. DESAI: WiIJ the 
Minister of COMMERCE be pleased to 
state : 

(a) whether it has been brought to the 
notice of Government that because of their 
present policies in regard to the tea export, 
European, especially UK importers, were 
turning away from I ndian tea~ 

(b) if so, whether some of the Indian 
firms in U. K. are exporting tea from USSR; 

(c) if so. whether the Union Govern­
ment have been urged to review the tea 
policy; 

(d) if so, whether Government have 
considered the suggestions; 

(e) the steps being taken to improve the 
tea exports; and 

(f) whether the Indian tea which was 
considered best in the World has been 
reduced to number four '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANG MA) : (a) In recent years, there has 
been a change in the direction of exports of 
tea from India, from the tradit ional markets 
of U.K. and West Europe to the Countries 
in East Europe in West Asia and North 
African region. There has, however not been 
any decline ill exports of tea from India. 

(b) Government has no information in 
this regard. 

(c) and (d). Do not arise. 

(e) The Tea Marketing PJan 1985 has 
been framed with the objective of maximising 
foreign exchange earnings from tea export, 
by carefully regulating and monitoring 
exports. 

(f) No, Sir. 

Cheating of Banks and Private Financial 
Institution in Tamil Nadu 

5161. SHRI B. V. DESAI : Will the 
Minister of FINANCE be pleased to state: 
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of over Rupees one crore jn the past one )eaf 
by a gang of tricksters posing themselves 
as transport operators; 

(b) if so, the names of the banks that 
were cheated and the total amount that the 
banks had suffered; 

(c) whether any enquiry was conducted; 

(d) if so, whether the cheats were able 
to cheat the banks because of collusion with 
some employees of banks; and. 

(e) if so, the action taken against those 
held responsible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F1NANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The Reserve Bank of India has reported that 
during the years 1980·84, 13 public sector 
banks and one private sector bank viz. Bank 
of Baroda, Punjab National Bank, Vijaya 
Bank, United Commercial Bank, Union Bank 
of India, Indian Overseas Bank, Indian Bank, 
Corporation Bank, Dena Bank, Central Bank 
of India, Canara Bank, State Bank of 
Mysorc, State Bank of India and Dhana­
lakshmi Bank had granted loans in 56 
accounts aggregating Rs. 76.88 lakhs for 
purchase of 41 second hand motor vehicles 
and machinery to set up small scale units to 
a trickster and his associates without proper 
appraisal and without observing the usual 
formalities and verification of the end use of 
funds. The accounts have become sticky. 

(c) The Central Bureau of Investigation 
has registered 9 cases under Section 120(b) 
r/w Section 420 IPC, Section 420, 467, 468 
and 417 IPe against Shri Robin Mayne and 
others for investigation. 

(d) and (e). Collusion of bank rmployees 
is suspected. Action against bank employees 
will depend upon their involvement, if any, 
in the basis of the investigation report of 
the C.B.I. 

Setting up of A Regional Office of SBI at 
Agartala (Tripura) 

5162. SHRI AJOY BISWAS: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of branches of State 
Bank of India presently operating in Tripura; 

(a) whether at lea~t ten nationalis~d and (b) whether the Union Government have' 
private banks and some private financial any proposal to set up a regional office at 
instituLions in Tamil Nadu had been ,cheated, Agartala the State capital of Tripura; 
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(c) if 80, when it will be let up;. and 

(d) if not, the reason. thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
State Bank of India (SBI) has reported that 
as on 31-3-1985, 22 branches of the bank 
were functioning in the State of T ripura. 

(b) to (d). According to SBI, their 
branches in Tripura are looked after by 
a Regional Manager with adequate powers 
to meet the needs of the area. A regional 
office is set up to control 150-200 branches 
and setting up a seperate regional office at 
Agartala to look after the 22 branches in 
Tripura is not justified as per SBI norms. 

Guidf.'lines Regarding Grant of Loans 
to Weaker Sections 

5163. SHRI C. MADHAV REDD! 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Department of Banking had 
issued any guidelines to the Banks for 
sanctioning of loans to the weaker sections 
of the society; and 

(b) if so, the details of the guideiines? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF FINANCE (SH,RI 
JANARDHANA POOJARY) : (a) and (b). 
Reserve Bank of India have issued guideli'nes 
to a11 Scheduled Commercial Banks on 7th 
February, 1983 about the identification of 
beneficiaries of the 20-Point Programme 
belonging to the weaker sections of the 
community in various pr iori ty sectors' and 
advised them to endea vour to increase the 
flow of credit to weaker sections so that by 
March 1985 these sections account for 25 per 
cent of the Priority Sector credit or 10 per 
cent of the aggregate credit of these banks. 

Government had also asked the banks to 
accelerate the tempo of credit deployment to 
weaker sections of the community. 

Weaker section comparise of : 
• 

1. Small and marginal farmers; 

2. Landless labourers; 

3. Tenant farmers/share croppers; 

4.' Artisans, village and cottage industries; 

S. I.R.D.P. beneficiaries; 

6. S,heduled Castes/Scheduled Tribes; 
and 

7. D.R.I. Scheme beneficiaries; 

According to provisionsal data of RBI 
available for December 1984, the public 
sector banks had outstanding priority sector 
advances of Rs. 17158 crores involving 
215 lakhs borrowal accounts. Weaker sections 
accounted for Rs. 3704 crores-21.6 per cent 
or the total, involving 151 lakhs borrowal 
accounts. 

Raising of Income Tax Standard 
Deduction 

5164. SHRI CHINTAMANI JENA : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Government have received 
any representation for raising the Income Tax 
standard deduction; 

(b) whether there is any suggestion to 
Government to grant standard deduction to 
the salaried c]ass at the rate of 25 per cent 
on the entire salary income without any 
monetary ceiling limit as at present; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
Yes, Sir. 

(c) The question of raising the quantum 
of standard deduction was considered by the 
GoverOlnent as a part· of the budgetary 
exercises this year, but it was decided not 
to make any modification in the existina 
provisions. 

Opening of New Brancbes of L.I.C. in Rural 
and Backward Areas of Orissa 

5165. SHRI GIRIDHAR GOMANGO : 
Will the Minister of FINANCE be pleased 
to state : ' 

(a) whether the branches opened in orissa 
by Life Insurance Corporation are adequate; 

(b) if so, the district-wise branches 
opened so far indicating the name of the 
place where those are located; 
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(c) whether any survey hal been 
conducted to kno w the demands and require­
ments of the general public particularly in 
tribal and backward areas of that State for 
further expansions of the LIe branches; 
and 

(d) if so, the arcas idetified and decision 

District 

1. Cuttack 

2. Dhenkanal 

3. Puri 

4. Sundergarh 

S. Phulbani 

6. Ganjam 

7. .Koraput 

8. Sambalpur 

9. Balcshwar 

1 O. K.endujhar 

11. Mayurbnanj 

12~ Kalahandi 

13. Balangir 

._-_." .,--"'----

(c) and (d). The Officer. in charge of 
: Cuttuck Divisional Office of the LIC bas 

as) ~$sed the needs for further branch expan-

taken, if any, for opeaiD8 neW branches 7 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJAR.Y) : (a) Yes, Sir. 

(b) The LIC has at present 26 branch 
offices at the following places (district-wise) 
in Orissa: 

Branch Office 

.. -~-.." ..... "--,--------'_,,. __ , ---. --~--.--~ 

1-3. Cuttack 

4. Jagati:lsinghpur 

s. Kendrapara 

6. Jaipur 

7. Dhenkanal 

8. Bhubaneshwar 

9. Puri 

10. Nayagarh 

11. Khurda 

12. Rourkela 

13. Uditnagar 

14. Phulbani 

15. Berhampur 

16. Jeypore 

17. Rayagada 

18. Sambalpur 

19. Bargarh 

20. Jharsuguda 

21. Baleshwar 

22. Bbadrak 

23. Kendujhar 

24. Baripad~ 

25. Bhavanipatna 

26. Balangir • 

sion. His proposals for Deve]opment Plans, 
1985-86, would be considered OD merits at 
the appropriate time. 
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{Translation} 

Opening or N.T.C. ShowroomS In 
Development Block Headquarters 

in Hill Dlltricts of Uttar Pradesb 

S 167. SHRI HAR1SH RA W AT: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state: 

(a) whether the National Textiles Corpo­
ration propose to open showrooms in the 
development block headquarters of bill 
districts of Uttar Pradesh; and 

(b) if so, the time by which the show­
. rooms wiJ} be opened in all the development 
block headquarters of districts? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXT1LES 
(SHRI CHANDRA SHEKHAR SINGH) : 
<a) and (b). National Textile Corporation 

, (Uttar Pradesh) Ltd., Kanpur will be opening 
two showrooms, one in Pithoragarh and 
another in Almora, in the hill districts of 
Uttar Pradesh. These two showrooms are 
being furnished and are likely to commence 
business by the end of May, 1985. Further 
opening of showrooms will be considered in 
the hill areas only after assessing demand 
and reviewing the performance of the above 
two showrooms. However, there is no 
proposal to open showrooms in a 11 the 
development blocks of hill districts of Uttar 

Pradesh. 

Debay in Starting Constrction Work of 
Bharat Refractories Limited, Devaltbal 

5168. SHRI HAR1SH RAWAT : Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) when the Bharat Refractories Limited, 
Devalthal was inaugurated; 

, (b) the number of times its Chairman 
bas inspected the mining work and visited 
the factory site since its inauguration; 

(c) ,whether there bas been inordinate 
"e1ay in starting the construction of the 

project; 

(d) if so, tbe'reasons therefor: and 

(e) 'the steps proposed to be taken to 
speed up the work of this project ~ 

1;HE MINISTER OF STATE IN THE 
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DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) Work on Pilhora .. 
garh Magnesite Project of Bharat Refractories 
Limited was inaugurated at site on 31st 
October, 1982. 

(b) The Chairman-cum· Managing 
Director of Bharat Refractories Limited 
(BRL) was present at the site of the 
Pithora~rh project at the time of its 
inauguration. He has not visited the site 
thereafter; he keeps himself informed about 
the progress of the project through the 
Project Manager who is posted at site. 

\c) and (d). There has been delay in 
startmg the construction of the project. The 
main reasons are as follows: 

On the adv'ice of MECON, the 
consultants of Bharat Refractories 
Limited, it was initially decided to allot 
the work of setting up the Rotary Kiln 
Complex on a turn-key basis. Tenders 
were accordingly invited. Only one 
firm responded to the tender. Their 
rates where abnormally high and they 
were not prepared to reduce their rates 
BRL then decided to float separate tende;s 
for specific packages of work, such as 
rotary kiln, ancillary equipment, civil 
workt township, etc. This took time 
and resulted in delay. 

BRL's appJication for the transfer 
of Go~er~ment land for the pJan t and 
township IS pending clearance by the 
Gover~~ent of Uttar Pradesh. Various 
forrnahues to be complied with under 
the forest. Conservation Act, 1980, have 
also contributed to delay in the transfer 
of Government land. 

(e) Of late there bas been some sJowin 
down of the project due to change in deman~ 
~or dead burnt magnesite and its availability 
In the country. 

Existing Scheme for AUradive 
Inlestments in LIe 

5169. SHRI MADAN PANDEY' W' 
the Minister of FINANCE be pl . d III 
t t

ease to 
sa e : 

(a) whether it is a fact that va' ' 
t h'I' flOUS 

ers W I e attractt\'e schemes meant I'or tt • • 1 a rae-
tlng Investment in Life Insurance Corporation 
have become very old and unattractive in (he 
~onte"t of cbanged times; and . 
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(b) if so, the steps being taken to make 
them attractive? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
No, Sir. The Life Insurance Corporation 
of India have been keeping pace with the 
changing needs by continuously reviewing 
their existing plans and devising new plans 
to suit the requirements of the changing 
times. They have mcdified the terms and 
conditions of the existing plans to make 
them more attractive and acceptable. New 
insurance plans like Money Back Plan~ 
Progressive Protection Policy, Children's 
Anticipated Policy, Jana Raksha Policy, etc., 
have also been evolved taking into account 
the changes in socio-economic conditions 
and consequent shift in COnsumer preference. 

Availability of Yarn to Weavers in 
Barabanki District of U. P. 

5170. SHRI KAMLA PRASAD 
RAW AT: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether there is one spinning mill 
and are retail sohp in Barabanki district in 
Utt.lr Pradesh for providing yarn to weavers; 

(b) if so, the reasons for which yarn is 
not being made available to weavers and 
whether working of spinning mill and retail 
shop is not satisfactory; and 

(c) if so, the action being taken by 
Government in this regard and the measures 
taken to make yarn availabb to weavers and 
the details in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) Yes, one Unit of U. P. State Spinning 
Mills Company (No. 1) Ltd., is located at 
Barabanki district. The Mill has opened 
a retail outlet in its premises in order to 
facilitate the supply of yarn to the weavers 
at the mill-gate. 

(b) No complaint has b<?en brought to 
the notice of the Central Government 
regarding t.he working of the Spinning mill 
and its retail shop. 

Cc) Does not arise. 

Rise in Price of Staple Yarn in U. P. 

5171. SHRI KAMLA PRASAD 

RAWAT : Will the Minister of SUPPLY 
AND TEXTILES be pleased to state : 

(a) the number of weavers in tbe country 
and the' number of weavers in district 
Barabanki jn U. P. out of them; 

(b) whether price of staple yarn has lone 
up recently by Rs. 30 per bundle; 

(c) if so, the reasons for inc:reasjn~ the 
prices thereof; 

(d) whether keeping in view the financial 
difficulty of weavers, Government propose to 
reduce the prices of staple yarn per bundle 
which has been increased recently; 

(e) if not, the reasons therefor; and 

(f) if so, by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) There are approximately one crore 
weavers in the country and the estimated 
number of weavers in Barabanki district of 
Uttar Pradesh is about 57,000. 

(b) There has been some increase in the 
prices of staple yarn and according to in­
formation received from Coimbatore market, 
the prices for 2/445 have gone up by about 
Rs. 20 per bundle of 5 kgs., bet\\een 
December, 1984 and mid-April, 1985. 

(c) to (f). The increase in the price of 
staple yarn may be attributable to a number 
of factors inel uding the cost of inputs. 
There is no statutory price control on s1aple 
fibre spun yarn produced in the country. 
These are also on OGL for imports. 

.... ees charged for Appu-ghar and other 
Pavilions at Pragati Maidan 

5172. SHRI R. M. BROYE: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether tickets in the Pragati Maidan 
are not sold at, one point but have to be 
purchased from different pavilions or 
separately for Appu-ghar, train and swinls; 

(b) if so, the rates of tickets in each 
case; and 

(c) w~ether Government propose to 
mak~ the entry free for children for an t~eso 
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programmes so that they may be able to 
enjoy these programmes, cultural tableaux/ 
shows in the trade fair alongwith their 
parents/guardians ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) The entry tickets to 
Pragati Maidan are issued at all the four 
gates and tickets for Shakuntalam and 
Manzar Theatre are issued at Gate No.2 
and can be procured at the time of entry 
from this Gate. The joy train ticket and 
tickets for fun rides in Appu Ghar are issued 
at the Railway Station in Pragati M aidan 
and locations of individual rides in Appu 
Ghar respectively. 

Entry to Appu Ghar is from Gate No.4 
as well as from Pragati Maidan. 

There is no separate entry ticket for 
visit to any of the other pavilions or cultural 
programmes. 

(b) The rates of tickets are as follows : 

(i) Entry ticket to 
Pragati Maidan 

(ii) Tickets for 
Shakuntlam Theatre 

Re. 1/- adult' 
Rs. 0.50 child 

Rs. 3/- and 
Rs. 2/-

(iii) Tickets for Manzar Theatre Rs. 2/-

(iv) Entry to Appu Ghar Rs. 2/- adu1t 
from Gate No.4 Re. 1/- child 

(v) Entry to Appu Ghar 
from Pragati Maidan Re. 1/- adult 
near Skating Rink. Rs. 0.50 child 

(vi) Tickets for various fun rides in 
Appu Ghar vary from Re. 1/ .. to 
Rs. 3/- per head with a provision 
for concessional package ticket for 
group rides for adults and children. 
Organised groups of children are 
charged concessional rates for entry 
into Appu Ghar as well as for 
rides. 

Mentally retarded, physically handi .. 

capped and spastic chi'loren are 
given free entry and rides in Appu 
Ghar. 

(c) No such proposal is under consi. 
deration. 

[English] 

Opening of Branches of Nationalised 
Banks in Rural Areas 

5173. SHRI N. DENNIS :' Will the 
Mjni~ter of FINANCE be pleased to state: 

(a) the steps taken by Government to 
direct the nationafised banks to open branches 
in rural and backward areas; and 

(b) the criteria adopted to open branches 
of nationalised banks in rural and backward 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) In branch 
expansion policy the rural areas and un­
banked/under banked pockets have been 
8iven preference for opening new branches of 
nationalised banks. As a rcsult_ the total 
number of rural branches in the post 
nationalisation period has increased from 
1832 in June 1969 to 25929 a<; at the end of 
September 1984. As proportion the rural 
branches accounted for 56.2% of the total 
number of branches in September 1984. In 
June 1969, the proportion was only 22.2%. 
Over 60% of the incremental branch expan­
sion during the above period has been at 
rural centres. The major burden of the 
branch expansion programme in rural areas 
has been borne by the Public Sector Banks 
and Regional Rural banks. 

(b) The branch licensing policy covering 
the period April 1982 to march 1985 
aimed at achieving a coverage of one bank 
office for every 17000 population in Tura 
and semi-urban areas in each district. Al 
the State Governments were advised to 
identify rural unbanked centres for opening 
offices in their respective States and branch 
expension was allowed on the basis of their 
recommendations. 

Selzurt- or Confist"ated Goods in 
Coastal Areas 

5174. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state : 
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(a) whether some raids have been 
conducted by the Customs Department in 
coastal areas and smuggled goods were 
confiscated; 

(b) jf so, whether unaccounted money, 
smuggled !;old and other contraband goods 
have been seized by the Customs oflicials 
during these raids; and 

(c) if so, the details of the goods seized 

N\lmber of raids/ 
searches conducted 

Written Answers 14! 

during such raids in the last two years? 

THE NINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHltl 
JANARDHANA POOJARY) : (a) to Ccl. The 
number of raids and searches conducted by 
the Customs authorities and the value of 
goods seized at a result thereof on the West 
and East Coasts during the years 1983 and 
1984 are furnished below : 

Value of goods seized 
(value: Rs. in lakhs) 

1983 1984 1983 1984 
.,,----.~---

West Coast 4024 3896 570.42 865.65 

East Coast 2842 3025 347.48 386.11 

--- --- --- ---
Total 6866 6921 917.90 1251.76 

The commodity~wise value of the goods seized on the West Coast to and the East Coast 
during the years 1983 and 1984 (including the goods seized as a result of raids and searches 
conducted) is furnished below: 

(Value: Rs. in lakhs) 
------ --"-"-'~--"----'-"" ._--_ ... _------------

Year Gold Watches Synthetic 
fabrics 

Silver Other 
articles 

Tonal 

1983 

1984 

334 

583 

457 

910 

West Coast 

1079 945 

20 

2986 

3038 

5801 

5933 1382 

East Coast 

1983 

1984 

44 

219 

55 

42 

373 

337 

1 1505 

1474 

1978 

2072 

Reduction of Short Term Credit Limits 
'~by NABARD 

5175. SHRl SUBHASH YADAV : Will 
the Minister of FINANCE be pleased to 

state : 
(a) whether National Bank for Agricul .. 

i ture and Rural Development bas drastical1y 
~ reduced short term credit limits applied for 

by State cooperative banks behalf of Central 
'co-operative banks and if so, how much 
'-amount bas been reduced during 1984-85; 

Figures for 1984 are provisional. 

(b) the reasons thereof; 

(c) whether before reducing the short 
term credit, State cooperative banks were 
taken into confidence; 

(d) whether NABARD has also sanc­
tioned short term credit limits of lesser 
amount to any of the Central cooperative 
banks in the year 1983·84 than the limits 
sanctioned in 1982-83; 

(e) whether these limits were subsequently 
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raised by NA BARD; and if so, the details 
thereof; and 

(f) how far this lending programme for 
agricultural production has suffered due to 
arbitrary cuts in the limits and if so, the 
deteils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y) : (a) and (b). During 
1984·85 (up to March, 1985), National Bank 
for Agriculture and Rural Development has 
sanctioned short term credit limits aggreg'ating 
Rs. 1227 crores as against Rs. 1245 crores 
in the year 1983-84. Lower 1imits during 
1984-85 were mainly on account of reduced 
limits sanctioned to Maharashtra State 
Cooperative Bank aggregating Rs. 75.50 
crores as against Rs. 126.45 crores in the 
previous year due to comfortable resources 
position of the Maharashtra SCB as well as 
of many Central Cooperat ive Banks in the 
State. 

(c) The National Bank sanctions credit 
limits to Central Cooperative Banks on the 
basis of credit gap between the realistic 
lending programme and the lendable resources 
available with them. It is therefore not essen­
tial to consult State Cooperative Banks. 

(d) to (0. During 1983·84, fifty five Cen­
tral Cooperative Banks were sanctioned lessers 
credit limits than those sanctioned in 1982-8). 
Subsequently additional limits were sanctioned 
to ten Central Cooperative Banks for 1983-84 
due to their requirements of . additional 
resources. 

Legislation to Control and Regulate 
Functioning of Private Financial 

Institutions 

5176. SHRI SURESH KURUP = Wi1l 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether the mash room growth of 
private financial institutions which are 
exploiting the poor people have come to the 
notice of Union Government; 

(b) whether Government are awrre that 
these institutions are cover-ups for black 
money; and 

(0) whether Government propose to 
Dring a legislation to control and regulate the 
rUQ~tionin& of these institutions 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). In 
recent years there has been reportedly a spurt 
in the activities of unincorated financial ins­
titutions mostly partnership firms. Reserve 
Bank's directions as applicable to the finan­
dal companies incorporated under the Com­
panies Act, 1956 arc not applicable to such 
!inns which are increasing in number and 
are found to be accepting deposits from the 
public by offering exorbitant rales of interest. 
They also charge high rates of interest on the 
Joans and advances granted to speculative 
and risky ventures. With a view to curb the 
deposit rcceptancc activities of these bodies, 
a new chapter III C bas been iocorported in 
the RBI Act, 1934 through the enactment of 
Banking Laws (Amendment) Act, 1983. In 
terms of the provisios of the said chapter, 
which have come into force with· effect frofu 
15-2-1984. unincorporated bodies are rro­
hibited from accepting deposits from more 
than .the number of depositors specified 
thcrC!ll. Since the adluinistration of the 
rekvant provisions concurrently vests in the 
State Government/Union Territories, Reserve 
Bank have addressed a circular 1etter to the 
Chid' S~CI etaries of State Governments in 
February, 1984 impressing upon them the 
need tllr giving publicity to the provisions of 
chapter 111 C of t)1e Act ibid as also for 
creating sui1abl~ adn1inistrative machinery to 
monitor the activities of such bodies and 
initia'c a~tion in respect of' contravention, jf 
any, of the rrovisions of the said Act. 
Rcsene flank js vigorously pursuing the 
matter with the concerned authorities of the 
State Governments. 

In the context of the frequent advertise­
ments appearing in newspapers offering high 
rates of interests by unincorporated bodies, 
Reserve Bank has recently called upon some 
of these concerns operating in the South to 
indicate within a stipulated time whether the 
deposits taken by these unincorported bodies, 
conform to the provisions of the Act. Tho 
Reserve Bank proposes to take sui·table 
action against these firms where necessary in 
due course. 

Income Tax Raids in Kersla 

5177. SHRI SURESH KURUP : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of raids condueted by 
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Income Tax and Enforcement agencies in 
Kerala since January, 1985; 

(b) the particulars of individuals and 
establishments where raids were conuucted; 
and 

(c) the particulars of individuals and 
establishments against whom cases were 
registered indicating llctails of their charges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANC.E (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Purchase of Cardamom from Kerala 
Marketing Federation 

5178. SHRI SURESH KURUP : Will 
the Minister of COMM EReE be pleased to 
state : 

(a) whether Cardamom Board did not 
purchase cardamom from Kerala Marketing 
Federation in 1980·84 though they had 
sufficient stock; 

(b) if so, the reasons therefor; 

(c) the quantity of cardamom that was 
available with the Kerala Marketing Federa­
tion in the same period; and 

(d) the quantity purchased by the Car· 
damom Board from the Fedt ration? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). The function of 
the Cardamom Board is to regulate the car­
damom trade and industry. The Board does 
not undertake any direct purchase and sale 
of cardamom. 

(c) and (d). Do not arise. 

Reservation in Class I Service for 
SCjST in LIC 

5180. SHR1 M. ARUNACHALAM 
Will the Minister of FlNANCE be pleased to 
state : 

(a) the total stren&th of Class I Cadre in 
Life lnsurance Corporation of India; 

(b) the ratio of SejST Officers in LIC; 

(c) the efforts being made by LIC to 
ecure prescribed percenta&e at the rate of 

22,1 reservation in Class I services for SC/ST 
candidates; and 

Cd) whether LIC Management propose 
to holq a special promotion test amongst 
sc/sr LIC employees to promote them as 
AAAO as has been done by General Insu­
rance Corpora tion, a sister concern? 

THE M1NISTER OF STATE IN THE 
MJNISTRY OF FJNANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
According to the information furnished by 
the Life Insurance Corporation, the total 
strength of Class I Cadre as on 31-12-84, is 
6125. 

. The ratio of SCjST Class I Officers in 
LIe is as under 

SC 

ST 

1.45% 

0.60% 

A large number of officers in LIC ate 
those whose services were transferred to Lie 
from the erstwhile insurers. It was not the 
practice of these insurers generally to allow 
reservations for Scheduled Castes and 
Scheduled Tribes. 

(c) LIC recruits candidates for the 
officers' cadre directly through open competi­
tion in the lowest rung of Class 1 cadre. 
Various relaxations are allowed to the SCjST 
candidates such as selection by relaxed 
standard etc. All efforts are made by LIe to 
fill the reserved vacancies in respect of SC/ST 
in accordance with the prescribed percentages 
while making these recruitments. 

(d) Promotions to the posts of AAAO are 
effected every year and SC/ST employees are 
granted a number of concessions/relaxations 
to enable them to compete for these posts, 
The promotions are governed by the Promo­
tion Regulations, 1976 in which there is no 
provision for conducting special promotion 
tests. 

Criteria for Allocating Funds by {-Public 
Financial Institutions to Private CompeuJes 

5181. SHRIMATI OEETA MUKHERJEE: 
Will the Minister of FJNANCE be pleased to 
state : 

(a) whether Government have adopted 
any criteria for allocating a lending funds by 
the public financiaJ jnstitutions to the privat f 
sector companies; and 



(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Government of India have, from time to 
time, issued suitable guidelines to the public 
financial institutions in regard to allocation 
of funds for industries. These guidelines 
enjoin the financial institution to provide 
financial assistance to industries keeping 
in vew tJe national priorities, labour inten­
siveness, degree of export-orientation, loc~tion 
in backward areas, nature of promoter/ 
tecbnology, extent of capacity built in the 
particular industry etc. 

Affairs 01 Lakshmi Commercial Bank 

5182. SHRIMATI GEETA MUKHERJEE: 
WjJl the Minister of FINANCE be pleased to 
state : 

(a) whether the affairs of the Lakshmi 
Commercial Bank Ltd. have not been con­
ducted in the interest of depositors or the 
share-holders for the last about 10 years; 

(b) whether the situation continued to 
deteriorate even when two nominees of the 
Reserve Bank of India served on the Board 
of Directors of this Bank; 

(c) whether a scheme cleared ro merge 
this bank in the Canara Bank with effect 
from 1 July, 1984, was shelved because the 
majority share-holdings changed hands in 
the meantime; 

(d) whether the affairs of this Bank con­
tinue to deteriorate with more than 75 per 
cent of advances being sticky and irrecover­
able; and 

(er if so, the action Government and 
Reserve Bank of India propose to take in this 
matte'f '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). 
For sometimes past, there has been continuous 
deterioration in the working of the Lakshmi 
Commercial Bank Ltd. (LCB). Measures 
taken by the Reserve Bank of India (RBI) 
to improve its (LCB) functioning have not 
had the desired effect, RBI therefore, came to 
the conclusion ,that, keeping in view its 
'p~nt state of affairs, the Laksbmi Com­
merdal Bank Ltd. may no longer be in a 
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position to function as a viabJe bank. On the 
recommendations of the RBJ, the Central 
Government has issued an order of Morator­
ium in respect of the bank from the close of 
business on 27th April, 1985 and upto and 
inclusive of 28th Augu~t, 1985 under the 
provisions of section 45 of the Banking 
Regulation Act, 1949. 

The moratorium has been declared in the 
general interest of the depositors of the bank. 
The question of its (LeB) amalgamation with 
Punjab National Bank is now under the 
active consideration of the RBI. 

Study made by R.B. I. on T ndustrial 
Sickness 

5183. SHRIINDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state ; 

(a) the incidence of industrial sickness 
separately amongst larger, medium and small 
scale industries; 

(b) the total amount of funds loaned by 
commercial banks and term-lending financial­
institutions separately, which is locked up in 
these units; 

(c) whether the Reserve Bank of India 
had undertaken a study of the causes leading 
to industrial sickness; 

(d) if so, the findings of such a study; 
and 

(e) the concrete measures Governnlent! 
Reserve Bank of India and the Commercial 
Banks/financial institutions have taken to 
rehabilitate these units 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
A~rding to the latest information available 
with the Reserve Bank of India (RBI), as at 
the end of December, 1983, there were 
491 large, 1256 medium and 78363 small 
scale units which were Tepor ted to be sick, 
with outstanding bank credit of Rs. 2014.33 
crores, Rs. 357.97 crores aad Rs. 728.99 
crores respectively. As at the end of 
December, 1983, the financial institutions had 
respected a total of 314 large and medium 
scale units as being sick and the amount 
outstanding against them was Rs. 677.00 
crores. 



(c) and (d). RBI had conducted an 
. analysis of sickness in some large units. The 
analysis indicated that the factors contribu­
tory to sickness included mismanagement/ 
management deficiencies, fauJty initial 
planning, labour trouble, market recession, 
power cut, shortage of raw materials, etc, 

(e) The organisational steps taken by 
Government, RBI, banks and financial insti­
tutions in the Jllatl~r of rehabilitation of 
sick industrial units include the setting 'up of 
a Sick Industrial Undertakings Cell in RBI, 
the setting up of State I.-cvel lnter Institu­
tional Committees at all the regional offices 
of the Department of Banking Operations 
and Development of RBI for the purpose of 
ensuring better coordination between the 
banks, the State Governments, Central and 
State Level Financial Institutions and other 
agencics~ creation of a Special Cell within 
the Rehabilitation Finance Division of 
Industrial Development Bank of India (lOBI) 
for attending to references from banks in 
respect of their sick and problems cases; 
creation of Sick Units Cells in the banks, 
establishment of the Industrial Reconstruction 
Bank of India as the apex agency to deal 
with industrial sickness. etc. In regard to 
individual sick units a case to case study is 
made. Suitable rehabilitation packages are 
worked out in respect of tile viable sick 
units.' The rehabilitation packages may 
include various concessions like reduction 
in rate of interest, rescheduling of dues, 
moratorium on payments, funding of 
interest, etc. depending on the merits of each 
case. 

Branches of Commercial Banks and 
their total Deposits 

5184. SHRI VIJAY KUMAR YADAV 
Will the Minister of FINANCE be pleased to 

state: 

(a) the number of commercial banks' 
branches (categories) and their total deposits 
as on 31st December, 1984; 

(b) the total number of Regional rural 
banks, their number of branches, number of 
districts covered and the total deposits as on 
31st December, 1984; 

(c) the overalJ rate of growth in commer­
cial banks deposits in J 984 and how does 
it compare with deposits in 1981, 1982 and 
1 )33; 

(d) whether a number of public sector 
banks have recorded a rate of growth which 
is far less tban the overaJ] rate of growth; 
and 

(e) if so, the names of those banks and 
their respective rates of growth ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) According 
to provisional data, dedosits of all Scheduled 
Commercial Banks as on the last Friday of 
December, 1984 stood at Rs. 69804 crores. 
Distribution of branches of all commercial 
~anks .according to different population «rOdl'S 
IS avallable for September, 198·4 and is gi~ft 
below: 

1. Rural 25929 

2. Semi-urban 9314 

3. Urban 5892 

4. l\fetropolitan/port towns 4988 

5. Total 46123 

_ (b) As at the end of December, 1984, 
there were 173 Regional Rural Banks cover­
ing 299 districts. Data about theit operation's 
is, however, available upto September 1984. 
The 165 Regional Rural Banks in position as 
at the end of September 1984 had opened 
9148 branches and mobilised Rs. 787.17 
crores in deposits. 

(c) to (c). Percentage growth rate of 
deposits of public sector banks and all 
scheduled commercial banks during the last 
four years is given below: 
.------'-_--- ------- ---"--

1981 

1982 

1983 

1984" 

Public Sector Banks All Scheduled 
(S81 Group+20- Commercial 
Nationalised Banks) Banks 

19.6 

17.6 

17.3 

14.0 

19,·6 

18.0 

11.6 

14.0 

* Provisionat 

During 1984, 8 of the 28 public sec ... 
banks have recorded a lower pt~ 
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growth of deposits than that achieved by 
aU sch~duled commercial banks. These banks 
are: 

(% Growth) 

1. State Bank of Saurashtra 12.0 

2. Central Bank of India 8.0 

3. Bank of Baroda 4.8 

4. United Commercial Bank 2.9 

S. Syndicate Bank 9.2 

6. Bank of Maharashtra 9.1 

7. Punjab and Sind Bank 4.9 

8. New Bank of India 8.7 

Based on provisional data 

Opening of Branches of Allahabad Bank 

5185. SHRI SOMNATH RATH: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of branches of Allahabad 
Bank opened in the country so far, State­
wise; 

(b) the number of branches opened 
during last three years in different States 
and Union Territories; 

(c) whether some new branches of 
Allahabad Bank are proposed to be opened 
in 1985-86; and 

(d) if so, the number of new branches 
of Al1ahabad Bank proposed to be opened 
in different districts of Orissa in 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Available information in this regard is set out 
in the statement attached. 

(c) and (d). The branch licensing policy 
for the Seventh Five Year Plan Period has 
not yet been fina1ised. 

Strtement 

State.tyise/ Union Territory.wise number of branches Opt ned by Allahabad 
Bank during the year 1982, 1983 and 1984 (llpto Septemher) and 

the "umber of brQnches of the banks functioning in the 
country as at the end of September 1984. 

S. No. States/U nion N umber of branches opened Number of branches 
Territories during at the end of Sept. 

'- ----- ~ ._ +-- .-----.~--

1982 1983 1984* 1984* 
(upto Sept.) 

... '.~--- .. -.----------------
1 2 3 4 5 6 

1. Andhra 1.'radesh 1 14 

2. Assam 2 1 2 23 

3. Bihar 11 2 10 129 

4. Gujarat 1 1 12 

S. Haryana 14 

6. Himachal Pradesh 2 
7. Jammu and Kashmir 2 

8. Kamataka 7 

9. K~nl1a 4 

10. ~adhya Pradesh 1 7 2 132 
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11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman and Nicobar 

Is1ands 

24. Arunachal Pradesh 

25. Chandigarh 

26. Dadra and Nagar Haveli 

27. Delhi 

. 28. Goa, Daman Diu 

29. Lakshadweep 

30. Mizoram 

31. Pondichery 

Total 

*Data provisional. 

Opening of more Banking Service 
Recruitment Boards 

3 

4 

2 

1 

1 

14 

4 

42 

5186. SHRIMA TI JA Y ANTI 
PATNAIK: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have a proposal 
to open more number of Banking Service 
Recruitment Boards; 

(b) if so, whether Government have a 
proposal to open of a Banking Service 
Reecruitment Board at Bhubaneswar also; 
and 

(c) the places sele<;ted in other States 

4 

s 

1 

15 

12 

3 

46 

s 

3 

3 

s 

27 
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6 

60 

2 

1 

4 

24 

27 

17 

14 

1 

410 

177 

2 

34 

1 

1113 

for locating the new Banking Service Recruit­
ment Boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Government have taken a decision to re­
organise the existing Recruitmeat Boards so 
tbat in future one recruitment board wou Id 
be recruiting clerical candidates for all the 
28 public sector banks within its area of 
jurisdiction. The 'centres at which the re­
organised Boards would be located and their 
coverage is indicated in the statement 
attached. 
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Statement 

Proposed new set"lIp o/the Banking Service Recruitment Boards 

Recruitment Board 
Headquarters 

-----------
1.. Calcutta 

2. Patns 

3. Bhubaneswar 

4. Madras 

5. Bangalore 

6. Delhi 

7. Chandigarh 

8. Bombay 

9. Baroda 

10. Lucknow 

11. Bhopal 

12. Ouwahati 

13. Hyderabad 

14. Trivandrum 

IS. Jaipur 

Prlftte Traders to Export Wheat 

S187. SHRIMATI GEETA f-.1UKHERJEB: 
Will the Minister of COMMERCE be pleased 
to state : 

(a> whether Government have decided to 
allow private traders to export wheat; 

(b) if so, the details thereof; and 

(c) whether Government consider that 
foodarains stock position in the country is 
comfortable and there is surplus for export '1 

THE MINISTER OF STATE IN THE 
MINlSTRY OF COMMERCE (SHRI P. A. 
SANGMA) . (A) Yes, Sir. 

(b) Export of wheat and wheat products 
¥Jz. maida. suji and whole meal atta I.e • 
• heat Bour of not Jess than 95% extraction 

Geographical area for clerical recruitment of all 
banks including State Banks of lr.dia and 

its Associate Banks 
------.-----~- .. ----

West Bengal, Sikkim and Andaman and 

Nicobar Islands 

Bihar 

Orissa 

Tamil Nadu, Pondicherry 

Karnataka 

Delhi and Haryana 

Punjab, Himachal Pradesh, Jammu and 

Kashmir and Chandigarh. 

Maharashtra and Goa 

Oujarat, Daman and Diu, Dadra-Napr 

Haveli 

Uttar Pradesh 

Madhya Pradesh 

North .. Eastern States and Union Territories 

Andhra Pradesh 

Kerala and Lakshadweep 

Rajasthan 

has been alJowed within limited ceiUnp 
subject to minimum Export Prices as liven 
below: 

Wheat Rs. 1600 per tonne f.o.h. in bulk 

Whole meal aUa 
(i.e. wheat flour 
of not Jess than 
95% extraction) 

Maida/suji 

(c) Yes, Sir. 

Rs. 1750 per tunne f.o.h. 

Rs. 2050 per tonne f.o.h. 

Brancbes of Indian Banks in Allstr .. Ua 

5189. KUMARI PUSHPA nEVI 
Will tbe Minister of "FINANCE ~ ple~~~ j 

to state: 
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(a) whether some Indian banks have got 
their branches in Australia; 

(b) if so, the name of such Indian banks; 

(c) tbe number of branches of those 
Indian commercial banks openad in Australia; 
and 

(d) since when those Bank branches 
have been functioning in Australia? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, Sir. 

(b) to (d). Do not arise. 

Projects taken up by Finandal Institutions 

5190. KUMARI PUSHPA DEVI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the names of the all-India financial 
institutions in the country; 

(b) the main function of these all-India 
financial institutions; 

(c) the number of projects taken up by 

Institution Period 

lOBI 1981-82 to 1983-84 

(July-June) 

-do-

the earth all-India financial institutions in 
last three years; and 

(d) the total investment involved in each 
of these project ? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The I ndustrial Development Bank of India 
(IDBI), Industrial Finance Corporation of 
India (lFCI) a,nd Industrial Credit 
and Investment Corporation of India 
(ICICI) function as term-lending, 
development institutions at the all-India level 
to cater to long term financial needs of 
industries. The' Industrial Reconstruction 
Bank of India (IRBI) functions as the 
principal credit and reconstruction agency 
for industrial revival. The Export Import 
Bank of India (Exim Bank) is the principal 
financial institution for financing exports and 
imports. 

(c) and (d). Details of number of new 
projects taken up for assistance by the insti­
tutions during the last 3 years and the total 
investment of the institutions in these projects 
are indicated below: 

Number of 
new projects 

327 

366 

Amount sanctioned 
(Rs. crores) 

1124.9 

556.42 IFCI 

ICICI 

IRBI 

1982·83 to 1984-85 (Apr. Mar.) 

1981-82 to 1983·84 (July .. June) 

1982 .. 84 (Jan.-Dec.) 

402 

162 

173 

609.98 

118.31 

(a) 266.03 
(funded) 

(b) 234.37 
(non-funded) 

_____ ---------.-----------.-. ____ _ A_ ,~ ______ T -... ... _. ___ .. ~ ___________ _ 

Demand of Inellan Garments Abroad 

5191. KUMARI PUSHPA DEVI : Win 
the Minister of SUPPLY AND TEXT1LES 
be pleased to state: 

(8) the total value of the garments ex­
ported during last three years (year-wise); 

(b) tbe names of the countries which are 
importing garments from India; 

(c) whether there is increasing demand 
for Indian made garments in many countries; 

(d) whetber Government have received 
order to supply garments from any new 
country in 1984; and 

(e) the export target fixed for 1985. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXnLBS 
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(SHill CHANDRA SHEKHAR SINGH) : 
(a) According to available information the 
total value of garments exported during the 
last three years is given below : 

the Minister of FIN ANCE be pleased to lay 
a statement showi'ng : 

Value in Rs. Crorel 

(a) the names of Central Government 
Undertakings located in the Gujarat aiotJg 
with the authorised capital of each of the 
undertaking; 

1982 

1983 

1984 

633.57 

640.13 

850.10 

( b) the number of employees workios in 
each such Undertaking; 

(b) Garments are exported from India to 
a large number of countries. Our main 
markets are the U.S.A., the l:JSSR, West 
Europe, Canada) Japan, Australia etc. 

(c) the net profits earned by these Under .. 
takings during 1984-85; 

(d) whether there is any proposal to set 
up any new Public Undertakings in the State; 
and 

(c) Yes, Sir. 

(d) Among the new markets for which 
the exporters have received orders for gar­
ments du'ring 1984 are Algeria, Argentina, 
Bangla Desh, Bolivia, Cub;!, Iran, North 
Korea, Peru, South Korea and Turkey. 

(e) The export target for glrments for 
1985 has been provisionally fixed at Rs. 950 
crores. 

Public Sector Undertaking in Gujarat 

5192. SHRf R. P. GAEKWAD: Will 

Names of the undertak- Authorised capital 

ings with registered om- as on 31-3-1984 

ces located in Gujarat (Rs. crores) 

1. Indian Petrochemicals 200 

Corpn. Ltd. 

2. NrC (Oujarat) Ltd. 15 

3. Indian Dairy Corpn. 1 

, (d) and (e). As the Seventh Plan is stilI 
under finalisation, no details in this regard 
ate available. 

Production aDd Import of Key Minerals 
and Metals 

5193. SHRI K. P. UNNIKRISHNAN: 
Will the Minister of ~TEEL. MINES AND 
COAL be pleased to state : 

<a) the key minerals and metals which 
ate ia short supply in 1985; 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR ... 
DHANA POOJARY) : (a) to (c). The 
plants/units/area of operation of the Central 
public enterprises are often spread over more 
than one State. I t is, therefore, presumed 
that the intention of the Hon. Member is 

. to know the details of Central public eoter ... 
prises which have their registered office locat­
ed in Gujarat. The details of such Central 
Government undertakings are as follows: 

No. of employees ~ef profits for tbe year 

as on 31-3-1984 1984-85 based on quick 

estimates (Rs. crores) 

6422 $1.00 

20685 (-)19.95 

542 12.70 

(b) the reserves and domestic production 
of such minerals and metals; 

(c) the imports and sources of imports; 
and 

(d) the percentage &bare of imports and 
availability? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (d). The information is beinI QOUected 
and shall be laid on the Table of the House. 



.Productioa and Exports of Major 
Minerals and Metallic Ores 

SI94 .. SHRI K. P. UNNIKRISHNAN : 
Will th~ Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) the estimates as on January 1985, of 
reserves of major minerals and metallic ores 
with energy content of key ingredients; 

(b) the production thereof during the 
last three years; 

(c) the exports thereof, if any, during the 
last three years; 

(d) the percentage share of exports in 
total production of each of the minerals and 
metallic ores; and 

(e) the expected life of the reserves of 
each of the minerals and metallic ores at the 
current rate of production ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE) : 

Written ,4",w", Iii 

(a) to (e). The infonnation is ·being col1ccted 
and shall be laid on the Table of the House. 

Production of Raw Steel and Stalolets 
Steel by Steel Plants 

5195. SHRI E. S. M. PAKEER 
MOHAMED: Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) the total quantity of raw steel and 
stainless steel produced by various steel plants 
during the last three years: 

(b) whether the steel industry is makins 
any profits; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THB 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) The production of 
raw steel and stainless steel in the Steel 
Plants of SAIL during the last three years 
has been as under : 

Raw Steel 

Plant 1982 

Bhitai Steel Plant 2133 

Durgapur Steel Plant 932 

Rourkela Steel Plant 1155 

Bokaro Steel Limited 1822 

Indian Iron and Steel Company 593 

Alloy Steels Plant 82 

Total 6717 

Stainless Steel 

._----------_ .. _-----,_._._-
Plant 

Alloy Steel Plant 

(Durgapur) (Inlots) 

Salem Steel Plant. 
(Salem) . 

1982 

15.4 

7.5 

('000 toones) 

1983 1984 

1878 1964 

848 794 

1085 1098 

1686 1899 

579 458 

67 80 

6143 6293 

('000 tonnea) 

1983 1984 ._-----
18.2 16.1 

5.9 14.2 
------~----... -_._----*----------- -., ..... ---... ~--.--.., ---.. - . ._.~.-----...___ -------

·(Cold Rolled Stainless steel/coils and sheets produced out of hot bands procured from 
outside sources). 



Piaures of raw steel production are .(Dain· 
tained caleDder year-wise as per internatioul 
pracdce. 

(b) and (c). SAIL bad been matins pro­
fits upto 1981·82. However, in the subse­
quent two years, i.e. 1982 .. 83 and 1983-84, 
it incurred losses of Rs. 10S.76 crores and 
Rs. 214.53 crores respectively.. The main 
reasons for the Josses have. been tha,t the 
price increases did Dot fully compensate SAlL 
for tile increased costs at tbe inputs. 

Por 1984-85, SAIL is expected to make 
a profit, the exact amount will be known 
after the accounts are clOied. 

[TrdltsitltJolf) 

World Bank Loan to Various Projects 
in Blbar 

5196. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state : 

<a> the total amounts of loan taken by 
Government of Bihar for its various projects 
from the World Bank and other similar agen .. 
cies so far; 

(b) the names of the projects for which 
loan bas been taken; 

(c) tbe terms and conditions on which 
loan has been given; 

(d) the names of the places where the 
projects, for which loan bas been taken, will 
be set up; and 

(e) whether these loans are being repaid 
regularly? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARY): (a), (b) and (d). A 
statement indicating the details of projects for 
which assistance has been given to the Bihar 
Government by the World Bank is annexed. 
All are IDA assisted projects. 

(c) IDA credits have a repayment peri06. 
of fifty years which includes a grace period 
of 10 years. They carry no interest charge, 
but a service charge of 0.75% on the dis­
bursed portion of the credit and a commit­
ment fee of 0.50% on the undisbursed por­
tion. 

(e) Loans from World Bank are taken by 
Government of India and the proceeds are 
passed on to the State Governments. The 
rerayment liability of these loans, therefore, 
lies with Government of India. 
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Gold Product ion 

5197. SHRI E. S. M. PAKEER 
MOHAMED : WIll the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) the total amount of gold produced 
in the country annually; 

(b) the value of the gold produced; and 

(c) whether Government have any plans 
to increase the production of gold and if so, 
the details thereof ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANr SATHE) : 
(a) and (b) . The total amount of gold 
produced during 1984-85 by Bharat Gold 
Mines Limited, Hutti Gold Mines Co. 
Linlited and Hindustan Copper Limited is 
2051 kgs. The value of the gold produced 

as stated above is approximately Rs. 37.31 
crores. 

(c) The working of the Bharat Gold 
Mines Ltd. is being toned up to increase 
gold production. Other areas where econo­
mically viable gold reserves are found will be 
taken up for exploitation. 

Cash Subsidies to various Illdustrial 
Units from 1981 to 1984 

5198. SHRI E. S. M. PAKEER 
MOHAMED : Will the Minister of 
COMMERCE be pleased to state the 
amount of cash subsidy, duty drawbacks and 
any other type of subsidies extended to 
various industrial units from 1981 to 1984 
(year-wise) for hoosting exports? 

TrlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHSI P. A. 
SANGMA) : A Statement is attached. 

Statement 

(Rs. in crores) 
'''---" .. -._ - ..... -~-------,..~ '.-...... '-------.,~----

Year Cash Compansatory 
Support 

Grants in-aid Interest 
subsidy 

Duty drawback 
to export 
promotion and 
market develop­
ment organisations 

1981-82 

1982-83 

1983-84 

452.48 

449.75 

431.50 

Setting up of Aluminium Research. 
Development and Design Centre 

in Maharashtra 

5199. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether a team of officers of his 
Ministry visited some sites in Maharashtra to 
decide the location of the Aluminium 
Research, Development and Design Centre, 
a Central Project; 

(b) jf 80, whether the State Government 
has assured full co-operation and assistance 
for this project; 

(c) if so, whether a decision regarding 
the site has been taken and the details tbere­
of; and 

6.42 

7.18 

9.80 

18.00 

20.00 

21.33 

204.00 

127.00 

129.00 

------------------ ----
(d) the brief details of the project i.e. 

outlay, time by which this will come up and 
the different areas of study to be undertaken 
by the Union Government ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) A team of officers constituted by the 
Department of Mines visited a few sites in 
and around Nagpur for selection of a suitable 
site for the proposed Aluminium Research. 
Development and Design Centre, a Central 
Project. 

(b) Yes, Sir. 

(c) As per the .recommendations of t1 e 
Inter-Ministerial Steering Group, Nagpur J as 
been recommended as the most appropri'l tc 
site. 
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(d) The estimated outlay for the project 
is Rs. 24 crOTes. The Project will start 
after approval by the ~ublic Investment 
Board and the Government. Main areas of 
study to be undertaken by the proposed 
project cover research and development on 
alumina and aluminium including alloys, 
semi-products, finished products and also 
basic design and engineering. 

Amendment to Section 44 (F) Insurance 
Act to Cover Zita Parishad Employees 

WiIJ the Minister of STEEL, MINES AND 

COAL be pleased to state : 

(a) whether Government have any pro­

posal to provide Leco (by Briquetling) at 

Neyveli Lignite Corporation in Tamil Nadu; 

(b) if so, the total amount of Leco 

proposed to be produced and the total cost 

involved therein; and 

(c) the time by which the project is 
5200. SHRI BALASAHEB VJKHE going to be implemented 1 

PATIL : Will the Minister of FINANCE 

be pleased to state : 

(a) whether Government of Maharashtra 
have been constantly reminding his Ministry 
to amend the Section 44 (F) of Insurance 
Act to enable them to accommodate the 
staff of the Zila Parishad under the Scheme 
of Group Insurance since 1982; 

(b) if so, th~ reasons for not initiating 

any action in this regard; and 

(c) whether any action is contemplated 

in this regard; and 

(d) if so, when the amending legislation 

will be introduced 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY)': (a) to (d). 
A proposal had been received from the 
State Government of Maharashtra of amend­
ment of Section 44 (F) of the Life Insurance 
Corporation Act, 1956 in respect of employees 
of Zila Parishads in Maharashtra. The 
matter was examined. The Government 
does not contemplate at present any amend­
ment of Section 44 (f) of the Act. 

Proposal to provide I.eco at Neyveli 
IJ;gnite Corporation 

~201~ DR. p~ VALLAL PERU~AN : 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). Neyveli Lignite Corporation has 
a Jow temperature briquetting and carboni­
sation plant with a capacity of 2,62,000 
tonnes of leeo and fines per year. 

A feasibility report for setting up a high 
temperature coking plant with a capacity of 
400000 tonnes of coke per annum is in the 
process of being recast by Neyveli Lignite 
Corpora tion. 

Assistance from O.P.E.C. Fund, 
West Asian East European 

Countries to IndJa 

5202. SHRI VIRDHI CHANDER JAIN: 

WiJl the Minister of FINANCE be pleased 

to state : 

(a) the details of the external assistance 
received by India in 1984 from Organisation 
of Petroleum Exporting Countries Fund, 
West Asian and East European countries; 
and 

(b) the details of the Project for which 

the said assistance was received 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
A statement giving the information is laid on 
the Table of the HO\lse~ 
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Statement 

The Details of External As.u·stance received by India in 1984 from OPEC Fund, 
West Asian and Easl European COUllfr; ('8. And Details of Projects which 

received lite Said Assistance 

(a) Assistance received from 1-1-84 to 31-12-84 

Name of Donor Country/Agency Donor Currency 
(Million) 

Rupees 
(Crores) 

1 2 3 
------_ .... _ ... _---_ .. -_.'---_ ... _ .. _ .~ ... , .' ---_ .. _.,---- -----

1. OPEC Fund for International 
Development 

2. Saudi Fund for Development 
(Saudi Arbia) 

us $ 3.387 

SAUDI RIYALS 
12.567 

3.72 

3.95 

3. Kuwait Fund for Arab Economic 
Development (Kuwait) 

KUWAITI D1NARS 
14.409 54.73 

4. U.S.S.R. ROUBlES 
92.472 97.)9 

- .. _._. -- " ........... _-_ .. _----

(b) Prujects which received the assistance 

Donor Agency 

1 

1. OPEC Fund 

2. Saudi Fund 

3. Kuwait Fund 

4. USSR 

Name of Project 
~-...--.----'----,--- ---------~ .. ~ .. --,-.-.-

2 

0) Loan No. 119- P dated 10-5-79 for Korba Thermal 
Power Project. 

(ii) Loan No. 198-P dated 24-10-80 for Ramagundam 
Thermal Power Project. 

(i) Loan No. 1/J8 dated 2-6-77 for Srisailam and 
Nagarjunasagar Hydro Electric Project. 

(i) Loan No. 196 dated 22-9 .. 81 for Anpara Power 
(Coal Transportation and Handling Project). 

Oi) Loan No. 182 dated 10-5-81 for Anpara 'A' Power 
Project. 

(iii) Loan No. 121 dated 4-7-78 for Kopili Hydro 
Electric Project. 

(iv) Loan No. 225 dated 12-7 .. 82 for Thal Vaishet 
Fertilizer Project. 

(i) Roub1es 300 million Credit dated 10 .. 12 .. 1966. 

(a) Expansion of Bokaro Steel Project (Upto 
4 million per annum stage) 

(b) Expansion of Bhilai Steel Plant (Upto 
4 million per annum &tap) 
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1 2 

(c) Oil and Natural Gas Commission Projrcts; 

(d) Aluminium Plant, Korba, (Baleo) 

(e) Metropolitan Transport Project, Rly. 

Calcutta. 

(ii) Roubles 250 million Credit dated 27-4-1977. 

Visakhapatnam Steel Project (Stage I) 

(iii) Roubles 520 nlillion Credit dated 10-12-1980. 

New Industrial Units Financed b) 
lOBI & ICICI 

5203. SHRI PRATAP BHANlJ 
SHARMA : Will the MinIster of FINANCE 
be pleased to sta te : 

(a) the details of numb~r of new indus­
trial units financed by L1dustrial D~velop­
ment Bank of India and Industrial Credit 
and Investment Corooration of India in 
backward areas of t.he country during 1984-
85; and 

(b) the total amount of money spent by 
these institutions for the development of in­
frastructure in backward areas during the last 
three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) The 
information in re~pect of new industrial 
units financed by I nd llstrial Development 
Bank of India (lOBI) and Industrial Cred it 
and Investment Corporation of India (lCICl) 
in backward areas' during 1984-85 (April­
March) is as fo1lows :-

Institutions 

I.D.B.I. 

I.C.1.C.I. 

Number of units 

97 

86 

(b) Assistance sanctioned by lOBI and 
ICIC( for development of infrastructure in 
baokward area during the 1 ast three years 
arc Rs. 5.19 crores and Rs. 0.69 crores, 
respectively. 

(a) Oil and Natural 
Projects. 

Gas Commission 

(b) Vindhyachal Power Project. 

(c) Coal India Ltd. 

Seed Capital Assistance by IDBI to 
New Entrepreneurs 

5204 SHRI PRATAP BHANU 
SHARMA: Will the l\-1inistcr of FINANCE 
be pleased to state: 

(a) whether the Industrial Development 
Bank of J ndia provides seed capital assis­
tance for new entrepreneurs putting up 
their industries in small scale and medium 
sector to meet the equity shortfalJ; 

(b) if so, the details thereof; and 

(c) the number of entrepreneurs assisted 
under (his scheme during the last three 
years. 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOjARY) (a) Yes, 
Sir. 

(b) All projects eligible for financial 
assistance from industrial l)evelopment Bank 
of India (lDBI) are >.':ligible for assistance 
under the Seed Capital Assistance Scheme, 
Subject to ceiling on project cost being upto 
Rs. 3 crorcs. The scheme is operated through 
the agency of notified . State Industrial 
Development Corporations/State Financial 
Corporations and in some casesJ directly by 
IDBI. Basically, the applicant should be a 
new entrepreneur. The entrepreneurs should 
also be technical1y and professjonally quali­
fied or possess relevant experience or skills 
eitl)er in industry, business or trade or should 
have the traits of an entrepreneur for set tina 



up. and l'QJlniDl· tho enterprise successfully. 
Assistance is given in the form of Soft Loan 
or subscription to equity capital and/or 1% 
cumulative redeemable preference shares. The 
amount of seed capital assistance, per pro­
ject, is not to exceed Rs. 1 S lakhs. 

(c) During the last three years 3S8 
entrepreneurs were assisted under the 
Scheme. 

Seizure and Confiscation of Goods in 
Calcutta 

5205. SHRI BHOLA NATR SEN: Will 
the Minister of FINANCE be pleased to refer 
to the reply given to Unstarred Question 
No. 2941 on the 12th April, 1985 regarding 
sale of smuggled goods in Calcutta and state; 

(a) the reasons why despite increase in 
the value of goods seized, the value of goods 
actually confiscated during 1984 as compared 
to that in 1983, has declined; 

(b) the position in the matter of seizure 
and confiscation of goods during the period 
between 1980 to 1982; and 

(c) the particulars of persons detained 
under COFEPOSA and the detail s of the 
smugglers' gangs identified in Calcutta and 
immobilised during the past two years 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Goods 
seized under the Customs Act in a particular 
year are not necessarily confiscated in the 
same year. The adjudication proceedings 
following seizures of the goods, inve~tigations, 
issue of Show .. Cause notice, personal hearing, 
examination and cross examination of 
witnesses etc., culminating in the passing of 
an order for confiscation or otherwise, are 
qnasijudiciaI in character and necessarily take 
time which varies depending on the prompt .. 
ness or the otherwise of the response of the 
claarpd party. Such proceedings are heJd up 
when the parties involved obtain stay from 
the Courts. ' 

(b) The posi tion in regard to the aure .. 
pte value of smuggled goods seized and 
confiscated during the period from 1980 to 
1982 in Calcutta is furnished below : 

Year 

1980 

1981 

1982 

(Value : Rs. in laths) 

Value of goods Value of goods 
seized confiscated 

180.75 

331.88 

849.20 

197.42 

317.72 

63.08 
---- _----

(c) In the State of West Bengal, 9 major 
smugglers' gangs engaged in the smuggling of 
contraband gold, wrist watches, and other 
consumer goods were identified and immobili­
sed from 1983 till date. Particulars regarding 
the number of detention orders issued under 
the COFEPOSA Act and the number' of 
smugglers detained in the State of West 
Bengal during 1983 and 1984 are furnished 
below: 

------ •• ""----, .... ___ .m ____ -..._ .... ~ ____ ... _______ ~ •• __ ~ __ ~._ • ____ _ 

Year Number of deten- Number of per-
tion orders issued SODS detairJed 
under COFEPOSA under COFE-

Act POSA Act 
---- - ,~~- -....... . -- ~ .,.~--, 

-~ ,------- . - ... -~ ._--- -.. 

1983 15 9 

1984 35 23 

Production of Steel Plates/Corten Ste-el 
required for manufacture of Railway 

Coaches 

5206. SHRI BHOLA NATH SEN 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether the Steel Plants in India are 
not manufacturing the type of steel required 
by the Railways particularly the steel plates/ 
corten steel required for the manufacture of 
railway coaches; II' 

(b) if so, the reasons why it has not 
been so far possible for the Steel Plants in 
India to manufacture such typ e of steel; 

(c) the steps taken or proposed to be 
taken for manufacture of such steel to reduce 
Railways' dependence on imports; and 

(d) the progress made in the matter 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (d). SAJL are 
manufacturing and supp1yin& to the Railways 



187 Written Answer" MAY 3.1'.' 

steel plates/sheets' required for the manu­
facture and maintenance of railway wagons/ 
coaches. These supp] ies to the Railways have 
been progressively on the increase as the 
following statement will show: 

1982 .. 83 

1983-84 

1984-85 

(Provisional) 

96,700 tonnes 

1,23,300 tonnes 

1,27,900 tonnes 

SAIL developed weather resistence steel 
which is equivalent to railway's corten steel 
for the manufacture of railway wagons. This 
steel will require further development and 
tests before it can be supplied to the Railways 
on a regular basic;. 

Fire in Coal handling Plant in Jayant 
Coal Mine in Sidhi District of 

Madbya Pradesh 

5207. SHRT KAMLA PRASAD 
RAWAT : Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether a loss of one crore rupees 
has been suffered due to mysterious fire in 
the Rs. 18 crare coal handling plant under 
construction in Jayant Coal Mine in Sidhi 
district of Madhya Pradesh; 

(b) if so, the causes of this fire; 

(c) whether Government have ordered an 
enquiry into it; 

(d) if S!), the time by which this enquiry 
is likely to be completed; and 

(e) if not, the reasons therefor and the 
details in th is regard ? 

THE MINJSTiR OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (e). On 23rd March, 1985 at about 
9.00 PM there was an incident of fire in the 
main conveyor system of the Coal Handling 
Plant at the Jayant Opencast mine in the 
Singrauli coalfieJd in Sidhi District (Madhya 
Pradesh). This p;.ut of the coal handling plant 
is being constructed by the Heavy Engineer­
ing Corporation, Ranchi (a Pub1ic Sector 
Enterprise) on turnkey basis. The Central 
CO:llfields Limited have set up an enqiry 
Co;nmittee to in Ycstigate into the cause of 
fi re and to assess the extent of loss due to 
fire and to suggest remedial measures. The 

details will be known after the enquiry report 
in available. 

Better Trade Relations betweea Malaysia 
and India 

5208. SHRI HARJHAR SOREN : Witt 
the Minister of COMMERCE be pleased to 
state : 

(a) whether the Government of Malaysia 
has expressed its desire to narrow down the 
existing trade gap between the two countries 
(India and Malaysia); 

(b) whether Malaysia proposes to import 
more and more items from India for tbat 
purpose; 

(c) if so, the items on which Malaysia 
proposes to establish better trade relation­
ship; and 

(d) the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). Yes, Sir. 

(c) and (b). During his visit to India in 
March 1985, the Malaysian Minister for 
Primary Industries stated that Malaysia would 
explore the possibilities of additional imports 
from India, including items like wheat, iron 
ore, rice, and manufactured goods. 

I Trallslation] 

Survey of Mineral Deposits in Bihar 

5209. SHRI RAMASHRA Y PRASAD 
StNG.H : WiJI the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) the extent to which mineral deposits 
in Bihar State have been sur~eyed; 

(b) the district .. wise results of such 
surveys; and 

(c) whether Union Government have a 
proposal for intensive survey of mineral 
resources avai1able in abundance in Bihar? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b) . Based on the investilation 
carried out for various minerals in Bihar by 
Geological Survey of India and State Govern. 
ment, the estimated reserves of major minerals 
in various districts of Bihar are furnished in 
the statement attached .. 
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(c) A large humber of minerals in Bihar, 
which include coal, basemetals, fireclay, mica, 
apatite, kyanite, gold and source rocks for 

diamonds, are being investigated by Geologi­
cal Survey of India during 1984-85 field 
season. 

Statement 

The estimated reserves of mojor minerals in various district.') {If Bihar 

Name of 
Mineral 

1 

Coal 

Manganese ore 

Iron ore 

Chromite 

Limestone 

Dolomite 

Vanadiferous 

titanifcrous magnetite 

Copper ore 

Total: 

Total: 

Estimated reserves 
(in lakh tonnes) 

2 

Name of 
District 

._----_._-------_ .. _-_._- ~~__.__._.._ -~~-­---
1,95,216.4 

46,169.2 

2,19,367.5 

81,010.2 

15,269.7 

-----
5,57,033.0 

-----

1.4 

35,714.5 

4.6 

673.1 

1,965.2 

426.9 

2,894.3 

770.0 _..._._ ...... _.... 

6,729.5 

-----
345.7 

11.18 

2,146.3 

5.0 

Dhanbad 

Giridih 

Hazaribagh 

Santhal Parganas 

Palamau 

Singhbhum 

Singhbhum 

Singhbhum 

Hazaribagh 

Palamau 

Ranchi 

Rohtas 

Singhbhum 

Palamau 

Singhbhum 

Singhbhum 

Hazaribagh 

Total: 2,151.3 

---
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1 2 3 

Bauxite 1S.1 Monghyr 

31.1 ~ Palamau 

5S8.1 Ranchi 

128.3 San thaI Parganas 

---
Total: 732.6 

---
Fire Clay 56.4 Palamau 

90.1 Dhanbad 

0.7 Singhbhum 

86.9 Hazaribagh 

5.6 Giridih 

22.9 Ranchi 

58.3 Santhal Parganas 
---

Total: 320.9 
---

China clay 126.3 Singhbhum 

195.8 Santhal Paraganas 

0.1 Manghyr 

13.6 Ranchi 

13.1 Bhagalpur 

Total: 348.9 

Asbestos 1.18 Singhbhum 

Apatite 17.8 Singhbh1;lm 

Pyrite 203.3 Rohtas 

Kyanite 0.9 Singhbhum 

Graphite 51.3 Palamau 

Andalusite 13.0 Palamau 

Vormiculite 30,48 (tonnes) Hazaribagh 

Bentonite 1.0 Santhal Parsanas 

Silica sand 1,508.8 Santhal Parganas 

Barytes 0.14 Palamau 
0.04 Singbbhum _ ...... _-

Total: 0.18 ---
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1 2 3 
---" .. ----"._-_ ..... -... _-_._ 

Reserve not estimated Hazaribpgh, 
Gaya, Monghyr, 
Palamau, Ranchi. 
Singhbhum, 
Bhagalpur and 
Dhanbad. 

[Trans/aI/on] 
Loan Disbursed by Branches of Nationalised 

Banks in Gaya District of Bihar 
Financial Assistance to Persons Under 

I.R.D.P. in Bihar 

5210. SHRI RAM ASHRA Y PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Union Government have 
issued any instructions to the nationalised 
banks in Bihar in regard to the grant of 
financial assistance to the persons to be 
benefited under the Integrated Rural Develop ... 
ment Programme; 

(b) if so, the number of the bank 
branches opened in Bihar, district-wise, for 
granting financial assistance in the State; 

and 
(c) whether Government have asked for 

a report about the number of beneficiaries in 
the State who received assistance from 
vorious banks during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Reserve Bank of India has been issuing ins .. 
tructions to banks from time to time for 
providing an easy and adequate flow of 
credit under the Integrated Rural Develop .. 
ment Programme. All bank branches operat ... 
ing in Bihar State are expected to provide 
credit to idendified rural poor families fa1ling 
in their jurisdiction under IRDP. 

(c) .The Government have been receiving 
monthly progress reports according to which 
12.83 lakhs beneficiaries have received assis­
tance in Bihar under the Integrated Rural 
Development Programme during the last 
three years (till February, 1985). 

5211. SHRI RAMASHRAY PRASAD 
SINGH: wm the Minister of FINANCE be 
pleased to state : 

(a) the number of applications received 
by various nationalised banks in Gaya district 
(Bihar) during the period from Janl;Jary. 
1983 to March. 1985 seeking 4 per cent 
differential rate of interest loans under the 
20 ... Point Programme; 

(b) the number of applications out of 
them against which loans were advanced· the 
number of applications rejected and' the 
number of those under consideration: ' '. 

(c) the amount of Joan actuaIJy disbursed 
by each bank; and 

(d) the amount of Joan targeted' for 
distribution under the above programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlAR Y) : (a) to (c). 
The present data reporting system for the 
public sector banks under Differential Rate 
of Interest Scheme does not yield the info'r­
mation in the manner asked for. However, 
a statement showing bank-wise positio'n of 
?um~er of accounts and amount outstanding 
1n BIhar State under the DRI Scheme as on 
December, 1983 (Provisional) is attached. 

(d) Un~er the DRI Scheme, outstanding 
advances of public sector banks have to 
reach a minimum level of 1 % .of tetal 
advances outstanding at the end of previous 
year. No State-wise targets have been 
prescribed. . 
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St.,teaaettt 

Adva1lcl's o/public s~ctor banks in Bihar under the Differential Rate of/nler,,1 
Scheme at the end 01 December. 1983-

51. No. Name of the Bank 

1. State Bank of India 

2. Subs. of State Bank of India 

3. Central Bank of India 

4. Bank or India 

5. Punjab National Bank 

6. Bank of Baroda 

"1. United Commercial Bank 

8. Canara Bank 

9. United Bank of India 

10. Dena Bank 

11. Syndicate Bank 

12. Union Bank of India 

13. AUahabad Bank 

14. Indian Bank 

IS. Bank of Mabarashtra 

16. Indian Overseas Bank 

17. Andbra Bank 

18. New Bank of India 

19. Punjab and Sind Bank 

20. Vijaya Bank 

21. Oriental Bank of Commerce 

22. COrporation Bank 

All Banks 

.Data Provisional~ 

No. of Borrowal 
Accounts 

133389 

132 

82603 

46580 

29307 

3628 

9786 

19293 

7426 

372 

390 

10781 

8438 

382 

718 

34 

104 

247 

187 

12 

353809 

Amount outstanding 
(Rs. in lakhs) 

937.94 

0.57 

690.48 

263.64 

333.50 

24.00 

114.98 

104.53 

61.73 

3.92 

5.31 

100.05 

68.58 

2.0' 

4.42 

0.55 

1.24 

4.01 

2.77 

O.IS 

2724.42 
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M-eraer of DRI Scheme with IRDP 

5212. SHRIMATI JAY ANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government have a proposal 
for the merser of DRI Scheme with IRDP; 

(b) if so, the main purpose of such 
merger; and 

(c) the steps proposed to be taken to 
-strengthen DRI and IR OP in the Seventh 
'Plan ? 

THE MINISTER OF STATE IN THE 
)d.INI,STRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
the 'Oovernment have not taken any decision 
to marge the Differential Rate of Interest 
Scheme (DRI) with Integrated Rural Develop­
ment Prog~amme (IRDP) .. 

Since the Seventh Plan has yet to be 
finalised it is not possible to specifically list 
out at this stage the steps that would be 
taken to strengthen IRDP during the Seventh 
Plan. As regards DRI Scheme the Govern­
ment ia examining the recommendations of 
a Task Force that had been set up to 
examine and made recommendations on, 
inter (Ilia, the various provisions of the DRI 
Scheme and the modifications, if any, cODsi· 
'dered be<:essary. 

lPer Capita Ime.tmeDt in U.T.I. and L.t.C. 

52}'3. SHRI SRIHARI RAO: WiJl the 
'Minister of FINANCE be pleased to sta.te : 

(a) whether Government are finalising a 
~beme to boost equity cult in rural areas;, 

(b) whether per capita investments in 
Unit Trust of India and Life Insurance 
Corporation by public in rural areas are 
~lXable to similar figures pertaining to 
urban areas and the detaiJs thereof? 

THE MINISTER OF STATE IN THB 
:Kt1NISTRY OF FIN AN e-E (SHRI 
JAN~kDaA~A pOOJARY) : (a) Govern­
Ment are examinina '& proposal for the 
tdrther development of equity cwt in semi­
utban and rural areas. 

(b) :lnfomation is being collected and 
wiD be laid on the Table of the Houle, 

,.,. 1 
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Ne"s Item Captfeaed-'Et Karor ICe Ghaple 
Mela PaaDeh Custom Adhikarl Muatal' 

5214. S'HRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCB be pleased';o 
state : \ 

(a) whether attention of Government h~s 
been drawn to the news item captioned "Ek 
Karor Ke Ghaple Main Paanch Cust~ 
Adhikari Muatal" appeared in 'Jansatta' of 
12 April, 1985; 

(b) if so, whether no action has been 
taken against the Assistant Collector .responsi­
ble for hatching tbe conspiracy to ,smuggle; , 

(c) the .enure of posting ,at .a.irpom and 
whether that is followed strictly; . " 

(d) whether the 'SYstem is workint'Satis­
factoriJy or does it want some going -throop; 

(e) the number of customs and. oentraJ 
excise Inspectors and above who are uodtr 
,suspension, and since when; and 

(f) the reasons therefor and f~U details 
thereof? 

THE MINiSTER OF ST~TE IN TIm 
MINISTRY OF FINAN·CE (SHKI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) Action has been taken alllitllt 
the concerned Assistant Collector and he· bas 
been placed under suspension with effect 
from 13-4-1985. 

(c) There is no fixed tenure' of postibl 
at the Export Cargo Complex at the AirportS. 
The officers and staff are, however, :rotateti 
periodically. Of the officers posted in the 
Airpool, a tenure of 2 to 3 years has been 
fixed which is generally adhored to. 

(d) The working is reviewed peri~ 
and necessary action 'is taken to' ori11l ..,.,. 
improvements. -This system, is workina 
setisfactorily. 

(e) and (f). In the case referred 'to:ib:fbO 
news itom referre6 at' (a) above, one' s'u,Perihl 

.. 

tendent and four' Inspectors w~re' PIlCds 
under suspel)Sion on 11-4-1985 and ODO 

Assistant Collector on 13·4·'1'985 for s ..... pec. 
ted involvement. in allowing export ot 
garments mis-declared as ··Indian t .. tt 
·and/or '"Hindloom 'ItemaU

, 
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Car Confiscated by Collector of 
Customs, Calcutta 

5215. SHRI ANADI CHARAN DAS : 
Will the Minister of FINANCE be pl~sed 
to state: 

(a) whether a foreign Datson car was 
confiscated by Collector of Customs, Calcutta 
and the same was purcbased by the Custom 
Office; 

(b) if so, the cost of the car at which 
purchased; 

(c) the amount spent for its repairs from 
Government exchequer; and 

(d) by whom this imported car is being 

used; and 

(e) whether it is being used for official 
'or personal purposes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) A foreign 
Datson car was confiscated by the Collector 

, of Customs, Calcutta but the same has not 
been purchased by the Customs Office. 

(b) In view of (a) above, the question 
does not arise. 

(c) An amount of Rs. 9145 has been 
spent for repairs and maintenance of the 

car. 

(d) and (e). The car has been sparingly 
used by the various officers of Calcutta 
Custom House and Preventive CoUectorate 
for official purposes only, for keeping the car 
in a running condition pending its disposal. 

Loss suffered by SAIL 

5216. SHRI V. SREENIV ASA 
PRASAD : Will the Minister of STEEL, 
MINBS AND COAL be pleased to state : 

(a) whether attention of Government has 
been drawn to the news item captioned 
"SAIL VI TISeO" appeared in the New 
Delhi edition of 'Financial Express· of 
3 April, 1985; 

, (b) if so, the details thereoF; 

, (c) whether in spite. of giving figures 
""~""lparina op~rati~dal methods by the Steel 

Authority of In dia Ltd., the profitability of 
Tata Iron and Steel Company Ltd. is risina 
every year with declaration of dividends 
regularly while the Steel Authority of India 
Limited has carried forward huge losses 
during the last five years; and 

(d) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF STEEL (SHRI K. 

NA TW AR SINGH) : (a) Yes, Sir. 

(b) to (d). Comparison of the profitabi­
lityof SAIL and TISeO would not be 
strictly appropriate due to differences in the 
capacities~ health of the plants, location and 
ownership of sources of raw materials, pro­
cesses and technologies, product-mix etc. The 
integrated steel plant at Bhilai is nearest to 
TIseo Steel Plant in product-mix and 
capacity and compares favourably with 
TIseo. During the last about twelve years, 
Bhilai earned higher net profit than TISeO. 

Capacity Utilisation of S.A.I.L. and 
T.I.S.C.O. during 1982, 1983 and 1984 

5217. SHRI PRIYA RANJAN DAS 

'MUNSI: Will the Minister of STEEL, 

MINES AND COAL be pleased to stato : 

(a) the total average capacity utilisation 
of the entire Steel Authority of India 
Limited during 1982, 1983 and 1984 as well 
as the capacity utilisation of Tata Iron and 
Steel Company Limited durina the same 
period; 

(b) the total sa.les revenue and net profit 
of S.A.I.L. and T.I.S.C.O. during 1982. 1983 
and 1984; and 

(c) whether S.A.I.L. needs further over': 
hauling in management both in tot> and floot 
level (Plant) 1 

THt! MINISTER OF STATE IN 1'H8 
DEPART~ENT OF S~BL (SHRI' K. 
NA TW AR SINGH) : (a) and (b). The 
overall capacity utilisation In respect of 
saleable steel at the four integrated st~J 
plants of SAIL and that of TISeO for the 
years 1981-82, 1982 .. 83 and 1983 .. 84 is at 
follows: 



Year Overall percent capacity utilisation at TISeO 
the four SAIL Integrated Steel Plants 

----- ---------------------------------------------------------.----
1981-82 

1982-83 

1983·84 

1984-85 

81% 

81% 

68% 

76% 

107% 

108% 

108% 

99% 
-"" ----_ "----------._----

The sales revenue and net profit of SAIL and TISeO for the years 1981-82t 1982 .. 83 
and 1983-84 are given below: 

(Rs. in crores) 

SAIL TIseo 
Sales Revenue Net Profit 

(+) /Loss(-) 
Sales Revenue Net Profit 

1981-82 

1982-83 

1983·84 

2641.25 

3032.66 

3108.22 

(+> 39.17 

(-) 105.76 

(-) 214.53 

664.61 

749.94 

853.25 

77.65 

44.87 

20.01 

· The exact financial performance of SAIL 
for 1984·85 win be known after the accounts 
are closed but it is expected to make a profit. 

Evasion of Excise Duty by Haryana Based 
Sheet Glass Works Compacy 

5218. SHRI BANWARI LAL PURO­
HIT: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Directorate of anti· 
evasion of excise duty Department has 
recently detected a Haryana based sheet glass 
works company which allegedly evaded 
central excise duty to the tunc of crores of 
rupees; 

(b) if so, tho ~etails thereof; . 
(c) whether any arrest have been made in 

this ex>nnection so far; 

(d) if not, the reasons therefor; and 

(e) the steps taken by Government 
against such excise duty evaders? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHkI 
JANARDHANA POOJARY) : (a) and (b). 

(c) The performance of SAIL is cons· 
tantly reviewed by tbe Government and reme­
dial aetions arl taken wherever necessary. 

Yes, Sir. A case of alleged evasion of central 
excise duty through under-valuation has been 
detected by the Directorate of Anti Evasion 
(Central Excise) during raids conducted on 
Mis. Haryana Sheet Glass Limited, Haryana. 
Incriminating records were seized. The 
revenue estimated to have been evaded is 
about Rs. 5 crores. 

(c) and (d). No arrest has been made 
so far as investigations are in progress. 

Ce) On completion of investigation action 
under the provisions of Central Excise law 
will be taken for adjudication of the case. 

Award of Central Assistanote for Trlbaaal 
Areas by Eighth Finance Commission 

5219. SHRI GIRIOHAR GOMANOO : 
Will the Minister of FINANCE b. pleased 
to state : 

(a) whether the :Eighth Finance Commis. 
sion awarded Central assistance for Tribal 
areas. grant·in-aid for upgradation of 
standard of administration in tribal areas, 
upgradation off health and educ:ation in tb' 
country; 
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(b) jf so, the awards in details and tbe 
schemes and programmes of which the assis .. 
tance is to be provided; 

(c) whether the concerned Ministries 
have prepared the guidelines and communi .. 
cated to the States/Union Territories to 
obtain the proposals from them to quantify 
the funds; and 

(d) if so, the detail~ of the guidelines 
and the total funds to be provided to the 
States! during the financial year 1985 .. 86, 
Ministry-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
The Eighth Finance Commission recommen­
ded grants-in-aid to certain States amounting 
to Rs. 967.33 crores for 1984-89 for upgra­
dation of standards of administration in 
various sectors. A slateillent-I showing 

the details of schemes and programmes for 
which grants-in-aid have been recommended 
for upgradation of standards of administra .. 
tion of tribal areas, health and education 
sectors, is attached. 

(c) and (d). An Empowered Committee 
consisting of representatives of the Ministries 
concerned with sector for which grants have 
been recommended by the Eighth Finance 
Commission for upgradation of standards of 
administration was constituted in the Finance 
Ministry. The Comnlittee finalised the auide .. 
lines for preparation of the Schemes' which 
were communicated to the States. Gist of the 
guidelines issued is given in statement-II 
attached. Rs. 296.41 crores was provided in 
the Budget for 1985·86 in the Finance 
Ministry's demands for 'grants for disburse­
ment to the States for all sectors covered by 
the Commission's scheme of upgradation of 
standards of administration. 

Statement I 

The grants-in-aid recommended by the Eighth Finance Commissivn [vr Education, 
. Health and Tribal Administrations in States referred to ill a/lswer 

to parts (a) and (b) 0/ Lok Sabha Question No. 5219 for 3-5-85 

(Rs. lakhs) 

---~------...... - -_ .... _-,,-------------- ._--------
Sector 

1 

1. TRIBAL ADMINISTRATION: 

(i) Payment of compensatory allowance 

to staff posted in tribal areas 

'(ii) Housirta units for staff posted in 
Tribal Areas 

(iii) Capital outlay for providing infra .. 

structure facilitios in villages 

~. ltEALTIt : 

(i) Rural allowance to doctors 

(ii) House Rent Allowance to doctors 

Amount of grant recommend •• 
for 1984-89 

2 

2409.00 

~26().40 

4050.00 
e-____ ..... 

Total 9719.40 ---
1762.20 

'..oS~S8 

, ' 



1 

(iii) Outlay for equipment for Public 

Health Centres 

(iv) Housing Units for doctors to rural areas 

3. EDUCA nON : 

, (i) Additional teachers for primary 

Schools 

(H) Buildings for primary schoo1s 

Statement-II 

GIST of Guidelines Issued by the 
Ministry of Fillance 

The plans of action formulated by the 
State Governments should-

, (a) conform to the pattern contemplated 
by the Finance Commission for utilisation of 
the upgradation grants (for example, the 
schemes should be designed to proved faci­
lities at the grass-root level in various sectors 
and not for improving the facilities at higher 
echelons); 

(b) lay strees on backward areas and 
weaker sections of society (not less than 
2/3rd of the provisions be made in non­
municipal a reas and mi nimum 10 per cent 
of the outlay be earmarked for weaker 
soctions like scheduled castes/tribes); 

(C) be drawn up both in financial and 
physical terms in sufficient details including the 
nature of the expenditure proposed, the 
nonns adopted, the latest unit cost, location 
d the work, plinth area, availability of sites, 
etc. (so as to be meaningful and give 
Inter-alia, the anticipated annual phasing of 
the ."penditure over the four years 1985 .. 89); 

(d) display the broad detaik of the 
cxutina faclHties, facilities likely to be created 
on the basis of the works already in progress 
and additional facilit'ies intended to be created 
sa that the goals to be achie:ved can be 
ktentffied; 

Total: 

Total 

Written .4.nswI"1; 2~" 

2 

391.60 

3847.09 

6406.47 

6937.01 

16439.40 

23376.41 

(e) be drawn up taking into account-

(i) the capacity of the State Public . 
Works Department and other 
agencies (like State Housing Board, 
Police Housing Board, Cooperative 
agencies, Rural engineering depart­
ment, etc.) to execute the extra 
works together with normal load 
(it would be adv,antageous to involve 
multifarious agencies rather than a 
single agency for speedy execution); 

(ii) The availability of requisite trained 
technical personnel; 

(iii) availability of suitable sites for the 
programmes in 1985·86 and advance 
action proposed for land acquisi .. 
tion or for private purchase of 
land; 

(iv) the need for conservation of scarce 
materials and for keeping the cost 
as low as possible (use of local 
materials be encouraged); 

(v) the availability of infrastructural 
facilities like approach roads, sewer 
lines, storm water drains. street 
light, etc. (action to provide these 
if not there already, may .'be taken 
by the State Governments simul­
taneously so that housea when ready 
have all these facilities); 
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(vi) the basic requirements of the 
beneficiaries (e. g. the houses should 
have proper smoke-outlets or 
smokeless chulahs); 

(f) provide for an effective system of 
ragular reporting and monitoring of the 
pbysical and financial progress; 

(a) built-In-checks for containing time 
over-runs and cost over-runs. 

Meeting of Stock Exchange Officials 

5220. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Controller of Capital 
Issues had called an emergency meeting of 
Stock Exchange officials on April 7 to consi­
der crisis situation in stock market; 

(b) if so, the decisions taken at the 
meeting; and 

(c) whether these decisions had any 
impact on the crisis situation in stock market 
subsequently '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The Joint Secretary (Investment) and 
Controller of Capital Issues had called a 
meeting of the President/Executive Directors 
of four major Stock Exchanges at Calcutta, 
Bombay, Ahmedabad and Delhi on 7th 
April, 1985 to consider the stock market 
situation. The main decisions taken at the 
meeting are given below : 

(i) The Stock Exchanges at Bombay, 
Calcutta, Delhi and Ahmedabad 
(which are operating the system of 
trading in specified shares) will 
impose minimum daily margin of 
3% on purchases and sales on gross 
basis on all specified shares. 

(ii) The Stock Exchanges will impose 
minimum daily margin of 10% on 
purchases and 3% on sales on 
volatile scrips included in the list 
of sJ'(;Cified shares. 

(iii) Variations in daily margins as well 
as other actions taken by the 
resional Stock Bxcbanses on any 

specified shares will immediately be 
notified to the other stock Exchan­
ges and they will follow the samo 
policies. 

(iv) The Stock Exchanges will continue 
to impose ad-hoc marlins, additional 
marsins and ad-hoc deposits to 
control the volume of tradina and 
movement of prices. 

(v) The avove measures will be valid 
for one month beginning from 8th 
April, 1985, after which another 
meeting with the representatives of 
the Stock Exchanges to review the 
stock market position will be held. 

These decisions 'had an immediate 
favourable impact on the stock market 
situation. Subsequently, however, there 
has been a general increase in prices of 
securities recently. However, Govern­
ment is keeping a constant watch on the 
stock market situation. 

Companies Listed of the Stock Exchange 

5221. SHRI INDRAJIT GUPTA: 
Will the Minister of F1NANCE be pleased 
to state: 

(a) the total number of pub1ic limited 
companies in the private sector and their' 
aggregate paid-up capital; 

(b) the number of these companise which 
are Hsted on the Stock Exchange and their 
aggregate capital; 

(c) whether it is a fact that the companies 
listed on the Stock Exchange, the shares of 
only a small proportion are active; an d 

(d) if so, the purpose served by listins the 
securities of companies whose shares though 
quoted, are seldom traded '1 

THB MINISTER OF STATE IN THE 
MINISTRY' OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The total, 
number of non-Government public limited 
companies limited by sbares at work in India, 
as at the end of 1983 .. 84 and 1984 and 
their aggregate paid-up capital., are .~ 
under: 
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At the .end of 

31~3-1984 

·31-12 .. 1984 

No. Paid .. up capital 

12,526 

13,608 

(Rs. in crores) 

4,058.7 

4,243.4 

(b) as per the information available with the 
Bombay Stock Exchange, 3883 companies are 
listed on the 13 recognised Stock Exchanges 
in the country as on 31 st December, 1984. 
This includes those Government companise 
whose shares also listed on Stock Exchanges. 
Information regarding the aggregate paid­
up capital of listed public limited companies 
in the private sector is not separately 
maintained. 

(c) and (d). The securities of all listed 
companies are not always traded actively. 
The extent of trading in a listed security 
depends mainly on the investors who are 
·suided by various factors in this regard. 
One of the purposes of listing of securities 
of a company on Stock Exchanges is to 
provide the facility of trading in these 
securities to the investing pUblic. In case the 
.listed shares of some companies are seldom 
traded, this should not be construed to 
imply that there is no purpose in 
listing of securities on Stock Exchange. Even 
in such securities, the interest of the 
investors may develop at any time arising 
out of various factors and accordingly may 
be traded actively. 

Foreign Excbange Credit from Japan 
for Hazira Fertilizer Project 

5222. SHRI MUKUL WASNIK : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government had arranged 
foreign exchange credit from Japan amounting 
to about Yen 20 billion from Overseas Econo­
mic Cooperation Fund (OECF) for building up 
'Hazira Fertilizer Project under a cooperative 
,sector; 

(b) whether the cooperative has failed to 
utilise the same assistance in Yen currency 
properly; and 

(c) if so, the facts thereof and action 
beit\s propo$ed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SliRI 

JANARDHANA POOJARY) : (a) to (c). 
During the year 1978-79 the Government 
of Japan extended a loan of Yen 20 billion 
for implenlentation of the ammonia plants 
part of the Hazira Fert-iI izer Project of the 
Krishak Bharati Cooperative Limited. The 
Joan agreement with the Overseas Economic 
Cooperation Fund (OECF') of Japan (the 
official Joan giving agency of the Government 
of Japan) was signed on the 7th May, 1981. 
The loan amount is to be used within a 
period of five years from the date of signing 
of the loan agreement. The closing date of 
the OECF Juan is 7th May, 1986. All the 
items of equipment covered under OECF 
financing have been procured or ordered 
except for some small items of eqaiprnent. 
The Co-operative was able to take advantage 
of recessionary conditions in the international 
market at the time of tendering to obtain 
extereme)y favourable prices and therefore, 
an amount of Y.:n 10 billion approximately 
cut of Yen 20 billion Joan is surplus to 
their requirement. 

Raising of Loan Limit under DRI 

5223. SHRI B. V. DESAI : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the task force appointed by 
Financ.e Ministry has recommended merger 
of the Differential Rates of Jntere~t Scheme 
with the Integrated Rural Development 
Programme; 

(b) if so, whether the task force has also 
favoured raising the loan limit to individuaJ 
borrowers under DRI from Rs. 5,000 to 
Rs. 7,500; 

(c) if so, the other suggestions made by 
the task force; and 

(d) whether the Union Government have 
accepted the same ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d). 
The recommendations contained in the 
Report of the Task Force which was set up 
to examine and make recommendations on. 
inter-alin, the various Provisions of the 
Differential Rate of Interest Scheme and the 
modifications, if any, considered neces~ary, 
are under the examination of tbe Govern .. 
mente 
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Settlement of Pension cases of Pre-31 
March. 1979 Pensioners 

5224. SHRI MANORANJAN BHAKTA: 
Will the Minister of FINANCE be pleased to 
state how Government propose to settle 
revision of pension cases in respect of such 
pre-31 March, 1979 pensioners who were not 
eligible to exercise their option in favour of 
ad hoc formula and whose revision of 
pansion is to be done with reference to their 
service records only and their service records 
are not available with the Director of 
Central Audit or the concerned Department 1 

, 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Necessary 
instructions prescribing the procedure of 
dealina with such caacs were issued by the 
Ministry of Finance on 15-6-1984 (copy 
attached). 

No. M. 23022/1/83 MF/CGA/(Vol. 11)/250 

Ministry of Finance 

Department of Expenditure 

Controller General of Accounts 

7th Floor, Lok Nayak Bhavan 

New Delhi. 

Dated : 15 -6-84 

OFFICE MEMORANDUM 

Subject : Application of Liberalised Pension 
Formu1a to pre~31-3-79 pensioners­
implementation of the judgement 
of the Supreme Court. 

It has been brought to the notice of this 
Ministry that in certain cases, some Accounts 
Officers are finding it difficult to effect revision 
of pensionary benefits with reference to 
service records, in terms of tbis Department's 
OM No. F.l (3)-EV /83 dated 22-10-1983, 
due to non-availability of service records. 
The matter has been examined in consultation 
with the Comptroller and Auditor General t'f 
India and the Establishment Division ot this 
Ministry, and the following guidelines are 
prescribed in respect of cases of retirement 
prior to the date of departmentalisation of 
accounts of the ministry /Deptt./Office in 
which the employee was serving before 
retirement. 

2. If the Accounts Office file containing 
.lte oriJinal QaJcu.atio~ ~t~. of pensiQnal)' 

entitlements of on officer (largely Group 'A' 
and a few Group CD' officers in whose cases 
the revision is to be effected with reference 
to their service records) is not traceable, 
parallel record of the type mentioned below, 
may be relied .upon by the Accounts Officer 
for revising the pensionary entitlement :-

(i) where the treasury, on which initial 
payment on retirement was desired 
by the pensioner, feel in the 
jurisdiction of another Accountant 
General, the AIC. who determined 
the pension was required to issue 
to the former, according to the 
procedure earlier in vogue, a Special 
Seal Authority, supported by details 
in form 25, along with an audit 
enfacement, on the basis of which 
the former Accountant General 
issued a P. P. O. on the treasury 
in terms of the then C.S.R. 920(7). 
Similar was the procedure, jf 
the Section in an A.G.'s Office 
issuing the P. P. O. was different 
from the Section working out the 
entitlement. In such cases, the 
Accountant General undertaking the 
revision can call for a copy of 
form 25 of the C. S. Rs. or the 
details contained therein, from the 
Accountants General/the other 
Section in the same A.G.'s Office 
which issued tbe P. P. O. 

Oi) the pension sanctioning authorities 
also used to receive such details as 
qualifying service, emoluments during 
the 36 months preceding retirement, 
the amount of pension etc. due, 
from the Accountant General. 
Also, in cases where pensioners had 
rendered non-gazetted service, the 
Service Book (returned to the 
Department after settlement of 
pension case) would also contain an 
endorsement regarding the total 
qualifying service accepted for 
pension. etc. That record can be 
obtained by the Accountant General 
for revision of pension. 

(iii) History of Service (upto 30.6-56)/ 
. Service Cards also contain the 
total non-gazetted service rendered 
at the beginning of gazetted service, 
apart from full details of gazetted 
service. 
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. 3. aowever, in cases where the requisite 
information is not forth coming from any of 
the records mentioned above inspite of best 
efforts made by tbe Accounts Officer and 
a dead .end has been reached tae Head of an 
accounting organisation undertaking the 
revision, viz. the Accountant GeneraI/ 
Director of Audit and the Chief Controller 
of Accounts/Controller of Accounts who 
are successors to the erstwhile Chief Pay and 
Accounts Officer, Works Housing, Supply 
and Food and Agriculture, as the case may 
be. may permit, with his personal approval, 
settlement of the revision of the pension in 
implementation of the judgement of the 
Supreme Court, on the l:tasis of an affidavit 
to be obtained from the pensioner on plain 
paper. containing a declaration from the 
pensioner about his last pay drawn, period 
for which it was drown, scale of pay, length 
of qualifying service, original pension fixed, 
amount commuted, date of joining service 
and date of retirement, supported by what­
ever documentary evidence that is available 
with the pensioner, At the foot of the 
affidavit, the pensioner shall make and 
subscribe to a declaration as to the 
truth of the statement made by him/her. 
As a further safeguard, and with a view to 
cross-checking the correctness of the date 
furnished by the pensioner, the Accounts 
Officer undertaking the revision on the basis 
of the affidavit, shall work out the pensionary 
entitlement with reference to the rules and 
orders which obtained at the time of retire­
ment of the pensioner making the affidavit, 
and which governed the pension case of the 
pensioner at that time, and see that it tallies 
with the amount of pension being drawn by 
the pensioner before revision; on the data 
furnished by the pensioner being found to 
pass this test, the Accounts Officer may 
proceed to revise the position on that basis. 

4. The Head of the accounting organi­
sation shall also furnish to the Establishment 
Division of this Ministry (with copies to this 
organisation by name to the undersigned) 
by 1st August, 1984, and 31st December, 
1984, statements showing do tail s of Cases 
settled on this basis, indicating, Inter al/a : 

(1) Name of the pensioner 

(2) Oa te of retirement 

(3) Post beld before retirement 

'I 
'1· 
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(4) Old rate of pension 

(5) New rate of pension. 

Sd/-
(M. K. JAIN) 

Dy. Controller General of Accounts. 
To 

1. The Control1er and Auditor General 
of India, New Delhi (with 50 copies 
for circulation to Accountants 
General/Directors of Audit). 

2. The Chief Control1er of Accounts, 
Deptt. of Supply, New Delhi. 

3. The Chief Controller of Accounts, 
Ministry of Agriculture, New Delhi. 

4. The Chief Controller of Accounts, 
Ministry of Works and HOUSing, 
New Delhi. 

5. The Controller of Accounts, Deptt. 
of Food, New Delhi. 

6. Dy. Controller of Accounts, Deptt .. 
of Rehabilitation, New Delhi. 

Export Oriented Industries set up 
during Sixth Plan Period 

5225. PROF. P. J. KURIEN: Will tb, 
Minister of COMMERCE be pleased to 
state : 

(a) whelher Government have taken a 
policy decision to establish nlore number of 
export-oriented industries; 

(b) if so, the total number of export 
oriented industries set up duriug the Sixth· 
Plan period; 

(c) the time when the~e industries aro 
expected to start commercial prodution; and 

(d) the steps taken to expedite the 
implementation of such projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) to (c). Under the 
Scheme of 100% export-oriented unit •• 
announced on 31st December,· 1980 there is' 
no restriction on the number of export; 
oriented units to be established in tho 
country. So far. S7 units approved during 
1981, 1982 and 1983 have commenced 
production and exports. Another 6S uzUts. 
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already approved, are expected to commence 
production and exports during the year 1985. 

(d) A specially constituted Board of 
Approvals for 100% export-oriented units 
considers all proposals for setting up of such 
units. To enable the units to commence 
production at the earliest, Government of 
India have extended facilities such as supply 
of levy cement, iron and steel on priority 
for construction, time-bound clearance of 
applications by t he RBI etc. 

12.01 brl. 

PAPERS LAID ON THE TABLE 

[English) 

Detailed Demands for Grants of the 
Ministry of Petroleum, 1985-86 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NA W AL KISHORE SHARMA): I beg to 
lay on the Table a copy of the Detailed 
Demands for Grants (Hindi and English ver­
sions) of the Ministry of Petroleum for 
1985-86. (Placed in Library. See No. 
LT .. 835/85]. 

SHRI AMAL DATTA (Diamond 
Harbour) : Some of the papers published 
from Hyderabad have reported that India is 
developing Hydrogen bomb. We demand a 
statement from the Defence Minister. 

MR. SPEAKER : Such things come 
daily. How can I take it up? You give 
me notice. I will find out the facts. 

SHRI INDRAJIT GUPTA (Basirhat): 
It is -a very important thing. For next week 
I have given notice of an item. This is the 
first time, I believe. that our indigenous 
research and development in defence matters 
is beina opened for foreign scrutiny. An 
agreement bas been made with a partner of 
the NATO alliance, namely, Italy for joint 
researcb in defence matters. This bas Rever 
boeo done before, These people are going 
to be allowed to look into our Rand D in 
defence. . 1 protest strongly against it. He 
should make a statement in the House. 

MR.. SPEAKER: I will find out. 

PROF •. K. K. TEWARY (Buxar) 
'fhtoqh a call attention, notice we havo 

Papers Laid 011 the Table 2fd' 

brought to your notice a very serious deve­
lopment. A radio network. a clandesti. 
radio network has started functioning from, 
somewhere, from some undisclosed place in 
Europe and ant i-India propaganda is beina; 
made by the so-called Khalistanis. It is 
operating from somewhere. It is said that 
it is being organised from New York. 

MR. SPEAKER: I will find out. First I 
have to get the facts. 

SHRI AMAL DATTA (Diamond 
Harbour): Sir, here in this book let the 
CPM is stated to have no Lady Member. 
Statistics have been given as td' how many 
Lady Members each Party has. It is said 
tha t the CPM has no Lady Member. But' 
here is our Lady Member present. What is 
this? 

SHRI INDRAJIT GUPTA 
breach of privilege. 

It is a 

MR. SPEAKER: It is an error. The 
corrigendum is being issued. This was a 
mistake. 

PROF. P. J. KURIEN (Idukki); We have 
given a calling attention regarding morato· 
rium on the Cochin Bank .... 

MR. SPEAKER : I will look into it. 

PROF. P. J. KURIEN : Will you allow 
a discussion, Sir? 

MR. SPEAKER: We will see. 

[Trallslarion) 

SHRI GIRDHARI LAL VYAS (Bhil· 
wara): You do not listen to us. Yesterday 
also, I had told you that I have given notice 
for a half-an-hour discussion. 

Nationalised banks are recovering an 
amount from the farmers, which is five times 
the amount of loan given to them. 

MR. SPEAKER: They are recoveriq. 

(Interruptiolls) 

SHRJ OIRDHARI LAL VYAS: PI ... 
admit the notice .... (Interruptions) 

MR. SPEAKER : I agree with you. It 
is your luck jf the notice gets priority •..• 
(Interruptions) 

[English] 

PROF. SAIFUDDIN SOZ (BaraIDqla); 
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You have n;it accepted my adjournment 
motion or calling attention notice. Mass 
rigging bas taken place in Ladakh. This is 
the forum ..• 

MR. SPEAKER 

forum. 

This is not the 

PROF. 'SAIFUDDIN SOZ : •• 

MR. SPEAKER : Not allowed. It does 
Dot concern this House. Whatever he says 
win not form part of the record. 

SHRI M. RAGHUMA REDDY 
(Nalgonda) : Severe drought conditions are 
prevailing in Andhra Pradesh. The State 
Government has asked for central assistance. 
Only Rs. 54 crores have been released so far 
as against R~. 369 crores asked for by the 
State Government. I request early release 
of the amount asked for by the State Govern­
ment. 

MR. SPEAKER: I told you yesterday 
and I am telling you again. I cannot take 
up all the subjects at one go. I am taking 
one by one. 

(Interruptions) 

MR. SPEAKER: Mr. Soz, if you listen 
to me for one minute, you will understand 
the position. If you follow the rules and 
the procedure of the Parliament, you would 
not have raised this question, because 
yesterday or day before yesterday, some 
time back, another question was raised and 
I gave the same reply. I am helpless; I can­
not do anything. 

(Interruptions)·· 

MR. SPEAKER: I cannot do anything. 

Why don't you realise it ? 

(Interruptions)·· 

Mil. SPEAKER: It is according to the 
democratic procedure. You cannot do it. 
It is only the Election Commission which 
eould look into it or a petition .•• 

(Interruption,)·· 

MR. SPEAKER: No, not allowed. Now, 
papers to be laid. 

~.Not recorded. 

PAPERS LAID ON THE TABLE-Coutd. 

[English] 

Detailed Demands for Grants of the 
Ministry of Environment and Forests, 

1985-86 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): I beg to Jay 
on the Table a copy of the Detailed Demands 
for Grants (Hindi and English versions) of 
the Ministry of Environment and Forests for 
1985-86. [Placed in Library. See No. LT· 
836/85). 

Notifications under Coinage Act, 1906 and 
Customs Act, 1962 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJAR Y): I beg to lay on the 
Table-

(I) A copy each of the following Noti­
fications (Hindi an English versions) under 
sub-section (3) of section 21 of the Coinage 
Act, 1906 : 

(i) The Coinage (Standard Weight and 
Remedy of the Commemorative 
Coins of One Hundred Rupees 
(Containing Silver 50 per cent 
Copper 40 per cent, Ten Rupees, 
Two Rupees, and Fifty Paise, 
containing Copper 75 per cent 
and Nickel 25 per cent, coined for 
"Reserve Bank of India - Golden 
Jubilee-1935-8S H

) Rules, 1985 
published in Notification No, SO 
293 (E) in Gazette of India dated 
the 9th April, 1985. 

(ii) The Coinage (Standard Weight and 
Remedy of t he Coins of Five Paise 
of square shape with rounded 
comers containing 3.5 to 4 per cent 
Magnesium and Remainder Alumi. 
nium) Rules, 1984, (Hindi and 
English versions) publisbed in Noti .. 
fication No. S 0 643 in Gazette of 
India dated the 16th February, 1985. 
(Placed In Library. See· No. LT-
837/85] 

(2.) A copy of Notification No. GSR374(E) 
(Hindi and English versions) published in 
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Gazette of India dated the 23rd April, 1985 
together with an explanatory memorandum 
extending the validity of Notification No. 
G S R 366 (E) dated the 17th April, 1985 
up to the 28th April, 1985, under section 41 
of the Finance Act, 1979. [Placed in Library. 
See No. LT-838/85J 

(3) A copy each of the following Notifi­
cations (Hindi and Engtish versions) under 
section 1 S9 of the Customs Act, 1962 : 

(0 G S R 370 (E) publisbed in Gazette 
of India dated the 19th April, 1985 
together with an explanatory note 
regarding exemption to goods when 
impo~ted into India for the indus­
trial plants or projects (other than 
power projects idcluding gas turbine 
power projects and fertilizer pro­
jects) froll1 the duty of customs 
as in excess of the amount calcula­
ted at the rate of 20 per cent 
ad vc/orem. 

(ii) G S R 3719 (E) published in 
Gazette of lndia dated the 19th 
April, 1985 together with an expla­
natory note regarding exemption to 
goods when imported into India for 
power projects (including gas turbine 
power projects) from the whole of 
the duty of customs leviable 
thereon. 

(iii) G S R 376 (E) published in Gazette 
of India date j the 24th April, 1985 
together with an explanatory memo­
randum regarding rates of exchange 
for conversion of Australian Dollars 
into Indian currency or vice-versa. 
{Placed in Library. See No. LT-
839/85] 

(4) A copy of Notification No. 0 S R 
375 (E) (Hindi and English versions) publi­
sbed in Gazette of India dated the 24th 
April, 1985 together with an explanatory 
memorandum prescribing effective rates of 
basis excise duty on gases falling under Item 
No. 14H of the Central Excise Tarigg in 
supersession of Notification No. 38/85-CE 
,dated the 17th March, 1985, issued under 
the Centra) Excise Rules~ 1944. (Placed in 
Library. See No. LT .. 840/8S). 

(5) A copy of the Annual Report (Hind,i 
and English versions) of the Deposit Insu­
rance and Credit Guarantee Corporation, 
Bombay, for the year ended the 31st 

pecember, 1984 along with Audited Accounts, 
under sub-section (2) of section 32 of the 
Deposit Insurance and Credit Guarantee 
Corporation Act, 1961. [Placed in Library. 
See No. LT-841/8SJ. 

(6) A copy each of the following Noti­
fications (Hindi and English versions) under 
sub-section (4) of section 52 of the Banking 
Regulation Act, 1949 : 

(i) The Banking Companies (Nomina­
tion) Rules, 1985 published in 
Notification No. S 0 264 (E) in 
Gazette of India dated the 29th 
March, 1985. 

(ii) The Banking Companies (Period of 
Preservation of Records) Rules, 
1985 published in Notification No. 
S 0 265 (8) in Gazette of India 
dated the 29th March, 1985. 

(iii) The Co-operative Banks (Nomina­
tion) Rules, 1985 published in Noti ... 
fkation No. S 0 266 (E) in Gazette 
of India dated the 29th March, 
1985. 

(iv) The Co-operative Banks (Period of 
Preservation of Records) Rules, 
1985 published in Notification No. 
S 0 267 (E) in Gazette of India 
dated the 29th March, 1985. 

(v) The Banking Regulation (Compa­
nies) Amendment Rules, 1985 
published in Notification No. S 0 
268 (E) in Gazette of India dated 
the 29th March, 1985. 

(vi) The Banking Regulation (Coopera .. 
tive Societies) Amendment Rules, 
1985 published in Notification No. 
S 0 269 (E) in Gazette of India 
dated the 29th March, 1985. 
[Placed in Library. See No. LT. 
842/85]. 

A udit Reports, A nDual Reports and Revie" 
of the Coffee Board for the year 

1980-81 and 1983-84 

THE M1N~STER OF STATE IN T1I2 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : I beg to lay on the Table-

(1) A copy or the Audit R.eport (Hindi 
and English versions) on the AccountS 
of the Coffee Board, Bangalore, for the 
year 1980 ... 81 (Pool Fund). 
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(2) A statement (Hindi and. Englisb 
versions) showing reasons for delay in laying 
the papers mentioned at (1) above. 
(Placed in Library. See No. LT-843/BS]. 

(3) (i) A copy of the Annual Report 
(Hind i and English versions) of 
the coffee Board, Bangalore, for 
the year 1983-84. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Coffee Board, Bangalore, for 
the year 1983-84. 

(4) A statement (Hindi and English 
versions) showing reasons for delay in laying 

. the papers n1entioned at (3) above. 
{Placed in Library. Sec No. LT-844/851. 

(5) A copy of the Audit Report (Hindi 
and English versions) on the Accounts of 
the Coffee Board, Bangalore, for year 
1983-84 (General Fund)._ 

(6) A statement (Hindi and English 
versions) showing reasons for delay in laying 
the papers mentioned at (5) above. 
[Placed in Library. See Nn. LT.84S/8S]. 

Detailed' Demands for Grants of the 
Ministry of Science and Technology 

for 1985·86 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. SPACE AND ELECTRONICS 
(SHRI SHIVRI\J V. PATIL): I beg to lay 
on the Table a copy of the Detailed Demands 
for Grants (Hindi and English versions) of 
the Ministry of Science and Technology for 
1985-86. 

BUSINESS OF THE HOUSE 

(English] 

THE MINISTER OF PARLIAMEN­
TAllY AFFAIRS (SHRI H.K.L. BHAGAT): 
Sir, with your permission, I rise to .announce 

. that ,Government Business in tbis -House 
during the week commencing Monday, 'the 
6th May, 1985 will consist of : 

1. Consideration of any item of 
Government Business carried over 
~rom today's order paper. 

2. Discussion and voting on the 
Demands for Grants for 1985-86 
under the control of the Ministry 
of Finance. 

3. At 6.00 P.M. on Monday, the 6th 
May, 1985 submission to the vote 
of the House the Demands for 
Grants for 1985-86 in respect of 
the outstanding Ministries/Depart­
ments. 

4. Introduction, consideration . and 
passing of the Appropriation (No.4) 
Bill, 1985. 

5. Consideration and Passing of the 
Finance Bill, 1985. 

6. Discussion on the Resolution seeking 
disapproval of the Tea Companies 
(Acquisition and Transfer of Sick 
Tea Units) Ordinance, 1985 and 
consideration and passing of the 
Bill in replacement thereof. 

7. Consideration and passing of the 
High Court and Supreme Court 
judges (Conditions of Service) 
Amendment Bill, 1985. 

[Translation] 

SHRI HARISH RAWAT (Almora) : 
Mr. Speaker, Sir, the following item may 
please be included in the Business of the 
House for the next week announced by the 
hone Minister of parliamentary Affairs: 

"The Government have introduced crop 
insurance scheme for foodgrains and pulses 
but fruits and vegetables, which are affected 
by natural calamities the most have not been 
covered under this scheme. It is therefore, 
necessary that a discussion taken place in the 
House that this scheme should cover fruits 
and vegetables also. 

12.08 hrs. 

[MR. DEPUTY SPEAKER ill the Chair] 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr •. Deputy Speaker, Sir. there 
had been no rains in Rajasthan last year and 
during the monsoon and winter and as a 
result the State is facing a drinking water 
crisis. In the desert districts of Banner 
laisalmer and Jodhpur of Rajasthan, th~ 
situation has deteriorated the most. Water is 
bemS supplied to certain villages by tankers. 
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But due to shortage of tankers, water is not 
supplied for more than one day in a week 
in some villages. In Delhi also there has 
been water crisis for the last one week. The 
water supply position is also not good in 
certain other parts of the country. Therefore, 
the matter should be included in the Busi­
ness of the House for the next week for 
considera t ion. 

(English) 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I reuqest that the following 
two items may be included in the next 
week's Agenda :-

(1) The reported ropping of the project 
of constructing a new building in the National 
Library Campus at Belvedore, Calcut tao 
During the tenure of late Prime Minister's 
Government it was decided to construct a 
new building for greater accommodation in 
the National Library, Calcutta whicl:- is 
absolutely essential for running the Library 
with its rare collections effectively. The 
then Minister of Education laid the founda­
tion stone for the same. But it is reported 
that the project has been cancelled by the 
present Government. It is essential that 
this decision be reversed. 

(2) The Hindustan Fertilizer Corporation 
Ltd. at Haldia, West Bangal, a Central 
Government Peojects, is in dire disarray. If 
this Fituaion is not reversed promptly, the 
workers will be unemployed and an important 
project for Haldia's future development 
will be seriously jeopardised. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) Sir, I give the notice 
of the following item to be included in the 
agenda of the next week's business of the 
HOuse: 

A serious danger is posed to India's 
freedom and security by Pakistan not 
only acquiring aircrafts capabJe of carrying 
and delivering nuclear arms but also by 
developing its own nuclear capability. 

Morever the Indian ocean area 
continues to be a major concern with the 
increase in naval and military presence of 
all big powers nuclear arms. 

Tbough India remains always committed 
to peaceful uses of nuclear energy in the 
context of the recent rapid development on 
the nuclearisation of the sub-continent and 
,,1so employment of nucl~ar arms both in tbQ 
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land and seafront encircling us and for meet­
. ing the threat resulting therefrom there is no 
option left for India now b'ut to 10 nuclear .. 

SHRI V. SOBHANADREBSWARA 
RAO (Vijayawada) : Sir, I would like to 
suggest the following items for inclusion in 
the next week's business. 

At present Parliament News are covered 
through 'Today in Parliament' in En~lish and 
'Sansad Sameeksha' in Hindi thereby servina 
the people who know English and Hindi 
languag~s only. The people who have no 
knowledge of English or Hindi are not given 
the information about the proceeding of 
Parliament. So translated version of 'Today 
in Parliament' or 'Sansad Sameeksha' can 
be broadcast during the days on which 
Parliament is in session by A.I.R and Door .. 
darshan through the centres located in the 
States in respective regional languages 
thereby covering most of the population who 
can also have the benefit of knowing what 
is going on in the Parliament. 

Andhra Pradesh Legislative Assembly has 
on 30th April, 1985 passed a resolution seek. 
ing for the dissolution of the Andhra Pradesh 
Legislative Council with more than two 
thirds of the members of Assembly present 
and supporting the resolution. This is the 
second time for the Andhra Pradesh Legis. 
lative Assembly to pass such resolution, the 
first being on 20th March, 1983. Though 
under Article 169 of the Constitution, the 
Government of India has the option to 
choose the time to introduce the necessary 
Bill in Parliament and it has also the dis­
cretion to accept or reject the resolution. 
I request the Union Government to ini­
tiate Legislation in Parliament for dis­
solution of Andhra Pradesh Legislative 
Council in this Session itself to respect 
the strong view of the Andhra Pradesh 
Legislative Assembly. 

MR. DEPUTY SPEAKER: Shri Ghulam 
Azad to reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, the points mentioned by the hon. 
Members have been noted down and J will 
bring them to ,the notice of the Business 
Advisory Committee. 

MR. DEPUTY SPEAKER: Now,;we take 
up item 8 of the List of Business of the House. 
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DEMANDS FOR GRANTS (GENERAL), 
1985-86-·Contd. 

(English) 

(I) Ministry of Sodal and Women's 
Welfare-Contd. 

SHRIMATI PHULRENU OUHA 
(Contai) : Sir, first of all, I support the 
Demands for Grants of the Ministry of 
Social and Women'ts Welfare, I would also 
Iik.e to congratulate the Government for 
establishing a separate Ministry for the 
Women's welfare and particularly when it 
is the last year of Decade for the 'Women's 
Decade'. Sir, I would like to stale that 
the social welfare and women's welfare are 
under the care of one Ministry. But my 
point is that women's welfare should not 
be only on the welfare side alone because 
when we want to have development of 
women in the country 9 only the welfare side 
alone will not help us in uplifting women 
in the society though welfare is needed. 
There was an act introduced 'in 1976 for 
equal wage to both men and women workers. 
In Government, of course, women are 
getting equal PlY. But in others sectors, 
we find in most of the cases that women 
do not get equal wages along with men. 
Whenever you ask them, they will find 
some answer. The attituje is wrong. 
They do not want to give any perference, 
not only preference, but anything to women. 
As far as possible, they like to keep women 
apart. Women of our country are to a 
great extent deprived of the benefits envisaged 
for them in the Constitution. Most women 
are living as second class l citizens and they 
are the victims of exploitation in one form 
or the other. They are exploited in the 
(amily, they are exploited in the society 
and they are exploited in the work place 
also. The number of women who get the 
opportunity to work is very insignificant. 
I will give one example. In 1971 Census, 
it was stated that 52.5 per cent of the able­
bodied men-population is actually working. 
But only 13.8 per cent of the able-bodied 
women population is found to be working. 
In the 1981 Census we find the number has 
increased. But we must remember that in 
198.1 Census, the definition is changed. 
There are marginal workers and main 
workers. It is quite interesting. Main 
workers are 45.9 millions and marginal 
workers are 20.3 millions. Marginal workers 
ate those who work occasionally and not 

regularly. In 1961, the ratio of women 
workers per 1000 men was 52S. But Sir, it is 
surprisins to find that in 1971 the ratio carne 
down to 210. But it has slightly increased 
in the 1981 Census. 

I would Uke to say that in the workiq 
places women do not have usually any 
welfare facilities. particularly for workins 
mothers, pregnant mothers and. for the child­
ren of the working mothers. In this connce­
tion, I like to point out that women Deed 
proper accommodation. I know that 
Government allots some money for their 
hostel accommodation. But I also know 
that that money is not being utilised fully by 
voluntary organisations. I am not loinl to 
that point part. What ) am saying is that an 
working women cannot stay in hostels 80 

other types of accommodation are required 
for them. I· plead that there should be 
some arrangement made by the Government. 
The ministry may discuss this matter with 
the defferent Departments and l\1inistries and 
see that there should by proper accommoda. 
tion for working women as for as possible 
near the their place of work. 

Sir, in many places when one women is 
released or if she resigns, usually a man is 
taking the place if that women. So, you 
see the attitude. I do not like to say much 
about it. This is a new Ministry. and 
I do not like now to say much. But 
I would like to say that a National 
Policy on Women should be introduced. 
Unless and until there is a national policy on 
women, it will not be p.ossible. for the 
Ministry to work according to its thinking. 
I would like to point out that unless· creches 
for children atong with primary schools are 
arranged one it will not be possible for 
women to send their children particularly Birls 
to schools. 

On the social welfare side, I do not like 
to say mueh, but I would like to point out 
that we are spending quile a lot of money on 
it, and there is a socio-economic programme 
also. But I would like to say that it is not a 
question of how much money we have spent 
or released, or how many women are tarined 
for different socio-economic programmes. Our 
point is : how many women are fit enOUlh 
to earn their living. That is very important, 
because we can spend the money, train 'them 
and they can join any establishment; but 
~fter a yur, many of them do not set enouah 
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o~~ortunities to work, may be for various 
reasons so, I would like the Minister to look 
into this particular point, so that a real 
assessment is made. 

My last point is that unless tht.·re are a 
la'tge number of creches throughout the 
country, our women will not be free. It will 
not be possible for women to really' com~ 
out, and to send their children to schools. 
With these words, 1 suprort the Demands for 
the Ministry. I am very glad that a Ministry 
of Women's Welfare has been established. 
I ,wiSh that gradually, more and tnore money 
is given to this Ministry. 

SHRIMATI PREMALABAI CHAVAN 
(Karad) : Sir, Thank you for giving me an 
opportunity to speak on these Demands. 
Many people have taken part in this debate 
already, and given valuable suggestions. 

I am very glad that this Ministry has 
started working vigorously, i.c. to look into 
the difficulties of ladies and children. J am 
sure there are many good laws already, but 
I regret that they have not been implemented 
fully. Though respected late Prime Minister 
Shrimati Indira Gandhi had brought this 
2O-point programme specially for the deve-
100000ent of the country, and for the advance .. 
ment of women and children we see that 
in the villages and rural areas, its implemen­
tation is Nil. It has not been implemented 
Seriously. There are many laws to protect 
the interests of women~ and to protect them 
from harassment which is going on in villages 
and urban areas. 

This subject is not related only to one 
Department. So there should be coordination 
between Ministries such as Finance Education, 
Social Welfare, Home and Labour, and an 
these Ministries should act together. It will 
be good if they increased the funds alJotted 
for women's development. They are not 
adequate now. We have first to request that 
this amount should be increased. 1 n villages, 
there are so many arrangements where a girl 
can get education, but the funds are not 
there. High School are not running properly. 
The payment to the teachers is less. OUT 

pro&ramme is suffering because of lack. of 

funds. 

In Maharashtra, the percentage of educa­
tion is more~ we all know about it. Some 
social qencies, some honourable persons 
wbo are very much interested in' women 

welfare, they have social organisations aliI 
?vcr Maharashtra. They are doing a good 
Job on these striving young peopble and 
raising funds. This can be done much better 
if the Minister increases fund to the social 
organisations and see that the laws which are 
made by our government are implemented. 
There is a Child Marriage Act. This is very 
old. In vil!ages, nobody implements it and 
the child marriages are going on. Even Anti­
Dowry Bill is under consideration. We had 
a long tour throghout the country for finding 
out the causes and the response to this Bill. 
We are educating Young generation, but we 
see. that educated ones demand more dowry. 
This way, education about Anti- Dowry 
scheme is very essential and I am sure 
through this Ministry we can do much 
better. 

Then there arc labour problems. Accord­
ing to the law, eqwal payment should be 
given to women, but it is not being imple­
mented; and in villages, in rural areas, women 
are getting less payment, than men. So, I 
request the hon. Minister to see that equal 
payment should be made to both. When 
we talk of equal status for women, we could 
do it t?rough our laws; and the Ministry 
should Imp1ement all these things for the 
welfare of women and children. 

The Health Ministry and the Home 
Ministry should taken more care against 
atrocities on women when they go to police 
station. Much care is not taken when they, 
go there and it is not with that mucn zeal 
that a women goes there. They neglect the 
appeals of the women. 1 request the hon 
Minister to see that the Home Ministry als~ 
should take more interest and see that justice 
is done to the harassed women. So I 
think, if this coordination is there, then ~ur 

_ lady MPs in the Parliament, who are really 
striving for this great cause of the country. 
will help us to help our women folk and 
our country also. 

SHRI V. S. KRISHNA IYER (Bangalore 
South): The Ministry of Social and 
~~men's Welfare is to safeguard the pro­
VISions of the fundamental rights and also 
the directive principles enshrined in our 
Constitution. For the we1fare of women 
lot of schemes have been formulated. Wha; 
has been done as compared to what has to 
be done is really very smaU. 
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As far as physically handicapped persons 
are concerned, we are on1y paying lip 
sympathy towards them. FortunateJy, not 
~Iy, the government but also the society has 
discarded them I know about it as .I happen 
to represent two organisations of the 
physically' handicapped Bangalore. They 
are doing good work for them. This is nly 
experience with them because I have moved 
with them. These physically handicapped 
persons are really better than the normal 
persons if they are given proper training. I 
have been able to get them many jobs in 
many places. Many of them work in some 
factories; their performance is excellent, 
because they can concentrate better on the 
work assigned to them. Many of them 
have been given national a wards. 

There is a Central Government circular­
not only a Central Government circular but 
also in the State Governments there is a 
circular -suggesting the earmarking of certain 
percentage of jobs for the physically handi­
capped persons. But it is observed more in 
breach than in practice. The Government 
must be very strict in regard to this. The 
hon. Minister must give strict instructions 
not only to the various Ministries but also 
to the State Governments requesting them 
to implement it in full. 

There is an institute for the deaf and 
dump in Bangalore. I would request th~ 

hon. Minister to visit that institute. They 
are given training to 60 to 80 mutes, for 
abou t one to one and a half years. When 
they come out of that institute they will get 
some jobs. My appeal to the Government 
is to see that the physically handicapped 
should not feel that they are a burden to the 
society, nor should the society feel that they 
are a burden. 

I have lot only one more point to make. 
In this men-dominated society we are not 
being fair to women we are not providing 
the proper facilities to them. I know that 
the Ministry of Social and Women's Welfare 
has lot some schemes, I have seen them. If 
you want to raise the status of women, you 
should implement them properly. Also, the 
other day we had a . debate here on the 
status of women. It is the duty of men to 
see t~at women are .. properly looked after. 
My' only suggestion to this august House and 
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the Government is that we must look to thjs 
problem careful1y. What I mean is that we 
must see how a large number of women are 
returned to legislatures and Parliament. In 
Karnataka after the Ramakrishna Hegde 
Government came into existence 20 per cent 
of the scats have been reserved for women. 
In the City of Bangatore-which I represent­
out of 87 Municipal Corporators 18 arc 
women. The Chairman was a woman and 
two women Deputy Mayors were tbere. 
Various posts are also held by women. They 
are dosng excelent work. I have been a 
Mayor there, I am talking from my 

experience. So, I say that we should have more 
women in these institutions so that we can 
have a better understanding of their problems. 
I do not know how many are there exactly 
here in Lok Sabha but I do not think that it 
is more than five per cent. I do not know 
whether constitutionally we can reserve more 
seats for them in the Parliament and legis­
lature. 

SHRIMATI BASAVA RAJESWARI: I 
want to ask the han. Member what the 
Janata Government has done there. 

MR. DEPUTY SPEAKER : Please sit 
down, Madam. 

SHRI V. S. KRISHNA IYER: I wel­
come her question. I am not slJeakina of 
Congress Party or Janata Party. I am suqest. 
ing to all the political parties. We must give 
more representation to wonlen while makioa 
selection of candidates for the Assembly and 
PaJliament. 1 would even say that we should 
make some reservation by providing for it in 
the Constitution. The political parties 
should sec to it that at least 20% to 30% 
women arc returned to Assemblies and 
Parliament. These are the suggestions I 
want to make and I do not want to repeat 
what I have already said or what othors 
have said. r request the han. Minister to 
consider reservation of seats for women aod 
to give them a better status. 

MR. DEPUTY SPEAKER 
Basava Rajeswari. 

[Trans/ation] 

Shrimati 

·SHRIMATI BASAVA R.AJESWAR.I 
(DeUary) : Mr. Deputy Speaker, Sir, I tale 
great I pride in supporting the demands for 

---------------------------,._------
* r 11 ~ :i" J J; ~1 W,H 0 ri&i nally deli vered in Kannada. 
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aranta"; pertaining to the Ministry of Social 
tnd Women's Welfare. 

Eminent Ministers and experienced elders 
are incharge of this ministry. Therefore I 
am sure that they can solve the problems 
and make commendable achievements. A 
separate Ministry has been set up for social 
and women's welfare and for this I whole 
heartedly congratulate our Hon. Prime 
Minister S~ri Rajiv Gandhi. 

Most of tbe educated women dislike 
breast feeding. Unfortunately this trend 
is on the increase abnormally. This leads to 
the gradual deterioration of childTen's .b~th 
infact last year World Health Organttatlon 
bas ·Jiven a statement reiterating the impor­
tance of breast feeding. But in our country 
womon have not realised the vital role played 
by breast feeding in the improvement of the 
cblld's health. Therefore it should be our 
earnest endeavour to inspire and encourage 
our women to compulsorily follow breast 
feeding_ 

The various . problems of children's 
development are as follows: ~~gh 
incidence of mortality, mal-nutritIon 
and morbidity in early childhood, destitution 
among Children who are likely to be delin­
quent or vagrant or b.eggars may con!inue 
unless provided with maIntenance educational 
and vocational training for their development 
and for becoming productive citizens. Children 
of working nlothers in unorganised sectors 
may ·become victims of society's neglect .and 
abuse unless provided with day care services. 

Our Ministry has several programmes to 
solve tbe problems of children. 

ICDC 

Project is working' very satisfactorily 
tbroughout the country. It is bel ping the 

. cbl1dren in their education, health discipline 
and in otber aspects of development. There 
are various schemes for the welfare of women 
also. But the number of projects existing to 
"day is not at all sufficient. About 600 projects 
were sanctioned during tbe sixth five year 
plan. I ruae the Hon. Minister to have 
more scbemes especiaUy in areas and slum 
..... ·of the cities for the emancipation of the 

. _" trodden children. For tbis great cau~e 
voluntary organisations have to come 
forward. 

Due to poverty, illiteracy and other 

factors many cbildren have become pampers. 
'There arc some centres which look after 
sucb deprived children. But they are .11 in 
cities. Therefore I demand that at every 
district level such homes have to be set up to 
look into the problems of destitute children. 
If this not done, the suffering children of 
today my become a dengerous generation of 
tomorrow. Our Govt. should not hesitate 
to spend any amount of money for establish­
ing such homes in all districts. Our younger 
generation is capable of repaying the invest­
ment made by our country in many forms as 
It grows. It is the duty of the society to 
help the all round development of children. 

In our country there are no proper 
training centress in this field. The persons 
who are dealing with the children should 
know the minds of children. The talent 
can be acquired only through proper traininB. 
I have several such raining centres in many 
foreign countries. Persons from our country 
should be deputed to such countries to get 
training. 

There are many grievances of widows 
in our country. Many widows have lost 
their lands under land Reform Act. If they 
are not provided proper compensation how 
can those widows look after their children '} 
In some states a~rangements have been made 
for payment of lump sum amounts to such 
widows. I urge the Govt. of India to issue 
such guidelines to all the states to make 
payment of lump sum amounts as compen­
sation to such widows. I t would be a great 
service on the part of the Govt. if they can 
wide out the tears of these widows. 

While speaking on the demands for 
grants of tbe ministry of Industry I had 
mentioned about the help to be given by the 
Govt. to women to start small scale industries. 
They shouJd be r'rovided with power, Jand, 
loan without interest etc. Women also can 
come forward in the Society like men. The 
Govt. has to provide all possible incentives 
to them. 

In the agricultural field women are 
serving better than men. Women have worked 
hard and made the country self sufficient iD 
the production of food grains. But I am 
pained to say that she is not aeetina equel 
wages with men. She. should be given equal 
wages. She must be given priority in the 
fields of electronics. computer science, 
seticulture, seed multiplication etc. 
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. , 10 k.amataka~ UDfortQDately tbe 'Devadasi' 
&)'Item is still provaiUq. The stato Gove. 
bu passed a ICiestation for the abolition of 
this system. Law alone docs not come to 
tho rescue of women. I came to know 
tbe various reasons which force poor 
women to take up Devadasi system. 
When I was the Minister for Social 
Welfare, I stujied the issue and tried to end 

-it. I have read that some p~ople in Vijaya .. 
nagar empire started this system to be of 
some use' to the Military p.!rsonnel in the 
name of God. Rehabilitation programmes 
in this respect are not satisfactory. This 
system is still persisting in industrial areas. 
Therefore women have (0 be protected from 
this evil system. Survey has to be conducted 
and the victims have to be rehabilitated. 

Dowry system and child marriage are 
the other evils of our society. In our 
country, especiaUy in the rural areas child 
marriage is taking place on a large scale and 
in a grand manner. 

Divorce is also becoming easy. Man 
divorces his wife who is ignorant of legislation 
and law and marries another women. This 
kind of exploitation also should be rooted 
Qut from our society immediately. Stringent 
measures should be taken to put on end to 
child Jabour. Some girls are brought from 
tbe neighbouring states for. some illicit 
purposes. This bas to be stopped fortwith 
our Govt. should see that all such systems 
are eradicated' Our Govt. should also 
manurture our culture and bring up a new 
generation which would be brave and prove 
to be good citizens. Sir, I thank you for 
giving me this opportunity and with these 
words I conclude my speecb. 

SHRIMATI SUNDARWATI NAWAL 
PRABHAKAR (Kar(l) Bash): Mr. Deputy 
Speaker, Sir, I thank you for giving me an 
opportunity to speak on the Demands for 
Grants in respect of the Ministry or Social 
aDd Women's Wetfare. 

The Minister of Social Welfare and the 
. Dopartment of Social Wc)far~ have done a 

lot for women but still many of their prob­
Joma remain to be solved which will take 
QO,DSidor_bJe time. Wo bave these problems 
everywhere in India but tbey are more 
rampant in rural areas where the women 
folt. is illiterate. As a first step, higher 
aeconda1Y achqois shoul~ be opened in all the 
villaaes to ameliorate the lot of these women. 

'\ ~: , - I ! 
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Today, many of the women do not feel the 
need for education and are not aware of the 
facilities available therefor. They do not 
k.now what is happening in their country as 
also other details about the country. The 
most important thing is that a large number 
of primary schools should be opened in the 

'country and the Scheduled Caste and 
Scheduled Tribe women should be given 
education in those schools. The women in 
villages go out for work during the day and 
remain indoors in the Inorning and evenina. 
Such arrangements should be made as wouJd 
ensure education of these women. 

Secondly, I would like to point out that 
poor women in villages either work on their 
own fields or go for work elsewhere. When 
they go out for work their children play in 
streets in mud or under the trees. Govern­
ment should set up some centres where 
these children can be looked after, where 
they can get education and where there 
development ca n be ensured? Such centres 
exist at some places in cities, but no such 
facility has been provided in vil1a~es. I 
shall request that such centres should be set 
up for the education and development of 
these children. Their health should also 
be taken care of the parents are very poor 
and cannot afford medicines and doctor·s fee 
in the case of the illness of their children. 
Dispensaries must be opened to provide 
medical care to them. ' 

Some law has been made to safeauard 
the interest of widows. The Civil Code is 
there. But I would like· to point out that 
these laws have not so far been enforced. 
They are flouted. No attention is paid 
towards tbis. 

Similarly, anti-dowry law is there. A 
very sad situation is arising today out of 
dowry cases. We read daily in the news­
papers that a woman has immolated herself 
or that some woman has been burnt to death. 
I would urge the Ministry of Social Welfare 
to ensure implementation of this Jaw. Some 
sort of news item is seen in newspapers daily 
about the victims of dowry. Something 
should be done in tbis reaard. 

I would like to point out that Govem. 
ment are spending a sizeable amount of 
money on the welfare of women but I do not 
know where that money goes. I am one of 
the Members of the Social Welfare Board 
and I know tbat various types of Ifants arc 
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given for improving· -the economic condition 
of women. They are given sewing machines 
which remain idle and rust gets formed on 
them. I would suggest that training centres 
should be set up to impart formal complete' 
training to such women so that they are able 
to earn their livelihood by serving clothes 
for the common man. Some of the women, , 
who know a Httle of tailoring, can sew only 
ordinary kurtas or und~rw~ars, etc. out of 
which they cannot earn their livelihood. 
Arrangement should therefore, be made to 
impart full training to them in tailoring. 

Many centres have been opened and 
more are being openecl for small children. 
Government supply Dalia, Khirhri, sugar, 
etc. to th~se ·centres for distribut ion among 
the ch] . .1ren b'lt they are not ~upplied to 
children in full. Whltever is given to them 
is given as if they arc beggars. Arrange­
ments should b~ mad,;! to ensur~ proper 
supply of all these things to children. What 
happens today is that all thesl;;: things disap" 
pear from these centrl.!s. 

Whlt I mean to say is that our Govern­
ment have Jone a lot and are doing still 
more. But the .implementing machinery 
does not function properly. Government 
should see to an these things so that more 
and more facilities can be provided to the 
poor wo:n:!n, anj th'~y can b~ taken care of. 
Similarly, pJJr childrl!n shcmld be looked 
after prop:!rly so th·.t,t th'!y b~come good 
citizens. 

At th>! same time, poor expectant 
mothers shoulJ also be lookeJ after properly. 
The programmes meant for pregnant women 
have been lagging behind in villages. The fund 
or assistance provided for them by the 
Social Welfare Byud does not precolate to 
them. I shaH cite an example. The men 
and women in a vitlage are given a wage of 
Rs. 7 J - per day per p~rson-which might 
have beon raise:! now, but the person who 
disburses wag~s to them and mnks their 
attendance, deducts a sum of Rs. 2/- out of 
Rs, 7/- and gives them R't. 5/. only per 
head. Such type of treatm!nt is met.-:d out 
to the poor wom!n. It is a grave crime to 
make s'.l;;h d~dll;tioa from their hard earned 
W.l.~p. H.m~t.', I w;)uld like to impress that 
eq 1ul W1~~3 should b.! given to wO.n!n and 
th;:y s InulJ have the same res.pect as is 
shown to menfolk. 

This aspect needs specia];a:ttoDtion in the 
villages.. The matter should be looked into. 
1 think the person, who marks attcndaoQ\ 
must be earnjng hundreds of rupees in this 
manner and the poor women, for whom our 
gov~rnment are spending so mucb money, are 
subjected to such type of maltreatment and 
to such grave injustice. ' 

With these worlds, 1 thank you for 
giving me an opportunity to speak on thes.e 
demands for grants. 

[English1 

SHRIMATI GEETA MUKHER.JEE 
(Panskura): The other day during the dis­
cussion on Women~s Decade we had at )ength 
discussed the situation >of changing inside 
our country regarding women's condition in 
vari'Ous fields, political, social and economic 
and also children's weJfare. Today because 
of want of time I shall not cover the same 
ground. Only I will say that very much 
remains to be done. That was very clear 
from that discussion. Today l.shall be speci­
fic on this grant itself. 

While regardjng the annual report I wei -
come the fact that the Ministry has promised 
that they are going in for evolving a new 
policy and on the basis of various reports of 
the Working Groups on certain aspects of 
the social welfare programmes, they have 
already found out certain areas which should 
be added. 1 would have been happier jf we 
would have h~d some ou tline of what the 
new areas arc that the Ministry has already 
found. If they were given. then we would 
have been in a better position. 

In any case my first request to our hon. 
Minister is that really a new policy totally 
covering all the aspects of woman's life is 
very essential and I would only request that 
while this new policy wi11 be evolved, I hope 
that not only the women Members of Parlia­
ment but also the All India Women's Orga. 
nisations W!10 are active in this -field should 
be consulted for evolving this new policy. I 
feel that in tb: absence o'f a policy like this, 
an all enveloping policy, the SoCial Welfare 
Ministry's work is really based on absoiaio 
ad hocism. Had Y011 looked into tbiJ al1bd41 
report, yo~ would have s~n a plethora' ct 
sch~mes. Absolutely there is no dearth ·of 
schemes. It sccl11s that from time to two 
some bright ideas stl'UCk.somebody, ·'OOOt-

i"t 
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tain sChemes hM'e co,me. Afterwards some 
new international developments tltke place 
and"some other schemes arc added. I feel 
that first of all at the moment there are 
many schemes with little, little allotment for 
that Probably many of these will need 
serious rethinkins to reorganise thOse schemes 
to live a better benefit from the schemes. 
Por want of time I cannot illustrate aU. I 
will illustrate one or two at the end. 

About tbe schemes that are now in 
operation I would like to make a few sugges­
tions with regard to certain schemes which 
are now being followed. For example, the 
socia-economic programme that is there 
under the Social Welfare Board. Grant is 
given to voluntary organisations. Here in 
this it seems to me that the allocations which 
are made are very unreal. For example, 
after a lump sum grant, one month's working 
capital for the raw materials, etc. is given to 
a voluntary organisation to guarantee 
employment for 25 women. I fee) that with 
one month recurring capital it is really im­
possible for any voluntary organisation to 
have the market, to find out the place, 
etc. So those voluntary organisations who 
have a lot of money may be able to make 
sood use of it, but really to make it purpose­
ful, this needs some real re-orientation.· This 
is one of the examples I am giving of the 
schemes which really need re-examination. 
For example, there is another scheme for 
condensed course. Here 3 years time seems 
to be unreal along with the other stipula­
tions that are made for all those who attend 
this condensed course. 

For example. 70% pass must be 
there in order that the grant may be 
repeated. When will the student be taken? 
That student must be in this category: He 
should have given up studies at 1east 2 years 
back. He should pass within 3 years. And 
then 70% of the students must pass. Pro­
bably it becomes a little difficult· under the 
present situation. 

The money given for the residential 
courses is really not enough at aU in keeping 
the students in these residential courses. At 
that time many years ago when the quantum 
was decided upon. it might b~ve been ade­
QWlte. But, with the preserit situation and 
r ,QlUMog away infta~ion, tbe money should be 
i Dereased. 

There is another schemes called Balwadi 

scheme. Now, with the coming of the leOS, 
the nutrition part of it is being taken a way 
from Balwadi. Dalwadi n1inus nutrition is 
becoming difficult in my opinion. With this 
lCDS scheme coming up, Balwadi scheme 
needs re-examination. Various schemes are 
there which need very serious review in my 
opinion. 

Sir, before I conclude, I would like to 
mention one thing. This Ministry, to be 
purposeful, with the new name 'Women's 
Welfare' added to it, needs necessary inter .. 
ministerial connection and monitoring. I 
wIll give you one example. :My colleague 
Mrs. Phulrenu Guha just now said that 
wonlen are not taken in the Central Enter­
prises and they are sometimes even replaced 
by men. Now, what is happening in the 
Central Sector enterprises? How nlany 
WOOlen are being taken in? How many are 
being displaced? How many more can be 
employed? If this Ministry monitors all 
these things, then, morc women will get jobs. 
This Ministry must be a nodal ministry for 
chasing what is happening in the Central 
sector enterprises with regard to women's 
employment. If this Ivl inistry monitors it 
then more women will be employed than 
what the Ministry will be ahle to give by 
way of direct employment. I don't say that 
these social welfare schcm~s which are 
caIJed socio-economic schemes, should be 
given up. They should be continued and 
strengthened. Rut the former seems.to be a 
very important thing. J do not want to 
dilate because I have no time. A bout social 
laws and their implementation many of thenl 
n1ay be under the Home Ministry. But 
unless this Ministry does constant monitoring 
about the implementation of those laws, 
nothing will be done. Some mechanism at 
the administrative level 10wer down should 
be there for implementation. It should be 
at the district and subdivisional level to co­
ordinate an these things and to see what is 
happening with regard to women's problems 
and various measures of the Government. 
Having implementation officer at the lower 
level exclusively for dealing with w()men's 
problems is very essential. This Ministry 
can take it up with the Ministry of Home 
Affairs and the Ministry of Personnel. Like 
this very many changes in t}1e administra· 
tive level in respect of implementation will 
be needed. While working out the new 
policy this new Ministry should work out 
tbose linkages with other Ministries in regard 
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to the imp1ementation machinery. In regard 
to a1l these things this Ministry should be a 
nodal ministry. The hopes that have been 
aroused afler the new nomenclature of this 
Ministry. has to be fulfilled. I do hope that 
this new Ministry will fulfil it. 

I would like to raise one problem among 
the children. This problem is becoming very 
dangerous. I refer to drug addiction in 
Delhi and other places. If you go to the 
middle class regions you will find that num­
ber of students including young girls and 
boys become drug addicts. Their whole life 
is being ruined because of this. So, this 
needs to be given serious attention. If you 
want to save all their lives then you should 
take proper nleasures. I think this aspect 
bas not yet received the tremendous impor­
tance it should have received. Having said, 
this. as the time is very limited, I hope 
that Government will make proper use of the 
media to improve the cause of women's 
welfare, in all its aspects. I don't think 
that either from the point of view of popu" 
larising the new Jaws or from the point of 
view of implementation enough has been 
done through the media. From this point 
of view also, this Ministry should be a nodal 
Ministry in this respect. With these words 
I conclude. Thank you. 

[Trans/alton] 

.SHRI E. S. M. PAKEER MOHAMED 
(Mayuram) ; Hon. Mr. Deputy Speaker, Sir, 
I rise to support the Demands for Grants of 
the Ministry of Social and Women's Welfare 
for 1985-86. 

Sir, in India we worship woman as the 
universal shak Ii; the world will not survive 
without woman. We pay our homage to our 
country in the name of Bharat Mata. All 
the perennial rivers of India are deified. Yet 
there is no limit in the perpetration of in­
justice towards our women. 

We have the Dowry Prohivition Act and 
yet we cannot restrict the number of brides 
being burnt on the ground of dowry. If you· 
open the English daily of the Capital, you 
will immediately see the bride-burning news. 
I demand stringent enforcement of Dowry 

. Prohibition Act. 

As soon as he assumed the Office of 

.The speech was oriainally delivered in Tamil. 

Prime Minister, our dynamic youna"Prime 
Minister, Shri Rajiv Gandhi bas made secon­
dary education free for lirls. Tbis bas been 
universally welcomed. 

Women constitute 50% of our population. 
There is a Parliamentary Committee for 
scheduled castes and scheduled tribes who 
constitute just 18% of our population. I 
suggest that a Parliamentary Committee for 
the welfare of women be constituted who 
constitute 50% of our population. 

Our hon. Minister for Social and Women's 
Welfare is not only the elder states woman of 
this country but she embodies in her the as­
pirations of women in our country. Social 
reform is her soul force. The women's wel­
fare is safe in her hands. She has taken 
vigorous steps for implementation of Inte­
grated Child Development Selvices. I demand 
the constitution of a separate Children Deve­
lopment Board to nurture and nourish the 
interests of children who are the future 
wealth of the country. It is also essential 
for looking into the welfare of child labour. 
The Gurupadaswami Committee has given 
many recommendations in regard to child 
labour. I suggest that they should be im­
plemented effectively. In the magazine enti­
tled INDIA TODAY there was a research 
article on child labour in the match industry 
in Tamil Nadu. We cannot statutorily 
abolish child labour. on account of econo­
mic considerations. According to the statis­
tics of Central Planning Commission, 42% 
of our population is living below poverty 
line. Naturally we cannot prohibit child 
labour. But it becomes our duty to ensure 
that conducive atmosphere is created for 
child labour with basic minimum facilities. 

The Central Government is helping war 
widows in diverse fields. But most of them 
are officers' wives. We have not Ii yen ade­
quate attention to the rehabilitation of 
widows of soUders. They are mostly un .. 
educated. I take this opportunity to demand 
that rehabilitation schemes for the unedu­
cated widows of soldiers should be drawn up 
by the Central Social Welfare Board and 
implemented forthwith. 

70% of our population is engaled in aari • 
culture and more than haIr of agricultural 
labour in our country in women. In Textile 
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Mills more than 50% workers is women. 
We talk day in ~nd day out that men and 
women are equal in all spheres of activities. 
But in agricultural wages the women do not 
get equal wages. This should be 10Clked int.o 
and the women agricultural labour should ge\ 
equal wages like men agricultural labour. For 
all publicity the body of woman is exposed. 
This is wrong. I demand that a high level 
committee shou1d be constituted to go into 
the question of exploitation of woman's 
body for publicity campaigns. With these 
words I conclude my speech. 

[English] 

THE MINISTER OF STATE Of THE 
MINISTRY OF SOCIAL AND WOMEN'S 

.. WELFARE (SHRIMATI M: CHANDRA· 
SEKHAR) : Mr. I)eputy Speaker, Sir, 
I thank th! hon. Members who number 
nearly 23 for having taken so much interest 
to express their appreciation and also to 
make certain valuable suggestions about the 
working of Social and Women's Welfare 
Ministry. Many hon. Members have spoken 
about the welfare of women, and have given 
suggestions. Some of which are ovarlapping. 
So, instead of replying to each and e\'ery 
member, I would in general, say a few words 
about the working of the Ministry and also 
try to incorporat~ some of the suggestion 
which they have n1ade for further imporve­
ment of the working of the Minstry both for 
tbe Sodal Welfare and in the' Women's 
Welfare. 

Regarding women~s Welfare. Shrimati 
Bibha Goswami in her opening remarks 
mentioned about the paucity of resources in 
the Plan and the Budget of our Ministry. I 
would like to remind the hon. member that 
other Ministries like Education, Health, 
Rural Development, etc., have special pro­
grammes for women in their sectors and 
therefore, it would not be correct to say that 
it is only our Ministry's resources that are 
avaliable for women. Of course, as mentioned 
by Shrimati Geeta Mukherjee, the Women's 
Welfare Ministry is a nodal ministry which 
will look into, tSlke note of and also coordi­
nate the welfare' work and developmental 
work that is meant for not only women's 
welfare, but also for other sections concerning 
the Ministry. The Ministry of Education, for 
example, has special schemes to increase 
female enrolment in educationally backward 
States. The Ministry of Rural Development 
bas sot a special scheme for the development 

of women and children in rural areas. 
Maternity health care schemes are beiDg 
implemented by the Health Ministry. Thus, 
a combined effort is being made in all the 
Ministries to earmark a part of their resources 
for de~elopment of women. 

Again, Shrimati Goswami has referred to 
the increase in the number of women labou­
rers in the agricultural sector. It is correct 
that a majority of women workers are 
employed in the agricultural sector. In order 
to provide off-seasoQ employment for the 
large working force, Government have taken 
up rural employment-generating schemes like 
NREP and RLEGP. Women workers have 
benefited from these programmes as they 
provide not only work but also supportive 
services 1ike creches, child care centres, etc. 
About 40 to 50 per cent of workers at the 
NREP work si~es are women. 

To satisfy Mrs. Goswami, I can mention 
that there .has been increase-of course it is 
not enough if we compare the total number 
of women in the country-but there is an 
increase, as compared to the total increase in 
the Budget of other Ministries. In 1984-85 
for Social Welfare we got Rs. 78 crores and 
in 1985-R6 we have got Rs. 100 crores. If 
you take the percentage difference, it is 0.42 
per cent in 1984-85 and in 1985-86 we are 
receiving about 0.54 per cent. I do not say 
that it is quite enough. But as I said, earJier, 
we are getting benefit from st:hemes of other 
Ministries as well regarding the development 
of women. 

Mrs. Goswami has also referred to the 
problem of displacement of women workers 
due to mechanisation and modernisation. In 
this connection, I would like to assure the 
hon. Member that Government is very much 
aware of this problem. Two years ago" a 
Technology Policy Statement was made , 
which is aimed at preventing such displace­
ment of workers belonging to weaker sections, 
including women, by machanisatjon. There 
is a Working Group on Women Workers~ 

constituted by the Labour Ministry in which 
a representative of OUf Ministry is also asso­
ciated. This Group is looking into this 
problem. There is also a Technology Policy 
Implementation Ct"1l in the Cabinet 
Secretariat to look after the implementation 
of this Policy. So, I want to assure the hon. 
Member that we are very much awnre of 
this problem. 
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Shrimati Kishori Sinha made a nlcntion 
ab,out the drudgery to which women are put, 
and ,the need to relieve them of the drudger. 
There are several schemes being implemented 
to remove drudgery from the working lives 
of rural and urban women in their household 
ltves: The National' Project on Bio- Gas 
~eldt>mentI8nd' the National Project on 
SCtieditJes cht11ha' are two very useful projects. 
"niese projects are He'ping women to cook in 
a! smol'e-f~d' atmosphere which improves 
their bealtn, besides saving them long hours 
ih . gathering fuel w·ooc.'L The Department of 
Se'lenee and Technology has a speciaJ pro .. 
gramme on "5 and T Women" in which 
s~ial'schemes to alleviate women's drudgery 
are financed. Rs. 1 crore was provided in the 
6th Plan for the Scheme. 

Quite a number of members have 
expressed their concern about dowry. We 
have enacted the Dowry Prohibition Act in 
1984, with a view to eJiminate the evil of 
dowry. As soon as the rules for its imple­
mentation are finalized, the Act will be in 
operation. After it is in operation for some 
time, we will review it; and if changes are 
necessary. they will be brought about. We 
have an open mind on this question, and are 
determined to take alJ steps to eliminate this 
evil. This social evil can be fought by 
social boycott and social awareness, in 
addition to legislation. 

About giving training to women for 
employment, I would like to say a few words. 
The need for this was expressed by many 
Members, and a programme for Training­
cum-production units for Women was started 
in 1982-83 for training of women by public­
sector undertakings, corporations, autono­
mous bodies. and then providing them with 
sustained employment. This programme 
was started with the assistance offered by the 
Norwegian Agency for International Develop­
ment (MORAD). The total assistance offered 
for the calender years 1983-86 is 24 million 
Kroners i.e. approximately Rs. 3.48 crores. 

The scheme under which this assistance 
is being utilized provides for grant-in-aid to 
public sector undertakings/corporations! 
autonomous bodies for training component 
of their project or projects sponsored by 
tbem. The implementing agency is required 
to employ the women immediately on 
com pletion of tlle trainine, for at least five 
)'ears~ 

Aga inist the total assistance of Rs. 3.48 
crores offered by Norwegian Agency for 
International Development, about Rs. 2.61 
crores .have been sanctioned for 55 projects 
to 37 organizations upto the end of 1984-85. 
Out of this amount, Rs. 1.83 crores have so 
far been released, Therefore, there is 
commitment of about Rs. 78 lakhs for 
projects sanctioned up to 1984-85. For 1985-
86, a Budget provision of Rs. 1 crore has 
been suggested. This would meet the require­
ment of the already committed expenditure 
a nd also for a few more projects. Keeping 
this in view, and the officer of assistance to 
be received from NORAD, the Budget 
provision is sufficient. A statement reflectioa 
the assistance sanctioned to various organi .. 
zations during 1982-83 to 1984-85 is avai­
lable; 1 wiIJ give it, if there is time. 

About education of girls, concern was 
expressed by Members. We have realized 
the nQed for education of girls. at least in 
high schools. The announcement made by 
the Prime Minister after the new Government 
was formed, viz. that girls will be given free 
education upto high school, is known to the 
Mern bers, and certain other {llethods under 
which this facility can be fully utilized by the 
girls, is under the consideration of the 
Ministry. 

Specia·l measures to increase female 
enrolment in schools in nine educationally 
backward States, are being implemented by 
the Ministry of education. 

Shrimati Phulrenu Guha and some of the 
other lady Members have mentioned about 
the status of women in India, about the 
Committee which was formed when Shrimati 
Indira Gandhi was the Prime Minister. 
Their recommendations are quite a few in 
number. If you want, I can read them. They 
include Eradication of polygamy in Mus' im 
law; Enforcement of provision against bigamy 
under Hindu Marriage Act; Reform of 
marriage laws prevalent in former French 
and Portuguese territories; Child Marriage 
Restraint Act to be amended, to raise the age 
of marriage of girls to 18 years; Compulsory 
registration of marriages; Dowry Prohibition 
Act, 1961 to be amended to make the oft'eri'ce 
cognisable, to limit the gifts . to bridegroom 
or hi s parents, to display wedding gifts and 
evaluation of amended Dowry ProhibitIon 
Act and ceiling on gifts to the bride ••• 
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There are quite a few more. 

MR. DEPUTY SPEAKER : You can 
place them ••• 

SHRIMATI GEETA MUKHERJEE: It 
is only the 'legal aspect. There are other 
aspects also. (llllerruptions). . 

SHRJMATI M. CHANDRASEKHAR : 
Now about economic participation. Apart 
from the legal aspect, the other recommenda­
tions afe: Maternity Benefi ts Act, 1961 
should be extended to all industries, and the 
prOVISion of maternity relief should be 
extended to all industries and the provision 
or maternity relief should be ensured by the 
creation of a Central Fund by levying contri­
butions from employees; Provision of 
Creches-A limit of 20 women workers 
should be accepted for this provision. (What 
we have done is that we have raised it to 
30 women); Insurance : The Employees' 
State Insurance Scheme should be extended 
to all areas; Equalization of Wages (The 
Equal Rem4neration Act was passed in 1976 
for the first time when Shritnati Indira 
Gandhi was our Prime Minister,); Integrated 
development of training and employment; 
Part-time employment : specific provision for 
part-time employment of women should be 
made there, in the Anganwadi, most of the 
members expressed concern that they were 
given no pay, since they were only part-time 
workers, and hence they were paid honora­
rium); Enforcement of lows pertaining to 
protecting women workers ... 

There are recommendations relating to 
educational development. There are nlany 
others viz. co-education should be adopted; 
Pre-School education for all children; Univer­
salization of education for the age group of 
6 to 14 years; introduction of sex education 
from middle schoo); etc. 

About political participation, the recom­
mendations say that there should be estab-

. H&hment of Statutory Women 9s Panchayats 
at the village level, with autonomy . and 
resources of their own for the, management 
and administration of welfare and develop­
ment programmes for women and children. 

Reservation of seats for women in 
Municipalities 

The political parties should adopt a 
policy regarding percentage of women's candi .. 

dates for ejection to ParU$IIlent and State 
Assembly. 

There shouJd be inclusion of women in 
all Committees, Commissions and delegatioJl. 

Women's Welfare and Development 

Change needed in the medical termination 
of pregnancy Act. 

A national policy in the li&bt uf, the 
constitutional directives and plcd&cs mape . tp 
the wOlnen should be framed. 

Constitution of Statutory, Autonom~. 
Commission at the Centre and the States for 
the purpose of coJlection of information. 
evaluation of existing policies prolra.mmes 
an d laws and redress of grie~a.nces. The. 
are all under consideration. We have takeD 
steps in respect of some of them. 

The hon. member has raised the question 
of contribution of the late Prime Minister. 
Smt. Indira Gandhi to the development of 
women. Let me tell the hon. members that 
after the freedom of the country, we have 
made new strides in the field of economic 
development during the successive Five Year 
Plans and benefits thereby have reached all 
s~ctions of our society including women. 
Recognising women, however, as a disadvan· 
ta@ed group in view of certain historical 
factors, the Government of India, under the 
leadership of Smt. Indira Gandhi, appointed 
a Committee on the status of women (CSWI) 
to study factors affecting their development. 
1 n pursuance of the recommendations gf 
this Committee, the Sixth Five Year Plan 
1980-85 contained for the first time in India·8 
pJanning history ,a chapter on ·Women and 
Deve1opmenf. This changed the emphasis 
in the case of women from welfare to develop­
ment and extended the areas of women's 
concern from the social service factors of 
education, health and w:lfare to the areas of 
economic development such as 8sriculture, 
animal husbandry, and other rural develop­
ment programmes. This also provided for tbe 
access of women to training and investment 
resources to enable them to undertake inde­
pendent economic activities. 

Thus women can now take advaAtalJO 
from all . the existing development prOirammes 
such as TRDP, TRYSEM and di ..... t 
welfare and other employment-pnerating 
programmes being run by the Ministry .of 
Social and Women's Wolfare. 
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A number of legislations and new amend­
ments were brought about during the period 
of our late Prime Minister, Shrimati Indira 
Gandhi. They are as follows: 

Equal Remuneration Act. 

Amendment of Factory Act-to increase 
ratio of creches to women. 

Amendment of Maternity Benefit Act-to 
extend coverage of benefits. 

Amendment of Hindu Law by Marriage 
Law (Amendment Act). 

Amendment of Dowry 'Prohibition Act. 

Amendment of Criminal Laws to make 
punishment more stringent for offences against 
women, etc~ 

The Family Courts Act. 

One of the hon. members who spoke 
yesterday referred to the declining employ­
ment of women. Actually the work 
participation rate of women has registered a 
modest increase in the last ten years. In 
1971 it was 14.15 per cent and in 1981 it 
was 19.76 per cent. We have started 
various training programmes not only by 
Social and Women's Welfare Minjstry, but 
by other Ministries as well, in order to 
enadle women to join the job' market 
successfully. TR YSEM, which is a programme 
for training the rural youth for employment 
has women trainees who form nearly about 
one third of the total number. The Labour 
Ministry has a network of about 2800 
institutes, 176 of whom are exclusively for 
women to train them to take up jobs in 
traditional and non-traditional fields. 

Then again, coming to working women's 
hostels, in 1984-85 the budgeted amount was 
Rs.2.70 crOfes and grants were paid to the 
tune of Rs.2.80 crores. In 1985-86 Rs.1.75 
crores have been alJoUed. The total 
amount spent since 1972-73 up to now is 
Rs. 21.94 crores to construct 344 hostels to 
benefit 22.951 women. About 69 hostels 
have been constructed with a capacity for 
9711 women. People ask for more funds. 
After the grants have been sanctioned there 
is a long delay, and then they say that the 
prius· have escalated and they have to go 
back and give another estimate. This is due 
to the slow speed on the part of the volun· 
tary organisations and other agencies which 
are controlling the building of such hostels. 
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I would also like to mention that we are 
not for behind in electing women Members 
of Parliament or to the State Assemblies or 
to the municipalities or other local bodies. 
We had as you know, in the Lok Sabha 
earlier about 28 Members; now we are about 
43 women Members. And I am glad to say 
that our party has got a majority of them. 
Apart from this, we have a scheme to help 
the women in distress. In 1984-85 we have 
spent Rs.15 lakhs, and in 1985-86 we have 
provided Rs. 25 lakhs for the schemes of 
women. They are given vocational training 
under this scheme and there is also another 
scheme, of short stay homes for women wbo 
are in difficulties and Rs. 8 lakhs have been 
spent this year. The expenditure on these 
schemes is shared amongst the Central 
Government and the State Government and 
the voluntary organisations in the ratio 
of 45 : 45 : 10. 

Vocational training is given to worn en, 
and it is taken up in short term cour ses, 
through these schemes. Rs. 25 Iakhs was 
the amount provided in 1985 -86 as against 
Rs.15 lakhs in 1984-85. 

Coming to Child Welfare program mes, 
quite a number of opporiunities are th ere, 
we have to appreciate the work done by the 
Integrated Child Development Schenle which 
is operating in about 1,000 units a nd I have 
visited some of them, I have paid surprise 
visits and I have not found Inuch ditliculty. 
If the hon. Members bring to our notice any 
units which are not functioning well, surely 
we wil t takc action and we will no t hesitate 
to do so. 

Hon. Members very righ tl y pointed out 
the serious consequences of malnutritio n 
among pregnant women, nursing mothers 
and children. We have found that their 
nutritional status can be improved by provid­
ing a package of services like supplementary 
nutrition, health -care and nutrition educa­
tion. So, we started the ICDS programme. 
J t is a package service. Some States have 
"!CDS areas where the health of the children 
and the mothers and the nutritional status 
has improved. So, the Government has 
decided to expand the progra rome in a 
phased manner. 

The han. Member also referred to 
blindness among children due to Vitamin A 
deficiency. The Ministry of HeaHh and 
Family Welfare has taken up a large pro­
gramme of giving intensive doses of Vitamin 
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A to young children' in order to prevent 
blindness due to Vitamin A deficiency. 

Some of the Members mentioned that 
we being a nodal Ministry should coordirlate 
all this work. We know what is happening 
and wherever there is deficiency we step 
in. 

, Mrs. Shekhawat also mentioned about 
the misuse of funds. If any han. Member, 
as I said, earlier, brings any case of the 
alleged misuse of funds or corruption to my 
notiCe, it will be thoroughly investigated and 
if misuse or corruption is found the guilty 
will be punished. 

Mrs. Shekhawat also referred to the 
employment of the female officers in leDS. 
In fact, all Anganwadi workers and helpers 
are women. ICDS also employs more than 
two lakh women. In State and National 
level offices., there are both male and fenlale 
officers. We have advised the States 
that the project officers should be ladies 
as far as possible. 

Mrs. Shekhawat also suggested that 
Anganwadi workers should be full-time 
employees. I would like to tell my esteemed 
friend to appreciate that the work of 
Anganwadi can be best run by Anganwadi 
workers who can spare four to five hours 
per day. Of course, we are careful about 
giving them some fair honorarium, Their 
honorarium was revised from 1st Jaunary 
1985. 

We have also decided to giv~ training to 
creche workers. Government is also con­
sidering an increase in the provision for 
nutrition to children in creches. 

I have noted the good suggestion that 
'anathalaya' should be called 'apna ghar'. 
It can also be called 'bal grib'. This sugges­
tion can be followed by voluntary organisa­
tions which mostI y run the homes for 
destitute children. 

There is already a system of allocating 
adequate funds by the Planning Commission 
tb the Scheduled' Castes and Scheduled 
Tribes in proportion to the population 
through special component plan for Schedul .. 
ed Castes and sub-tribal plan for the Sche .. 
duled Tribes. In the ICDS programme run 
by 'Cut Ministry 2/3rd of the children of 
the Scheduled Castes and ScheduJed Tribes 

get the benefit. This has been revealed in a 
study conducted by the Programme Evalua­
tion Organisation of the Planning 
Commission. 

Mention was made of the children fund 
which amounts to Rs. 1.71 crores, but of 
which Rs. 10, Jakhs have been spent and the 
rest Rs. 1.62 crores is in the shape of 
deposits in the bank. This is because of the 
guidelines of the Childrens' Fund which says 
assistance can be given to any voluntary 
organisation for those activities which are 
not eligible for assistance from any other 
source. So, if more organisations come up 
satisfying the guidelines, we would Dot 
hesitate to help them out of this fund. 

As regards the National Children's 
Board we are Jneeting on the 31 st of May 
and the Standing Committee will be meeting 
in the next week. 

About child labour, though it is the 
concern of the Labour Ministry, special 
schemes are being worked out to help these 
children. We have also had discussion with 
the Labour Ministry. 

A bout creches and day -care centres 
there are 7,000 units both in the urban and 
the rural arear. More than 80 per cent of 
'Anganwadis' are in rural areas. 

As regards the honorarium to the 
Anganwadi workers-earlier it was Rs. 17S 
per "month. Now it has been raised to 
Rs. 250 per month for matriculates. 

I twas Rs. 125 per month for non­
matriculates and now it has been raised to 
Rs. 200 per months for them. 

According to the 1atest report for the 
period ending 31st December 1984, the 
number of anganwadis reporting is 90,462. 
This would mean that at least 1,08,924 
women were employed as anganwadi 
workers and helpers. The number of 
Mukhyasevikas in position was 3,904 whiJe 
that of CDPOs was nearly 897. The 
number o~ women, who are receiving sup­
plementary nutrition through lCDS 
anganwadis was 10.91 lakhs. 

About indirect benefits, the lenS has 
indirectly helped in dissemination of informa. 
tion among women on health and allied 
subjects. It has also helped in awareness 
for creating better sanitation condition, aAQ 
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clean environment. It has also helped in 
suitable education of family welfare and 
acceptance of small family norms. It bas also 
created awareness among women about 
proper child care and upbringIng, because 
the lCDS programme consists of immunisa­
tion to the children and the WOll1Cn when the 
children are born, know that their mortality 
is not going to be much, mortality rate is 
going to be low. There is also awareness 
among the women to linlit their families. 

About the national policy for women 
mentioned by some hon. :tvlcmbers, the policy 
needs to be comprehensive and integrated 
with the development plans of the country. 
We are, therefore, having a dialogue with 
each Ministry concerned with women's 
development as to how best we can ensure 
these schemes nleant to benefit women, which 
are refined and restructured to achieve this 
obj~ctive. I have already had discussions 
with the Ministry of Lab\.)ur and the 
Ministry of R\.lral D~vclopment and I will 
be discussing with the other Mini~tries also. 
I h3ve already had the benefit of discussing 
with the women M.Ps. as well as Women 
res-.!arch workers and social scientists and 
getting their views on the subject. The 
Ministry of So;:;ial Welfare intends to give 
the highest priority to economic activities 
and programmes for women so that they can 
become self~reliant and economically 
indepl!ndent. We have already. taken up with 
the Ministry of Rural Development that 2S 
per cent of the IR DP beneficiaries should 
be women, we will fund voluntary organisa­
tions for training women in skills and 
encourage vocational educat ion' which will 
lead to employment. Education for girls 
and women will have priority. We will also 
extend schemes which will help women to take 
the benefit of education and employment such 
as hospitals. creches for children etc. 

Dr. Vallal Peruman made a mention of 
the condition of working children. I have 
taken note of this observations. We have 
taken up the matter with n1y colleague, the 
Minister of Labour. whose Ministry·s budget 
proposals included a provision for improving 
the conditions of working children by pro­
viding facilities for education, recreation and 
health care. 

Coming to Prohibition and Drugs Act, 
I would like to say about prohobition. 
Most of the Members are very very vociferous 
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about this prohibit.ion. J aaree' with the 
facts that prohibition as a means of raisina 
the standard of Jiving of the .people and in 
improving public health is the Directive 
Principle of State Policy. The productipn, 
n1anufacture, possession, transport, ,purchase 
and sale of intoxicated drinks is the res­
ponsibility of the State Governments under 
Entry 8 of the Seventh Schedule of the 
Constitution of India. The responsibility 
of fulfilling these Constitutional obligations ,in 
regard to prohibition, therefore, res~ 
largely with the State Governments. How­
ever, the Government of India serves as.a, 
catalyst in persuading the State Govern­
ments to take meaningful and effective steps 
in the direction of fulfilling the Constitutional 
obliga tions. 

To undertake periodic review of prohibi­
tion policy and progress of prohibition in 
different States, a Central Prohibition Com­
mittee is set up in the Minis try feom time to 
time. The Committee was last constituted 
on 7th September, 1 Y82 up to 30th September, 
1984. The recommendations made by the 
Committee were sent to the State Govern­
ments and l.)nion Territory Administrations. 
Though prohibition is a State s.ubject, tJle 
Government of India offered to compens~ 
the State Governments 50% of the loss in 
excise revenue incurred by them on intro­
duction of prohibition. I regret to say 
that the Government of India, in pursuance 
of this policy made advance pay.~eDts to 
some of the States. Even then, they did not 
incur the necessary expenditure by proper 
measures to introduce and ultimately they 
had to return back the money to the 
Government of India. We propose to con .. 
tinue this policy of 50% compensation 
according to the present decision up to the 
year, 1989·90 and thereafter it will be 
reviewed. 

The bon. Member Dr. P. Valla 1 Per~n 
has referred to the problem of finance. l I 
share the concern this Member has exprCS$Cd 
on the subject. As you may know, rnaQY 
Ministries and Departments are involved in 
the subject of drug ad~iction. Its pte~ntion 
and enforcement aspect are bei~B loe>Md 
after by the Ministry .r Fil:18Dce and ;\)y.fjle 
M.inis~t;Y of Home 1 Affairs. Tbe ql'~tye 
aspect is the coQ~~n .,of tbe Min.try:pf 
Home Affairs.' Social Welfare Ministry "is 
main1y responsible for building up SQqial 
awareness and educating the p.ublic a~lt 
.the evils of tills .,abit. 
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We. are, however, also coordinatjng with 
otber' Ministries Hke Health and Information 
arM Brt1udeasting to ensure that the public is 
made\ aware of the subject This Ministry 
has sponsored a number of programmes in 
the media to build up public awareness 
including radio and TV plays. The Ministry 
of plinanee- is gearing up its machinery to 
deal with the illegal smuggling of drugs. 
Social Welfare is also conducting surveys to 
find out the extent of the problem. 
Voluntary organisations which are interested 
in running de-addiction camps and centres 
are being encouraged to do so by Social 
Welfare Ministry with the grant of financial 
assistance. 

In 1976, seven surveys were conducted to 
find out among others, the extent of drug 
addiction among college and university 
students. It was found that the existence of 
use of harmful drugs was not significant. In a 
couple of States, many indlistrial workers 
were also contacted of which one was in 
Delhi. A re-survey is being done in some 
cities. Besides, two more towns are being 
included in the sample cities. It is being 
done in cooperation with the All India 
Institute of Medical Sciences. The cities 
covered under this are Delhi, Calcutta, 
Bombay. Madras, Jaipur. Varanasi, 
Hyderabad, Bangalore and labaldur. 

One of the hone Members mentioned 
about drug legislation not being effective. 
The Government is weII aware of the need 
to enact a uniform legislation to cope with 
every aspect of the drug problem. This 
legisbrtion is under preparation. The 
valuatile comments of the hone Mem­
bers will be kept in view about providing a 
deterrent punishment. The Ministry had, 
earlier, in 1976, conducted surveys to find 
out the extent of drug abuse, including 
alcohol, in 111 universities, towns and 
industrial areas. The results of these 
surveys showed that drug abuse not a 
seri'oui problem amongst students. Now 
diat' India' ba:s' become an acknowledged' 
transit route for drug traffick ing, the Social 
Welfare Ministry has decided to conduct 
fresb- lurveys in these towns, along with 
some otbers. in order to assess the 
magnitude of the problem. 

As rot de-addiction facilities, I am 
aw~re that' the~ are' Ilot as much as are 
desited~ buf tbey would be illCreased. It 

is not correct to say that no de~addiction 

facilities are exh:ting in lndia. In Delhi at 
least two hospitals offer ;ndoor and outdoor 
de-addiction facilities. There are some other 
hospitals in tre States which offer similar 
facilities. We have taken up 'With the Ministry 
of Health to provide de-addition facilities 
to all psychiatric wards in hospitals. Having 
separate de~addiction facilities and centres 
may not be necessary; besides, they are very 
costly. 

In connection with the same subject I 
would like to say thot the Ministry of 
SociaJ We]f~re sponsored a sample survey 
by commissioning eleven research studies 
in 1976; seven research studies were 
conducted among the university students 
and some of them covered the rural areas 
and some covered industrial workers. 

I think, I have covered almost all the 
points. If anything has been left out, we 
will look into that. I once again thank 
the hon. Members for having taken so 
much of interest, for making valuablo 
suggestions and aJso for appreciating some 
of the work done by the Ministry. 

MR. DEPUTY SPEAKER: 1 shall now 
put the ... 

(In f errupt i OilS) 

MR. DEPUTY SPEAKER Nothing 
more. I shaH now put the Demand for 
Grant relating to the Ministry of Social and 
Women's Welfare to the vote of the 
House. 

The question is : 

"That the respective sums not ex .. 
ceeding the amounts on Revenue Account 
and Capital Account shown in the fourth 
column of the Order Paper be granted 
to the President out of the Consolidated 
Fund of India to complete the sums 
necessary to defray the charges that will 
come in course of payment during the 
year ending 31st day of March, 1986, 
in respect of the head of Demand 
entered in the second column thereof 
against Denland No. 82 relating to the 
Ministry of Social and Women's 
Welfare." 

The Motion "as adopted. 
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Dema"d for Grant, 1985.86 in respect of Ministry of 
Social and Women's Wei/are voted by Lok Sabha 

No. of Name of 
Demand Demand 

Amount of Demand for Grant 
on account voted by the 
House on 25th March, 1985 

Amount of Demand for 
Grant voted by the House 

1 2 

Revenue 
Rs. 

3 

Capital 
Rs. 

Revenue 
Rs. 

4 

Capital 
Rs. 

82 Ministry of 
Social and 
Women's 
Welfare 21,26,97,000 11,08,000 1,07,84,86,000 55,42,000 

(Ii) Ministry of I.labour 

MR. DEPUTY SPEAKER: The House 
will now take up discussion and voting on 
Demand No. 16 relating to the Ministry of 
Lobour. Six hours have been allotted. 
Two Members have tabled their Cut 
Motions, Mr. Narayan Choubey and Mr. K. 
Ramachandra Reddy. Both of them are not 
present in the House. 

Motion moved : 

"That the respective sums not exceed-

ing the amounts on Revenue Account 
and Capital Account shown in the Fourth 
column of the Order Paper be granted 
to the President out of the Consolidated 
Fund of India to complete the sums 
necessary to defray rhe charges that will 
come in course of payment during the 
year ending 31 st day of March, 1986, 
in respect of the heads of Demands 
entered in the second column thereof 
against Demands Nos. 65 and 66 
relating to the Ministry of Labour." 

Mr. Penchalliah. 

Demands for Grants. 1985-86 in respect of the Ministry of 
Labour submitted to the vote of Lok Sabha 

No. of Name of Amount of Demand for Grant Amount of Demand for 
Demand IJemand on account voted by the Grant submitted to the vote 

House on 25th March, 1985 of the House 
~--------~~-

1 2 3 

Revenue 
Rs. 

Minist ry of Labour 

65 Ministry of 

Labour 30,31,000 

66 Labour and 

Employment 29,99,40,000 

SHRI PENCHALLIAH (Nellore) 
Mr. Speaker, Sir, in the modern world no 
country can expec~ to be a developed 
country unless it happens to be an indust .. 
rialised country. Progress is impossible 
without industries. The industries in turn 
are very much dependent on labour force, 
whether it is skilled or unskilled. Our 

4 

Capital Revenue Capital 
Rs. Rs. Rs. 

1,51,58,003 

18,66,000 1,49,97,05,000 93,35,000 

hone Prime Minister' time and again has 
promised to take us to the 21st Century. 
But this year's budget and especially· the 
Labour Ministry's Demands speak some­
thing contrary. The interests of the labour 
were ignored to a large extent if not totally. 
The allocation made· to the Labour Ministry 
wQ~n compared to other Ministries is far 
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from sufficient. The amount allocated to 
various welfare measures is negligible. Our 
workers who sweat and toil to produce 
more are not having even the basic 
minimum facilities. No effort has been 
made this year also to provide them their 
basic requirements. It is unfortunate, I 
wonder, how our Labour Minister, Shri 
T. Anjiah, who started his career as a 
worker ignored the interests of the working 
class. 

13.56 brs. 

[SMT. BASAVA RAJESWARI in the Chatr] 

I ha ve a profound respect for our 

Labour Minister and expected that under 
his stewardship the Labour Ministry would 
acquire a new image. I thought his Ministry 
would go all out to solve many of the basic 
problems. But I am thoroughly dis­
appointed. The amount allocated to this 
Ministry is hardly a few lakhs­
Rs. 512,000 to be nlore specific more than 
the last year's allocation. Taking inflation 
into account, this amount is perhaps lesser 
to that of last year. 

The problems of the Jabour are too 
well known. The situation to-day is no 
different than the situation that existed 
some 40 years ago. In 1946 itself the 
then Government realised tha t without 
satisfying the labour class, the industrial 
development' was not possible and thought 
of giving labour "a fair deal consistent with 
the requirements of other sectors of 
economy." The Industrial Policy state­
ment ot 1945 emphasised the important 
objective "to secure for industrial workers 
of fair wage, decent conditions of work and 
living and reasonable security of tenure." 

But it is our misfortune that even after 
40 years of the proclamation of that policy 
the conditions of the labour in the country 
are no different. There is no change in the 
working conditions. Living conditions are 
horrible. One by one all rights of the 
w.orkins ChlSS are being taken away. 1 hey 
have no medical and educational facilities. 
Occupational hazards are on the increase. 
The successive Governments which ruled 
the country all these years have done 
nothing except appointing scores of 
committees and reviewing their reports. The 
progress of the working class is on the 
paper. It is painted colourfully in our 

Annual Reports. In terms of reality the 
conditions of the working class, which is: 
the backbone of our economy bas. deteriora- , 
ted from bad to worse. 

A new Article 43-A was inserted in the. 
Constitution under the Directive Principl~s 
of Sta te Policy to secure the participation: 
of workers in management. The Artiele 
provides that "The State shaH take steps, by 
suitable legislation or in any other way, to 
secure the participation of workers in the' 
management of undertakings, establishments 
or other organisations engaged in any 
industry." How for you have succeeded 
in implementing this directive? I want a 
categorical reply to this question. 

The labour policy during the Seventh 
Plan speaks of conso'1idating the gains of 
past investment spread over three and a 
half decades of planning and to launch the 
country on the path of further development. 
But may I ask jf there is any major gain or 
development during the past six plan 
periods? In the past, you have enacted 
several legislations. But not even a single 
Act was implemented with sincerity. 

Sir, contract labour system is the bone 
of our economy. Many a ttempts were 
made, legislations were enacted to abolish 
contract labour system. But] am surprised 
to find that coal India' is trying to revive 
this system in certain categories operations 
which are of perennial nature. It is 
happening in your own undertaking under 
your nose. The Government should not 
allow such things to happen at least in 
Government Undertaking. 

Sir, child labour, unfortunately is a 
harsh reality in our country. Though we 
have ma.ny provisions of restrictive labour 
laws, the practice is still in operation. 
Many children in the country are being 
exploited by unscrupulous traders. Now 
the time has come to do away with child 
labour. Stringent punishment is the only 
an"wer. Wherever child labour exist most 
of whom happen to be orphans they must be 
taken care of by the Government. Children 
coming from economical1y and socially 
backward communities should be. sent to 
earn but not earn. It requires a lot of 
?edication. I hope, you win display 
It. 
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Sir, this Government speaks eloquently 
about the women \\'elfare. Instead of en­
courag'ing women participation in the 
management, they are finding ways how 
best to discourage them and depriving them 
of job ol'portunities. Coal com pan ies 
very recently have initiated steps to reduce 
the strength of wonlen workers through the 
introduction of voluntary retirement scheme 
with the bait of providing employment to 
one of their male dependents. Sir, it is 
unfortunate to allow companies to do away 
with women workers with the offers of 
cert&in incentives. 

On the other hand women should be 
encouraged at all levels to become equal 
partners of their ma1e counterparts. The 
Government should show by action that it 
is realJy interested in the welfare of 
women. 

We have been concentrating our efforts, 
though to a very limited extent, towards the 
organised labour force. But all these years, 
we have forgotten about unorganised 
sector. Many of them are agricultural 
labour, bonded labour etc. The time has 
come to divert our attent ion towards the 
problems of unorganised work force. Many 
progressive measures have yet to be taken. 
I hope the Hon. Labour Minister would 
do something for these people in the years 
to come. 

Sir, our hone Prime Minister has 
announced the institution of five awards to 
the workers at the national level. I 
welcome it. But I want to ask one thing. 
Whether these awards are going to help the 
working class in any way? I ask. All 
that the workers want is a loaf of bread. A 
few more paise to feed the hungry stomachs 
of their wives and children. For them, one 
rupee is more valuable than thousan~ 

honours. I am not against the institution 
of awards. I am just trying to reflect the 
feelings of mi1lions of our workers. If the 
awards are in the form of cash, it will, to 
some extent be helpful to them. 

Sir, our Hon. Labour Minister 
knows the problems of workers too well. 
In fact, he began his career as a workers. 
This Ministry bas seen too many Ministers 
in the past couple of years. Frequent 
change of Ministers is not good for it leads 
to uncertainty. Now, Shri T. Anjiah is in 
the saddle. I hope tbe Ministry wO\lld do 

wtlJ at least in the coming year. 

Sir, I think you for giving my ap 
opportunity to speak on the Demands of 
this important Ministry. I conclude. 

[Tra11s/ alioll] 

SHRI HARISH RA W AT (Almora) : 
Madam, Chairman, 1 rise to support the 
Demand fur Grants in respect of the Ministry 
of Labour. 

The hon. Minister of Labour himself II 
a great champion of the cause of labourers 
and I am too person to give bim suggestions. 
However, there are some sectors with the 
condition of which we all are concerned. 
One is of domestic servants whose 
number in the country is very large and 
whose condition is most pitiable. There are 
thousands of domestic servants in Delhi 
itself who are unable to organise themselves, 
and the workers ",ho are unorganised cannot 
raise their voice. How will they be able to 
fight for their rights '? It is a matter to be 
powdered over by everyone. I would request 
the hon. Minister to have a nation-wide 
survey conducted, to at least in the major 
cities, to know their working conditions and 
take steps to improve their service conditions. 
Most of them are children in the age group 
of 10 to 15 years. People prefer to appoint 
children of tbi s age group as domestic ser­
vants and they arc being exploited to the 
maximum possible extent. The UNICEF 
Report says that about 7'5 per cent domestic 
servants are children. These children are 
not being provided with medical facilities, 
leave alone basic amenities. They are not 
given any clothes to wear. The left-overs of 
the meals of others are given to them to eat. 
In case a servant falls ill, he is not given any 
medical aid. When the question of wage 
arises, he is thrown out on the struts. As 
they are not registered, no action can be 
taken against those employers, who violate 
the labour laws. 

The condition of a child worker is had 
not only in the domestic sector but it is the­
same in other sectors also like the bidi indUS­
try which generally employs chHdren. 

The parents feel happy that their ward 
has not gone for playing and that even if be 
earns Re. 1 it will be utilised to meet domes­
tic expenses. The fact is that the child works 
as much as an able bodies labourer but Itt 
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is not paid equal wage not even half the 
wages; he is paid only a nominal wage. 

Besides, there are many sectors, which are 
'not directly related to your Ministry, but a 
lot of atrocities are committed on children 
there. Certain societies have come up which 
get themselves registered as social welfare 
societies and receive aid from the Ministry 
of Social Welfare and' other allied institutions 
and under the cover of welfare activities they 
empty small children and get various types 
of illegal jobs done by thelu. There is need 
to conduct a probe into the working of such 
organisations to ascertain whether they are 
exploiting the children. 

Madam Chairman, the voice of the orga­
nised sectors is generally raised in and out 
side Parliamect, these people can represent 
their interests properly and so, the Ministry 
of Labour is more an enable to them and 
tries to safeguard their interests. I would 
like to urge th\;!: hon. Minister to call more 
frequent meetings of the National Standing 
Committee set up for the purpose, and ensure 
proper protection of the interests of the 
labourers working in the unorganised sectors. 
About 75 per cent labourers work in the 
unorganised sectors in our country at present. 
We have not been able to ensure proper im­
plementation of the laws enacted so far to 
protect the interests of these 75 per cent 
workers,' Only the intention will not work. 
We must have a firm resolve determination 
and will to enforce and implement the laws 
in the absence of which, most of our laws 
will remain only in papers as they have re­
mained so far. The responsibility for imple­
menting them mainly devolves on the State 
Governments but they do not give any im­
portance to this a$pects. I would request 
that there should be some monitoring of the 
work in this connection. You should call 
a meetilli of the Labour Ministers where it 
should be discussed. A permanent cell should 
be set up to over-see whether the laws enact-

'ed by Parliament and the State Legislatures 
are' being implemented or not. 

Through you, Madam, I would like to 
point out to the hon. Ministsr that there is 

,need to amend the Minimum Wages Act. 
In· ·the meeting of the Labour Ministers" it 
was,'decided that the minimum wages rates 
would be revised, but nothing has been done 
so far in this direction. I would wage that 
tbe proposal revision of minimum wages 
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rates should be given top priority keepins 
in view the rising trend in prices. "But tbe 
minimum wages are not being revised under 
the provisions of the Minimum Wage Act in 
the manner they should have been revised. 
Consequently, a big problem that is arising 
thereby is that under the cover of the present 
Act those sectors which should pay more to 
the workers are a)'so not paying to that 
extent. They arc taking advantage of the 
helplessness of the workers and are exploit. 
ing them under this Act. I would submit 
that this matter should be taken up on top 
priority basis. 

I would also like to draw the attention 
of the hon. Minister towards Labour Co­
ope;ative Societies. Wherever Labour ~o .. 
operative Societies have been registered in tbe 
States, they should be provided work on top 
priority. It is not being done at present. 
The Construction Depanments should p~ , 
vide work to them but they are not givi11l 
them work. The Labour Cooperative 
Societies are not getting priority in respect of 
tho.;.! projects also which have been started 
for the welfare of t!le people under NRED 
and RLEGP. 1 would urge upon the hon. 
Minister to take up this matter with the State 
Government to give the highest priority to 
the Labour Cooperative Societies for works 
under NRED and RLEGP. 

The Minimum Wages Act is beina vio­
lated most in the agricu)tural sector. The 
agricultural labour is greatly neglected. My 
submission is that this Labour Bureau 
should undertake a periodically study which 
at the national level. The report of the 
study should be laid on the Table of the 
Houses of Parliament so that the Parlia­
ment Members may come to know the extent 
to which the agricultural labour, the majority 
of whom consists of women are, beiDi ex­
ploited and the extent to which they should 
get the benefits of the laws that are enacted 
for their welfare. A comparative study of 
these two aspects should be made. It will 
be bet ter if a centra! machinery is created 
for this purpose wbich should monitor how 
far the laws made for the welfare of the 
labourers in the agricultural sector arc beiDa 
enforced. 

I also want to draw the attention of the 
hon. Minister towards the problem of bonded 
labour. This matter has been discussed in 
the Parliament many a time. I sball draw 
your attention to-wards only one aspect. We 
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have made very good laws and as a result 
many people ha ve been freed from bonded 
labour, but the question is not of freeing 
tbem, but also of their rehabilitation of the 
bonded labourers who used to be engaged on 
ploughing land or grazing cattle, have, of 
course, been frt"ed from that and those 
documents on the basis of which they used 
to remain as bonded labourers have been 
tern, but they have no means of livelihood 
now. We have freed them from the bonded 
labour but there is need to think how we 
can convert those benefits which the laws 
have given them into a reality. 

Employment Exchanges have, of course, 
been opened at different places but they 
need to be extended to more areas and 
brought to the block level. Also, the 
working of employment exchanges needs 
to be monitored. Presently, the position 
is that unemployed persons who have got 
themselves registered for quite some time 
are either not sent call letters or even if the 
call letters are sent, they do not get intima­
tion on time. 

There is malfunctioning there and 
corruption is rampant. This matter has been 
raised in Parliament several times and it 
comes under the jurisdiction of state govern­
ments. I would urge the hon. Minister' to 
take initiative for solution of this problem 
with the cooperation of state governments. 

With these words I thank the hon. 
Minister and the officers of his Ministry for 
presentin& a comprehensive report and also for 
enacting various labour .laws, taking steps 
to solve labour disputes and maintaining 
peace in factories etc. in the country. 

SHRI RAM PY ARE PANIKA (Roberts· 
ganj): Madam Chairman, at the outset, I 
would like to congratulate the hon. Minister 
and his Ministry for paying full attention 
towards our labour problems, particularly 
during the last few years and we can proudly 
say· that there is no loss of mandays and of 
p~oduction now as was being witnessed pre­
viously. However, there is need for doing 
more in this field. 

I would like to point out that the time 
has come when we should bring about unifor .. 
roity in our existing labour laws. ] come 
from a region where both the public sector 
and private sector industries are located. 
tJ.P. "Government's undertakings arc also 
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located there. ' Madam Chairman, you wiIJ 
be surptised to know that four categories of 
labourers are engaged in construction works 
of Government undertakings namely, casual 
labour, muster roll labour, supply labour and 
contract 1abour. All these four categories 
do the same type of work but there is great 
difference in their wages. 

I would like to give an example in this 
regard. A labourer employed in a public 
sector cement factory gets Rs. 29 per dey, 
whereas a casual labourer of a muster roll 
labourer engaged on . break ing stones etc. 
gets Rs. 8 only per day. When all these 
~ople are engaged in the same type of work, 
I.e. work which requires manual labour, 
their wages should also be uniform. I 
demand that such categorisation of labourers 
should be abolished. 

Although Government have enacted a 
Jaw to pay equal wages for equal work, yet 
nowhere is it being implemented and conse­
quently there is great resentment among the 
workers there and a situation which may 
force the workers to go on strike any time 
is prevailing over this issue. 

I, therefore, request the hon. Minister 
thas all these categories of labour, i.e., 
supply labour, contract labour, muster roll 
labour and casual labour should be merged 
into one category. Contract labou~ should 
be abolished comoletely. All the labourers. 
should be put in one category and a beginning 
should be made from the public sector. After 
that it may be extended to the private sector 
also. 

There must be a monitoring cell in the 
concerned department of the Ministry to see 
what type of labour is engaged in a particular 
undertaking and to ensure that the contrac­
tor does not exploit the workers there. 
Exploitation of workers is being done on a 
large scale today. 

We have also enacted a law to pay equal 
wages to men and women for equal work. 
But it is a matter of surprise that despite 
all OUf efforts, no State Government is imple­
menting this law properly. In the Forest 
Department of my state a women sets Rs. 4 
whereas a man gets Rs. 6 for the same 
work. It is essentially the responcibiJity 
of State Governments to implement the 
Minimum Wages Act. But the Central 
Government should set up a machinery to 
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monitor its implementation. I am not talking 
of agricultural I_bour only. The Minimum 
Wages Act i~ not being implemented in 
respect of labour engaged in construction 
work, manufacturing bidis and breaking 
stones, and the official machinery is quite 
inadequate ,to ensure its implementation. In 
my district of Mirzapur, there are only 2 or 
3 inspectors although it has a population of 
18 lakh. How is it possible to ensure imple­
mentation of this Act through 2 or 3 inspec­
tors ? Two or three inspectors will not be 
able to ensure its proper implemention at all 
the places. The same is the situation in 
Madhya Pradesh and Bihar. 

The farmers do not maintain any register 
under the provision of the Minimum Wages 
Act. The position is such that on the one 
hand you go on enacting laws and on the 
other hand the labour is being victimised by 
big farmers. They make a mockery of these 
laws. No police officer or other officer feels 
competent today to ensure that the labourers 
are paid minimum wage. )n this way the 
labourers are being exploited by big farmers. 
The laboulers are becoming the victims of 
the wrath of the big farmers. 

Many programmes are going on in the 
country at present but experience has shown 
that not much benefit has accurred as a 
result thereof, Take, for example, the pro­
blem of bonded labour. The day when our 
late Prime Minister Shrimati Indira Gandhi 
enforced Bonded Labour System (AbolItion) 
Act in the country, was a red-letter day in 
the history of our country when crores of 
people realised what independence means. 
Under the provisions of this Act a bonded 
labourer -cannot be forced to work by the 
same employer in spite of any loan outstand­
ing against the labourer. Our Ministry of 
Labour deserves congratulations for this 
commendable srep. But at the same time, 
two problems have also cropped up. The 
bonded labourer has been given freedom, but 
where win be find' a job now '1 The result is 
that in· the absence' of any work, they remain,' 
idle. 'There is a very large tribal area in­
habited by Harijans and 'Mat· system is in 
vogue in the hill areas. The moneylende.rs 
and big landlords have their own system of 
lCJ.lding 'mon~y. . I know about the hill areas 
of U.P. from where these people come. 
Under tois system, jf a father is, in anyway, 
involved in ciebt, his future generations will 
M,ve to work as bonded labour. Now if 
~j..,' . 
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they are freed, the problem of their rehabili .. 
tation will arise. If we go to villages and 
talk like this, the entire farmer community 
will get agitated and their work will come to a 
stand till next day. Therefore, it is necessary 
to go deep into all the aspects of the law 
before it is enacted to 'foresee the problems 
that may possibly crop up during implemen­
tation and we should also set up some 
machinery to ensure how best, it can be 
implemented. So far as the farmers in the 
drought-prone areas, coastal areas, hill areas 
and desert are concerned) while fixing the 
wages the State Covernment concerned should 
bear in mind whether these farnlers have got 
enough income from their fields to enable 
men to pay the wages of th e labour they 
-engage. Therefore, I want that before a law 
is enacted all its aspects should be examined 
thoroughly. 

I have many things to say on this subject 
because it concerns us. Since you are ringing 
the bell, I would like to touch three or four 
main points. We must ensure proper imple­
mentation of whatever laws we enact. It is 
a very serious nlatter. Merely making 
speeches will not do. We shall have to go 
deep into it. There are a large number of 
problems in the power and coa] sectors. You 
should tell them tbat too much of trade 
unionism is not good. Please check this 
trend. I do not believe in any union but 
I also do not want that the Russian tppe of 
system liked by our CPI (M) friends should 
obtain here; otherwise everything will be 
topsy-turvy. However, I am a supporter 
of such union as believes in democratic 
principles. A situation has arisen today in 
the Electricity Board a,d other organi. 
sations in U.P. that the Chairman of the 
Board or the entire Board itself or the 
State Government is not able to order 
transfer even of a class IV employee. 
There is gross indiscipline there. These 
people have become so influencial that 1 
doubt whether you will be able to generate 
electricity in future. We must pay our 
attention towards putting an end to indiscip­
line in the other sectors also in the country. 
We must stop indiscipline among labour also 
because without discipline no country can 
make progress and march ahead. Our late 
Prime Minister had rightly said that our 
country could not make progress without a 
sense of diScipline. So, it is necessary to 
remove the atmosphere of violence, fighting 
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and abuse created everywhere by the so 
called leftists amongst various trade unions. 
I demand that a union found indulging in 
violent activities should immediately be 
derecognised, otherwise it will become diffi­
cult to check the increasing violence among 
workers. Wherever we undertake develop­
m~nt works in the COllnrty, hundreds of 
unions come up and indulge in blackmailing 
and cre:-lte ucstacles in the development 
work. There are certain industries in Uttar 
Pradesh where even a D.S.P. was murdered; 
leaders w~r~ murdered in broad day light. 
Murder of workers also takes place. How 
far shall we go on tolerating such things in 
independent India ? 

Madam Chairman, through you I would 
like to tell the hoa. Minister that if we have 
to take the country into the 21st century, if 
we want to make the country prosperous, if 
Wt! want the country to make progress and 
build an infrastructuf\! to create a construc­
tive :1tmo.iphcr~. then my foremost demand is 
that no uilion, in any orgJni~ation, that 
indlllg..!~ in violent activiti\!~ or believe.., in 
in~tigating violence or participates in violent 
a&;tiviti'.!s, should in any circum3tances be 
allowe..l to function. HI.!re WJ are reminded 
of the strike in Bombay. Incidently Shri 
Samant is sitting here. I would like him not 
to do any such thing. When we undertake 
some labour welfare m~asures, he should not 
mislead the labour. There has to be a limit 
to the demands being put up by them. Ther~ 
should be some limit. Sir, I am saying ••• 
(Interruptiolls ). 

[English] 

SHRI DATTA SAMANT : Because of 
Government's policies, the workers are 
suffering ... 

(Interruptions) 

MR. CHAIRMAN : Mr. Panika, please' 
address the Chair. 

SHRI RAM PYARE PANIKA : I do not 
yield. 

[Translation} 

So, I would like to say that it is our 
duty. it is the reosponsibility of the unions 
not indulge in such things. 1 would like to 
say one thing more ... (lnterruptiO/1S). 

{EIl,t:lishl 

MR. CHAIRMAN: You must get the 

perm ission of the Chair if you want to speak. 
You should not talk in between. 

( Translation) 

SHRI RAM PY ARE PANIKA: I would 
like to tell him that in the unor;ganised 
sector, i.e., agriculture, as has been said by 
an hon. Member earlier, we have formed 
Unions in the states but they do not get co­
operation from the Labour Department. So, 
you should set up a separate nlachinery for 
the unorganised labourers, whose . number 
runs into crores, which could look after their 
interests exclusively. 

I would like to say one thing about tbe 
State Insurance Scheme also. It is a 'YO" 
g~od sctleme. You provide madical faciliti. 
under this scheme. But why do you impo&c 
it on those industries and labourers who do 
not want it? We have a union at Riban<l, 
in our Electricity BO~f.d. The workers ilnd 
the officers there have requested that tbey 
may be excluded from the E.S.1. Scheme. 
The Central Government do not give any 
financial assistance to that organisation. It is 
an organisation in the Slate Electricity Board. 
Medical expenses to the extent of 7.8 per 
cent are provided to the employees by the 
employers. The State Government's share 
is one per cent. So, in case the workers and 
their Rihand Union want that they should 
be excluded from the application of the ESI 
Scheme their request should be conceded. 

I would also like to submit that there is 
need to expand the E.S.I. facilities. Tnere 
are the Rihand and HINDALCO companies 
in our area. The leave recommended to a 
worker by the E .. S.I. doctor is sanctioned 
only when the same is countersigned by tbe 
factory doctor. I want that the jurisdiction 
of E.S.I. should not be infringed upon in allY 
way, even by the private sector. It has ti> 

be stopped. The private sector and cO,:,operl\­
tive sect~r exist only in name bec81'P3e, tbe 
entire investment in tbem is by GoverllQltDt 
and the nationalised banks. So, th, rD. 
fnlme.d for the workers shO\lld be, enfo~ 
strictly in· all th.e tht", ~ namely, Ute 
private.: s<;C~9J, th~ p~bli~ s~lor ~d t~co­
Q~f~iye sector. 

I agree with my. C~P.I., frien(b w,bo say 
that LoCkouts, lay .. ott's and other forms of 
retrenchment being resorted to in the country 
today are attributab1cr mere to mism~na •. ,:, 
menta What is bappenina in the private 
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sector is that tbey divert funds from one 
cCR'llpany to tbe' other. It should be stopped. 
I,would like to ebngratUlate the hone 
M ini&ter who bas said in his statement that 
no lockout shall be allowed without his 
pel1'nission. Tho companies, which declare 
lay .. o1fs and render the workers unemployed, 
should be dealt with firmly. I would also 
lit. to thank him for the discussion on 
D.C.M. 

'Yesterday, the bon. Ministt:r assured us 
that D.C.M. would not be. allowed to be 
closed down. I t is a very good thing. Some­
times, it happens that the contractors become 
more influencial and the workers' representa­
tives are conveniently ignored. He should 
see to this problem also. 

Madam, the hone Minister is very kind 
towards the workers and he knows their 
difficulties. That is why the condition of the 
workers is improving day by day. Recently, 
the Bonus Act came. Other Acts are also 
conling. In this connection, I would like 
to submit that a single authority should be 
made responsible for the implementation of 
all thess Acts and all the factories should be 
brought under the control of the Central 
Government so that nobody can find an 
excuse that it is a State subject or that it 
pertains to the State sector. There should 
be a Central machinery to control them. 

(English] 

DR. DATTA SAMANT (Bombay South 
Central) : Sir, this issue was raised by my 
friend and even the hon. Minister had said 
regarding the violence of the textile workers 
in Bombay. It is quite unfortunate in this 
House that without knowing their problems, 
without studying What is happening in the 
country vague statements are made. 

SHRI RAM PY ARE PANIKA: I have 
studied. You cannot say that I have not 
studied. 

MR. CHAIRMAN : Please resume your 
&eat. If you W*'" anything. you can ask for 
ellJritlca ti0ns~ 

DR. DATTA SAM ANT : 'There are 3 
l&kh textile workers out of jobs not only in 
Bo~b,ay but in Abmedabad, Kanpur, Delhi 
and 'tamiln.oo. In Bombay. tbe tex.tile 
workers are on strike. I would like to say 
.. tilis bouse that the textile workers are 
work-In, 'for the last 100 years. Even after 
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working for 30 years, the salary of the textile 
worker is not more than Rs. 800-900. There 
are about one lakh badli or temporary 
workers among them without getting con­
finnati'on for the last ten years. If a member 
of Parliament does not get this small wage, 
he will be upset. How' much more the 
temporary and badli workers should be 
upset if they do not get confirmed for a 
number of years ~ Every year, three textile 
mills are closed because of the mismanage­
ment and, therefore, the workers are frust­
rated. My friend Mr. Dange organised 
three strikes. The INTUC broke those 
strikes. Therefore, the workers decided that 
they should fight it at any cost. The INTUC 
and the Police were waiting at the gate to 
break the strike. The problems of the textile 
workers are not known to anybody and it is 
real1y pitiable. After strike UP to six mcnths, 
nobody came to visit anyone of the affected 
60 textile mms. After six months, the 
directives were given by the Centre Govern­
ment that the strike should ~e br0kcn at any 
cost. In the 25 Sq. mile area, Section 144 
was promulgated for two years. 40 of the 
Union activists were detn ined under the 
National Security Act. 3,000 workers were 
arrested under the amended Section 151 and 
they were put behind the bars for 14 days. 
Then Advertisements were given in the press 
and they started recruiting new people in the 
textile mills under police protection. By 
taking 10 or 15 people into the mills, an 
announcement was made in the radio that 
3,000 to 4,000 were recruited in the mills. 
False propaganda' was made in this way_ 
When I reveaJed this in the Assembly, our 
MLAs went and visited the mills! ]n T. V. 
and radio it was said '30009

• But not even 
three workers were in the mil1. The operation 
to break the strike has heen done by the 
Congress Government in order to teech a 
lesson to the workers at any cost. Dr. 
Samant may be wrong. You can blame me. 
But are you going to blame the 2.5 lakh 
workers? After two years, some worke~s 
started going in. 

The M ukesh Mill, next to Taj Mahal, 
was burnt by the employers. We went to 
extinguish it, but they did not aHow us. The 
Fire Brigade Station was about ! kiJometre 
away. They were not allowed to enter. T 
raised this issue in the Assembly three times. 
An inquiry was instituted. But the rerort 
~s not come. Government has given 
permission to close it. I went to the High 
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Court and I got judgnlent from Justice Lentin. 
He says that it is really pitiable that Govern­
ment is allowing this mill to be closed and 
giving permission to construct a five-star 
hotel next to Taj Mahal. Similar is the 
situation in respect of Phonex mill. The 
employers have burnt it. It has been proved. 
Again, cement was given and he constructed 
a building there. I would, like to state in 
this House that, in respect of Sitaram Min, 
owned by Tanatia Brothers, u trust was 
formed. On 75 per cent of the land, 
buildings and petrol pumps were constructed. 
The machinery were mortgaged to Calcutta 
Partnership. Four thousand workers did 
not get their salary for three years, and they 
are not going to cct provident fund. This 
was prior to the strike. The Tata Mills, 
which is in the centre of Bombay, were 
running in profit upto 1979. After 1979, it 
started running in loss, and permission was 
given for construction of a hotel. 
Again, permiSSion has been given 
to construct a hotel in the India 
United Mills and there other mills. The 
point about DCM was discussed in the House 
yesterday. Even my Congress friends were 
talking in that tone. What is happening in 
Bombay? Ten mills are closed for no fault 
of the workmen. And Government is 
allowing them to construct buildings on the 
land. All these Bombay mills are going to 
get Rs. 700 crores if all land is sold. The 
share capital of all these mi II-owners is not 
going to be Rs. 70 crores. So, there are 
vested interests, includ ing the Government. 
Some of the people are working hand in 
hand with the mill-owners. I am making 
this accusation because we are very bitter on 
this issue. 

The Bradberry Mill, Sitaram Mill and 
Saxera Mill collected the provident fund 
amount from the workers, but they have not 
added their contribution. They have made 
a fraud there. This was also prior to the 
strike. Such type of open frauds are being 
committed by the mill-owners. Those who 
are producing about Rs. 1200 crores worth 
of cloth every year cheated, exploited and 
sucked the blood of the workers. And you 
are giving them loan of Rs. 200 crores every 
year. They are not paying taxes to the 
Government. The mill-owners are working 
hand in hand with the political party in power 
and every year they are giving money for their 
election fund. This is happening. If you 

want, I can give the names, but J do not 
want to mention in the House. This is a 
very bad thing. The mills were nationalised. 
In thirteen nationalised mins 40,000 workers 
were there. But still 20,000 workers are 
waiting out; they have not.been taken. This 
was the biggest strike in the. world; 
this strike was even five or six times bigger 
than the miners' strike of England. The 
whole world has taken not of it; people from 
England, America and Russia came and 
studied the workers; they all took note of 
the situation. But the Chief Minister of 
Mararashtra, who was just two miles away 
from there, the Congress Govcrnn1ent and 
the Congress Party did not bother at all as 
to what was happening to the workers. All 
these workers are from Maharashtra, very 
poor people, they were born and brought up 
in Bombay. If this is the attitude of the 
Government, it will be very difficult for the 
workers to cooperate. 

Still you can do certain things. When 
the workers were on strike, the Government, 
the nationalised banks and the Corporation, 
without studying the position about workers, 
were giving money to the mill-owners. All 
of them have modernised their machinery 
and reduced the working force. Now the 
workers who are going to join are being taken 
as new workers with reduced salary; they are 
asking them to do double the work and are 
also compelling them to become members of 
the INTUC. I may informthis House that, 
if secret voting is taken between INTUC 
Union and my Union not even five 
per cent votes will go to the INTUC. Still 
you want to force the union on the workers? 
Why this compulsory thing on the workers? 
Is it a democratic principle you are going to 
follow in this country? Therefore. my 
request to the Government is because we are 
very bitter on this issue-let the workers 
join whichever union they want. The work 
in the mills has doubled and you can dift­
nitely give them Rs. 400 to 500 extra rise in 
wage. 

You are always talking of the textile 
policy and saying that there will be no 
retrenchment. The workers whQ want to 
leave the job are forced to re'tire. The mill­
owners are not paying their dues. Even in 
the nationalised milts their gratuity and 
provident fund is not paid. How long ate' 
we to 'wait for these? You art going to 
such an extent to exploit the workers at' aU 
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levels and' in spite of such a big strite~; i.r the 
Government is going to keep' ;silent,' '·it is 
reatly a serious a'trair. ' ' 

Regarding the textile policy. 'the 'Prime 
Minister came twice to Bombay and in the 
Shivaji Park near our textile mills"meetings 
were held but nothing was talked regarding 
the workers in Bombay who form 80% of the 
population of Bombay. In Ahmedabad he 
goes and gives an assurance that we are 
going to have some policy in which workers' 
interests are n1aintained, EJections passed. 
President's Address passed and Budget speech 
was over and now six mon ths have passed. 
Three lakhs workers are out and the Govern­
ment are not coming out with any policy 
and their policy is just to help the mill­
owners. those who have committed frauds, 
those who have exploited the whole economy 
of the country and those who have not paid 
the taxes. To such paople this Government 
is going to extend support instead of 
supporting lakhs of textile workers and the 
jute workers who are soing to die in the 
cities. 

There is another l'oHcy: We are 
encouragina handloom and power]oom. We 
are not 'against it because village' employment 
should' be there. But the 'Congress people 
are taking political advantage by giving them 
the job. I am conn~cted with' Ail1n~daba~ 
also. They are taking the' cheal' labour 
from the' closed' mills fbi- runnit;g the power­
looms. So it is the slaughter h~use. You 
get ~id of the city workers and get the vit'Ja"ge, 
employment. The mill-owners are benefited 
because of the cheap' lahour and 
the parties are benefited because 
they are giving village employment: 
I think it is high time that the Government 
will come out with concrete policies whether 
the people who are working for generations 
in the cities, their interests will be maintained. 
I think the Minister will definitely come to 
Bombay. I will take him to all the mills. 

Then, Sir, J do not know. 'There is' 
propaganda on the paper and on the radio 
of workers indulging in violence. For ~ix 
months not even an ant was killed and· 
nobody shouted for help and there was no 
need for the Police. Even the Police, 
Commissioner was shocked. After 7 months, 
when your. people started breaking the strike 
and 144 was imposed, then certain violence 

* ate Not recorded. 
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came. Then who is 'responsible for the" 
violence? 

Another point. Our country is Boing to 
be more industrialised. It will" no longer be 
an agricultural country. Our Prime 
Minister is saying by 21st country more 
factories will be built. What is the percen­
tage of the sick units in the country? Even 
Tatas are starting· units in the villages. 90% 
of their finance is given by Government 
financial institutions. The infrastructure you 
are building. Then what is the control of 
the government over these people and how 
w ill you see that they are showing proper 
accounts? If you give me time, after my 
speech I will tell you the names of 15 mills 
who are purchasing shares, they set up 
different selling agen~ies and in between 
manipulations are made. The seJling 
agencies 'are in the names of their wives or 
some relations. The rate is put up by 15% 
and their own nlills are m'ade lick, 1'he 
selling agency is hecoming rich bad and the 
mill-owners are startin" another 1 0 factori.,. 
and in this way the units are made sick. At 
rresent abO\lt, 1 lakh units in this country· 
are made 'sick. What is Section 2! 0 ? 
Yesterday the· House· dilcul5ed 25 (0) 0'; 

the Industrial Disputes Act. What is the 
provision in 25 O? You deny closure. 
Whafis the punishment? Fine and maximum 
3 months, inlprisoDrpent .. You ten me a 
sjngJ~ ,c:xample w.ber.~ . yo~ hiiye t~ket:l ,s1:lch. 
action. I. will n;ur~te. ~hou~ 10,900 factories. 
which ar~ closed without your permission. 
How much action is taken? Let us discuss 
that problem. This is the· fun going on. 
I will give concrete examples. In my union 
in Bombay, the Srinivas Cotton Mill was 
closed one yeay back. 1 t was a quarrel 
between two owners-Bangad and Saumayya. 

1 went upto the High Court. The High 
Court says 'No clo5iure'. The electricity bi11s 
were not paid. so the mill was closed. 
Union is not responsib1e. What is your 
25 (0) going to do? There are two units 
of W. G. Parge one in Thane in my 
constituency and the other at Kudal in 
ProL Dandavate's constituency. The 
employers are nlaking frauds. I have 
raised this issue three times' on the 
Floor of the Maharashtra Assembly as a 
Calling Attention .• * assured me "we will 
take action". But nothing was done. 
--------------
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I will conclude in 3·4 rniDutes. 

MR. CHAIRMAN .! You should not 
mention any name. 

DR. DATTA SAMANT: I am sorry. 
I am withdrawing it. The Maharashtra 
Government assured me in the House "we 
will take action". W. G. Forge factory was 
closed one year back but no action, has been 
taken by the Government. It 'has gone in 
liquidation with Rs. 40 crores liabilities. 
There is another factory Amar Dyecbem. 
It is closed for the last eight days on account 
of power-cut. Then there are Digvijay 
Cement Mil), PattanwaHa Glass Works, 
Jasmine Mill. etc. They are also closed. In 
my Jist there are SO big factories in 
Maharashtra which are closed without Govern­
ment's permission. Exen High Court has 
also refused permission for closure to 25 per 
cent of these factories. With such tendency 
and your pitiable old laws when is the 
Government going to act ? 

You are going to give a lot of money for 
re-starting the factories to these emplosers. 
They will again mis·appropriate this money. 
About 30 per cent of the loans already 
granted have not been recovered from these 
people. 

MR., CHAIRMAN : Please conclude. 

DR. DATTA SAMANT : There are two 
f)oints which I wou'd like to stress. I have 
made a study of industrial growth in our 
country in the Poona Contonment. The 
study reveals that in a period of 13 years, 
namely, between 1972-1985 ~he industries' 
growth there doubled but there was hardly 
an increase of 25 per cent in labour. 

What does your Planning Commission 
say? The Planning Commission say that in 
the Sixth Plan the industries have developed 
and the targeted employment is short by 
three crores and ten lakhs. This is Central 
Government figure. Sir. at present in this 
country four and a half crores people are 
unemployed. They are on the road. You 
are now starting technical education in 
colleges. I am for automatisation and I 
want our country should reach the standards 
of America but how will you be able to 
develop the country when there is unemploy­
ment? Tbere has to be coordination between 
the two. 

What i~ happenlnl in GuJarat and 

Maharubtra at tbe moment! Communal 
quarrels have a]so raised their uaJy bead. 
There are about four and a half crore 
unemployed people. According to Central 
Statistical Organisation data reating to 198J-
82 the assets have gone up by 16 per cent 
whereas the employment has gone up by only 
.8 per pent. Therefore, in the Sixth Plan 
there is negative growth as far as employment 
is concerned. 

Sir, about 30-40 per cent in this country 
is the labour population but is there any 
single law which decides the share of the 
workers in the growth and the profit of the 
company? I have got Premier, Godrej, 
Mazagon Docks-two are in my union-but 
not a single em pI oyer is showing correct 
accounts. There is manipulation and profit 
and sale. Tbey start the industry with 
government money and the employer nlakes 
a profit of Rs. 1 crore but what is the share 
of the workman. What is your law in this 
country which decides the share of the work­
man in the growth and profit of the com­
pany 1 Hindustan Lever has got a turnover 
of Ils. 600 crores and a profit of Rs. 55 
crotes. What is the Jaw in this country by 
which you are loing to decade the share of 
the workers. I accuse this government of not 
being botbered about tl1e shqre of the work­
man. There are so many pharmaceutical 
units which are makilll huae profits but there 
is no law wbich takes care of the share of 
the worker. There are no minimum wages 
there. My friend has raised the issue regard­
ing minimum wages. Sugarcane, tea and coffee 
farm labour are not gett ing minimum wages 
and you are not prepared to fix the minimum 
wages for agricultural workers. People in 
these industries are making fantastic profits. 
Stone breaking workers in Bombay and 
Thane are getting Rs. 2000 per month. 
And still they are running very well. What 
is the wale in Delhi ? There is the capacity 
to pay. But your Government is not prepared 
to even revise this wage. Take Tabela 
workers in Bombay numbering 40,000. The 
minimum wage is Rs. 215. They are in my 
union. I am getting them Rs. 700. I am not 
praising myself. Strong unions can inake 
such changes. In the Premier Mill, my 
sweeper is getting Rs. 2500. In Firestone, 
2000 workers are drawing more than 
Rs. 3000. In Crompton crore workers got 
Rupees 600. There is capacity to pay. But 
tbe Oovemment il not prepared to do it. 
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MR. CHAIRMAN : You 
more time. please conclude. 

havo taken 

SHRI DATTA SAMANT : I want to 
say about the laws. I am sure 50% poverty 
line you will be able to eradicate by strictly 
implementing new wagc. My friend has 
rightly said about child labour, construction 
labour, bidi labour, shop establishment, etc. 
There is no need of saying anything. If you 
implement this there is on need of lOBI 
plan. If you implement minimum wage, 50% 
poverty will be removed. 

Then I come to con tract labour. I am 
making this categorical statement. The 
Minister may correct me if I am wrong. SO% 
of the labour of this country are contract, 
badli, casual and aU those categories. What 
is the position in this regard ? What about 
your Contract Labour (Abolition) Act? Is 
there any provision to make the workers per­
manent ? No. In contract labour there is no 
provision to make the workers permanent. If 
the worker is removed there is no provision for 
asking for his reinstatement. There is no su~h 
provision. In contract labour 20 workers will 
be registered. The employers are registering 
18 workers of 20 contractors. So. they are 
not registered. In Mukund Iron Works and 
Hocchut. Pharmaceuticals profits are there. 
Bu t there is no provision in the about 
appointment of labour. He can appoint 
100% as contract labour. If that is the fate 
of all these Acts I don't know where we arc 
and how the Government is going to do all 
necessary things. 

In regard to Bonus Act. the Government 
is soing to announce Rs. 750-1600. One 
things good is there. But ultimately the 
bonus formula 'remains the some. What is 
the bonus formula? Whatever small amount 
remains after tax, depreciation and all these 
thing then, that is divided by 750. So, 
instead of 20. all people will get 10% bonus. 
But unless the formula is changed there is no 
advantase to the workers. ESI's level was 
taken from 1,000 to 1600. 4 lakhs workers 
are covered and Government is ,oing to Jet 
Rs. SO crores profit. But is there provisipn 
for these workers 1 Rs. 1600 salary is there; 
Rs. 80 he will take from the employer and 
R.s. 40 from my pocket. You are takins 
Rs. t 10 for the medical benefit. You are' 
Dot Bivins tbe benefit of Rs. 10 eveD. About 
Mabarasbtra. I know the positioQ wry wtU. 
I kao" tho poaition in 0" .... " I DOW ... 

position in Aurangabad, AU these workers 
are covered but there is no hospital. Thefe 
is no doctor. The Government is collecting 
Rs. 110 from me, from my pocket. Whbt 
tbey are making is profiteering. That is 
anotber thing, Madam. 

Reaarding DA ceiling, the Minister 
made an announcement in this House 
reaarding the Government sector. DA 
level is taken from 1.3 to 1.65. All right; 
it is good that such laws are brought. But 
in Bharat Petroleum and Mazagaon Docks 
they are already gettins more. Are they 
going to reduce it '1 

MR. CHAIRMAN : Please resume your 
seat. You have taken more time. 

SHRI DATTA SAMANT: I will con­
clude in one sentence. 

The industrial population is 30 to 40 per 
cent more than the agricultural workers. 
Don't limit the union etc. It is the duty of 
the Government to find out the workers' 
share; they st-tould do everything to protect 
their interests. That is the prime need of the 
country; that is the need of the hour. With 
these words I conclude tny speech. Thank 
you. 

PROF. P. J. KURIEN (Idukki) : Sir, I 
rise to support the Demands for Grants of 
the Ministry of Labour. 

First of all, I will deal with the agricul­
tural workers because ours is an agricultural 
country. Agricultural workers belong to the 
most unorganised sector in this country. 
There is the Minimum Wages Act in force. 
Some of the States have implemented 
the Minimum Wages Act for their 
agricultural workers but I see from the 
report of the Ministry that even at present 
there are some States yet to implement the 
minimum wages for agricultural workers. 

15.00 bn. 
I would like the hone Minister kindly to 

examine this. 

Sir, in the Thirty-first Session of the 
Labour Ministers· Conference held in July 
1980, it was decided that the minimum wales 
should be revised once in every two years or 
on a rise of so· points in the consumer price 
index, whichever is earlier. This beina the 
fact, ~D)' States are Dot rcvisina tbe 
mlQimum wapa for the .. doult~ral. work-ere. 
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}. would like to know from the Minister 
which are the States which have not revised 
the minimum wages for agricultural workers 
after 1980. Sir, the Government of Kerala is 
SivinS pension to the agricultural workers. 
When these labourers are healthy, they toil 
and work hard in the fields. Our agricultural 
production is not because ··of the hard work 
of the farmers alone, but it is because of the 
hard work of the agricultural labourers' as 
well. ActuaHy, the agriculturists and the 
labourers are both sides of the same coin. 
Whatever help and assistance is due to the 
agriculturists as well as to the agricultural 
labourers, they do not get them. It is most 
unfortunate and disappointing that we negL:ct 
these workers. The Government of Kerala 
is giving some pension to the agricultural 
workers when they attain old age, when they 
arc not able to work in the fklds. ·1 would 
request the Labour ~lilljster kindly to take 
up this issue with other States also. 1 would 
also request him to consider giving 50% 
fiqancial assistance-the hun. Mini~tcr of 
State in the Ministry of Finance is also here 
and 1 am sure that he would conside'r this 
point-to the State for meeting this expendi­
ture for giving pcn~ion to the agricultural 
workers. 

Now, 1 will come to the rchabilit~;tion of 
bonded labour. This is a very important 
item. Sir, in our Prime Minister"s 20-point 
programme, bonded labour was abolished by 
an Act passed by this House in 1976. But I 
see from the Report that out of 1,73,000 
bonded labourers identified, only 1,35,000 
have been rehabilitated. 1 do not know what 
has happened to the remaining people. Again, 
in the current fi'nancial year, according to the 
targets fixed by the Government, in consulta­
tion with the Planning Commisl)lon, the 
target for identifyir g and releasing the 
bonded labours was 30,633 whereas onJy 
14,600 bonded labours are released and 
rehabilitated. That works out to only 46%. 
1 think this achievement is not sa tisfactory. 
I would like to know from the hon. Minister 
why this shortfall in this very imp ortant field 
of activity. 

But, at the same time, I would like to 
conlratulate the hone Minister for maintain­
ing good industrial relations, maintaining 
industrial p~ace. Last year, that is, in the 
year 1984, the number of man-days lost due 
to strikes and lock ·outs in' the country 'was 
31.64 million whoreas"this year it bas been' 
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brought down to 22.89 million. I must 
definitely congratulate him for maintaining 
industrial peace. Definitely it goes a long 
way in increasing production and productivity. 
Similarly, the number of strikes and lock­
outs from 2296 in 1983 came dQwn to 1,374 
in this currellt year. This is definitely note­
worthy and the Ministry deserves congratu­
lations. 

Here I would like to make one point. 
Sir, at present you have one Chief Labour 
Commissioner assisted by a number of officers 
under him, in order to see whether labour 
laws are implemented properly or not. For 
this purpose, you have got 13 regional offices 
in various States. There are Regional 
Commissioners also in most of the States 
where Regional Commissioner's offices are 
located. 

It is very disappointing that the State of 
KcraJa is not having a Regional Labour 
Commissioner's Office. I hope the Minister 
will consider this and at least this year 
sanction a Regional Labour Commissioner's 
Office in the State of Kerala with headquar­
ters at Trivandrum. 

Regarding worker's participation in 
management, it is our declared policy. 1 
have gone through your report but J do not 
see anything practically in that except that 
you have ~onducted some seminars and 
meetings and said something very vague by 
about it. But that is not enough. It is our 
declared policy and our Late Prime Minister 
Shrimati Indira Gandhi had also many a 
time announced that that was the Govern­
ment's policy. But I do not know why we 
are not going ahead with it. Practically, no 
tangible achievement is made in this respect. 
It this connection. I would like to say that 
there are Central Government undertakings 
and public sector undertakings. These public 
sector understand ings should set an 
example by giving participation to their 
workers and their unions in the manage­
ment so that other State undertakings 
and private sector undertakings also will 
follow suit. 1 hope the Minister of Labour 
~ ill take up the matter with the concerned 
authorities. I feel that this is important. 

With .regard to the Palekar. Tribunal's 
award relatiQ8 to journalists, Government 
have ac<;epted tbis award and it had i~ue 
orders also.. Fjrst, the Government a~d 

. all.lbe recommondations except DA and ,tbe~ 
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t he Government issued another order in 
respect of D.A. It is also having a ministerial 
co~mittee to review the progress in respect 
of that. But can you assure this House that 
this has been implemented by all the news­
papers owners. in the country? I am sure 
that there are still a number of units which 
have not implemented this. In spite of your 

. direction to States to form a Triparti te 
Committee in the States, there are States 
which have not formed this Tripartite 
Committee. This is very important because 
in this House itself, in the previous Lok 
Sabha, I remember that an assurance was 
given that the Government would see to it 
that the Award would be implenlented. 

Cuming to the question of bonus, it has 
already been mentioned that the minimum 
bonus is 8.33 per cent, and the maximum 
bonus payable is 20 per cent, subject to the 
available allocable surplus. In many com­
panie'), in some years when there is a loss, 
the bonus is paid at 8.33 per cent. But the" 
next year, they may be getting a huge profit. 
But even th~n they pay only 20 per cent and 
no more. Why should there be this maximum 
ceiling ? You may either remove this 
maximum ceiling or fix it at a higher level 
because companies get huge profits in sonle 
years. though sometimes there may be losses. 
When they get huge profits, they can afford 
to pay more than 20 per cent. Therefore, 
this upper limi t may be removed. 

Again Sir, the salary of Rs. 1600 is the 
maximum limit for paying bonus. Actually 
this was fixed many years ago, when money 
value was more. Now, money value has 
decreased so much. So, this limit of Rs. 1600 
should be raised. 

Now coming to gratuity, I have one 
suggestion. Gratuity::is to berpaid for every 
year of service and 15 days wages is the 
gratuity to be paid and it L, subject to a 
maximum of 20 months salary. In this 
regard I bad written to you. Why not we 
form a Gratuity Board? We can have a Bill 
to be brought forward to this effect and the 
employer should remit these 15 days wages 
every year in the Bank, so that this money 
will be accumulated and the worker can aet 
the interest also. Not only that, Government 
can get at their disposal a . huge sum of 
money. Government can get at their disposal, 
a bup sum by way of wages, that is an 
yearly gratuity from ,aU the employers. This 
it ,oother advantaac, becauso iRspitc of your 

law on gratuity being there, many of the 
employers are not paying it. You are not 
able to take any punitive action against them 
But if you are remitting this amount every 
year, the worker is sure to get gratuity. So, 
I request you kindly to examine whether wGJ 
can form a Gratuity Board, and yearly 
gratuity amounts in tbe form of wages should 
be deposited in the public account . 

Now about child labour. Yesterday 
also, I spoke about it. Inspite of the prohi­
bition, l'i z. that child labour should not be 
allowed in our country, in so many under .. 
takings and private firms-I do not say 
pub-lie firms-they are employing children 
even below 14 years. I do not know how 
you are going to eheck this. This problem 
is a very serious one. Recently, there was 
a question in Parliament, and you answered 
it saying that even at present, a number of 
children were engaged in such work. I would 
req uest you to take up this issue in right ear­
nest, and see that this is totally abolished in 
our country. Even after 37 years of indepen­
dence if it is not abolished, it is a shame on 
us. 

Another very important point I want to 
make is this. We have is the Emigration Act 
of 1983, under which you have the Protector 
of Emigrants, and certain other officers in 
Trivandrum, Cochin, Chandigarh and some 
other places. These offices were established 
to protect the interests of the Indian workers 
going a broad, and also to save the workers 
from unscrupulous recruiting agents. The 
intention is very good. But I have sot a 
number if complaints especially from 
Trivandrum, that instead of controlliog tbe 
recruiting agents, these officers are standing 
,.in the way of workers who want to .. 80 
,abroad. Somebody might have aot 8 _8 

~9d other things after paying Rs. 1500 which 
you have fixed, or even more. ihe. recruiting 
agents would have got the money from the 
workers. But the Protector of Bmilrants 
stops the worker from lea vins on technical 
groups. The poor worker loses his money. 
I think that the control exercised by tbe 
Protector of Emigrants should be on the 
recruitins agents. Otherwise, the worker 
loses. The worker might have collected the 
money by dispOSing of his property, or SO.IDC­

times his wife's jewels etc. Instructions 
should go to tbe Protectors that their ifaten­
tion should Dot be to 'Control the work_s. 
but to c:ontrol the r~rujtiol -senti. 
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[MR. DEPUTY SPEAKER in the Chair] 

One more point : you are aware that one 
million Indian workers are now working 
abroad as contract labour in Gulf and other 
countries. They are sending to our Exchequer 
more than Rs. 2,000 crores in foreign 
exchange every year. But there is a very 
serious danger ahead. In these Gulf countries, 
the chances of our people getting employment 
are on the decline. Not only that. When 
their contract period is over, they are not 

,going to get it renewed. It means that within 
3 or 5 years, all these workers will have to 
come back to India. It is not a small 
number. One million peop1e are involved. 
This is going to pose a serious problem for 
us. What are you going to do with them? 
How are we going to rehabilitate them? 
Most of them are from Kerala, Hyderabad or 
towns in Gujarat aod other places. It will 
be a very difficult problem to absorb them. 
Have you ever thought of how to tackle this 
problem? I would suggest that your Ministry 
should think about it, ponder over it, take 
up the matter with the Ministry of Finance 
and also with the Ministry of Industry, chalk 
out long term programmes and plaos so that 
when the inflow of these workers working 
starts, we should be able to absorb them and 
we should be able to rehabilitate them. 
Otherwise, it would create a very serious 
problem. I would request the hon. Minister 
to consider this aspect also while replying to 
the debate. I support the demands. 

[ Translation] 

SHRI GIRIDHARI LAL VYAS (Bhilwara) : 
Mr. Deputy Speaker, Sir, I rise to sup­
port the Demands for Grants in respect of 
the Ministry, of Labour. I would like 
to draw the attention' . of the Labour 
Minister towards the Mewar Textile Mill 
in my constituency which has been 
lying closed for a year. Many hon. Members 
have said that the goverment financial 
institutions provide 90 per cent funds and 
on the strength of remaining 10 per cent funds 
the mill-owners earn crores of rupees and 
transfer their assests to set up new industries 
and in turn declare the old industries as 
sick while the Labour Ministry remains 
a silent observer and does nothing, which is 
a very dangerous state of affairs. I would 
request tbe han. Labour Ministar to take 
step. ror reopeuiol thil mill as earl), as 

possible. We have been striving hard during 
the last one year and now that the Textile 

Corporation have agreed to take it over and 
the Rajasthan Goverment have promised to 
give Rs. 50 lakh, there is some hope of its 
revival and now if the Central Government 
financial institutions give financial assistance 
expeditiously, then the mill that has been 
lying closed for a year can be reopened and 
the 2,500 workers rendered unemployed can 
start earning their livelihood again. I would 
request the hon. Minister to try his best to 
get this mill reopened. 

On the 26th of last nlonth, the TeKtite 
Minister had also given an assurance that 
this miB would be reopened as early as possi­
ble and now if your cooperation is available, 
it can be reopened very soon. 

My second point relates to Provident 
Fund. There is great mismanagement in the 
Department dealing with Provident Fund. 
Today, there are arrears to the tune of 
crores of rupees against the mW-owners for the 
recovery of which no steps are being taken 
and even the share of workers is not deposi­
ted by the mill-owners and your depart­
ment is doing nothing, whereas some penal 
action should have been taken against the 
defaulters. Your Ministry has not taken any 
action against any capitalist. The hon. Minis­
ter should pay special attention towards thi s 
and see that the most stringent action is 
taken aginst the defaulters to prevent such 
type of irregularity in future. 

Similar is the case so far as E.S.I. is 
concerned. Under this scheme the Central 
Governmenf~' 'the other employers and workers 
contribute their respective share, but after 
deducting the share of workers, the employ­
ers do not deposit that money as well as 
the money of their own share and as a 
result thereof the workers face great difficulty. 
They do not get medicines. In the case of 
accidents, they do not get compensation. So, 
penal action which has never been taken so 
far, should be taken against these employers 
who have nat deposited the workers' share 
because of which the workers are suffering 
as they are not getting medicines. The bon. 
Minister should look into this scheme. In 
both these cases your Ministry is showing 
laxity and is not working efficiently. I would 
therefore. request you to look in.to the maUer 
personally and enlure proper implemcbtatiOQ 
of those ""'cmea~ 
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Last ),ear, a law was enacted to cover 
sand-stone and dolomite mine workers under 
the Welfare Fund. Scheme. At that time, I had 
proposed an amendment for covering soap­
stone workers also. but the hoa. Minister 
had not agreed to the same at that time but 
bad given an assurance that a separate law 
would be enacted to bring soap-stone work· 
ers under the Welfare Fund Scheme. Now, I 
would like to draw the attention of the hon. 
Minister to this. There are nlany soap-stone 
mines in my district where more tban 50,000 
workers are engaged but they are not getting 
the benefit of the welfare schemes. I want 
that government should cnact some law soon 
for them also, so that they also get the 
benefi t of it. 

Recently, Government had taken a decision 
to revise the minimum wages for mine workers 
and an annoucement to that effect had 
been made here also but I want to submit 
that it has not so far been implemented in Ollr 

area where lakhs of workers are engaged 
in sand stone, soap-stone, china clay, mica 
and other mines. I approached the Regional 
Commissioner, Ajmer, whe t01d mt' that he 
had not received any such circular and the 
employers also say that they have not receiv­
ed any circular. The announcement was 
made 3 or 4 months ago but it has not been 
implemented so far. Now, when you have 
revised the minimun wages, our workers 
must get the benefit of this revision. I want 
that your department should inform the 
Labour Commissioner about the revised mini­
mum wages. Government get a bad name jf 
such things are not implmeneted. lmmediate 
action should, therefore, be taken in this 
regard. 

In m) Bhilwara district there are 8 to 10 
Textile Mills. Besides there are vast areas 
having soap-stone, sand .. stone, asbestos and 
many other minerals where the workers are 
engaged in a sizeable strength. The number 
of workers in my district is perhaps the largest 
as compared to any other district of Rajasthan, 
but they are not getting the requisite 
facilities. For instance. there was a Workers' 
Education Centre in Bhilwara which has been 
shifted to Jaipur. I do not mind its been 
shifted to Jaipur, the capital of Rajasthan, 
but in my opinion, as I had demanded earlier 
also, there must be an education centre at 
a place where the workers arc in a ]u rge 
number. Hence, t request that an education 
cntr. ma., be let up In Bhilwar •• 

An Office of the Assistant R~gional 
Labour Commissioner should be set up' in 
Bhilwara. At present, tbe office of the Eva­
luation Officer is 'located there, which cannot 
cater to the needs of the area. There are day .. 
to-day disputes between the empoyers and 
the workers and they have to go to Ajmer to 
get them settled as the Evaluation Officer there 
is not empowered to settle them. You have 
made a provision in your budget for an 
Assistant. Regional Lahour Commissioner. 
Since the number of workers in Bhilwara is the 
highest, 1 would request that the office of 
an Asstt. Regional Labour Commissioner 
should be set up there so that the disputes 
between the labour and management may be 
settled. 

You might be aware that Sikar, Jhunjhunu, 
Churu and Nngaur ar~ the four districts 
in Rajasthan from where many people have 
gone and many are still going to the 
Gulf countrIes. There is no such office 
there which may stop the cheating of 
these people and the injustice being done to 
them and prevent the manipulators from 
swallowing their money. An immigration 
office may. therefore, be opened there 
immediately so that this office may be able to 
help these people and protect them from this 
kind of victimization. There is great need for 
this type of arrangement. 

I want to make one more submission~ 
You propose to open one more office of the 
Regional Directorate of Apprentice Training. 
You have already opened 5 offices and 
you are going to open the sixth in HYderabad. 
Regarding the seventh office, you have not 
yet finaJly decided the plaQe. J want to say 
about Rajasthan. You have opened such 
offices al1 over the country but no office of 
this Directorate has been opened in 
Rajasthan. You should open an office 
of the Directorate of Apprentice Training 
in Rajasthan so that the people there may 
get proper apprentice training and be able 
to earn their livelihood. There is imperative 
need for such an office there. 

Regarding bonded labour, my submission 
is that you have done commendabJe work by 
abolishing this system, but I would like to 
know how you will ensure that the amount 
of Rs. 4,000 which is meant to be given to 
them for their rehabilitation actual1y reaches 
them. )11 the absence of prorer nlonitoring of 
ever)' aaenct'. fnludu1ent mtaD are adopted 
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and the entire amount of subsidy meant 
to be given to the booded labourers by them 
banks is swallowed by the bank officers them .. 
selves. There is, therefore, need to see 
whether the amount of Rs. 4,000 meant for 
rehabilitation of a bonded labourer is actually 
liviD to him so that he is able to make his 
both ends meet. The economic conditions of 
many of the bonded labourers you have 
freed is very bad today and if they continue 
to remain financially handicapped, they will 
definitely go back to those very persons from 
whom you have freed them. You must set 
things right. 

I would also like to make a submission 
about workers' participation and draw the 
attention of the hone Minister of Labour 
towards this. Your decision on workers' 
participation in management is very good 
because with the cooperation of both the 
parties the institution will be benefited, but 
what is actually happening is just the oppo­
site. In the public sector as well as in the 
private sector, there has been nq workers' 
participation so far and consequently, the 
mills are incurring losses and the assets of 
those mills which are on the verge of closure 
have been transferred and the mills made 
sick. The main intention behind this is that 
the private secotor people do not want that 
there should be workers' participation in the 
manapment. Tbe)' do not want that the 
workers should know the day-to-day irregu­
larities being commited by them and that they 
should draw the attention of the public and 
Government towards those activities so that 
action could be taken against them. 
and tberefore, they are not allowing the 
workers' participation programme to succeed. 
If you honestly want that this programme 
should be implemented then the laws shollld be 
formulated in such a way that there re,nain~ 
no option for them and that work 1;'1 S 

participation is made compulsory so that 
both the employer and the employees toget her 
run the management efficiently and with 
this the evil of more and more mills becom­
ing sick can be eradicated. This arrangem~nt 
requires to be enforced in an appropriate 
manner. 

I also want to submit that a new practice 
is obtaining nowadays under which emp­
loyers are getting work from the people in 
he name of apprenticeship even up to two 

ytears on payment of a wage of Rs. 5 per 
da)' and in this way these people do not let 

.A utonomous Corporal ions 
even the minimun wages. There is definite 
need to pay attention towards tbese things 
and if yOU do the needful our friends from 
the Opposition will not be able to level base­
less charges against Government, we have a 

progressive Government and Government have 
taken such steps as have benefited labour. I 
would, therefore, request the Labour Minister 
to implement the labour welfare programmes 
vigorously so that the workers. get more and 
more benefits and make progress and contri. 
bute towards strengthening the Governmen t. 

With these words I support the Demands 
for Grants of this Mi llistry. 

15.30 hrs .. 

RESOLUTION RE: CONVERSION 
OF A.l.R AND DOORDARSHAN 

INTO AUTONOMOUS 
CORPORATIQNS- Contd. 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up further discussion on the 
following Resolution moved by Shri M. 
Raghuma Reddy on the 19th April, \ 985: . 

"This House resolves that the All 
India Radio and Doordarshan be conver­
tee! into autonomous corporatioJ;l~ to 
ensure Qbjectivity, impartic;ility and in~e­
pendence of the mass nledia." 

Mr. Priya Ranjan Das Munsi was on 
his legs last time. He may continue. 

SHRI PRIY A RANJAN DAS MUNSI· 
(Howrah) : The other day, while initiating 
the debate in this matter tooth and nail I 
opposed this Resolution, not in the sense 
that I am to oppose it, but on basic grounds 
which I would like to explain. I hope if T 
explain pOint bv point the whole House wiJl 
join me and obviously the mover of the reso .. 
lution may think of withdrawing it. 

Fi~st of an let me explain and let us all 
understand in this HOllse the basic concept 
of the Indian democracy; and in that light 
the role and function of the radio and 
,television as one of the major instruments of 
rn~dia operations. 

As you know in our democracy we have 
an institutjon caned Parliament where people's 
voice and views and ideas are exchanged. 
Th~~y cc)me into 1iglit through the mass 
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media and tbey ·try to help the people to 
develop opinion on basic issues. We have an 
instrument caned judiciary, in this demo­
cratic organ, where ultimately the interpreta-
tion of the Constitution and interpretation 
of the laws arc explained. We have a text to 
operate all these things called Constituion. 
Our Fundamental Rights and various other 
Directives are very much clearly specified in 
pages after pages based on which people can 
understand the scope of their participation 
in the democratic functioning. 

Now, I highlight these points not because 
I belong to the ruling partl, but essentially 
because I consider that while we discuss this 
particular aspect of the Resolution we should 
first think that we are not essentially the 
party representatives, we first of all are real 
patriots and responsible citizens of this 
country. 

Now tet me highlight the text of the 
Resolution. The Mover of the Resolution 
highlighted three aspects-objectivity, itnpar­
tiality and independence of the mass media. 
If we consider for example radio and tele­
vision as major instruments of mass media. 
then, according to the mover of the Resolu­
tion," its objectivity, impartiality and inde­
pendence must be presered. According to him 
it is not being preserved nowadays.' He 
fe~ls~ therefore, that the House. sbould 
resolve to consider that All India Radio and 
Doordarshan be converted into autnomous 
corporations. 

Now. I would like to explain and I 
hope if I explain in that manner the whole 
House will join with me. For example in 
democratic countries, specially where the 
developing nations are there, their aspect of 
functioning in the mass· media is shch that 
the so-called democratic powers inherited basic 
malaise of colonialism and imperialism and 
are still persisting throughout the various parts 
of the world. Their dealing with the mass 
media are different than ours. 

Now let me refer to the BBC and the 
Voice of America as a matter of example 
because these are two powerful mass media 
instruments of the United Kingdom and the 
United States. If I am not wrong, now-a­
days it has become a fashion among many of 
the people to quote BBC and the VOA white 
trying to jus tify the concept of autonomy and 
independence of the radio and television in 
India. 

I. would very much be deligh ted j f my 
hon. friend. the mover of the Resolution 
can substantiate with records, papers and 
documents the autonomy and independence 
of the BBC. The B.B.C. cannot still forget, 
and it has not yet forgotten, it cannot just 
believe that it is not a mass madia instru .. · 
ment only, it always feels that it is after' 
al,l a major mass media instrument in the 
United Kingdonl which still feels that it can 
rule here and there in its own way. 

Mr. Deputy Speaker, Sir, the Britisb 
Broadcasting Corporation can take up the 
matter independently w,hat is happening in 
Punjab, can discuss the matter independently 
what is happening in Uganda, but never in 
the name of utilising the independence and 
autonomy it tried to highlight and differen­
tiate the causes and sufferings of those people 
who still feel that Ire]and should be an 
independent Republic and they can have 
their own activities in lreland. I do (lot say 
it should be there, l' ut what I say is, in the 
name of their own super independence they 
use this instrument in the global nature to 
condemn X or Y nations for their own design 
'" hich suits the British diplomancy in their 
usual term of their old colonial rule to 
uptodate behaviour, but they never teU 
independently and emphatically about the 
matter concerning the affairs' within their 
country. Now, Mr. Deputy Speaker, Sir, 
once this matter was referred, then it was 
stated that· after aJI every Corporation will 
have to discuss everything independently but 
discarding national interest. If that is the 
national interest of Britain and is being served 
by the British Broadcasting Corporation as an 
independent, autonomous Wing, what horm 
is there in All India- Radio and TeJevi. 
sion .which is now functioning absolutdy 
objectively safeguarding the interests of the 
country'? \Vhy should 0 ur Mernber~ fecI 
agitated ? Our Members feel agiatcd for 
two reasons. I will give some examples of 
this. I feel, the Members do often feel 
that the radio and television only ca tcr to 
the news as the spokesmen of the Govern. 
ment. I do not deny that fact. It is a fact 
that the Government report. news, items, 
Ministets' speeches, and Ministers' references 
are often quoted giving special priority to 
time in the Tadio and television~ J do not 
dispute "at all that thing and there, if some 
members of the political party feel that their 
viclt's und their news are. sufficiently conlmuni .. 
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cated to the people through that channel, 
I do share their sentiments, they can easily 
feel that objectively and independently radio 
and television are not functioning. 

Now, let me come to explain the point 
of independence and autonomy aod the so .. 
called objectivity. 

MR. DEPUTY SPEAKER : Please be 
brief. 

SHRI PRIY A RANJAN DAS MUNSI : 
I cannot be brief? 

MR. DEPUTY SPEAKER : You have 
already taken 26 minutes. 

SHRI PRIY A RANJAN DAS MUNSI : 
How can it be ? 

MR. DEPUTY SPEAKER: Last time 
you have taken 26 minutes. 

(Int errupt ;ons) 

SHRI PRIY A RANJAN DAS MUNSI : 
No, Mr. Deputy Speaker. You were not in 
the Chair on that day. On that day I spoke 
for one-and-a-half minutes and there was a 
quarrel and half of my speech was expunged. 

MR. DEPUTY SPEAKER: I think you 
have taken 26 minutes. 

(Interrup.ti(Jlfs) 

SHRI PRIY A RANJAN DAS MUNSI : 
Mr. Deputy Speaker. Sir, in fact, I am 
speaking today only. On that day it was a 
rehearsal of voice and counter-voice and 
nothing else. 

Mr. Deputy Speaker, Sir, radio in India 
and particularly tel~ision in India-tele .. 
vision in India operates in one channel and 
Radio in India operates through many many 
stations and I do not know any otber part 
of the world which operates so many sub­
stations and stations in one country as India 

. is operating. It is not All India Radio, All 
India Radio means Akasltwani news catered 
to by Delhi. It is not that. We have regional 
centres and sub- regional centres. Two types 
of things are to be explained through the 
mass media organisation-one is the news 
and the other is the views. So far as the 
news points are concerned, I think most of 
the Memhers are in unanimity that there is 
a wide coverage so far as news items are 
concerned. but I think the agitation is on the· 

point of views -on a particular i.ue tbe 
reaction of the A party or a B party or a 
C party, how it is related. 

Mr. Deputy Speaker, Sir. the B.B.C. 
during the Falklands war-and about B.B.C., 
as I stated, in matters of South Africa what 
role do tbe play? Sir, a few footballers and 
a few cricketers two years before preferred to 
join the South African contingent to play the 
sames. An interview was taken as to why 
they were going to play for South Africa. It 
was highlighted by the B.B.C. But the coun­
ter opinion that, due to the cause against 
apartheid, the cause against racialism, people 
want to boycott their goi ng to South Africa, 
was not highlighted. 

In this matter, in the London University 
itself, in the student campus, the debate was 
organised, 2 or· 3 years before when Mr. 
Ardiles went to South Africa, BBC 
highlighted that aspect but did not give the 
parity of that news item w~ich condemned 
Mr. Ardiles going to Sough Africa. It 
precisely gives tbe ides that in the name of 
independence and autonomy, the actual 
interest of the colonial ruler was sought there, 
not the interest of the people. In India and 
in many other developing nations which have 
just emerged from the bondage of slavery 
and exploitation, these small or weak parts 
are allowed to operate tbe independent radio 
and mass media stations, what will be the 
danger? Frist of aU, let us for a moment 
forget that there is All India Radio in India. 
Let us forget the Door Darshan in India. 
Let us think tbat some Corporation is there 
headed by X, Y or Z. You know that it is 
true that the developing countries, especia lIy 
the third world countries, are facing every 
day a kind of assault from the imperialist 
and colonialist forces in many designs. 
Suppose a particular part of Tanzania or a 
particular part of Bangladesh or a particular 
part in India is in trouble to th~ t extent 
which endangers the unity and sovereilDty 
of the country, suppose there is an independent 
Corporation free from all controls of the 
Government and, if necessary, of the Parliament 
also, that Corporation engages people from 
abroad continuously to campaign, propagate 
the views in a manner which an incite the 
people to join and unite more ~ffcctive]y in 
order to satisfy the evil designs of the impe­
rialist forces and other designs. what win 

happen? I am now referring to the incident Chile 
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One month before the date of the cruel assassi­
natioD of Salvador Allaooe, it was not only 

over tbe. national isation of mines that the 
,·trouble started but it started with the news­
paper and radio station also. In their broad-

,Galling system, Mr. Salvador Allande's speecb . 
was DOt sufficiently hi.blilht related to the 
people. The objection was raised in Parlia­
ment of their democratic Government. Why 
was it so ? It was found that the people 
who are appointed there are having from 
that time their allegiance to the man who 
Jed the people of the nation. When Salvador 
AUande was not killed, half-an .. hour before 
that. the news was broadeast that tbe people 
should be ready to revolt against Salvador. 
It was not my speech. It was tbe report of 
the Commission by Mrs. AUande who 

. travelled the whole world after Salvador's 
asslssination. The designs of imperialist 
agents and colonialist agents do often operate 
through medias. I am not blaming the news­
paper. But the fact remains, throughout the 
developing nations, their counterparts and 
agents are actively engaged. In a country 
like India, Bangladesh, Tanzania, Nigeria and 
all the countries which are still struggling, 
not within the third world, but if all the 
countries join together, if their powerful 
instrument is declared as independent in 
nature free from the control of Government, 
I am sorry to say, it will not help ultimately 
the nation to prosper and advance. 

I said the other day that Jagjit 'Singh 
Chauan got the advantage to incite tbe 
people in London, specially tbe Sikh commu­
nity because of the advantase of BBC, 
because of the advantage of Voice of America. 
If independent Corporation in India would 
have been there today, thank God, . who takes 
care of the nation'll do not doubt the 
bona-fides and integrity of any political 
party in Parliament, whether Janata, or 
Congress or C P I or CPI (M). I only 
feel whosoever come to rule the country, they 
take care of the media to that extent that 
ultimately they do not endanger the unity of 
the nation. That is the most important thing. 
Today when we are discussing this rcsolut,Qn, 
we are discussing about playing an a~tive role 
when the basic unity is questioned b, the 
country by certain forces which we{~npw pr. 
If you compare with DBC functiot\ipg and 
Voice of America functioninl wbi<:~ ulti­
mately operate not for United Sta~os. ,and 
LonGon but· operate fQt,c:ludcatiae. 'OI*"a­
.... taci.tina pooph ala ..... '0"" 

London and United Srates, if you compare 
in that angle, in this attitude, 1 am sorry we 
are misjudging the point and de-valuing tbe 
point of our mass media organisation. The 
point that I would like to make is this. 
Members, may feel that news is broadcast or 
televi~, but the views are not taken care of 
sufficiently. I would, therefore, make this 
suuestion to the hon. Minister. If possible, 
increase the time of the television and radio 
to that extent. During Parliament Session 
we discuss all kinds of major issues. During 
the Assem bly Session we discuss almost aU 
major issues. Please consider my suggestion. 
After every Parliament Session, you provide 
half an hour on the radio and give time to 
every Opposition leader to spell our the 
burning issues of the nation and also their 
opinion, if they want; and also provide an 
answer-session to the Government, both 
Centre and States, for another half an hour. 
It will establish a new democratic cultLlre in 
the country. By that the agony and anno­
yance of some of the people can be taken 
care of. This is my first suggestion, and this 
is for both the States and the Centre. 

Radio and Television are not merely to 
give you views on politics. They have to 
cover the social and cultural aspects also, 
including promotion of human values, aduca­
tion and science and technology. We may 
not think of producing atomic energy for the 
purpose of wac, but we may like to devefop 
atomic energy or nuclear energy for energy 
purposes, for peaceful uses. I f there is an 
independent corporation and man is 
appointed there who is basicaJly opposed to 
the philosophy of science and technology in 
the country, he may go on propagating a 
view which is against the basic interests of the 
country. We have two things in the country. 
We have. the political interests. the interests 
of the respective political parties, and we 
have also the national issues where we are 
all one. If individual issues or party iSfUCS 

are opposed, I do not mind. But if the 
basis of the national iss uses are questione~ 
every day. do you think it wiIJ help the 
country to grow? On matters of communat 
harmony, we are one in the House. On 
ma.tters 9f national unity, we are one in the 
House. On fighting imperialist forces. we 
arc one. Our economic policies may be 
q.uestioned by you. That in different. We 
may say tbat we are fighting for youna 
people. tbey should be provided job~t and all' 
lhat.. tNt ¥O\l t,naf b .. ~e.. 4~ttC:feDt view, 
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That is a different thing. That can be given 
expression to on radio and television, but in 
a manner which will maintain the dignity of 
the radio and television. Therefore, my 
proposal is this. If you make it a wider issue, 
in the name of independence, objectivity and 
aU that, then I may warn you that whatever 
is left in-the country in the name of unity will 
be destroyed. You do not know how they 
operate. A single column article in the 
Statesm'an in Calcutta in 1965 led to huge 
communal riot". A single news item-I do 
not like to refer to the name-after the 
ass!ssination of Shrimati Indira Gandhi by 
a news ageney cr\!ated havoc in some parts 
of the country. If these things can be done 
by a small thing, think of the dimension that 
an institution like this, if it is created, can 
do; every Tom, Dick and Harry will do 
whatever they like. What England can afford, 
what the United States can afford, India 
cannot afford. This, we have to understand. 
There we have to make the categorisation. 
That is why I have come forward with this 
suggestion. 

Radio and television have to cover some 
wider aspects. Take, for Instance, sports. 
Those wh\) are Ministers, I do appreciate, 
do not find time to waich the performances; 
they have to obtain reports only from their 
officers. In the name of Pandit lawaharlal 
Nehru one unique thing wac;; done by late 
Shrimati Indira Gandhi I remember, in 1980, 
it was she who initiated a few of us, "Why not 
bring the whole world in the field of sports 
through a tournament dedicated to lawaharlal 
Nehru?'" For the first time we started the 
Nehru Tournament in Calcutta. The West 
Bengal Government gave aU the support to 
make it a success. It was the first interna­
tional tournament and teams from Latin 
America and China came. Shrimati Indira 
Gandhi inaugurated it. This international 
tournament is increasing the prestige of the 
country every year. We never dreamt that 
world professionals would come and play in 
India. Forget about Latin America; we 
never thought that Russia would come and 
play in India. Last ye3r in Cochin the soceer 
finals were between Yugoslavia and the Soviet 
Union. Thousands and thousands of people 
watched. But_the television did not cove~ 
anything. The T.V. could have earned a 10t 
of mom~y b~C'ause people from outside wanted. 
to buy the time .for their channels. I begged 
with the T~tevision Department, but nothing 
happen~d. Similarly, ~be Federation Cup " 
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is going to have the finals· in tbe second week 
of May in Ban_lore. We have made a 
request for live coverage. But they may not 
give it. If there is no time, Why don't you 
increase the time? Sometimes they say that 
they do not have the camera or the screen. 
These are not the arguments to be given. You 
are not to project always the politicians. You 
have to project s ports, music and social 
welfare aspects. But nothing is done. Sport&, 
especially, is very much neglected. I request 
the Minister to constructively engage tbe 
young forces. You may immedia~ely open a 
regular channel for sports in T. V. You 
immediately, start a regular channel for 
sports. In Calcutta a unique stadium bas 
been built wljich is the pride for the whole 
country. It will be completed very soon. 
I mportant games are being conducted there. 
Another event is noing to take place day after 
tomorrow. I do not know what arrangements 
the Doordarshan is making to project such 
events. These are important things. What 
wrong is there to have another channel for 
sports only. 

Another point 1 want you to consider 
objectively. In India our literacy is low 
especially in semi-urban areas and villages. 
With our sense of maturity and with our 
Indian typical ~cciety~ aping western society 
and anow ing permissive things on the TV is 
not good. In the Western countries their 
cuI ture is entirely different and even children 
with a cup of whiskey in their hands they 
enjoy the programmes along a10ng with their 
parents. So you have to be very particular 
about the projection of films on the TV. 
Why do you do it 1 I can understand the 
parents after returning from office require 
some relaxation. You know the students 
have to complete their lessons for the exami­
nation. If you are to screen an y movie on 
the TV, do it after 10 O'clock in the night. 
In every part of the world movies are shown 
after 10 or 11 or late in the n iSh t when 
children complete their studies and go to bed. 
You show your movie with all the obnoxiou s 
things right from 7.30. The parents will stop 
the children. 'Don"t come, go and study your 
lessons.' But they will peep through the 

: window or the screen. These are not helping 
our family culture, the typical Indian culture 
or the parenthoOd. You kind.y do it after 
10 p.m,· What· is wrong "/1 If the children 
want to see; let· .them. see after tbeir studies. 
Or on every hoI iday yoU~'QqlJ h."e it, at . .tO in 
the motaina. But yO\1' deliberately' .d~ at 



• ~ .., t.J> • /Ir 

2" Relo/"tio,,'~: ~onverslon VAISAKHA. J 3, 1907 ($ AKA) 
of A .1.R. tllld Doordarshan 

into Au lo"ollU1Us 298 
Corporations 

6 .30 or 7.30. Nowadays children give full 
names of the heroes and beroines and all 
kinds of things. I tell you this is not helping 
us. Progross does not mean this kind of 
advancement which is spoiling our national 
character and values. I suggest to you to do it 
after 10 or 10.30 wben it will be appreciated 
by the parents. 

MR. DEPUTY SPEAKER: After 10.30 
you mean students will go to sleep ? 

SHRI PRIYA RANJAN DAS MUNSI : 
The students can see and they can afford to 
see. But why do you do it at 6.30 or 7.30 
p.m.? Then if you forbid the children, then 
they will make it a point to see it. 

MR. DEPUTY SPEAKER: They will 
not go to sleep until we go to sleep. 

SHRI PRIYA RANJAN DAS MUNSI : 
About the projection of films, I do not know 
what is happening in TV. Either they do 
not have money or they select. 

MR. DEPUTY SPEAKER : Now the 
time allotted for this is over .... 

SHRI RAM PY ARE PANIKA : We 
want more time. At least 4 hours we want. 
This is a very important subject. He bas 
brought the subject. We want to discuss it. 

MR. DEPUTY SPEAKER: We win 
fix 2 hours. 

SHRI RAM PYARE PANIKA: 4 
hours. 

MR. DEPUTY SPEAKER: For the 
present, we will fix 2 hours. Upto 6 O·clock 
we can continue this. Do you want to sit 
again after half-an-hour ? 

SHRI RAM PYARE PANIKA : No. 

MR. DEPUTY SPEAKER: Then~ let 
us fix 2 hours. Then we will see. Is it 
all right? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: We Bre 
extending 2 hours just now. Mr. Priya 
Ranjan Das Munsi to continue his speech •. 

SHRI PlUYA RANJAN DAS MUNSI : 
No~adays through the movies you can 
educate the children I do Dot know who tbe 
ec;~ are. Ther,e.,. films whicb are 

utter flops which are to be screened. But 
there, are better movies which are given 
awards, which are very real I dOD't know 
why every month you don't make a fixed 
programme that at least one movie should be 
there, a kind of biogrophy or a life struggle 
or something like tbat. There are so many 
stalwarts of our country. But nothing is 
shown. If there is an occasion relating to 
Shivaji Maharaj, they will show a little bit 
of it. If there is occasion of any particuJar 
great man's birthday 'they will try to show 
something. Why don't you make a 
calender? Every month you should show at 
least one movie which has some educative 
value to be screened. It is not there. 

Regarding regional films there are many 
important regional films like Telugu, 
Malayalam, Tamil, Oriya and Bengali. 1 
must appreciate especially the Malayalee films. 
Once upon a time we were proud of the 
Bengalee films. I must give my compliments 
.to malayalee film directors. In some films 
the standard is better than the Bengalee 
films also. With a little bit of dubbing why 
don't you screen that Malayalam film? 
Why do you screen on the national pro­
gramme MaJayalam or Tamil film where 
there is no dubbing? We cannot follow it. 
What is wrong to give a dubbing to it? 
You could do it. There are very good 
MaJayalam movies and this can be an 
exchange of ideas and things like that. So, 
this is about the films. 

Now, about Music. Sir. you know that 
in our country people cannot afford to go to 
big cities and enjoy the music from the 
great artists paying huge amount. It is very 
difficult whether it is famous Lata 
Mangeshkar or artists like Anup Jalota. TV 
can take the responsibility to screen every 
month. There can be two types of things. 
One thing can be teaching the students in a 
particular gharana style for half an hou~' or 
so. On another day you may devote for 
any special or renewned artist, for his 
exclusive contribution either in instrumental 
or vocal music. What I say is this. I had 

. been to ,China last year. I was surprised 
to see a very interesting thing in Chinese 
television. There were sume songs and 
poems on the revolution led by Comrade 
Mao Tse-tung. What did they do? Every 
month one programme should be there 
depictina the poetry and sonp on the 
revolution. Based OD the dream wbic;b tlr: 
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leaders' dreamt for Chi'na and what China 
today is~ there is a comparative story. It is , 
a unique programme. I enjoyed it like 
anything. On another day Chinese folk 
dance and folk culture coaching was there. 
It was shown in television. It was a train­
ing programme. They were danciDI, training 
and explaining. One of such prog-rammes 
I saw in the hotel room and the bearers 'and 
the stewards were giving a careful watch 
and they copied it. I came to know how 
great was their ancient culture in China. 
What is wrong in the great gharana of 
Allauddin Khan after the great Tansen? I 
was asking a question the other day about 
Rabab music. A tape record has been lost. 
In Indian classical music today many 
students in classical songs do desire that at 
least one visual should be there of some 
eminent artists ]ike Bhimsen Joshi 'or Ali 
Akbar Khan. He may teach once in 6 
months, twice in a yeay to the students 
explaining the ragas and all these things. 
It will have tremendous educative value 
Learners get benefit out of it. Many people 
can benefit. But nothing of this sort is done. 
Hardly any such programme is there. 

There are interview programmes. Such 
interview programmes are there for hardly 
half an hour or 20 minutes. There are only 
Questions and answers. There are fair 
looking people of the TV centre; they talk 
and exchange their views and then the pro­
gramme is over. It does not help. I 
sometimes feel really shocking when I see 
s'ome progammes on TV. Probably they 
cannot hire the competent people. There 
are their own group of people in the TV and 
their relations. I have taken some photo­
graphs. On some occasion what they do is 
this. You will be surprised to know this. 
If you take the programmes of a11 TV stations 
and meticulously keeep track of th~ photos 
you will find that 3 or 4 are repeated once in 
a year. They are the ~.~~~ faces. You 
find same fac~s in the annual fubction of 
TV~ You find the" same faces in any 
special function of TV, of course, with some 
different sarees and kurtas. Are you so 
incompetent even to bring people? Can 
yo~t' not bring some new faces? So, this 
kind of vested interest is operating in TV 
stations. This should be removed. I think 
the Mtnister will, take note of this. 

About the Youngsters, thero is a pro­
fWlll1lC in Calcutta Door Darsban. It is 
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'Youth Times~ and in BengSl.Ji it is called 
'Tarunderjnya t for the young people. This 
programme was very nice in the beainnina. 
But nowadays the persons who perform 
those programmes. first of an, are not 
young. 

MR. DEPUTY SPEAKER: They aro 
performing for the young. 

SHRI PRIVA RANJAN DAS MUNSI : 
Earlier the programme was by the young. 
The moderator I should say is more than 50 
or 5S. If these people who participate are 
considered to be young, then, God alone 
will help the yougb of thig country and the 
younger generation. What is happening is 
this. There are some vested interests in 
every television station. If your son or 
daughter is a talented one, he or she must go 
through the audition test. Then only he or 
she should be selected. What happens is 
this. There is a channel. There is a 
cameraman's lobby. There is the Producers' 
lobby. If cameraman's lobby is not 
cooperating with the producer then the 
production will flop. What they do is, they 
make an exchange programme. They say, 
this time you give 3 of your nominees. Next 
time I will give you nominees. In such 
mutual excharge, real talents are not coming. 
I told one day the Director of Calcutta Door 
Darshan, "Why don't you do one thing: 
Take the judge from outside for the 
Audi1ion test." There should be a panel. 
They should say for the next 3 months these 
are the people who will be selected from the 
panel who will perform for Tarunderjnya 
programme and other programmes. They 
can invite people from the rural area. But 
they don't do it. They will call individuaUy 
for 'auditton; but they will not, pay. 
U Jtimately it is the exchange programme of 
th4' cameramen's lobby or producers' lobby 
which will prevail. This lobby you kindly 
destroy. If you want I can prove, it. After 
Parliament session is over I can give to the 
Minister dozens of such examples where 
they are doing· this kind of thing. If we 
want to attain objectivity this kind of activite 
must stop. It should not be done. I hope 
the hoo. Minister will look it. 

The last point which I wish to make is 
regarding interviews and debates. The only 
item I appreciate in TV nowadays is the 
Quiz competitions. Tbcy are very nice. 
Tbey are tffoctively dealt wltb b, ~t 
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peo'pte. y oun8~stcrs and even elderly 
people do gain a lot from hearing. Quiz 
competitions, and Qui~ question. What I 
suggest is 'this. When you conduct inter­
views aud discussing in TV it is my feeling 
that we never get lively debates for one 
simple reason. Either you do it hurriedly or 
you compel tbem to go through a guideline. 
J t is my experience. Now when a guideline 
is there, the moderator goes on pinking. The 
debate should Q,ot on like this. You may 
do it in a live manner. Dontt do it burn. 
Otherwise it becomes very duH, if the speaker 
feels that either the cameraman will show the 
finger or the moderator pricking him because 
he is crossing the guideline. This kind of 
debate will never get life. So, you have to 
see this aspect also. 

Sir, in the Radio also so far we have 
maintained the independence, ohjectivity and 
autonomy. I would only request the hone 
Minister as well as the mover of the Resolu­
tion kindly to consider my requests and I 
would request the hone Minister that after 
every Parliament session. he may consider 
providing an opportunity in case the leaders 
from the Opposition want to speak on any 
issue they like, for 15 minutes or 30 minutes 
and the, party in power may answer the 
points raised by those leaders. Similarly, in 
the States after the State Assembly discus­
sion, you can allow any Opposition leader or 
a particular political party to raise any issue 
they like and answer the points on behalf of 
the Government. If this kind of debate 
starts, I think the political leaders will be 
more responsible. I do not think that all of 
then will be like Mr. Tohra, or Mr. 
Longowal or . Mr. Talwandi. There are 
patriots also and they will contribute effec­
tively and the reason for the grievances 
which he has brought out in his Resolution 
will be over. I would therefore request the 
mover of the Resolution to withdraw his 
Resolution considering the seriousness of the 
situation in the country and not allow 
himself to be trapped, provoked or influe­
nced directly or indirectly, by the agencies 
who are oprrating mainly to disturb the unity 
of the country. 

THE MINISTER OF STATE OF THE 
M.INISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL). 
Sir, I am happy to announce Mr. Das Mllns~ 
wiU be· happy to note and, the .. House _. wilt 

be happy to note-that tbe football matcll 
to be played between Qatar and Iraq will be 
telecast live on the StJt, on the national 
book-up. 

SHRI G. L. DOGRA (Udhampur) : Sir, 
I oppose the Resolution move' by Sbri 
Raghuma Reddy. I do not want to deliver a 
long especially after Shri Das Munsi who dealt 
with the subject very elaborately. He has 
given various arguments which could be taken 
as being in favour of the mover of the 
Resolution. He has suggested' for improving. 
and functioning of t,he Television and Radio. 
But, Sir, I would like to say that the reasons 
given by the hone Member, who initiated the 
discussion on the Resolution are not convinc­
ing to me. I heard the debate on the 
Resolution and the arguments that were 
given in favoured the Resolution were so 
superficial, according to me, that nothing 
substantial was,said in favour of the Resolu­
tion. If these media are made as a 
Corporation, it is not going to make it work 
efficiently not it will work with independent. 
It will create more complications, on the 
other hand. 

Now, the hone mover of the Resolution· 
referred to Pandit Nehru's statement on 
Radio. What he said was that' excepting in 
the matter of policy, for day·to·day problem 
it can be looked after by a corporate body. 
But, what is use of bringing it under cor .. 
porate body? We have seen that Television 
would not have expanded as much as it is 
now it been controlled by a Corporation. 
The present expansion in TV in a very 
short period could take place because it has 
been under the control of the Government. 
we should feel proud of it and maximum 
expansion in TV network has been possible 
within a minimum time. I do not think that 
in many countries, this has been done. There­
fore, I plead with the hone Minister thnt we 
must not put TV in charge of a Corporati('n. 
If it is brought under the control of a 
Corporation, it will lead to so many red .. 
tapism. It wiIJ face so many obstacles. 
Nowadays we want that both the media, 
Television and Radio, should improve very 
fast and they should be able to react to the 
situation that arises from day-to-day and 
that is only possible if it is run by the 
Government or by a Government Depart­
ment.",: We know the situation around us. 
W~'WaDt,.to keep p'cace with'our neighbours, . 
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and we cannot ignore as to what is happening 
around us. I do not want to go into details. 
But who can keep the nation informed about 
thirigs that are developing ? Who can tell the 
people as to what they should do and who 
can inform them of the dangers? It is only 
the network of radio and television that gives 
us a true picture. So, we cannot ignore the 
situation and we cannot dist urb the arrange­
ment that has proved so far so good and so 
progressive. 

Regarding programmes, certain members 
have said that there should be some change 
in the programmes, whether it is picture or 
something else. We cannot ignore the fact 
that radio and television have improved very 
much during the recent months. These 
changes are possible only because the bon. 
Minister is able to take interest in it. He 
can ~so contribute more by giving instruc~ 
tions " to the Ministry. He responds very 
quickly to all the constructive suggestions 
which corns not only from the members of 
this House but from other quarters as well. 
These are the main things which I wanted 
to say. 

There are educational programmes on 
both radio and television. I think the 
Ministry of Education is having a new 
pattern of education and to popularis.e it and 
al$O to belp the open university scheme, 
radio and t~levision can play a great part. I 
feel that this is not possible unless it is fun 
as a Government Department. If you have 
a corporation instead, it will become difficult. 
This is another point which I wanted to 
highlight. 

Originally radio and now television have 
given new life to writers. In my area~ the 
language Dogri is only spoken and not much 
is written in the language. But then there 
was some awareness amongst writers and 
they started written in this language, which 
is till now only a spoken language. 
But now they are producing literature in 
this language and An India Radio jn Jammu 
has done a great deal to revive tIl\: language, 
to revive the folklore, the folk SOl1P:S and it 
bas even helped to creat new pocts, new 
singers and new musicians. This is also true 
of Kashmiri and Punjabi and this is also 
true of many other languages. So, these 
are the things which can be done only 
because it is not a corporation. Once it 
becomes a corporation, you cannot . even 

open a sinJ)e new branch of All Jndia Radio 
or a new station so far as TV is concerned. 

Even in tb, field of agricultural develop­
ment. radio is doing a lot of service. It guides 
the illiterate farmers and illiterate peasants. 
The Ministry guides them as to what to 
produce, and how to produce programmes in 
various languages. This could be done only 
if there is coordination between, various 
departments. Once they become corpora­
tions, their functioning would be sabotaged. 
As such, I request the mover of the Resolu­
tion to withdraw it. 

We have just started developing Radio 
and Television. When we give suggestions, 
we can go upto a point. If the mover wants 
to stifle their functioning. he may press his 
point. Otherwise, he should withdraw itt 
since it is not desirable. 

B. B. C. was quoted in respect of both 
Radio and Television. Some people listen 
to BBC, because they want to hear anything 
which is anti .. C~ntre or anti·Government. 
Otherwise, BBC has nothing special about it. 
BBC gives an imperialist twist. It does not 
give any news, unless it serves its purpose. 
I feel that quoting BBC is not a very good 
thing. BBC is not a model. It is in Great 
Britain. There are other radio stations als o. 
They say so many things. Natura}1y, I do 
not aJTCe with them. 

We should have only a departmenta1 
agency, and also an agency which gives news, 
and programmes on education and develop~ 

ment activities and keeps us in touch with 
events. Therefore, 1 oppose this Resolution. 

As far as foreign countries .are concerned, 
our people living abroad, particularly, are 
not able to have access to AIR programmes 
or news channels. OUf Ambassador in 
Moscow told me once that he could arrange 
for our news from AIR being relayed from 
the Moscow Radio, so that people living in 
that area could listen to what is happening 
in our country. But we should do something 
i -e. independently broadcast news, so that 
our people living abroad, e.g. in Europe, 
Scandinavian countries, Great Britain etc. 
are able to Hsten to our radio. 

Our Government has done something for 
eastern countries~ because probably it has 
some strong station in Calcutta from where 
riews goes to south-east Asian countries. We 
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are a lreat country. People look to us .for 
so many things. We should make arrange· 
ments to ensure that our people living in 
various countries get our news there. 

As far as programmes on Television are 
concerned, educational programmes should 
be there. We should also increase the 
timings, if necessary. The duration of the 
national programmes shown in the newly­
installed stations should be longer, so that 
people can see and listen to them and receive 
education and know things, because there is 
no subs titute to Television. There is no 
p dper, whethe r in English or vernacular 
languages, to substitute your T. V. and radio. 
Don't go by the opposition people, bacause 
whatever the government wants to tell, goes 
to them. Parties are not favoured by All 
India Radio and T. V. when they say great 
things about independence. 

Recently, the Home Minister issued a 
statement on the Punjab; the same evening. 
there was a discussion on the T. V. Poor 
Shri K. K. Tewary was surrounded by three 
persons. One of the mediators looked like 
a provoker. If somebody says that there is 
no independence in your T. V. and the 
Radio, I feel, he is not in touch with what 
you are doing or he does not want to confess 
to it. After that statement, I was convinced. 
~oor. Tewary was being lifted by ~them, three 
of them: one of them was myoid friend, 
Shri K. K. Gujral. and two Sardars were 
there. I don't think anybody would feel so 
m~!ch embarrassed as Tewary felt. I only 
say thi:"; because your institution is very 
independent. For God's sake, don't allow 
them to go beyond that. What 1 say was 
too much. 

So, I support Mr. Munsi in having a 
channel for sports; it shuuld be there. 
Programmes for children should be for longer 
hOUfS and every educative ones, very interest­
ing ones. With the~c remarks, I oppose the 
resolution, but through you 1 request' the 
hon. Minister not to yield and go on improv­
ing on wha t your predecessors have done so 
that we want make T. V. and Radio A-one 
and see that they become so strong that 
people living a broad could a]so listen to us. 

[Translation] 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, the hon. Member 
wants Doordarshan to be converted into an 

autonomous body. When be moved his 
Resolution' and was expressing bis views, I 
was thinking that after all what those consi .. 
derations were' on the basis of which he 
wanted Doordarshan to de converted into 
an autonomous body. Would he like jt to 
be brought on the lines of the B"B.C. 
Would he like it to function l1ke the B.B.C. 
which had broadcast the threat of direct 
action against the political leaders of a 
friendly country, given by certain elements 
working against that country? Or does be 
want to make Doordarshan a body like the 
nne in the USA. I think perhaps every 
month some sort of malicious propaganda is 
made over the U.S.T.V. network against one 
or the other elected government. These kinds 
of bodies, whether they are in America or in 
Britain, subscrive the interest of the ruHng 
party or some other class with vested interest 
is one way or the other. But in our country the 
situation is altogether different. It is surprising 
that even our communist friends support such 
a move Clnd when they make such a plea. we 
are surprised and feel sad. To support their 
point, our friends fr,om the Opposition have 
Quoted the late lawaharlal Nehru. The late 
Jawaharlal Nehru was a great democrat and 
he had . said that in due course we could 
think of such an arrangement but our demo­
cracy was still if) infancy and that we had 
different compulsion~ and challenges' b~fpre 
us. :o'urs is a 'counti-y fuJI c,f .djve~sjtles. 
Varied cultures,' numerous languages, conven­
tions and faiths exist in our country and we 
have to move forward keeping all of them 
together. In our country people can be 
sensitive even to the changing of the name 
of the All India Radio to Akashvani and in 
such a situation, if it is made an autonomous 
body, then a time may come when it may 
be managed by such people who may take 
decisions which may go against the interests 
of the country. Today, the clouds of grave 
danger are hovering over our country and 
there is also a danger from certain misguided 
people to the integrity of OUf country and. 
at this moment, a. heavy responsibility has 
fallen on our Doordarshan and Radio net­
work to create the feelings on oneness among 
our peop1e. In 1962, when I was a student, 
Lata Mangeskar's song. Ai Mere Watan ke 
logo' had created a feeling of oneness and a 
feeling of sacrifice for OUf country. 

My friends have cited an example that 
the. ?~~~~ .of S,~!! In~ira Gandhi's funeral 
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tn'octssiot1 were sbo"n aver the T. V. net­
work. Smt. Indira Gandhi la1d down hci 
life for t·he integrity of the country. Tbe 
enemies of the nation assassinattd her. By 
showing her funeral procession, these media 
had done· a sreat service to the nation and 
created a feeling of unity in the minds of 
the people. It bad made them aware of 
wbat they bave to do for the society and for 
the society and for their country I do not 
think such feelings can be created in thC 
people after it is made an autonomous body 
and the propokd body will not be able to 
achieve this aim. Ours is a developing 
country which has adopted certain policies. 
We have certain abiding policies like the 
po1icy of non-alignment. It is possible that 
tomorrow the Chairman or the Director of 
the proposed autonomous body may not like 
this policy and may start speaking against it 
and in such a situation the entire nation will 
be put in an awaward and ernbarassing, 
position before the international community. 

Secondly, we have to create an atmo,s­
phere of development in the country. When 
the Prime Min~ter, of any other Ministe·r 
inaugurates some scheme or Jays the foun­
dation stone of ~om~ projeqt( i" Deihi or 
elsewhere, that function is tel~cast over the 
media and .is seep by tbe peopl~. sittini in 
tbc·. far off places Uke. J A,1mor.a, ,Pit.horaprb, 
Kanyakumari, . etc .. ~4. they bave ,~-.feeliJ1J 
of participation in the COUtttry"s developJ;ll~n~. 
Also, effQrts are on tp expand and further 
develop the Doordarshan netw·ork. In this 
connection, there will hardiy b~ ~ny Me~ber 
of Parliament who has not ,written to Shri 
Gadgil for instaliing a TV tower in his 
area and there will be many like me in whose 

. area a TV tower has been installed but still 
I have requested instaUation or another TV 
tower in another district becaQse the people 
of that district are a.ngry with .me. When we 
the representatives of the people considering 
it a necessity are putting pressure for getting 
more TV towers installed in ,our .areas, we 
want that this facility $hould not be limited 
only to 70 per cent people, but it'should be 
extended to cent per cent popuJation of the 
~ountry. 

[English] 

PROF. N. O. RANOA : There shouJd 
be a TV set in eo/ery Panchayatghar. 

[Translation] 

SHRI· HARISH RA W AT ;' Shri Ranaaji 
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has rilhtJ, iaill sO. We a'lso want that in 
Ponchayatthars, community TV sets should 
be in·stalled so that the poor in the viUales 
who cannot purchase TV sets may be able 
to view it there. 

1 feel that the conversion of tbe Door­
darshan into an autonomous body will not 
help in its development. As long as it remains 
a Government Department, Government' 
can exercise control over it. They can feel 
the pulse of the people rightly and guide it 
a~cordinaly. Therefore, -my request is that 
the Doordarshan should remain a Govern­
ment Department. We need not copy any 
other country_ We have to prepare our own 
model according to the requirements of our 
country. The present set-up of the Door­
darshan and AIR is ideal keeping in view the 
needs of and the circumstances prevailing in 
our co~ntry. The times are changing. The 
present is the time of transition. Changes 
are taking place in the fields of science, 
technology, communications, etc. Therefore, 
I feel that unless there is hundred per cent 
official control over it, no Government and 
none of their policies, even the national 
policies, can succeed. I would, therefoJe, 
r~quest the ,han. Member who bas moved 
this Resolution not to malign the media by 
being motivated by pplitj~al con&iderations. 
Such things cause harm to the country. 
Kindly do not do any such thing which may 
cause a . set~ack to the work being done in 
this sensitive sector or may create difficulties 
in the way in which this wing is functioning. 

We are going to celebrate the Silver 
Jubilee of Doordarshan this year. It was 
started 25 years ago. The way you have 
rapidly expanded it during the recent past. 
particularly during the last one and a half 
years, Mr. Minister, I want to congratulate 
you specially for that. There should be no 
let-up in this programme and action to 
implement it should be taken speedily. 
But, at the same time, this thing should also 
be kept in view that Doordarshan does not 
get more commercialised. Advertisements 
which do not conform to our policies should 
not be accepted. Someti.mes such amusing 
advertisements are telecast that one is 
surprised how these are being shown on TV. 
I want that money should not be the only 
consideration in accepting advertisements. 
They should be in consonance with our 
national policies so as to create an atmos­
phere of (jevelopment. proaress and unit)'. 
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Our pttitude towards Doordarshan should 
not be determined by too much' or" deipart­
~nental corisiderations. 'We' ~hould try' to 
bri~g professional talent to the' fote," who 
may 'ba ve ,permanent association with it and 
whose interes ts may also be associated with 
it.' Ou~ TV programmes should be such 
that more and more peopJe may like to view 
tbem. I think 'this can be done qllly when 
you bring in professional p~ple permanently. 
Presently, casual artistes are being exploitep 
too much wbereas t~ese people have played 
a very important role in making these medi~ 
a success. I would urge tbat tho interests 
of the casual artistes should be protected and 
as and when vacancies arise they should be 
absorbed against them permanently. 

I want to raise one point here. Hindi is 
our national language and it is our national 
requirenlent to protect and promote it. It has 
been observed that Akashvani and Door­
darshan discriminate between the' two news 
agencies. They play more for new$-items 
of English language news agencies but pay 
less to the Hindi news agencies for the supply 
of news items. It is not good. If such is 
the attitude of a Government D~partm!nt. 
then ,the people working in the field of Hindi 
aud Hindi news agencies will be demoralise,'d 
and it can have an adverse effect on them. 
The condition of the Hindi news agencies is 
already worse and they need your protection, 
help ane sympathy. When they do not get 
even their due, I think it is not proper. 

I had also read one of your statements 
about news agencies to the effect that you 
would not interfere much in their functioning. 
The Hindi" news agencies, whether it is 
Hindustan Samachar or any other agency, 
are in a way financed by the State Govern­
ments and if they fail or get weakened, then 
our very purpose will be defeated. I would 
urge that you should look into this rna tter. 
If 'you do not amalgamate all the news 
agencies, then at least employ the workers 
of those agencies who are getting sick' into 
the other aaenCies and pay them their 
salaries, fees, etc. In this' regard at least, 
there shoQld be a uniform policy. ' 

My friends from the Opposition have 
raised two or three pojnts. I have also one 
complaint and~ as a Member Qf Pa~liament 
my, compJ~int il that ~ur ~~~ia, .. 1?;~\~~ul~r]Y 
~k'Mvaqi and (l?~r~~"~ i'I,~ ;~r 
prof~oco t,Q ~'9Rpo,ai~Oll .M:,~~n ,t~,n 

to those of the Ruling Party. When respected 
SbrfRangaJi;'w1io is an exper'enced person, 
lives sdme sugestion that is not given 
'p~terencet but even if some such matter is 
raised 'durin, the 'Zero Hour' by our friends 
from the Opposition as has no relevance to 
any matter before'the Hause, that is telecast 
'or' b'roiu!ca'st by Doordarshan or Akashvani 
in one way or tbe other. 

16.38 brl. 

[SHR( SON.NAT~ RATH in (he Chair1 

I w9uld, therefore, urge the hon. Minister 
to at least tell us how Jnuch time is given to 
tho Opposition and, in view of the vast 
mt\,jority oC ~he 'Congress Party in our 
Pafliament~ how much time is given to the 
Congress' Members, 'because an effort has 
been m lde to create a plrticular Lnpression. 
We' wallt to re:njve th'u impression. , ' , 

With these word~, I would urge that the 
way the work of developm.!nt of the D~or­
d.lrshan n'etwork is going on, it should be 
done with firmness tl"nd in the remote ar4!as. 
sensitive 'areas and the border are lS and 
these media should be further strengthened. 
You have expanded this network in the 
North-Eastern region on a priority basis. 
These 'are certain other 'Norths' also, there 
are far~ftting areas and tribal areas. You 
should. expand your network to those areas 
also. W Irh these words, I vehemently oppose 
this ReSb1ution. 

{English] 

StIRl GIRIDHAR GOMANGO (Kora­
put) : Mr Chairman, Sir, I rise to oppose 
the Resolution because the aim~ and objects 
which have been spelt out in the Rosolution 
are n,?t for the interest o,f the people 'at Jarge. 
The AIR and TV will is being' controlled 
by tl'\e GQvernme~t. JJut· it will not be 
possible for the Government to 'hand 'over to 
t~e Autonomous Corpor~'tion to manage it.' 
I think ~lle l\ims an~ objects which are given 
in the, ~osOhltion ,are .not reflected properly. 

We are not discussing this time regarding 
tJ'le Demand ror Grants for the Ministry of 
IRS !due 'to laek of time. Therefore I take 
ihis 'opportunity to "etpress my views for 
(ftvelopment to8ardina television· and radio,. 

1 \ I ~ ." 1,1' ;. I ~. I 
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nearly 216. important recommendations 
which were examined by the Government 
and most of ~be recommendations have, been 
rejected. This resolution have been bro~iht 
forward not on tbe basis of tbe recommen­
dations of the Verghese Committee, the 
mover. m,oved this resolution to propagate 
in the country that they want autonomy of 
the radio and television, but the Government 
is not accepting it. 

We know that neither ",eople nor· the 
Ooverl)ment can control the role of the 
press because that is independent. They can 
play the role to impress, to express and to 
supress according to their wishes in the, name 
of freedom of the press and you cannot 
control or you cannot impose on them 
certain things according to your wishes. 
Likewise, once radio' and television' will be 
under an autonomous corporation, 
then, neither the Government nor the 
people nor the Members of Parliament can 
control the autonomous Body and persuade 
them to abopt certain guidelines for the 
bonefit of the country, for the intelests of the 
Government whichever party forms the 
Government. So, if this is the exact condition 
which we are seeing, then keeping in view 
all these aspects, I oppose the autonomous 
Body which the Member proposes in his 
resolution. 

Now we can ask the Government to 
expand the network of radio and TV . but we 
cannot go to the autonomous Corporation 
and .sa~~.that you have to expand the radio 
and· TV net'work. If the Corporation likes, it 
~rll"~do or if it does not like, then insist and 
compel to do so. Likewise, that apart 
there are certain drawbacks also. The draw­
backs are mainly with 'the implementation 
of the information. The implementation of 
the information policy which is the main 
objective of radio and TV depends on infra­
structure of the information network. I feel 
that before giving information to the people, 
we have to interpret what is the exact inten­
tion on the information you are giving to 
the people. We have to consider whether the 
information we are giving is important for 
the nation or not. We have to consider what 
impact it will make on the people of J ndia. 
Whn t is tne intention behind our giving that 
information? These are the basic things 
wwch the .' ·couotry needs. If you ask the 
. OoverDm~ilt' to follOW" cert'iin principfos 

naturally the Government has to go by 
tbose princip lest because the Government is 
made by the people, and that Government 
is answerable to the people. But the Corpora­
.tion is not made by the people and they 
may not answerable to the people. This is an 
important infrastructure tbat we need. 

Another thing is this. My hone friends 
are saying that democracy is very important 
for this nation. We have also adopted it. In 
democracy, with what power do you fight 
injustice and have the grievances ventilated '! 
Ir .. democracy, pen pays a vital role; the 
second is speech and the third is visual 
appearance. The information which 
is coming in the press is in a written form. 
The second, that is, speeh, comes through 
radio. The third, that is, the visual part of 
the information, comes through Doordarshan. 
If these are under the control of the Govern­
ment' then they can decide in what form, 
the visual, oral or written form the informa­
tion should go to the people, and if there 
are certain drawbacks in these three things, 
certainly Government can take ste ps to 
change. But €an you do it if it is made in 
autonomous body ? If you give them certian 
guidelines, then they will say that the 
Government is encroaching on the freedom 
of corporation. Like that, there will be many 
problems if an autonomous body is formed, 
and it is not desirable for the country also. 

Government should come forward and 
give top priority to cover the uncovered 
areas of the country by the television network 
and also radio. So far as TV is concerned, 
we have covered nearly 70 per cent of the 
areas. only 30 per cent is left uncovered and 
this should be covered during the Seventh 
Plan period. The uncovered areas are mostly 
hilly areftS, tribal areas and backward areas. 
So far as the north-eastern region j~ cortcern 
ed, a Master Plan has been drawn up in 
such a way that almost an the areas there 
wU) be covered. So, the 30 per cent uncovered 
areas lio mostly in Central India belt, some 
parts of the east'1rn ghats and some parts of 
the western ghats. ,1:hese •. af~s need special 
attention and they shouJ'd be covered during 
the Seventh Plan in a phased manner. 

In the case of radio, we have covered 
nearly 90 per cent. Only 10 per cent is left, 
out, and this also' ~hould be covered by radio. 
Why I am pressing this problem is' because 
the GOVCl"ltlmDt have'liyeD priority for trib.l 
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areas arid hi1l areas development schemes and 
all Ministries will chalk out programmes and 
schemes. There is a sub-plan to dev~lop 
tribal areas of the country. All ministries 
have to earmark funds for this purpose. If 
the tribal areas could not be covered during 
the Sixth Plan due to paucity of funds or 
because of any other reason, I urge upon the 
Government that this should be covered by 
tribal areas sub-plan schemes or the hill 
areas development schemes or the backward 
areas development scpclnes. 

Before I conclude my submissions; I 
would like to request the Minister because he 
knows my area well as he has visited recently. 
We have a low power TV transmitter at 
Koraput. Its range is 25 krn. But due to 
the terrain and the hills it is not covering 25 
km. Same is the case with the AIR, Jeypore 
t hough it is called All India Radio. 

MR. CHAIRMAN: If you have it at 
Kalinga in Phulbani district that will serve 
the purpose. It will cover 3 districts, Phulbani 
Koraput and Ganjam. 

SHRI GIRIDHAR GOMANGO: That 
is exactly what I would urge upon the 
Minister. As 1 was saying same is the case 
with regard to AIR. The name is All India 
Radio, but it is not coverin'g even the 
districts. Tribal and hill areas are mostly left 
out. Neither the TV nor the radio gives 
proper coverage to these areas. In the North 
East region the Governrnent have done a 
aood work. There they have selected places 
to instal the high-power transmitters and 
they are tagged on to lower power transmit­
ters. By this all the areas are covered. I 
request the Minister to instal TV on these 
lines in other hill and Tribal 'areas. I also 
wanthim to give his v~ews while replying as 
to what he is going to do to cover the area 
uacovered by the TV and radio during the 
seventh plan and whether he is giving a 
thought to prepare a master plan to syste-
matically cover all uncovered areas by allocat­
.ing funds and earmarking funds and if 
necessary whether he can pursue with the 
other Ministries to provide funds to meet 
the expenditure so that almost all the areas 
will be covered before the end of the Seventh 
Plan. 

With these words I ccnclude my sub­
missions. 

. PIlOF p', t KlJRIEN (Idukki) : I rise to 

oppose this motion. The motion says that 
the Doordarshan and All India Radio should 
be brought under an autonomous corpora­
tion, as if, when it is made an autonomous 
everything will be all right and as if the corpo­
ration, mover believes that all autonomous 
bodies in our country are functioning well. 

This opinion I heard a few years ago. 1 
do not know why the Janata Party which 
came to power did not bring in a legislation 
to tnake it an autonomous body_ When one 
is ~itting in the opposition, one can really 
feel that it should be brought into an auto­
nomous body. But suppose the same person 
is coming to power, then he forgets it. I do 
not know why a Member in the Opposition 
shoulJ feel so. Look at the time the 
Members of the Opposition get on the TV or 
ATR and the time rul ing party members get. 
1 would request the Minister to make a study 
on this. The ruling party has 401 Members 
in this House and the Opposition has Jess 
than one-fourth of the total. But, by any 
account, the ruling party should not get 
lllore than one-fourth of the time. But how 
much is the time that they arc getting 'I You 
just s~e whatever is rajs~d in the Zero HOUf, 

the Opposition takes away a good part of 
the time. 

SHRI M. RAGHUMA REDDY: You 
an: taking inside. YOli must take outside also. 

PROF. '~. J. KlJRIEN : Let me talk first 
about inside. Then I will talk about outside 
also: Whatever issues are raised here during 
the Zero hour, mostly those iss use are 
raised by th~ Opposition Members and you 
find it mentioned in the TV. We are also 
raising, but we do not, ~et" that much of 
pUblicity as the Opposition p~ople are getting. 
This very same TV and AIR-which accord­
ing to them is controlled by the Government , , , 
is giving more publ:city to the opposition 
than what is given to us. 1 want the Min'ister 
to Consider this aspect that even the AIR 
and the TV (which are under the Minister"s 
charge) are giving more publicity, if Bot 
disproportionate publicity, to the opposition. 
What does it mean? It means that this 
department is functioning independently, in 
effect. it is an independent body. It has got 
the freedom within its framework to broadcast 
whatever news it gets or to eliminate what­
ever it does not want. It has got full freedom. 
It is not the case that the Government is 
givins any' sort of directive to publish a 
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part~cular news or not to publish a particular 
news. S~, this is the most important 'aspect. 
For this, I must congratulate the Minister 
and the Government. This is the best tradi­
tion that we have built. We inherited this 
tradition from Pandit Jawaharlal Nehruji, 
Indiraji; that tradition is being continued by 
us. Even though the AIR and TV are with· 
in the Government's control, yet we must take 
into account the fact that they are functioning 
independently. They are completely indepen­
dent. They are not influenced by imperiali­
stic or vested interests. What I am saying is 
this. You make it an autonomous body, what 
will happen ? Will we have any control? 
Will the people have any control ? \Yho 
will have control on that autonomous body'! 
Consider the present situation. You know 
what is happening in our country. What is 
most important is the unity and the security 

17.00 hrs. 

of our country. At all costs we must 
maintain the unity and the security of our 
country. 1 wish to point out to you that 
AiR and TV help llS very ll1Llch maintain 
the unity and security of the country. They 
create the necessary awareness among the 
people about the need for defence and 
security of the nation. So, in this area, they 

. are helping the nation. If these are converted 
into autonomous bodies, J do not know what 
will happen. You may be comparing with the 
British Broadcasting Corporation or some 
other Western media. What is happening, 
there, I would like to ask you. Are you 
prepared to copy all the things from the 
West? I am asking my Marxist friends and 
friends from the Opposition. How can you 
advocate that the practice of the. western 
media should be followed llere too? You 
know what happened in BBC. The BBC 
allowed the broadcast of Cho~han's statement 
that our late Prime Minister should be 
assassinated. When we asked them about it, 
they said, it is autonomous and all that. 
What I say is this, In Britain also, these 
Corporations are conrolled by imperialist 
forces. They are being used by imperialists 
to achieve their designs. They have got 
certain designs. They ba ve got certain 
ambitions. They have got their own plans 
about the third worl,d. They have got their 
own plans for the non·aligned world and 
they are using their media for that. Not only 
that. These forces, these vested interests are 
\r>,in, to enter, to penetrate into our countey. 

Into A utonolno,u., ~H 6 
Corporotions' 

Wherever poss.ible they are trying to 
inn Itrate. to inject their. ideas in 0,,", ~ountry. 
Can you assure me that' if it is made an 
autonomous body' it will not be infiltrated 
by these imperialistic forces ? What is 
happening in Sri Lanka 7 As you know, w~ 
say that in Sri Lanka, lhe Tamil population 
is being exterminated by' the SinhaJese. But 
actually what is the reason? Jt is not jllst 
that the Sinhalese are trying to exterminate 
the Tamils. It is mu~h more then that. Wbat 
is happening is, these people are 
dancing to the tunes or acting according to 
the designs of the Imperialist forces. How 
did it happen ? Because Mr. Jayawardane 
is helping the operation of these agencies 
there. Jayawardane declared that everybody 
who free to come; even Imperialists can 
come. The Israeli MOSSAD are op.!rating 
there. The Voice of America is allowed to 
put of its transmitter there. These forces are 
working there. And what are their designs 'f 
We know them very weJl. Actually these 
imperialist forces are posing to be great 
friends of Sri Lanka. But what is the 
reality? The reality is, that they are trying 
to de-stabilise Sri Lanka. Their intention is 
not to bring the Cold War but Hot War to 
this region and real war to this region. They 
don "t want India to develop and to prosper. 
They want to de-stabilise India. The~e 
forces are at work and they are very power­
ful. They have got very powerful weapons. 
We are conscious of their designs. If you 

make this madia autonomou") then one day you 
will find that this media has been infiltrated 
by foreign agents and then you may not be 
able to control it. Therefore, Sir. I would 
request the h0n. Minister through you tha t 
this idea of making it an autonomous 
Corporation should be abandoned once for 
aJl. I would also request the hon. Member 
to withdraw his resolution. 

SHRI G.M. BANATWALLA : Otherwise 
it will be defeated. 

PROF. P. J. KURIEN : Another point is 
that India is a country of diversity. On the 
other hand, in the case of Oreat Britain, it 
is a unitary State having one religeon, people 
speaking the same'language throughout the 
country, having the same creed of people, the 
same colour-they will not tolerate any 
other eolour of people. That is the whole 
probl~m. But what is the condition, in our 
country? Our culture is compOlite ODe. 

Yo~ will find a ~~liar uniqueness .in this 



country uniqueness is unity in diversity. 
therefor~. to mai.Qtain unity ill diversity the 
media sb~uld set the, COQpq'~tion of, th: 
people having different cult,u,res, different 
views and it should represent the people who 
speak different languages such as Hindi, 
Tamil, ,T~lglit Malayalam, etc. This is 
possiple, only if it is cpntrolled by the national 
government or the Union Government which 
represent ail the States. If you convert it 
into an autonomous body and appoint a 
Chairman bringing this body under his 
controL then this autonomous body will 
ha ve to work according to this whims and 
fancies. We do not want that ,to happen. 
We wan t that the mc.:d ia should represent 
the people's wishes and aspirations. That 
can only be possible if it is controlled by the 
Union Government and not hy the State 
Governments. Of course, the Minister is in 
charge of this body. But he is controllt!d 
by all of us, all the Members of Parliament 
represent their constituencies right from 
Kashmir to Kanyakumari, from Gujarat to 
West Bengal, Assam and Manipur on the 
eastern region and also the Union territories 
of Andaman and Nicobar Islands. Every 
Minister is answerable to the Parliament and 
therefore he is indirectly controlled by all 
Members of Parliament. But if it is. made 
as autonomous body, there will be one 
gentleman as the head of the body and there 
will be no supreme body like the Parliament 
to control him directly and he will not be 
controlled by the Government also. Of 
course, ,the Government will appoint him, 
but once appointed, he is free to do things 
according to his whims and fancies. I would 
therefore point out that this Resolution is a 
very dangerous pne as far as the unity of the 
CO!1cerned. 

Sir, in this connection, 1 would like to 
make a few suggestions. As I have already 
mentioned. tile A.I.R. and the Television 
should try to foster unity among t he people 
of the country. bring about emotional integra­
tion among the people. the problem is that 
the TV and the Government should get 
cooperation from different States. There has 
to be cooperation from different States more 
or 1ess and then only emotional integration 
can take place. For example. as Shri Munshi 
wa~ mentioning, you screen films frum 
different States, from West Bengal. Gujarat, 
Kerala, from all the States. When you 
screen these films, there should be dubbed 
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into English or Hindi so that more' people 
ca'n understand them. When I come to 
Delhi, I have to stay two or three months 
for Parliament Session and I very rarely see 
a Malayalam film. At least once in a 
fortnight, a good Malayalam film shou1d be 
screened and in. order to make others 
understand, we should also have it dubbed 
into Hindi or any other language. 

I shou1d congratulate the Mjnistry for 
one thing. As a result of the wisdom of our 
late Prime Minister, nearly 70 per cent of our 
people are under TV coverage now. I request 
you not to forget the remaining 30 per cent 
also. By the end of the Sevellth Plan, the 
entire country should be hrought under TV 
coverage. ]n this connection, J WOli lei like 
to mention here that in the district of 
Pattanamthitta ~nd in my constituency Idikki 
district, many people have purchased TV 
sets. But unfortunately, they cannot use 
them because it is not covered either by the 
Trivandrum transmitter or the Cochin trans­
mitter. You are going to remove a low 
power transmitter from Cochin. I request 
that the low power transmitter whkh you 
are going to remove from Cochin may be 
installed in Pattanamthitta district so that that 

area also could be covered. Any in Idikki a1so, 
I request that there should be a low power 
transmitter installed. So please a110t two 
low power transmitters for Kerala in the 
current year itself so that our area is 31so 
covered by TV. 

I would like to make one very important 
suggestion. Now you have brought TV to 
70 per cent of our people. As you know 35 
per cent of our population is living below 
poverty line and these people cannot afford 
to buy a TV. Therefore, I sllgge~t that 
Government should devise such a plan, 
which one community TV is installed in each 
Panchayat in the country. This is very 
important and 1 request that the ] and B 
Vlinistry should take initiative and do it this 
year itself. so that our entire population will 
benefit. With these words, I strangly oppose 
tile resolution moved by my frierd Shri 
R;eddy. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): ~1r Chairman, Sir, I take the 
floor to oppose the Resolution brought for­
ward by the hon. Member from Opposition. 
I wonder what prompted my hone friend fron1 
Opp,~sition to bring such a resolution. . Of 
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course" this matter has been discussed in 
different forms here in this House earlier 
and there have been many reports brought 
out on this. This is not the first time that 
we discuss it here. In fact, some years 
back, white the Janata Party was in power, 
they were talking loudly, they were very 
vociferous against the prescnt system of 
working of our media, viz. Radio and 
Television. They wanted them to be under 
a corporation. 

They were also very much against 
defections, at least in words. They were 
talking about an anti-defection legislation 
which they could never do during the life­
time of their Government. Congress is also 
against defection; and Congress is sincere 
about it. That is why in the first Session of 
this Lok Sabha, this Government could pass 
a legislation to that effect.- So, had there 
been any basis or justification behind this 
Resolution, it was the Congress which could 
have come forward with the neces-sary Bill. 
But there is absolutely no basis and no justi­
fication behind this Resolution. So, I would 
like to oppose it, and oppose it \vith all the 
emphasis at my command. 

It is regrettable that it has become a 
mania for a section of our people 1.0 under­
mine the working of our different sY5tcms and 
organizations working in our countp. and to 
praise some foreign organization~. They like 
just following and copying such organj~ations 
or systems. 

While talking of an indcpcndcn1 corpo­
ration being placed in charge o! I )ur media, 
frequent references arc made to 1 he working 
of BBC and the Voice of America But do 
the people who make such rcft:rence feel 
that the systems-social, economic and 
political-are not similar in England. lndia 
and America '? Our systems are different, 
our situations are different and we cannot 
just copy any other organisation: j·e it BCe, 
Voice of America or any other '. 'rgani:lation 
functioning in any socialist country. We 
have our orginality and our own systems. 

As rightly point'!d out by the previous 
speaker, our problem is the mainl~nance of 
unity amidst diversity, which is al'vays threa­
tened. In fact, I compliment thi!'> Ministry 
for the wonderful work that it d()e~ through 
Radio and Television, jn maifltaining the 
inteSTity and unity of this country. I fact, 

our Doordarshan and Akashvani are symbols 
of nationar integration. In the course of 
the past few years, how much of expansion 
the Government has undertaken in tbis field? 
There has been a terrific expansion. What 
was the percentage of TV coverage earlier? It 
was Jess than 10% at the beginning of the 
6th Plan. At the end of the 6th Plan, what 
was the percentage it hlS achieved? About 
70%. What a fantastic growth ! I put just 
one question to our friends in the Opposition. 
Could it have been possible If the Govern­
ment had not taken interest; or if it had been 
managed by some independent organization? 
What sort of people could man this orga .. 
nization, what sort of relationship they can 
have with Government, what report they can 
have with the Government-all these things 
depend on so many factors. I wonder how they 
feel that everything working under the Govern­
ment directly is bad, is wrong? How some 
organisations made independent of the 
Government control become all right, became 
ideal? Do they not see the working of the 
corporate bodies, municipal corporations, 
universities? Then why there is an in­
creasing demand to take over such insti­
tutions in every State almost? In every 
State, universities are being taken over, 
municipal corporations are being taken over, 
because in some pJacest they turn out to 
be centres of cO.rruption and inefficiency? 
How do they expect th~t the Akashvani and 
Do~rdarshan-i'f they are put to the charge 
of a corporation-there everything will be 
all right? What is wrong now? What is 
wrong with our system now which they want 
to remedy by changing its administrative set 
up ? 

There are different political parties 
incharge of administration in different States. 
There are radio stations also in their respec­
tive States. Do they not carry their 
programmes to the people'? Do they not 
highlight the performances of their Govern­
ment that are worth highlighting? What 
is their al1egation ? 

After the budget speech here, the reactions 
of the members of all political parties not 
only the ruling party onli were available 
through the radio. The number of opposi­
tion members who were approached by the 
T. V. and AIR was much more. 

At the time of elections, there are so 
many p.1itical parties. Even there are some 

,1\ 



sort of sian board parties which do 'not exist 
reallY,' even those parties ~ ,iveli the '~t 
of conveyina their views to the people tltrouab' 
radio and T.V. If you take the time taken by 
the opposition parties' and the ruUIlI party 
you will find that the ruling party took 
just ,a fraction of the time what tbe opposition 
parties look. Most of the time is taken by 
the' opposition bere inside the House and 
also outside the House in the radio and T.V. 
Where is the allegation? What is their 
discontenment for which they. are repeatedly 
raising the question from time to time some­
times inside the House and sometimes out­
side the House. This feeling should go and 
there should be some constructive suggestions. 
I was going through the debates and also 
the records and I have found and it has been 
proved with figures, with statistics that there 
has been nev-cr any injustice done to the 
opposition parties in term5 of coverage in 
the m,dia. D)ordarsh'1n and radio. Som~­

tim:s som! lapse miY be there. To err is 
hU!11.ln. But on the whole the present 
working of radio and T. V. 'it was weigh 
h~lvily .in favour of oppo:;it~on plrtiei. The 
ra.dio and the T. V. have a purp(l)~ful role 
to fulfil in over d~v~lo;>ing e;;l)nomy;' t~ey 
have to m)bitise public opinion to support 
tn! plan of d!v!lo)m!nt. Th!re ~re three 
functions of t!1! m !:iia t D )or~a.rSh~,n aQ~ , 
Aka:9bN.ini : (1) to triform (2) to 'educ'ate'and . 
(3) to enter'tain. In it demJcr~tic' socie'~y, it, 
has a very major role to ploy and it is also 
piaying its role. Of cours~, there is always 
scope for improvement in every field. I don't 
say that we have achieved perfection; and 
naturally when we think that there is a 
perfection, then there is a danger. That we 
cannot go beyond that. The hon. Minister 
should also see that the radio and T. V. are 
effective instruments of education in our 
society. When about 70 percent of OUf people 
of this county are still illiterate and also 
below the poverty line, we have to get them 
involved, rural people, people from far flung 
areas which we cannot cover, because there 
is no' communication, r02d communiction; 
trains also do not go there in the voyage of 
our development. 

At least we reach them through Akashwani 
and T. V. They have reached the people .. 
There should be close coordination between 
different wings of health and tbe education 
Ministries with Akashwani and Doordarsban 
in, their prograrn~~s for the 'people. 

or course Pandit Jawabarlal Nehru some 

times said· that be would prefcr a semi .. 
autoo01llo11S . corporation : not exactly auto­
nomous corporation. "But at the appropriate 
time". be hastened to add. What is tho 
that approprjate time ? 

What is tbe soCial order achieved so· far 
in this country? Is the climate congenial 
for that-? 'Some times, even we also feel 
that it may be better, if an autonomous cor­
poration is there. But on a careful scrutiny, 
ca.reful examination and' a caretul considera .. 
tion we find that it will not be better-ratber, 
it may be worse! 

You see aBC; bow it bas caused 
embarrassment' to the U. K. Government 
on several occasions. Recently Jagjit Singh 
Chohan the professed leader of Khalistan he 
went on the media. He went to tbe BBC 
and advocated Khalistan and caused 
embarrassm~Dt to that Government .nd the 
Government had to say that they had no 
control over BBC. The BBC and VOA do 
not have the same sta..,dlrds towards aU the 
problems. They have one standard for 
their owri internal mltters and another 
standard or al'proa~h towards the outs~~~ 
w;>rld. This "is' bld. We c~nnot have 
slmilarly tw~ s~andards .. 'loA people say' 
thit fh~y are, indep'Qdent, tbat they can 
cr.iticis~ a~rb~dy." B~t.'~ha~· ts t~ei,~ appr?~~~ 
to the f~~o~ m'6~ep?e'nt ~J~ ,~<;JU't(\'. AtrIC~ ~" 
What is 'tbelr approach -towards the apartheId? 
What is their approach towards racial·· 
discrimination in America? So many things 
can be asked like thlt. Therefore, we should 
be prOlld of our own heritage, our own 
originality, and w~ should develop our own 
system, keeping our own situation our own 
requirement in mind. We need not have to 
follow some other system, some foreign 
system. 

Now Parliament has, as the hon. 
Members have said earlier, considerable. 
But in case there is an autonomous organisa­
tion Parliament will have no control over 
them. Do they want is that way 1 In a 
country like India Parliament is represented 
by all sections. In a vast country like th!s, 
do they feel that it will be useful. ,,:here. unl~Y 
is the consideration 1 Unity in diverSIty IS 
our country's " speciality. If we form a 
corporation Parliament will not have any 
control over the autonomous corpora­
tions. ' Now we can take the Minister 
to \'\\Q ~bout any evils in the working of 
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out Media. If a corporation is formed. what 
can we do '1 We can ,ask the Minister aDd 
an alibi can be ri&btly taken by tbe Minister 
that he has no control over it. Is that what 
we aspire for '1 

Again, we a~e still developina. It is All 
India Radio. That is, all over India these 
proll'ammes have to reach. They have yet 
to reach aJl over the country. Somethinj is 
still lacking and in the field of T. V. also we 
have to cover further around. Naturally. 
that requires Jot of money. Our Government 
is providing the Ir.oney, as it is directly 
dealing with media. In U. K. that Govern­
ment is not able to deal with the B. B. C. 
Presently, our system of work ing is better 
and Government is able to deal with the 
Media. I would say that the role of the 
private bodies in the country is far from 
satisfactory. There is always a demand 
from different sections at different times to 
take over the pri~ate bodies. 

Then so mlny programmes like the 
Janavani have been introduc!d. People love 
tnese program ll~S. Th~y appreciate them 
v,ry mucb. Th,y have a direot communi~a­
cation with the Minister. The are putttng 
questions to him and are getting answers and 
the peopl., or the co lotry are able to know' 
aU these througb this media. Moreover, if 
there are lapses tbey are also btouaht to the 
Dotic~. Government should so ahead with 
such programmes. 

This year we did not have an apportu­
nity to discuss the demands of the Ministry 
of Information and Broadcasting. So, 
naturally when we let an opportunity we 
have to place some of the problems before 
the Minister. 

First of all I would ]ike to take this 
opportunity to congratulate the Hon. 
Minister and particularly our late lamented 
Prime Minister who did a lot in expanding 
Akashwani and Doordarshan qualitatively 
and quantitatively. 1 would also suggest 
that a broad-based advisory committees 
should be set up in different stations in order 
to make the AIR and Door-Darshan 
programmes more interesting and useful. 

With your permission I will narrate a 
bitter exp-erience of mine in this reprd. 
About two years ago I got a Jetter from 
Doordarshan Kendra, Cuttack, saying that 
they had constituted a prosramme advisory 

Corporatloll, 

com .. ittee, atUt tlley were kind enough to 
iadicate that I wu a member on that 
Committee. But till today tbat committee' 
bas not met. 1 once received a notice for 
atteadina its meetina, but while I was lettinl 
ready for the meeting. I lot a telegram . 
sayiog that the meeting had been postponed. 
After that 1 did not get any communication 
from them. So, my request is that such 
committees should meet frequently and that. 
they should be broad based having members 
from the Opposition parties and from the 
cultural life also so that the programme 
serves the largest interest of the country and 
that there is no cause of complaint from any 
quarter. What is the polities about these 
programmes? They are the people's 
programmes. They are simply for the unity 
and integrity of the country and it is to held 
the process of development that is fast taking 
up in this country besides entertaining them. 

I would also suggest that some 
accountability should be fixed with particular 
offi:ers. Some officers are heaving like 
10 keis. I would request the hone Minister 
to devise ways aod means to fix responsibility 
and accountability with appropriate power 
given to the local authorities. 

In had also earlier put some questions 
and discussed with the bon. Minister reaard­
ina any States problems. Sambhalpur, in 
Orissa, is the first place to figure in the 
Doordarshan programme in the country. 
About a decade before the programme had 
started there. But surprising thing is that 
the Sambhalpur studio and transmitters are 
situated 300 kilometres apart. It is quite 
fantastic. Transmitter is there in Sambhalpur. 
But the studio is in Cuttack. This studio is 
meant for Sambhalpur, but it is 300 kilo­
metres away from there. or late the authori. 
ties are looking for talents only within 40 kms. 
radius from the studio. I am also given to 
understand but it is very difficult to tap the 
talent in from Sambhalpur area and more­
over, the programmes of this area are telecast 
after one month or so. Therefore, I would 
request the hone Minister kindly to set up a 
studio in Sambhalpur and aJso a high-
powered ,studio in our capital city, 
Bhubaneswar. Low power and high-power 
transmitters should be installed in Bbawani, 
Patna Berhampur and in Rourkella, so that 
greater number of people in the State can 
have access to the Doordarshan and AIR 
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national programmes. I also request the hoD,. 
Min.ia1e:r to start a ,DewS unjt in Sam~balpur. 
.Ji~ more and ll'lore proarammes sbou14 
be broadcast and telecast in local dialects 
c~liDi the people to understand the 
pf()arammes fully and to ,anerate tbe feelina 
of involvement in the national affairs. 

With the,o words, since you are ringing 
the ,bell. I take my scat. I conclude my 
spoccb opposina tbis Resolution with all the 
emphasis at my co,romand, and while compli­
meating the Minister, I would request him to 
further strengthen the system and to plug 
whatever loopholes are there in the system. 

SHRI RADHAKANTA DIGAL 
(Phulbani): Sir, you and I represented to the 
Prime Minister to establish a T. V. centre at· 
Kalinga Ghat in Phulbani district, Orissa, 
which will serve three district viz. Phulbani, 
Ganjam and Koraput. There is no T.V. 
centre in Phulbani. The Phulbani district is a 
Scheduled Castes and Scheduled Tribes area. 
It is a tribal belt. Further, when the TV 
centre was opened at Berhampur, you presid· 
ed over the opening day ceremony as a 
Minister and also requested the Oovernment 
of India to have a TV centre at Kalinga 
Ghat and a radio station at Berhampur, 
Ganjam District in Orissa. 

Through you, I once again request the 
bon. Minister to open a TV centre at 
Kalinga Ghat in Phulbani District and a radio 
station at Berbampur. 

SHR[ K. P. UNNIKRISHNAN 
(Badagara) : Mr. Chairman, Sir, I am 
arateful to you for providing me this oppor­
tunity when the House is discu(,ising this very 
vital matter of autonomy for Doordarshan 
and Akashwani. 

Sir, the form and content of Indian 
broadcasting has undergone dramatic changes 
during the last four·and-a-half decades of 
its existence. It was in 1941. I think, this 
Information and Broadcasting beeame a 
Department of its own because of the 
requirements of war propaganda, and it was 
during tbe war that we were able to make 
the headway in broadcasting and when we 
became independent, I think we bad about 
9 or 10 broadcasting stations. But as in 
other fields it must be said to the credit of 
Shri lawahadal Nehru that ~e Qruierlined 
tbo,~ce of tbis media of broad~liQl 
,'04 :wllUc .poakina in tbc Consthuont 

Assemb~y itself he had c·larii]ed that the form 
of orpnisation that ;be had ia mind was a 
~i·,autonomous orpnisation and he had 
made it vcry clear durioa those years that 
an o .... D,isation, something similar to the 
British Broadcastinl Corporation, ouaht to 
be our aim, may be the time was not appor .. 
tUlle, but I have had occasion to find, while 
JOillf thcouah. some of the letters, that Sardat 
VaUabhai Patel, who held this portfolio 
initiaUy did not favour this and then 
Panditji's ideas had to be given up at least 
for the time being. Therefore, in subsequent 
years also the idea of autonomy was very 
much in our minds because with the rapid 
developmC'nts in technological fields, parti ... 
cularly in the field of communications there 
was a feeling amongst intelligentsia that this 
was a medium which can be misused. I do 
not want to aHeae anything or refer to our 
present problems or predicament, but all this 
led to the appointment of the Chanda 
Committee in Sixtys, I think it is in 1964 or 
so that it lave its report. It is very clear 
from the demand and appointment of this 
Committee as well as the recommendations of 
this Committee that the idea of autonomy 
had developed and gained acceptance of the 
country as a whole. But in 1970, while the 
Committee report was discussed, it was felt 
that it was not the opportune time to go 
in for this change because there was an 
increasing realisation that a media like broad­
casting-which was relevant then because it 
was before television came to India-could 
only be managed by a fair degree of 
autonomy and also in a country like this 
because we have a tremendous problem of 
communications in this country. Therefore, 
before we 10 into different aspects of auto .. 
nomy. the problem is whether we have a 
communications policy. 

J would urge upon the hone Minister to 
outline a communication policy. I would 
want him to come forward with a White 
Paper on bis Government's ideas and inten. 
tions b~rore we go into the structure, form 
.nd cootent of autonomy. It is very impor­
tant bcrcause after Chanda Committee 
recommendations when it was felt that it 
was not opl'Qrtune time, there was some 
demand at· tbat time for further changes being 
brou,ht about ,in the structure of All India 
~dio. Jut tben came the period of cmer­
POQ),. WithQUl even discus, iDa varia,,,, 
UIOQiatod 4_stlOD. of ~ow ,be media WM 
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misused during the eme*ncy, I woulcl only 
like to rec&lll that the AIR. bad worked out a 
Code. From 1947 to 1975, tbere was an Alit 
Code which was effectively utilised even by 
the Government. But tbat COde was 
souabt to be replaced by tbe then Minister 
for 'Information aild! Broadcasting which 
proved to be a disaster. Therefore, I would 
want him first to outline a communications 
policy for tbe country through a WhUe Paper 
or through other pronouncements and prefe­
rably through a White Paper. It is very 
important in the sense that we have certain 
basis differences from other small countries 
which have experimented the problem on 
autonomy of its television as well as broad· 
casting. 

I must go back, ~ history. ,For the last 
SOO years, in the bistory of this country or 
even the sub-continent, there ba ve been 
powerful assertive rcsional forces and cultural 
forces as well as assertive liOluistic cultures 
which have developed. In many cases, they 
have acquired a distinct national identity. 
When I say national identity, plea~e do not 
misunderstand me. I am using the word in 
a particular connotation, identity of their own 
and it is very important that the communi­
cations is primarily admitted within this 
homogenous aroups. That has been a 
problem in India more than anything e]se. 
With our own low, levels of literacy - you 
are aware that we have more illitera·tes 
today than in 1947 in terms of numbers in 
spite of increasing percentage-these two 
mediums by which you transmit messages and 
communication through visual images or 
through spoken words acquires importance. 

Therefore, it is very important that we 
outline a strategy' for communications for 
the next 1 S years when by 2,000 we will have 
at least covered 40% of the TV and I presume 
that at least 80-90% will have their broad­
casting receivers. 

Similarly, the concept of autonomy which 
has been lone into by the Prachar Bharati 
CommiUee of which, I romember in the 
Select Committee I was there, needs to be 
reviewed also. While the idea of autonomy 
is very desirable, I am not sayin, that there 
is no alternative to autonomy. If wel':.re, to 
retain our democratic structure and if we are 
to retain the unity of t'he . country, then' 
autonomy of these'medias are very 'importaftt. 
Tberofote, what I am s.yin, is,that. :ir tbe 
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national communication set .. up has to have 
credibility, accuracy as we1l' as perst*tive, 
then it must lain autonomy. But ,before 
autonomy comes, it is very important tbat 
we must clarify our own ideas, the Govern­
ment must clarify Its own ideas about the 
communication set-up. 

SHRI C. P. THAKUR (Patna): Sir, I 
rise to oppose this demand of tite Opposition 
regarding setting-up of autonomous corpora­
tions for TV artd radio. It appears that the 
demand of the Opposition is born out of 
frurtration, despair and loss of hope. Any 
Opposition which has some ambitions will 
not indulge in such things. Every country, 
at a particular time, defines its ainl, and to 

, achieve that aim, it has to fix certain priorities. 
There, the Opposi tion also has some 
functions to discharge. At the moment, the 
aim of our country is to grow strong finan­
cially. industrially and in every respect. To 
achieve tbat aim, our radio and television 
have to playa very important part. We have 
to co~sider at what stage are our radio and 
television. They are in a growing stage; they 
are rather in an infancy stage; they have yet 
to grow. So, as one of my hone friends, said, 
the time is not ripe for making them autono­
mous. After they have grown, then we can 
consider. At the moment, this department 
should be under the control of governmen t 
so that it helps in achieving our national 
objective. Radio and TV have to project the 
aspirations of the people and th~y have to 
develop fully. For example, one of the major 
problems today is family planning. Radio 
and TV can be utilised very well to popula­
rise this programme. But we are not doing 
it. I Will cite one example. In the USA, one 
night electricity went off and the people did 
not see the TV. This resulted in a baby 
boom. In our country also, in the night we 
can have more interesting programmes and 
thus we can control the growt~ of popu­
lation. We can also give popUlation educa­
tion through TV. We have introduced certain 
good programmes, bu t better programmes 
can stHI be introduced for the education of 
our scbool children, colJege ,students and also 
for students at the univ:rsity level. We are 
talkinl of science and technology. The 
complexities of technololY can be explained 
through TV. 

. At the moment we are surrounded by 
some adverse conditions internationa1ly. 
Somebody mention cd about Sri Lanka; the;y 
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have the Voice of Am'erica; they have implan­
ted'vory powet1ul transmitter there, and the 
projection of ladia in' foreign countries is not 
good. We .arc projected as a country of 
snake .. charmers. Our radio is not abJe to 
counter the Voice of America or the DBC. 
This Department, in consultation with the 
Ministry of Bxternal Affairs, has to develop 
a very powerful voice, the Voice of India, 
so that we can project our correct image to 
the outside world. 

Now, coming to examine the structure 
and functioning of the radio and television, 
are we unjust to the Opposition ? No; we 
are not. They perhaps feel jealous because 
they see that the Prime Minister is projected 
when he is inaugurating something, the 
Ministers are projected when they are 
inaugurating something. But the Opposition 
bas not realised this fact that the Prime 
Minister, after he has become the Prime 
Minister, is not Prime Minister of a parti­
cular Party but the Prime Minister of the 
whole country. And the country wants to 
see the Prime Minister and it wants to see 
the functioning of the Prime Minister and in 
that function wants to judge the capacity of 
the Prime Minister or the Minister, whoever 
is portrayed. Take for example USA. During 
the Presidential election there was a debate 
and during the debate people judged who 
was the better candidate. 'So all the time 
people ard watching you on the t~levision. 

They are al50 criticising you. I remember 
during the election time one of the Opposition 
Members spoke very well on the TV and all 
the listeners were saying that he possibly 
spoke better than others. In our country 
there is no one opposition. there are many. 
You know the audio-visual method is cer­
tainly a better method for making an 
impression. So the Indian people see many 
opposition parties compared to one ruling 
party on the television and they also judge 
the performance of the performers there on 
the television. So actually the opposition 
should not feel jealous about it. I am not 
of the view that as we are in majority, we 
should get more time. I am of the view 
that even if we are in majority, equal time 
should be given to the opposition. I am 
therefore surprised that friends from the 
other side who believe in controlled system 
of democracy, are pleading for copying 
something. from ,tho imperialist country. 
They mentioned DBC. I als~ frequent1y 

hear BBC and I will tell you how they twist 
the things. One of our matinoe idols who is 
at present a Member of Parliament was 
very ill. I was in the United States. At 
that time tbe BBC said tbat one matinoe 
idol of India who is very popular amoDg the 
Hindus was ill. Actually in our country a 
particular scientist jf he is popular, we do 
not say that he belongs to any partie'ular 
community or religion. This is the mentality 
of DBC. They have a knack of twisting 
things. They take very ~reat care about their 
own country but when it comes to other 
countries they twist things according to 
their advantage. One should be very blind in 
saying that we should copy BBC. 

Our Department is doing very well. 
There is also scope for improvement. Some­
body said about sports. I will suggest 
something more. There is no dearth of talent 
in Our country. When competition takes 
place in hockey, cricket, etc. and when they 
are shown on the TV, our experts sbould 
watch them and they should report to the 
committees or to the government of India 
and the Government should take note of 
that in selecting the players etc. for national 
and international events. 

Similarly, radio and television should 
also' broadcast programmes on the culture 
and reformers' and saints of the different 
parts of the country more frequently than 
they are doing now. If I belong to Bihar or 
the Hindi belt, we should know the culture 
of the Tamils, we should know about the 
Malayalam saints and reformers or something 
from east or Bengal or Mizoram and other 
places. It should do its bit for national 
integration. 

So a lot of things, I think could be done 
by radio and television and this is tbe time 
they should improve and a lot of things are 
needed and this is not the time to discuss 
that it should be made a corporation ••• 

MR. CHAIRMAN : The time allotted 
for this item is over. 

SOME HON. MEMBERS: Extend the 
time by one hour. 

SHRI C. P. THAKUR : Functioning 
of many corporatil is not upto the mark 
and the Broadcast. Department is doing 
~onderful WO~k. I suggest that the Opposi. 
tlon should witbdraw this reso!utioQ. 
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SHRf CHINTAMANI JENA (Balasore) : 
Mr. Chairman, Sir f rise to' oppose this 
Resolution moved by my hon. friend Mr. 
Reddy. Why I am opposing this Resolution 
is this. The wording of the Resolution is 
this. It says : 

"This House resolves that All India 
Radio and Door Darshan be converted 
into autonomous corporations to ensure 
objectivity, impartiality and independence 
of the mass media.'" 

The first question is whether they function 
with impartiality and independence or 
not. From that point of view I am ,asking 
the Mover of the Resolution. while he wHi 
reply, kindly to explain in which way this 
media is not independent and is not impartial. 
I have gone through the speech of the Mover 
of the Resolutio1. The hon. Mover of the 
Resolution and even some hon .• Members of 
the Opposition who have supported this 
Resolution. have. in a nutshell, told us that 
the system existing at present is not impartial 
and is not independent. 

Before we go to impartiality, now let us 
see how the AIR and Door Darshan are 
functioning and how they can be made more 
independent. Now, the present system is 
that there are certain officials who run the 
media of AIR and Door Darshan. If they' 
are converted into corporations, they will 
discharge their functions through some 
officials or whoever they may be. Those 
offi:ials nowadays might be serving under a 
particular Government. After being converted 
into autonomous or independent bodies, 
whatever my hon. friend may say, those 
officers may not be there but some other 
officers may be there. They will run the 
media. Those Officials will be serving under 
a Corporation or what~ver it may be. You 
may name it Corporation or anything else. 
That Corporation will also function through 
a Governing Body or a Management Body 
or a Board of Directors. Who are those 
Members? There is no electoral college to 
elect those members who will be functioning 
as Board of Directors or Board of Manage­
ment or whatever it may be called. Tbat 
means, the Directors will be nominated by 
the Government which is a party Govern­
ment. As you kno. our Constituiton 
prov\des that in the staTes as well as in the 
Union lovel, we wm have party Government. 

Today the Congress-I is iD power; but aftor 
some time it may not. Some other party may 
be there. Perhaps my hon. friend Mr. Reddy 
might be thinking that t}ley will Dever come 
to power; and so, let us have autonomous 
bodies )ike these; ,this Conaress·I wiD temaia 
in power for one century to come. From 
that point of view only.I would say. if tbe 
particular Government nominates persons 
to the Board of Directors. who will be thOse 
nominees 1 Is there guarantee that they will 
not be political men ? That is one thing. 
Another thing is this: In a democracy like 
ours, every citizen may have some political 
affiliation; it may be this party or that party. 
~hatever it may be. Now I wish to cite how 
2 or 3 corporations of our country are 
functioning. We have gone through the 
functioning of the State Electricity Boards. 

MR. CHAIRMAN : The hon. M~mber 
may continue next time. Now we wiIJ go 
to the next item - Half-an· Hour Discussion. 

18.01 brs. 

HALF AN HOUR DISCUSSION 

[English] 

Location of Industries in No-Industry 
Districts in Orissa 

MR. CHAIRMAN : Now the House 
will take up Half-an .. Hour Discussion. 

Shrimati Jayanthi Patnaik. 

SHRIMATI JAYANTHI PATNAIK 
(Cuttack) : Mr. Chairman, Sir, I am glad that 
this subject has been taken up for Half-an­
Hour Discussion today. 

Sir, the main thrust of our Industrial 
Policy is the eradication of regional imba .. 
lances. The scheme of settins up industries 
in No-Industry District is intended to cover 
more and more areas in the country and to 
prevent their wncentration in town and city 
areas. When I say that we will have to 
remove the regional imbalances, I must point 
out that Orissa has been totally discriminated 
with raprd to the identification of the areas. 
Economic backwardness should be taken into 
account. Orissa bas tbree non-industry 
districts. Many more districts are left out 
which arc backward and tribal also. Thore 
are some districts wbcrc more than sot6 of 



tbe .population is tribal people. We should 
also take into account the 'Block' instead of 
the 'District'. The Sivaraman Comnlittee 
Report 'says this. I 'would like to know why 
this Miaistry bas not taken so far tbe 'Block' 
iostead of the 'District'1 

Tbe Minister replied that day. that this 
scheme was to expire on 31-3-85, but it h'as 
been extended upto 31-3-86. We are really 
glad to know that. I must also point out this, 
that tbe Minister has said that an Inter­
Ministerial Group is being constituted to 
review this scheme. I must say that first of 
all, only for two years, that is, from 1983 to 
1985, this scheme has been in operation. 
Now it has been extended by one year. I 
would like to ask, why this review has not 
been undertaken every year. I think that the 
Inter-Ministerial Group should review these 
things, now that it has been constituted. 
While dojng the review, they should also take 
the cases of regional imbalance of Orissa and 
they should see bow to cover more areas 
i.e. more blocks. They should take the Block 
instead of the, O·stricts. In order to encourage 
en trepreneurs various concessions and 
subsidies are given to set up industries in 
nO· industry districts. In spite of this we find 
that industrial hou~s are not com iDg up to 
set up industries in no-industry districts. 
T.his is the position and we must know that. 
Now, Sir, what is more important is the 
preferential sanction of the letters of intent 
to these no-industry districts and also the 
higher package of financial incentives to new 
industries in these districts. I fee], unless 
a conscious policy is followed in this direc­
tion, nothing can really be achieved. I 
would also like to say here that none of the 
licences meant for Phulbani and Bolanair has 
materialised. The other day] had asked a 
question; the hone Minister had replied saying 
that during 1984-85,6 letters of intent were 
granted. In this connection 1 would like 
to know from tbe Minister the period and 
the time taken for clearing of those 6 letters 
of intent. I want to know what the usual 
time is for clearing the letter of intent and 
whether any special ~reference is given in 
case of 'no"industry' district. I am saying 
this b !Cause you have not taken complete 
Five-Year Plan period and you have taken 
the first two years and then you have 
extended one year: Now, within three years, 
if you don't clear the tetter of intent, as 
early al possible you win know how ,thit 
icheme ooukt properly 'be irnplemcoted. Sir,' 

I would like to know from the hon. Mini$ter 
what industries are banned even in the ca1C of 
'Do·idustry districts'. I am told that Vanaspati 
trade and Oour mills were banned in 'no­
industry district.' I do not know what is the 
reason for this. 

Sir, Keshoram Cotton Mills bad applied 
for sanction in Bolangir. I do not know 
whether the Keshoram Cotton M ills have 
been given the Jetter of intent. It is also Dot 
known when it bas applied for it and wben 
the Jetter of intent has been given to the 
Kesho Ram Cotton Mills. 

Sir, I now come to the question of 
infrastructural development. When I talk of 
infrastructl.1ral development, the Question of 
power comes, Sometime back, Orissa was 
the surplus State in power produc.ion, that 
is before the Sixth PIan. It has increased 
the power requirement at the annual rate of 
20% during the last five years due to the 
accelerated industrial activities. The power 
shortage bas now become a phenomenon all 
over the country. I would like to know 
ffom the hon. Minister what action he will 
take in tide o\'er the power difficulty. What 
action his Ministry is going to take in this 
regard? There should be condination between 
the Power Ministry and the other concerned 
Ministries to ensure continuous supply of 
power to the industries in these districts. But 
I know that the bon. Minister wouJd say that 
so far as the infrastructural development is 
concerned, it is the State Governments 
concern to look into that. But I would 
like to submit that at present power shortage 
is prevalent all over the country. The Orissa 
State Government alone cannot take any 
action to meet the immediate requirement of 
power. I would like to submit to the han. 
Minister that he may kindly consider increas­
ing the power production in Orissa State 
by installing new power plants. This Ministry 
will have to impress upon the Ministry of 
Power for sactioning these projects. At 
present, the Central Government has allocated 
an amount of Rs. 2 crores only for infra­
structural development in 'no-industry 
districts' . Th is amount is very very low as 
compared, to the infrastructural needs in the 
'no-industry districts'. Orissa State bas 
3 'no-industry districts', namely, Balasore. 
Bolangir and Phulbani. Phulbani has no 
railway lines. B aJasore has no water suppJy 
facility. To get a pipe line frem Mahanadi 
to B,olangir, it would cost nearly Rs. 2'0 
~rores. In fact, many industries have turned 
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away from Bolaogir because of lack of water 
·supply facility there. For construction of 
railway lines, roads and provision of water 
supply facilities, it would cost a lot of money. 
E'Ven if other infrastructural developments 
can be looked after by the other State 
agencies, I would like to know from the hon. 
Minister about his proposed action in regard 
to the Railway line construction and the 
power sqpply arrangements and other infra· 
structural facilities. Another point js that 
when· the infrastructural development is 
considered, I would like to point out that the' 
State Government's matching contribution 
of 2/3 shar ~ is a heavy burden on the part 
of the backward States like Orissa. As it is, 
there is no infrastructural facility available 
in many of the districts in Orissa and the 
State of Orissa is already on the map 0 f 
backward State. So, I would like to know 
wheth:r the Government would consider to 
waive the State Government's matching 
contribution of two-thirds. Otherwise, they 
should make two-thirds on the part of lh ~ 
Central Government and one-third contribu­
tion may be made by the State Gov~rnment. 
I also request that the central a,sistlnce for 
infrastructural development should b! raised 
to Rs. 10 crores. Otherwise, with this infra­
structural deficiency an:l with the limited 
resourc~s of a backward State like I Orissa, 
how wUrthe. Government attract industrial 
"~~scs to go to 'the no-industry districts .1 
Dq Government have any other specific 
thoughts over this? 

Sir, I have expressed my apprehensions 
in my earlier supplementary question about 
the setting up of industries by MRTP Houses. 
Earlier, MRTP Houses were compelled to s(.'t 
up industries in these 'No Industry Districts', 
due to the policy of lifting of restrictions on 
these houses for getting industrial licences in 
these districts. Now that the MRTP limit 
has been increased to Rs. 1 00 crores~ many 
industrial houses have gone out of tbe 
purview of MRTP Act. As such, they are 
free to 'locate industries anywhere. Why 
would they come to a non-indu~;. rv district 
where no infrastruc(ural facilities ll'C availa­
ble ? I would like to ,know from the hone 
Minister whe~ber this would aff<!ct the 
industrialisation of these no-industry areas. 
The Minister may answer that various 
5ubsid.ies and concessions are being given to 
the industrial houses so that they would , go 
to the no- indqstry distriQts." This policy haJ 
been annouQced only r~ntl)' and I b~d n'o( 

much time to review it, but I have already 
expressed my apprehensions on this. 

At present the capitai subsidy is limited 
to 25 per sent subject to a maximum of Its.SO 
lakhs. This limit, I feel, has to be raised 'to 
Re. 1 crore to attract the big houses to 
set up industries in no industry districts. I 
would 1 ike to know whether the hon. 
Minister witf consider this. 

Sir, I strongly feel that tbese no-industry 
districts should be developed and industries 
should be set up in these areas at any cost. 
I also request the hOt', Minister to see that 
more and more districts and more blocks 
arc covered by this 'no-industry' criterion 
and more industries should be set up in 
those areas so that the regional imbaJanc.!s 
will be removed. I conclude with these 
words. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND, 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : Sir. the hon. 
member has raised many points about, 
industrial backwardness with particular 
reference to the State of Orissa. She has I 

also alleged that Oris~a has been discrimi - , 
nated against. I can only submi,t tha! tbe 
all~ation is not ,based:oQ fac(s. In December 
1969. the-Planning C9mt:nission :had suggested" 
guidelines to ,be adopted by State· 
Oovernments for identifying districts as 
industrially backward. The identification 
w_as to be made by the State Governments 
and not by the Central Government. There 
are five or six guidelines according to which 
246 districts were identified as industrially 
backward to become eligible for concessional 
financial facilities. Oot of these, 101 
district were further identified for benefits 
under the Central Investment Subsrdy 
Scheme. In November 1981, at the instance, of 
late Prime Minister, Shrimati Indira Gandhi J 

an identification was made on the basis 
of Action Plan prepared by the, District 
Industries Centres of all the districts in 
India which do not have a single large or 
medium scale industry. Ninety such districts 
were identified and placed in category 'At 
viz. No-Industry Districts. Again, I would, 
like to point out that this exercise was 
undertaken by tJ.,e District Industry Centres, 
which are under the administrative, control 
o( tbe ' State,> :,Goyernments.,I The distr!Q.ts 
vAlich were· identified' a,s . No':'lndustrY 
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Districts, whether in any other State or in 
Orissa, were so id~ntified by' the:, State 
G~vemmentst ' not by the Central Govern­
ment. 

SHRIMATI JAYANTI PATNAJK 
I know it. but what about the block's ? 

SHRI ARIF -MOHAMMAD KHAN: 
In 1981, the district was a unit, as pointed 
out by the hon. Member. The National 
Committee on Development of Backward 
Areas, VI z. the Sivaraman Committee had 
suggested the idea of growth centres. They 
~ad also suggested that tehsil be taken as a 
unit, or a block be taken as a unit. My' 
senior colleague, Shri Veerendra PatiI has 
already announced in the House, I think 
while ft-plying to the question of the hon. 
Member, that the present scheme has been 
extented for a period of one more year. In 
the meantime, an inter~Ministerial group is 
being constituted, which will make its 
recommendations, and a final view can then 
be taken if we want to bring in changes in 
the present scheme, so that we can get 
better results. 

So, the scheme is under review. A 
committee is being constituted. The hon. 
Member's suggestion bas been noted, and I 
am sure it will be taken into consideration. 

The hon. Member has in the same vein 
asked: why has it been extended for year? 
It has been extended for one year, so as 
to enable us to undertake a reveiew. 

The very purpose of the scheme is to 
remove regional imbalances. The scheme 
was dt"vised, not to distribute favours to 
various Sta tes. The purpose of the scheme 
was to ensure development of industrially 
backward areas. The purpose was to attract 
industries to the areas where there are no 
industries_ 

t8. is hrs. 

(SHRI ZAINUL BASHER In the . Chair] 

That was the purpose of it. The purpose 
was to make the scheme' attractive 
enough, so tJtat we are able to take 

, industries ~to ~rea_s: w,.here pr~sently H'lere are 
nOt industries. Tba~" is wby all these in~pntives 

_,,,were .announG:ed. . - .. ", , .-;.,' 

The,'hon. Member alto wabts' fo know 
'~'bO\Jl ,i~ ~*tfJ1 of' JJi~i, .JU' ,bt JimI 

taken to dispose of these six applications. 
The . details a're available with me. 1n 
one' case, the time taken was 90 days;' 
in another, 74 day; in the third. 74 days; 
in; the fourth, 74 days; in the fifth, 
71 days and in another case , , 
119 days. In the particular case which has 
been mentioned by the hon. Member, viz. 
that of Keshoram Industry, the hon. Member 
is right : the time taken is much longer than 
the tim'e taken normaUy _ It took about 750 
days to dispose of the application. But 
the application was not pending with the 
Department of Industrial Development; this 
application was for setting up of automobile 
tyres and tubes units and the Administrative 
Ministry concerned wanted time because in 
their view, at t~e time when the application 
was taken for consideration, they were of 
the view that the necessary required capacity 
already existed and they were of the view 
th'lt possibly no a

1

dditional capacity need 
to he sanctioned. But already this letter of 
intent had also been issued. 

The application was considered in the 
Licensing Committee three times and 
ultimately they changed their view. As I 
said earlier, the time taken was not by the 
Department of Industrial Development, the 
Administrative Ministry c,oncerned took 
tbis tirne in order to gi ve a'final view 'Whether 
additional capacity should be sanctioned 'Or 
not. - :~, ..... :_. 

SHRIMATl Jt\YANTI PATNAIK 
What about vanaspati mill ,? 

SHRI ARIF MOHAMMAD KHAN : 
This is not 'no industry district' alone. Again 
this is the concern of the Administrative 
Ministry, that is, the Ministry of Food­
in their view, the required capacity alread; 
existed in t~e country and they were not in 
favour of sanctioning any additional capacity. 
Whenever they change their view the 

, , ' 
government will take a decision. This is a 
policy decision wh;ch does not concern us 
alone in the Ministry of Industrial Develop­
ment about infrastructural deve)oprr:ent, we 
realise that one of the impediments towards 
rapid industrialisation in the backward area 
ij the absence of infrJltructpral fuilities. .t was' docided w:th etYect (rpm 1,4.8~ ·to 
···assilt th.· .. §tato !GovernIMJU' ~ t.~~ ,up 

. ,infrastrw;tu,,, 'deYeloPU'fn&' i~ . :,DIlt or .two 
i~entJikJd l1'ow.h QlDtrei ',in *b Po indua.tl')' 

. 'd'J~~~ r ~ !DJ '.pprtOiatt ,. tJ.MIUltrial 
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development is basically tbe responsibility of 
the State Governments; tbe State Governments 
have to make provisions; they will have to 
undertake whatever schemes they want to take 
up for industrial development. The Central 
Government supplements tbe efforts 
of the State Governments. We try to 
thelp them and with the intention and 
purpose to help them we come out with 
these schemes. Under these schemes, the 
assistance from the Central Government 
will be limited to one-third of the total cost 
of the infrastructural development subject 
to maximum of Rs.2 crores per district; it is 
not for the entire State; it is for the entire 
District. The hon. member demanded that 
money should be increased to Rs. 10 crores. 
Already there are three backward districts 
in Orissa State. (Interruptions) I . am not 
saying that they would not identify other 
then backward areas, but based on the 
criterion adopted at that time, the Orissa 
Government could identify only three dis­
tricts as no industry districts. (Interruptions) 
I appreciate the concern of the hon. member 
about the industrial development of the 
State. I wish we bad more resources; I 
wish we had more fund so that we can give 
to the State. But there are limits, there are 
constraints on resources; we are trying 
ou~ best to help the State Government 
to take up the scheme of industrial 
development. 

The infrastructural facilities which would 
qualify for central assistance are approach 
roads, water works, effluents discharge 
systems, common utilities and facilities, 
power service stations, drainage, culverts, 
industrial houses, etc. The State Governments 
have been advised to identify one or two 
growth centres in no industry districts and 
constitute State level committees to under­
take development. The shares are, one-third 
share has to be given by the Central 
Government, and one-third by the States 
and the hon. Member is aware of it. 

SHRIMATI JAVANTI PATNAIK: 
1 want to make it reverse. 

SHRI ARIF MOHAMMAD 
KHAN: You want us to give two-thirds. All 
right; one-third is given by us and one­
,third is given by the term lending institutions, 
they are givin. one-third concessional 
interest rates. In any case, the State 
Oo'Vernm~t has to pay Ol1ly onc-tllir4 of 

the total coat of the scheme. I am sure the 
hOD. Member knows tbis. 

SHRIMATI JAYANTI PATNAIK : 
It must be exeludio8 those and subsidies. 

SHRI ARIF MOHAMMAD KHAN : 
I am putting it the other way, that the State 
Government will bave to bear the burden 
of only one-third of the total cost of the 
scheme. I am sure, tbat the hone Member 
will succeed in persuading the State 
Government-the Government of Orissa­
to identify the growth centres at the earliest 
because after identifying the growth centres 
the scheme will come to the Central Govern­
ment and the financial instutioQs will agree 
to give the loans. 

MR. CHAIRMAN (SHRI ZAINUL 
BASHER): She has failed there. That is 
why she is asking bere. 

SHRI ARIF MOHAMMAD KHAN I 
am sure, she cannot fail there. 

SHRIMATI JAYANTI PATNAIK : I 
do not want any ceiling. Do not limit the 
amount. 

SHRI ARIF MOHAMMAD KHAN : 
About Rs. 2 crores are given by the Central 
Government, Rs. 2 crores by the State 
Government, and Rs. 2 crores is given as loan 
from the lOBI at a concession~l rate. 

SHRIMATI JAYANTI PATNAIK : I 
am saying this because of the limited 
resources of the State. 

MR. CHAIRMAN : He has also limited 
resources. 

SHRI ARIF MOHAMMAD KHAN: 
The question of limited resources applies 
to us equally. 

About the MR TP houses, the no-industry 
districts which have been included in 
Category 'A' backward areas in setting 
up industries in those districts, 
are given overriding priority in the grant 
of industrial licences. The question is, 
MRTP houses or any other houses, whether 
we succeed in persuading them to go to the 
backward areas, that is the question. Even 
while the ceiling was Rs. 20 erores we could 
not have compelled them. Wc could have 
only persuaded them. Now that the ceiling 
bas been raised to Rs. 100 crores our efforts 
to pers1,ll4c tl\em t9 ,Q tQ \h~ \lft~~w"rd 



arus are inQfC&sina. They are Dot aoina to 
:be selective. In order to attract thom to 
the backward areas it bas boen dec.idod that 
entrepreneurs settina up industries in these 
districts arc to be liven overridiq priority in 
the arant of industrial licence, hi,her rate of 
central investment subsidy, tbat is 25 per 
cent subject to a maximum of Rs. 25 crotes, 
concessional finance facilities from all-India 
term lending institutions, tax concessions, 
hire purcbase of machinery for small scale 
industries. consultancy for backward services, 
interest subsidy, some marjinal assistance 
and comprehensive range of extension services, 
and support throuah tbe district industry 
centres. 

On the other hand, MRTP and FERA 
companies have lIeeo permitted to set up noo­
Appendix I industries not reserved for small 
scale sector with an export obligation of only 
3 per cent. That I feel is an important 
concessioo, and an important incentive which 
has been given to MR TP and FERA houses 
for setting up industries in the backwards 
areas in no industry districts. I think I 
have tried to meet the points which were 
made by the hone Members. 

SHRIMATI JAY ANTI PATNAIK : Only 
thing is while this policy has been announced, 
I do not know, how you will attract the 
MR TP houses to go into the no industries 
areas. 

SHRI ARIF MOHAMMAD KHAN: 
The hon. Member is absolutely right. 
Industrial development is a process, the 
proaress of which you cannot assess during a 
very short period. That is why review has 
been taken up of the three years after the 
scheme was' announced. Whatever sugges­
tions have been given, we welcome. On the 
basis of the suggestions a review is being 
undertaken. We are committed to this 
principle of development of the backward 
areas. We are trying our best to persuade 
the industrialists to go to the backward areas. 
We will keep up these efforts and I would 
like to assure the hon. Member that Orissa 
will be given full attention it deserves. 

(Tt'ans/ati on] 
S'HIlI VIRDHI CKANDER JAIN 

(Banner) : Mr. Chairman. Sir, the decision 
of the Central Governments to help 'no­
indu5try districts' in the backward areas to 
remove reaiona1 balances is a welcome stop 
b"t I am afraid tbo WI,! "ou aN.... to 

implement the scheme, 'tJle half:-bearted way 
in whicb you are pursuin~ the matter, the 
aims of tbe scheme, which are no doubt very 
good, may not be achieved and the back­
ward areas may DOt be benifited. In our 
Rajasthan, only Barmer district bas been 
declared..as a 'no industry district.' Some 
6 or 7 months back this was so declared but 
later on it was stated that it was declared as 
'no industry district' on 1 April, 1985. This 
period of 7 to 8 months was taken to issue 
the notification. So much time is taken in 
issuina a notification. At first, time was 
taken declaring it as 'no industry district' 
and then in issuing the notification. Now 
the notification has been issued, but, perhaps, 
the industrialists have not come to know of 
it. After the notification, the industrialists 
will put' forth their difficulties because in 
such a backward area where no infrastructure 
is available, no industrialist will come for­
ward. ON 1 April, 1985, laisalmer district 
had also been declared as 'no industry 
district' but so far even electricity is not 
available there. How can an industry be 
set up without electricity? When the Central 
Government are helping so much ahd giving 
preference to the bacllward districts, could 
you not put pressure on the State Govern~ 
ment to make available tbe infrastructure 
like electricity there on priority basis ? There 
is no electricity in JaisaJmer so far and it is 
the only district headquarters which has not 
been electricity. Without electricity, which 
industrialist will be ready to set up 
an industry there, in spite of there 
being vast scope (or it? Therefore, 
the Central Government should issue a 
direction that the State Governments should 
provide electricity or other infrastructural 
facilities on a priority basis. You are 
helping so much. You are providing Rs. 2 
crores for a district. This amoun t is not a 
meagre amount for a district and if progress 
is made accordingly, that will not be a small 
achievement. But how can an industry be 
set up without the infrastructure? Therefore, 
I would lik.e to know whether the Central 
Government will issue directions to the State 
Government to make available electricity and 
other such infrastructural facilities OD a 
priority basis ? 

Secondly, you have extended this scheme 
for one year and also appointed a committee 
which will advise you rcaar4ina this scheme. 
This ICheme was started 011 1 A.pril. 1983 
aocIllOW JOU baYO QOAaUwtcd a ~U .. 



'<for a 'period, of Ol\e year to 'find out -whether 
, it will be successful or not.· That means 
you are not sure of the success of. this 
scheme. You· have doubts in this regard. 
ITbis approach is· not good. The first thing 
is that you sbould be sure about the scheme 
and -1 do feel that it will succeed. Why 
should you then bave any doubt in your 
'mind? I want that this scheme should be 
extended by,3 years instead of one year so 
that the State Governments may try to make 
available the infrastructure and the industria­
t;sts may also come forward at the 
·properties. But as it is the period of one 
year will be over soon and neither the 
infrastructure will be made available nor will 
the industrialists come forward to set up 
industries. If after one year you think . of 
extending it further, then its purpose will be 
defeated. Therefore, kindly clarify that the 
scheme which you are formulating will 
continue during the Seventh Five Year Plan' 
period. I want a guarantee, an assurance 
from you th~t scheme will not be dropped 
midway after one year. 

SHRI HARISH RAWAT (Almora) : Sir, 
this scheme under which the Central Govern­
ment provide subsidy for different catagories 
of industries has been operating since April 
1983.. May I know how many industries 
have been set up in the different States 
state-wise under this Scheme since the 
introduction of this scheme? 

Secondly, it is being said that a major 
amount has gone to one or to States. This 
includes the name of the State from which 
I come, whose name is mostly referred to 
for purposes of criticism. Therefore, may 
I know the number of 'no· industry districts~ 
in each state and also the details of amou~ts 
of subsidy given every year to these 'no­
industry districts' in each State? There 
are States where the number of 'no·industry 
districts' is more but the amount of subsidy 
that they have got is less than their due. 
Do you want or do you not to find some 
way to ensure the due share for such States 
by discussing the matter with the State 
concerned '1 

When you started this scheme, you cal1ed 
for information from the States and they, in 
tu'rn, asked the D. 1. C. to intimate whether 
or not there was any medium 'scale industry 
there. 'They thoUSh that If they wrote that 

.• ~i1 and sueb i iftdustr~ was closed or its 

i Chances for survival' were remote· . and, that·if 
I such I irtformation 'reached tbe Centml 
Government, the Chief Minister might ·,et 
annoyed. So" they wrote· that, such and 

. such medium ~le industry existed there. 
I am also a victim of this. In may district 
Almora, there is one Kumar Bronze Factory 
whioh they showed· as I a- 'medium scale 
industry. Almora sbould have been given 

·category A . but it was not ,given .. The 
benefit that Almora should have got'is not 
accruing to it. In such a situation, 
·Mr. Chairman, Sir, J would request the bon. 
Minister to tell us the names of tbose un­
fortunate districts about which wrong 
information was supplied and "here there 
are no large or medium. s.cale. industries at 
present and even if there are some such indus­
trjes, there do' not ~ppear to be any chances 
of their survival? I would like to urge 
Gov.ernmel}t to call for this information from 
th~ States once again so that the areas which 

,had peen left earlier may also get the benifit 
of 'no-industry districts.' 

One more thing I would like to know 
from the hon. Minister and that is about 
infrastructural development subsidy. The 
primary responsibility. of infrastructural 
development subsidy is that of the State 
Governments and you only provide assistance 
to them. May I know which States have 
taken infrastructl~ral development subsidy and 
how much amount has each of them taken? 
Also, are there any States which have not 
been able to create such facilities and have 
consrquently not been able to get the 
assistance ? Is U. P. one of Stlltes ? 

(English] 

SHRI V. SOBHANADREESWARARAO 
(Vijayawada) : Sir, the hone Minister bas said 
that the Sivaraman Committee, the National 
Committee on Development of Backward 
Areas has already submitted the report in 
October, 1980· and that the inter-ministerial 
group is considering the matter regarding 
fixation of categories of industrial back­
wardness. 

Through you I would like to subnlit· to 
the hone Minister that this. is the need of 
the hour. and it is very . very necessary to 

. fix tbe. categories of industrial bacltwardneu. 
Fimt of all. tbe categorisation was made .. and 
subsequ.eatly the backward induatrial .. disp:\cts 
were 4eciOod after QOIlsuitatioa, with the Stale 



'Governments. I would 'like to .y that there 
are sorne lapses, just like prepariDl the Usts 
of problem villages which are experiencina 
the problem of I drinkinl water. Certainly, 
there are some lapses at some level or tbe 
other. There is no point in .aoioa back to 
find fault with those suggestions. The whole 
truth is some areas are cl\tcgorised as 
backward because they do not have tbe . 
necessary infrastructural facilities and tbe 
enterpreneurs are also not interested to BO to 
those places. In fact, in our State also, the 
Krishna, Guntur, Godavari, Vizianagaram, 
Visakhapatnam and NeUore districts were lett 
out and onty Srikakulam district is selected. 
The Government was good enough to treat 
that district as backward district because some 
Naxalbari movement has started in that 
district. Nandigrama, Jaggannapeta. Tiruvur 
and Vissannapeta and several other taluks of 
my Constituency are industrially backward. 
The Government of India have set up some 
injustries here and there as at Hyderabad 
and Vizag but for that there is no industriali­
zation in other places. The Goveoment of 
India has set up the thermal power station in 
V ijayawada. But the other parts of Krishna 
district do not have industries. 

The Central Government is well aware 
that several State Governments have suggested 
now that the criterion of the backward 
industrial block should be changed. The 
Governments of Maharashtra, Tamilnadu, 
G.ujarat and several other States including 
Orissa have suggested that the criterion 
should be chan&ed. I request the Government 
to immediately take up the matter and take 
a decision in tbis regard because no­
industry block win be more rational and it 
will certainly help industrialisation of the 
backward areas; thereby, it will be able to 
provide employment to a aOGd . n~ber of 
people. Actually in our State itself there are 

, more than 15 lakh unemployed people and 
in tbe whole country it is more than one 
crote of people. So, .tbe Government shadd 
take ,this decision as, early as PQuible. Of 
course. the Minister has told us that, 
meanwhile, this one-yoar extension is " .. tk»v~ 
·so that the prelOl1t ect .. up in ,Ilot Qisturbod. 
It is a aood tbi.. But tbat ,shoJlki'Pet 
make ,you take: the ·dooition ,at.:.& ,I •. ,er d.ate. 
I request once qain ,thrC)"gb ,yOu, Si(,,.tbe 
,hon. Mini,ter to . take it ~up..in ,an.·aeri()usPeS.S 
, and ,sec that' ttao' Ministodal Gl'OUP.ves ita 

~mmendations and the Government 
decid~ no-industry block as the cat~ory 
ror alvinl licences or other capital subsidy 
and several otber incentives tbat are liven 
for the backward areas. 

SAR.I SOMNATH RATH (Aska) : Mr. 
Chairman, Sir, in view of tbe fact that there 
is poverty in the midst of plenty in Orissa 
and this scheme, as stated by the .bon. 
Minister, that no· industry district is to be 
included in Catelory-A, I want to point out 
to the hone Minister-and, I think, you will 
agree with me, Sir, in this-that it is not 
enough tbat a scheme is prepared but it must 
be seen bow best it can be implemented in 
those districts so as to indusrialise tbem­
which is the purpose of the scheme. The 
scheme sbou1d Dot remain only in pen and 
paper. As stated by the hone Minister, 
some subsidy and concession are to 
be given to start industry. Since the 
Orissa Government has not got sufficient 
funds to finance these industries, the scheme 
cannot be implemented there. And the 
ceiling is Rs. 2 crores per district. Under 
these circumstances, I want to know from 
the hone Minister whether the Central 
Government will come in a big way to 
fund the schemes to industrialise those 
districts by implementing the scheme. It will 
not suffice if the concession is given to the 
persons who start the industry. Concession 
sbould also' be given to the Government 
which is sincere to industrialize Orissa. One­
third amonnt ought to be met by the Central 
Government by a special scheme to assist 
the Orissa Government either by advancing 
loans or by some other means-so that tbe 
real intention of industrialising all those 
districts will materialise. Besides that raising 
·the ceiling from Rs. 2 crores for each'district 
to Rs. 10 crores may please be considered. 
That apart,. there are ·many other districts in 
Orissa which are beckward. Take, for 
'example, tbe Ganjam district in Orissa. 
There may be infrastructure. But the 
.goDcessioDS and subsidies to be given to tbe 

. -backward districts are not 'made available 
to that district BDd as such i ndustrits ',,11Ie 
,not comins up_ For want of concnsi'oJl 
'$ultsidies less interest certainly a man wili 
net be interested to start an industry in.e 
.4istriet though tbe infrastructure and the 
. laW materials are available. Under ttaeac 
eircumatances I would rocauost, tbe MiD •• 



U1 Halj.a".Hour DIscussioll , MAY~, tbS ' 

to revise the list if possible. It is our duty 
to see that ·the State Government should do 
it~ Not that we ,should lea ve everything, to 
the State Government. when the Indian 
government wants that the prosrammcs should 
be implemented for the benefit of the people. 
I would once apin request the bon. Minister 
to give more concessions to the Orissa 
Government which is sincere in developing 
and industrialising the State and Ganjam 
district ought to be declared as a backward 
district. In the there no-industry districts 
proposals bave been given for certain schemes 
to be implemented, they .ought to be 
sanctioned very soon. 

[Translation] 

SHRI ARIF MOHAMMAD KHAN 
Mr. Chairman, Sir, I am grateful to Sarvasbri 
Virdhi Chander Jain, Barish Rawat, Raoji 
and Rathji for expressing their concern about 
the backward areas. Your anxiety for those 
areas gives us strength in furthering our work 
and implementing those of our schemes which 
we want to implement for the development 
of those areas. 

As I had said in my original answer, the 
responsibility for industrialisation is that of 
the State Governments. I would like the 
State Government to realise the feelings of 
the hon. Members which they have expressed 
here and implement these sehemes as effec­
tively as possible. 

Shri Jain has said that these schemes are 
being implemented half-heartedly. I would 
like to assure him that we want to implement 
them whole-heartedly. 

SHRI BARISH RA W AT: Rather with 
move vigour. 

SHRI ARIF MOHAMMAD KHAN : 
Whatever word you may like to use; but we 
have no doubt in our mind about this. There 
is no question of doing it half-heartedly. 
You have also asked whether there is any 
doubt about the sheme because it is being 
reviewed. We have no doubt about it. The 
review is being made not because we have 
aoy doubt about its usefulness or its success-
ful implementation bnt taking advantage of 
tbe experience gained, we want to make it 
better and remove the shortcomings, if any, 
to that the backward areas may be devel/oped. 
This is the purpose of the review. So far as 
Barmer district is concerned, the State 
Oo,ocnmco.t have told us \hat due to over-

slaht or some other .reason. this district. could 
not be included in their earlier recommenda­
tion. It is not that a district is declared as 
a no- industry district merely because Ule 
State Governments have said that such and 
such distric,t should. be declared as DO­

industry district. Tbere is some criterion. 
The condition is that there shouJd be no 
larle or medium scale industrial unit in that 
district on a particular date and on that 
particular date the districts having no large 
or medium scale unit, were recommended for 
being included in the list of 'No-Industry' 
Districts. The State Government stated that 
for some reasons this name was left out. 
We had made no such announcement six 
months ago and if at all any announcement 
had been made, it would have been made by 
the State Government. But on our part we 
took action on receiving information from 
the State Government and I feel that we did 
not take much time in this matter and we 
included that district in the Jist of 'No­
Industry 'Districts'. 

A' question has again been raised about 
power. I also repeat that development of 
power is the responsibility of the State 
Governments, but in the power sectors also, 
the Central Government are providing 
assistance to the State Governments in the 
setting up of thermal power stations or 
hydro-electric stations. It is said repeatedly 
that the States have got limited resources. 
But the resources of the Central Government 
are also not unlimited. Our resources are 
also limited and with our limited resou~es 
we went to do more work in every field and 
also want to provide maximum heJp for the 
work tieing done by the State Governments. 

Shri Harish Rawat bas made a point 
about identifying a district and has said 
that some district industries centres have 
submitted wrong figures thinking that the 
people might say that nothing was being 
done in their district. I would like to say 
tbat if the hone Member gives specific 
information, we shall again write to tbe 
State Government and ask them to confirm 
it, to get it veritied and then make their 
recommendation on the basis of rectified 
figures. So rar as Almora District is concer­
ned; it is a Special Region District. If being 
a hill district, it comes in the list of Special 
Region Districts and under the new policy for 
electrODics indust,ty announced on 1 April. 
1985 prescribiDs a ceilinl of 2S per CCDt. it 



is entitled to receive a subsidy of RI. SO lakbs 
instead of Rs. 2S lalc.hs. I trust that the 
people of this district will let special benefit 
foUoWitll the announcement of the new 
policy. 

SHR.I HARISH It.A WAT : Our claim for 
'No-Industry District' is justified but wrong 
figures have been given. 

SHRI ARIF MOHAMMAD KHAN : 
I am congratulating )'ou. I am not contra­
dicting you. 

MR. CHAIRMAN : Will small-scale 
industries not be set UI' there ? 

SHRI ARIF MOHAMMAD KHAN : 
Besides, a letter of intent was given for 
AJmora in 1982. In 1984 also a letter of 
intent was given. An industrjal licence has 
already been sanctioned for Almora in 1,984. 

The second question raised by Shri 
Harish Rawat was about the number of 'No­
Industry' Districts covered under the Central 
Investment Subsidy Scheme. 

SHRI HARISH RAW AT : Also the 
number of industries which have been set up. 

SHRI ARIF MOHAMMAD KHAN : 
It will be difficult for me to give the number 
of industries set up and the list showing the 
number of letters of intent and industrial 
licences issued for these districts will be very 
Jong. I have got it with me and if you want I 
can read out. 

MR. CHA IRMAN: You, please send 
the information to him. 

SHRI HARISH RAWAT 
give statewise figures, broadly. 

19.00 hrs. 

You may 

SHRI ARIF MOHAMMAD KHAN : 
Sir, there are 2 districts in Assam, 6 in Bihar, 
1 in Gujarat and 5 in Himachal Pradesh. 

SHRI HARISH RAWAT : What is the 
amount of subsidy given to each state ? 

SHRI ARIF MOHAMMAD KHAN : 
Sir, I have got information with me pertaining 
to the year 1984. Tamil Nadu received 
Rs. 7.29 crores. Madhya Pradesh received 
Rs. 6.28 crores, Karnataka received Rs. 5.65 
crores and Rajasthan received Rs. 5.10 
(trQr~~. (1,,"rrHPtI9n~1 ~~ 

I " 

Tbere is no 'no-industry' district in Tamil 
Nado. There are three categories of 'no;.. 
industry' districts under the Centra] Invest. 
ment Subsidy Scheme namely 'A', fB' and 
'C' . The districts under aU the' three 
categories are backward districts. Under 
this scheme, they are entitled to get assistance. 
There is no 'no-industry' district in Tamil 
Nadu. I have got no information with me 
about 'B' category districts there. Perhaps 
'C' category districts are there. 

Sir, I was mentioning the amount of 
subsidy given. Andhra Pradesh received 
Rs. 4.63 crores, Gujarat received Rs. 4.37 
crores, Himachal Pradesh received Rs. 3.2 
crores, Maharashtra received Rs. 2.61 crores, 
Goa, Daman and Diu received Rs. 2.42 
crores, Haryana received Rs. 2.10 crores, 
Punjab receiv~d Rs. 1.63 crores, Orissa 
received Rs. 1.56 crores, Uttar Pradesh 
received Rs. 1.26 crores, West Bengal 
received Rs. 47 lakhs, Mizoram received 
Rs. 38 lakhs, and Assam received Rs. 30 
lakhs. 

These figures relate to the year 1983·84. 

[English] 

SHRI M. RAGHUMA REDDY 
(Nalgonda): You have not said about 
Andbra. 

.. 
SHRI ARIF MOHAMMAD KHAN: I 

have said it. In 1983-84, Andhra got 
Rs. 4.63 crores and in 1984-85 it got 
Rs. 7.14 crores. 

[ Trans/ation) 

I have given figures about almost all the 
States. I have also got year-wise information 
with me. Sir, if you ask, I shall send it to 
the hone Member or lay it on the Table of 
the House. 

MR. CHAIRMAN: Give it later on. 

AN HON. MEMBER: We have asked 
about the infrastructure scheme many times. 

SHRI ARIF MOHAMMAD KHAN . 
, . 

You have asked about the infrastructure 
scheme. Funds have been provided to various 
States under that scheme. 

SHRI HARISH RA WAT : I wanted to 
~, ~PQW It&~ ~fit~fi~ a~9pteQ. fOf ,ivin, thi, 



&maut to the States. For inStance, there are 
11 districts in U. P. So U. P. should set an 
amount at least equal to what has heeD Jiven 
to Tamil Nadu. 

MR. CHAIRMAN: You please see the 
Minister. He will tell you. 

SHRI HARISH RA WAT : Do you 
propose to bold talks with those States which 
have not been given funds as per their 
claims? 

SHRI ARIF MOHAMMAD KHAN : 
1 would like to reiterate that the Central 
Government's responsibility is to prepare a 
scheme and to see whether it is beinl imple­
mented or not. For monitoring the imple­
mentation, th e only option with us is to keep 
liaison with the State Governments and that 
we do. We send circulars to them fro~ 
time to time. We tell them these are the 
schemes and these are the fad lities available 
thereunder; please implement them for the 
development of backward areas. 

Hon. Members, Shrimati Patnaik, Shri Ratb 
and Shri Rawat had' said that the amount 
should be increased to Rs. 10 crores. Shri 
Rawat wanted to know the names of the 
States which did not get money under the in­
frastructure scheme. No State has been given 
any money under this scheme because no 
State has prepared and forwatded any 
scheme so far. The have not so far identified 
the areas where they want to de.velop the 
infrastructure. So far as raising the amount 
to Rs. '10 crores is concerned, ltlat is, the 
suggestion of the hone Member (IiI.! we have 
noted it. But two years period tl' .. s elapsed 
and the scheme costing Rs. 2 cror::.. has not 
so far been prepared. The 't.nl)unt of 
Rs. 10 crores is a very big amOUll. Let them 
first utilise this amount. Once ,h',~ process 
of development work starts, I LHnk there 
will be able no need to depend on th~ amount 
of assistance being given by t ;1¢ Central 
Government. Instead, the State Governments 
will be able to mobilise their own resources 
and build up the infrastructure. 

There can be different approaches 
towards this scheme. If we ask a State 
Government repeatedly to implement the 
scheme prepared by the Central Government, 
th'e former may take it as interference in 
their affairs. We are not it all jntereited in 
ereatinl such a lituation. 

Sir, Sbri 1.&010 •• 

[B",II,"] 
" 

Shri Rao bas raised the point about lb, 
review of the scheme. I' have already state'd 
while replying to Shrimati Jayanti Patnaik's 
questions tbat 8 comprehensive review of the 
existing Central incentive scheme is being 
undertaken and an inter-Ministerial Com .. 
mittee is being constituted. I have already 
clarified all these points and the suggestions 
which have been made by the hone Members 
have, no doubt, been very good suggestions 
and they win get due considerations. We will 
try to incorporate whatever is possible in 
the revised scheme. 

[Trans I nt/on] 

I have replied to the point raised by Shri 
Rath. He demanded that Ganjam District 
be declared as a backward district. I think it 
will not be possible for me to declare it as a 
backward district forthwith because you your­
selv.es will not like a Minister to do so. 

Sbri Rawat had asked in the beginning 
whether there were mistakes in the figures or 
recommendations could not come from any 
State Governments. (Interruptions) 

Having regard to your feelings, I would 
definitely supply you the information in this 
regard. ~t the same time I 'would also like 
t~, tell, you ~h~t w~ are 'noting the sugae~tion 
made by you. This scheme is also being 
reviewed. ". 

[English] 

SHRI SOMNATH RATH : Please indi­
cate this to tbe Orissa Government to declare 
Ganjam district as a backward and 'no­
industry district'. 

[Trans/alion] 

SHRI ARIF MOHAMMAD KHAN: 
Sir, I would like to reiterate this resolve of 
the Government of India once again that we 
want rapid development of the backward 
areas and we consider industrialisation as 
the most important factor in this regard and 
we shall continue our efforts in this direction. 

19.09 brl. 

The £Ok 6abha then adjourned till 
Eleven of the Cloak on Monday, 

Ma)' 6, 1985/ra/,akha J6, 
J907 (Saka) 

~ . . 




